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Tuesday, July 24, 1984 | Sravana 2, 1906
(Saka)

——

The Lok Sabha met at Eleven of the
Clock

(MR. SPEAKER in the Chair)

5t 7AY v A : AqeIH  ARIET,

& fade st wigar g & wrest AgR
1 QATU & TIT FT fagqr a97T §

Mo Aq TeY: T wifa #F F9g
T AT qET §, 4T

waw AN wE I & fqg @Y
Wear gy

st wt ow e & 967 & fag
qgAr § % wrEer Tg A E
¥ o393 fear aar g yeww @
a1y Ifaaeee

wuR wgvea : §3 &9 AT AN a1
W 3 9z e fopar eeeeee

' oft al xw et ;KA T AW
¥ arq Y forer a7 faay Beeeeeee .

weaw q Qg : AT T 388 &
mifeq ¥ oy agY fear &

ot 7t T avT : FEw o, g

T THIT qIAAT & AT W W AGHT

@A ANEY | (sawerA)

WA WANCT ¢ FF W) qgA F©
gar, afk sy arg AY A F@AT AR
AN E qat Wy N IR Tl
ar g

off vt T v 1 9E F IO
I g@ g R

oA wivm A9 gEr @ @ &
A Iq FT FWET ATAT ¥ FE TIAT

agi g (=)

] wt @ amd ;A fEE
2fF i @R eEr I feedwa A
I T

maw Aew: g @ fewwA #
fag arg @ ar wr g1 afs a9 fAawl
AT qg o fafw 7g #ear g v ge o
qar WY §t 6 ag awiee @ amr §
ar A § 3@ Y AT ALY ] weaAn)

st gt TR Gnet @ W FWER
AT &1 §G TS ¥ W AG T
T ()
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e wgtaw ;& Ay §gud g,
afeT gadt axe frat oy A AR
NAT AW X aFar 1 fecagar
AT P AT @I |

st 7Y T awe e e @id-
ATAT & F17 A THTIA FA AT AL

weaw wiew  F AT f F @
f aew ¥ ar I R femwa @
W@

st wew fagrd mwddy ;w9 @
RAT-T7 9 F91 A T §, I wrwEr
AT T qHAT £§ 1w & A7 MW@

wTad WEEy : gWiE HR ghamn
FTIGAH araaw § T AT
gl # g

&t wew fagrd a¥d : 3w wWW
T JTSAW HERT BT gu Al ag
A5 @ g & A7AT § N
waw Ag 8 W N @A A a0
wRE

sft wft Tw ATy AR @A
hajrs‘)*mal

wenw wgvam ;A fafea v
I9 qua & & J=1 @

T TEAM A
=t e fag

ORAL ANSWERS TO QUESTIONS
weue dfea due # faum o7 afazew
+

*1, =t oW feg -
AT AT ¢

JULY 24, 1984

Oral Answers 4

¥ gAAT W1 g §6 g I9
F g7 w3 fF

(F) war aTHIX *1 Iwetw  difeqy
#9T ¥ fea a3 gfgaw aay & -
g Y ¥ fyu gz & oF fauas
TA FIA FT gE@T §, @

(=) afz gt, a1 acqsea  swiRy w@r
a1 @ faaus F1 &9 aF qUAIi@
feg 3 &7 gwraar g 7

THE MINISTER OF STATE OF INFOR-
MATION AND BROADCASTING AND
MINISTER OF STATE IN THE DEPART-
MENT OF PARLIAMENTARY AFFA.-
IRS (SHRI H. K. L. BHAGAT (a)
No, Sir. Public exhibition of uncertified
video cassettes, which includes obscene
films, is already a cognizable offence under
the Cinematograph Act, 1952. Moreover,
even possession of obscene material is an
offence under scction 292 of Indian Penal
Code, Therevis, therefore, no proposal
to bring a Bill in Parliament to ban this,

(b) Does not arise,

st wam faz : aorw oY, @7 &
A A A 3 Fr¥za <A agar g fe
R Affama s ®Y &2 FT IT FT
ey § ¥z fzar vqr &) AU g7 ag
a1 f& w1 @ FwEe difed) $32 &
T Y AAR qF FAF o9 9T qray
AN & T F A1E BA KGATE FT
Wt mAw A g daw gloard ¥
FA Y A FT gFAT FX rEvEAr B
FAUIT P QI Y, TE A4y FEEA
fifedr #¥z ;d A F wmaw @ P
@ ¢ ) a7 @, dqr 17 Ay g AN
FEAA A W ww A awi gkt
freciarr & fgwi & s g #%@ @
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¥ Wt wrar F vy § AR Al
% fas @ § o g AT Wi A
frq gu @t § o 3@ ax ww aw N
Fraargy agf ®1 af 1 1950 ¥, fag
&1 fors "~ St & foar, 3@ & Areaw
¥ 9 a9 @5 fead adq AAfem #3=
faw arsii & faars Fdag & ?

qEl A 5 am g5 fow @
F foenY & difeat fdza w3 9 faq
g fooy faal smarl & arar fe s
TdE AieT A wgr fw afaa gs9q )
forent & Hazg gl w aEd A7 o @
F 39 & faars sEaE @ar &
AT ATgAT § 6 ) A Y wEad
AT afwdaral /) foenl & atfen daen
@ A sgufenl ¥ faars sied
Fr§ FrEArdr §71, gEEAT FATA ?

st ga. ¥, O AR : HEAAT qIET
¥ Fifeny qrz 3=t & fgare o Faar saw
TR I9 Y Qi @gET g @ EF
qT wgqa FN ¢ 6 W@ § agm yFA
WA gER I fears @
A ¥ F1gA § AWET qEAT AqTEar @
FYT U5E Qe AR faywEwrs QF &
for yRraaT & 171 WA AG-
#w # & gg a7 qgr AT qEAT, AfFT
A F1FAT ¥ gw AT FET AT €
9 39 & fau fast <t qma & a@w
difeqt Qg g aga qHEM Wi R
fen sreet #Y qur sy aga & A=
A grETa @1 @ ¢ AR AW I
YA ¥ oy fafaa & difed et
TR gew ¥ § aff  afer gat gewl ¥
W 7z SN g€ 21

SRAVANA 2; 1906 (SAKA)
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O a@ wAA sz Y wErfe
THT Tt ot & Fg7 § O T
fer mu g\ & 37 v aaAr ST §
7 I N sy fru § AT o
feg, 7 afvary a=w A foeemt & O
e sema fegeal agw 2 awd
& 1 a1 agf g ¥ AT gze A -
T qANE q@ FErAr g X1 F agq waw
F9M IT N T G § R agh @
T & foars Qaww ¥ ) 9@ §, toe
foat @, atx ot A wiga & oer
H g aa F Jaa § FTR, AN
¥ Frg7 ¥ Afen foew ax wrE
qegagH! feamg @Y 3w ¥ fawis -
ag F T awar § faAwETE wE
%\ @ ¥ Frdardt w7 w7 qfgF WA
FETA F § 1 g9 T TR F fA@r
g guar afeal 1 sd@ifen Y § AW
g ger sfqat &Y ox fasr, @k @w
F & dfad Need & I} F fon,
Al U FER FOFI AN TS
AME ST AEIA A SR A R,
frag sr &Y s@amg A qE A )
AT E wAdT geWE [ wEEAE
iR gR fafwa § & s aga &t
Hre1 ®Y #1797 @A F fag, @@ dK
FA g &) FQW @A & fag o}
fmen g'zegT &1 Sregww 3™ & fag | @
@ 3w ¥ ¥=9 s § WFw g qur
wq aga @ el A gk ¥ qwr
qFEM 9gT W & AR IR I fawr
# FraEr 1 #T W R @A feew
geeT 1 W foar § 6 o awAl AqR-
¥fen St 1 ¥ AR framE w0
TERFREN @ @ ¢ &
awe T Feaed  ATEE X A@fedeE
2y ger A aC W, STI¥E AT N
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@ arfe ax ddEw & a9 @
I&IT § & 0 e go Y araw 327
$YTH AN @ 6 |

st wrere far : wsTer oY, WA
I aF #lo o Ao &1 faator H’B’f.ﬁ'
W@ Ry faedt B ww 1 TTE @
SUTET {Yo Ao &MITo &, FTX WEA ®T F
a@ A T\ AT A F qgE Ao Ho
e famiw af 3 fRwd ¥ &
O SUAF JIT [oTaad WEE®
¥ AT yd4w e Fagw g Aw
qr, & S oY 97 & &0 ) gEt
IR RM FY HFAMAY & qAH ) W
aq) fwt qz7 faarfear & o) 9%
A FCE LM IEHTAIFTI R |
#§ @t wem & wAaT wgar g fw
wfasy ¥ o AF W & qlo Ao ATo
w1 frator « @t grar 8, w7 ag <@ & €O
qv gfaas ST aTEd § AT g 7

St QU & Q¥ A : GGAT ITHT
sgmag fefacet & & @@ o
o oo 177 AW WrgW A fE uw
are § ar agl, a1 § T0E Ty g A A
HRAQIE, AT A& I § qar g

ot s Fag : TE) O @ @
g A am fa@ af & ?

Y TATATT  HAFT AN : (1T Y
ag A¢ waw ¢ fr faeelt # frad a7 A
axg?

sft qw & ga W : A Q@
AT s AE Y W §, AT AT wY W
§Y SR gL WASTA @, Afww FT

JULY 24, 1964
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sgrTag g feogt a% @t @A ¥
TFNE FTA KT QAW R, g AT HAm9q
THHNT U FIEAIFRT & A1 AT A
war g, g0 fafass @i w3 ot
TRk SR AR YA wia
AR g frgm @ s
fFaage @ 1 A wmaad s
TR ¥ %, 917 IF ¥ fafreT § 37
Lam A A & MFggan

SHRI SUNIL MAITRA : What he says
is that his Ministry. is not concerned with

VCRs. But his Ministry is very much conc-
erned.

Y wae faz AT @ AT ¥ AR

# I Jaw faqr T w1 HAET

¥aE AT AN L T o A Qe
=1fgg

SHRI H KL BHAGAT :1am saying
that the permission for importing VCRs is
not given by my Ministry. There are diffe-
rent Ministries dealing with this.

5w fag @ qerw wERY, A9
VT T I A AT ar wd -

grm ?

MR. SPEAKER . I understand him.
You cannot argue with me, Mr. Jagpal
Singh, you are unnecessarily saying these
things to me.

Nwmee fag : @& wArAT FT
gy 4 & a1 ¥ A wifgg ar T,
£@ 91 FIATE H A )

PROF. MADHU DANDAVATE : He
is pleading his ignorance, It is his funds-
mental right,

MR. SPEAKER : Both Knowledge and
ignorance are fundamental rights,
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sitwet o fererr qowe : & wiad) § tF
- fifedY A . AF AG gwS WifE
aqa g Aifedt mu § sk fam wEw
# foed 39 X frad e §, 59 )
fom werx & fa=y off swora fag ot
Yorer N T & aguT g1 A
I A ¥ I H 3o A FT FFA @
FugEa A g g fE Anifa ¥ e
Tt Eaeiaiza ¥ @ 1Y wE A
Ifg &1 N wewA fEIT AT § 99 ¥
R A AT W FTFFT 7 T AT A
"Ta ¥ afewc g wE dne @ E

# AW & A AAT A, I A @O,

P Efad afgaid A fax
fearg o § 1

UF WAt wxeq ;g4 AT ?

st gfn vead: g7 @ W,
T 2 A1) # Wt @ AFR F ford
ol

— AuFAILHFE Aw @ faw e
Tl ¥ ff w9 eifey, dg AEAEE
FFYT TG 1 S WA o ¥ g
frary &, AfFq Q@ a2 Qe aar T
A F Ay @ i § o wEr A€ v
T | 7o {q dte § g ¥ A A
T afgAY &1 47 fay AT & 1 QR FeelE
¥ faTrs g w1 Fraandr w0 & fag
W T qTa A 9T Fr€ faw ard
% fag darc § 2

. M oguwdgw W & aladew
TR wam ¥ wgua g fw e
Tl ¥ et e £ aafedt wfgn
P ¥ areatc ¥ A et wifew )

SRAVANA 2, 1906 (SAKA)
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YA I FE @A & &
39 & faars g1 ag F@ T AT
drfeq & ar o), §F @ & q ¥ g7 FY
aarg & @Y i st o wddfew am oA,
fodt dom & I ¥ FgAr W @,
wHFR ) IJTHfAY I F oeAT ¥
afgefadt & arR & gfoeaq daw e
IR TR FAAN § gt § AR IJWH
ToATdz FTA FY A9 @ ¢ 4 39 r wfy-
F1< dgq aqadkz ¥ 1@ W §, v q94-
¥z & qrg Y § 1 I B wgT g

MR, SPEAKER : She has said it,

Wt O & oW w2 A8 FE @ &
frms IR s dg@ FAA 900
qEAT AT g g @ & it @
AW £B AL T TFA0 FE AT HAT
T AXEI ¥ W arafam ) F4
AT AT FAT & fF W W & qq
W #1 wE ) w@iag @ gwra faar
¢, & 39 X il £B 7 Fg wFAT

sft g AT AT HETA HQ)-
77, ¥ AY Aade & o e
¢ AR g A ag o w7 FC AT W
a5y e o feemn 3900 fafaee FT R
78 arfes fasderd § 90 wadde
w4t ot & garg fear R SR s
& & & ag IEETA W W AEAT
AT goAr g g f5 1 dwR S W
ara &1 awET § e 4 fa oo, 9 AT e
g 7a FTgR & g AAET AIQ AT B
g gt ¥ ? T €W AW A AT
FA Y s fammge & oy &, o & 4%
F DY ¥ o agi e X fas I §)
qF Q% FIFT IT X AT q W FATAT
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)2 AT 93 NIAFT g T FT QR
I EW Y TURAM A R 9 TG
T INTT 9T @R | TARET ¥ qIE
ATHFH AT awFT A &
T &) W T K ARFA FT &
T AT TAFA AT §91 TW A &
g wuEy ? fafems gaar # 3 @
glg 93 ®1 dw  Sifag, famrge o
w@E &k FxqF N AN, o @
ATCH FTAMEAT § I gAY ¥ 9T dwan
Rl magiag & smEw @R
. 59 ¥ gUIX AW &1 [T I JEEH @
g & A W EW Y AT I QT ?

Y o & g A ag § Aar
g & A fodmd sdfer §a 9
ge@mIw @1 & guer fodee g
FEIE fedt ot MY & oS Ry a7
srafom&afl FT @ g T #
FIAT ATEAT 1 UF A7 A I FE
fFagar @ @ & a8 IO I\w«F1a
A &1 dTAEE R rza., |
IR ¥ 0% a9 ar & aoré § FgAT WOFA
gfhm sgn 5 gn FTm@E ar
wl awa g w R oag fege
Twa @@ g ag femge  GfedEr
Aifedze wede ¢, TED AL IR

g o T g ¥ A9d gy A F

@& T AR TT A FCE R
Fe A Afafes HFT w37 & 9@
TAUH eafmn gAY #Y,
fafregT s Fwd & sfaar difg,
7% fafew f& &7 FT @, 8 FT

@1 &R AT F o awfema g, -

afawr § A @ & 99 B @ v,
ag FraaTEr FIX |

JULY 24, 1984

Oral Answers 12

Y, IR AT |

st T | qreAw . ase W@
T, AT 32 AFALFT 99 JN g, A
Y g% arq #7 f

WU WP : AT AT QA
T AR W S B qaew Ag § oA
arz W § ) @t fafret qge Tamw),
AT ITX QAN T A QAT FT I
T

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : Question No. 12
relates to acute shortage of power in the

country ; and Q, No. 22 relates to setting up
of power plants by NTPC. This is upto you.

THE MINISTER OF ENERGY (SHRL,
P. SHIV SHANKAR) : We bave got no
objection if you decide to club them together.

ot TH AT 7Y : 32 ¥ O9gw 26 A
T gATE AT AT § )

WUR  qARQ . A AW, WH
A A TATAT AT TFAT |

st wem fagrd mondd @ FaT AN
S I arY gae RN A gy IN
TN TR RATT @ A A

wea wEhRT : T AT qE FW
ERaw WL

ot wew fagrdt amd : g, T
ar srg &fae )
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fowst Y St M guwA & fFg 500
* A & geF enfow $ o1 w@nm

*22. oft youw fag wwaw: @I
Fat &= ag qar & FrF 5

(¢) mrag aw § f& awwe &1
faare zwr # fawd) Y &1 61 qU F@
¥ I3 ¥ 500 FTATE FY @AAT F 2
% TqTfag FTX T ;

(w) afz g, @ & oFFT B AT
e eqraY qT Y A q9T I 9T W
7§ feadr gAafa s73 g ;

() war faast geTrea & qfg w93
¥ fag a1 a=w 3 wzW WY I J0GA
afF FAFI &Y FHY F7 10 W TF
frareft &Y acar Y ar &% ; AR

(v) afx gi, & Aeqaet sa¥ar 7av §?

~

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) to (d) A
Slatemeat is laid on the table of the House,

SRAVANA 2, 1906 (S4KA)

Oral Answers 14

Statement

National Thermal Power Corporation
(NTPC) has been entrusted with the setting
np of ten units of 500 MW =ach in the
Central Sector, Details regarding the location
and expenditure to be incurred on these
projects are given in the Annexure, NTPC
also proposes to set up 2x 500 MW units in
the expansion stage of Farakka Suner
Thermal Power Project and 2x 500 MW units
in the first stage of Talcher STPP.

In order to augment the availability of
power measures have been taken to (a)
increase generation from existing capacity,
and (b) to expedite installation of additional
capacity. As a result, power generation in
April-June, 1984, increased by 157% as
compared to the corresponding period of last
year, A total generation of 154 billion units
and addition of new generating capacity of
3899 MW has been programmed for 1984-85.
A programme for renevation and modernisa-
tion of existing thermal units is also being
taken up, This is expected to increase
availability from various thermal stations. A
multipronged programme of revetalising
various power station, improving quality of
coal supply ensuring adequate supplies of
spares and upgradedtechnical skills is under
implementation. Hydel projects are also being
expedited That programme are expected to
increase availability over time. With increased
availability, power supply to the agricultural
sector will also be improved on a priority
basis,

Annexure
1. Project Singrauli Korba Ramagundam Rihand
Location. STPP STPP STPP STPP
(Stage-1)
L Approved 2000 2100 2100 1000
capacity
(MW)
3 No. of 2 3 3 2
500 MW

Units
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4, Expenditure 119.06 133.62
upto March,
1984 (Rs. crores)
(Provisional)

S.  Balance year-
wise expenditure
(Rs. crores)
(Anlicipated)
1984-85 132.87 148.69
1985-86 162.73 187.30
1986-87 143 63 186_32
1987-88 67.43 153.28
1988-89 14 94 94.05
1989-90 —_ 62,36
1990-91 - 4.08

JULY 24, 1984
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65.70 127.63
59.60 180.57
134,90 264 43
28580 292,00
239.60 174.65
111,30 95,45
42.00 25.00
15.28 237

Power Regquirements and Production in the
Country

*32. SHRI M. RAMGOPAL REDDY :
SHRIRAM VILAS PASWAN :

Will the Minister
pleased to state :

of ENERGY be

(a) whether there is acute shortage of
power in the country at present ;

(b) the estimated power requirement and
total annual production of power in the

country at present ;

(c) whether any eflorts are being made
by Government to meet the shortage and if
80, details thereof ;

(d) any special funds allocated for the
purpose ; and

(e) the time by which the country will
be selfsufficient in the requirement of power ?

THE MINISTER OF STATE IN THB
MINISTRY OF ENERGY (SHRI ARIF

MOHAMMAD KHAN) : (a) to (¢) A
statement is laid on the Table of the House,

Statement

(a) There is a pewer shortage in the
country. ’

(b) The total energy generation during__
1983-84 was about 140 billion units as against
a gross requirecment of about 156 billion
upits.

(c) The measures which are being taken
to improve power availability in the country
include the following : (i) For better utilisa-
tion of existing generating capacity, Roving
Teams/Task Forces of Central Electricity
Authority regularly visit thermal stations and
devise time bound action plans for improve-
ment in generation. (ij) To expedite the
commissioning of ongoing projects, .|he
Central Electricity Authority closely monitor
construction activity, and also assist in the
timely delivery of equipment by manu-
facturers|suppliers.

(d) A Centrally sponsored 'nnovnu‘ol;
and modernisation scheme for therm®
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stations/units has been proposed involving an
expenditure of Rs. 500 crores.

(c) All efforts are being made to bridge
the gap between requirement and availability.
of power. Accordingly, the power shortage
which was over 16%, before the beginning of
the Sixth Plan in 1979-80, was brought down
to 10,8%, in 1983-84, Further increases in
availability of power are planned, so that
self sufficiency can Be achieved, but the time-
frame is dependent upon the availability of
resources.

ot wams fag wzaq @ W St 3

© JAT GAT TEH 9T @T ¢ | 39 gwa faway

FTagse RANH 1 s § i @/w
% ¥ gfg @7 * sgrer qdwrdt @ 1 A
5 5%t 5% g9 a& faoe) AN faw
qrt g o

ag a9 A A gfaew w1 faafn w3
@ ¢ e gk fomd 0 i & aww g
fadry & & fawsr dar £ &, IT® FIU,
1w 3w & oY gwr fawe #7 Arawwar
g ur wfasw & Y grawawar A, IEY
TS F &7 a5 G g Ay ! are
Y IR IFAIR AT AT AT Y FY
3 § 34 st ag g sv aw qd
/AT & wrg fqaw) JudAey FT F&HAT ?
% A1G @ qI A9 TE AT T@IF £ FO
Fifsw aum I foodd N w0
FrawFar § o wfasy # qmd A AR
9T i & #q1 Sravawar g

wft wfer @gema mt: fiwE,
Tt d qx faasht Y swEeqr &<
W faareY gqwmey FOAI, AT FIE
FFEAL I ST g & qAE B
THl¥z w7k & fAg, ITEY wRE AR A
T §, ¥y qeerT ¥ Aww dwew #

SRAVANA 2, 1906 (S4KA)

Oral Answers 18

AT GHA AT VA FA 1 For fear
a1 ag gafag faar fw faas € o
grawasar § gaF) qfT & @1 7% | A"
ag #371, f fead feat &, o g @i &
TEHT qU fFar ar a3, qoft qorg af |
& a3r waifE ag % A7 9T fER F@r
¢ fag® dqiaat & suafer anfe wifae
§ 1 (smawrA) Fasrat &1 o srawadar @,
ag U1 Al § e foasy qw ey &3
T & gfrd @Rk 9T ag Hfew
¥ et 3, faa¥ fag aga ey
F! srawasar AT 1 AR & w ag
TF 1A YL §, ¥ FART  Ageaqu
£7ge § gafag faadt oot @ @& I
aed) fasrelt Juew F31E 9T | (STAEE)

s, St MaTArge ¥ F a7y
qraT WIER 16 a@e 9t fomar 1983-84
# 10,8 qW@C X ¥ FAT TAT | AT
¥ AT W ATWT F § AN AT _TWAN
# @ oraT wES FY AR o w7 fear v
|/IAC |

oY wquiw fag #5aq : AFAT HAY
ot & aamT § fF aE &1, faoet &1 a3
AgcA ¢, AW ¥ S & faw Iger I
grawaFar § | freg At ¥ ot faredt
1 IWTA FAT AT W AR @ @,
aga &9 fawst ganfaw & a1 &
w1 3T gIE fasrell F7 FLAHT
F ¥ fow A€ F20 IO afE aR
An & fag oF Aifs @ i fawst w7
JeqraT QAT AT A% 7 T W X FB
XY srarAIfa® aea § W fawralt 1 FeATRA
aTHar &1 fared 7 979 FT W § A
I faorelt & Jeqrew § wY ok § ?
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& wifow Agemg &t : § awmar
wrara gzen fawrdt &Y d gEr #
A #T T 7 WH 1 Iq UG
STy FHE A At Aegfaai w &
AR AR GAWMT § SFqd W qEAE
F1 Fawfer &4 ¢ Fa¥ N wAAm
W & AYAT T 37FT A7 41 f&  fawar
1 F g & AW A ) JAF A
TR USTT & FAT AAAT § g A W
& Ams 9T A fear wmr oy sdw
e & gt S w7 @ anr
¥ a1 fatT wow Ag fAwr g
Y -1 @ 79 § 9 FER I
¥ ¢ feomon Al s1 IEy AfeT ag
A1 & 79 TIE F g §

st 7w feaw qgEm
HEIeg, AAAIA ®AT ST ¥ FFTE

Heqe

“The total energy generation during 1983-84
was about 140 billion units as against a gross
requirement of about 156 billion units.”

WEI AT 9 ¢ & a9 gg ATAFT
wwq § f afe 156 fafwaw gfza Fr
fasr=t 1 Jerzw A qrO¢ A AIX I AT
fesr At &t sravawar @@ § s IqfE
& awd 140 fafrma gfrga &1 Fa@Ea
& @1 & 9T 16 fafwaw gz #t 3R
ATAW@FAT § | HET AF FA AAS B,
9% qaifas ql ot il & feamal &
6 5 W faw~Y guaey AH F W &
fagit & -9 &Y JITANIE F1 IR
Q@ aafs & qugar § A7 gAR
A W IRT F| AWM & A
@ & & Qr qar A8 fFE amasy
g wfefesm 2 @ fF 156 fafamm
gfrew &Y arAwmsa gt AW

JULY 24, 1984
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a9t § @Y & fag gmd 9 & faar
a9 g, 3w ¥ fegr aw aa, fFEy
HTTHT qATAT § AT fHE omarT 92 Fqmr

t?

{1 417% |y 'eqq ot © Asyd ALILT,
w1 fad g 78 qaa T E fr frad
waiar g ? ag fauewi ¥ wmr g

siY v fa- @ wiEmiA  WETE AT,
frawr qam A A @ &1 ag favifa-
fafedy fafaees &Y &1 oo seaw §,

- gard T FAfag )

oW AW ;A g8 @ fr fead
aamar g ?

gt wiFs wiweRg i A,
xitea sl ¥ fAfra @ fawem #)
7 "z @AT 8, el 99 @ # foan
sig &1 8, faasr Ia¥ gwadifae @
T 29 &7 faga s, faga 3o
FUT F X F @ adl @wa §, IfeF
fearoe dsrdz &1 A weqAr §, it fagi
¢, I 1T F AT gU AR HiFE IAC
It § 1 T |are gfey, & a@a gand
a9 fas ag JrAaT wiga § 5 frad
TArar §, S0, & a@r ¥ § ) (saawnA)

SHRI SUNIL MAITRA : Wh:never
they give the installed capacity of a particular
plant they give itin terms of megawail
Whenever they give the production figures,
they give in terms of million units, Will
you please ask him to explain to us as 0
how many million units constitute one mega-
watt?

MR. SPEAKER : You have put the
same question through me to him
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!*.
DR. KRUPASINDHU BHOI : You
are allowing only opposition Members. You
are not giving a chance to us . (/nrerruption)

MR. SPEAKER : Bvery Member who
puts the question first, has the right to put
two questions,

sft vw frmw oveam o sremer o,
7y gy &7 9T ¢ ¥ WA w@RT A Oy
7% T 1 fr fawreal & TRy gAg @
f ar a.g’farirwsr‘f ¥ AR & A—
YA 93T AT & 7 AT W
gg guwar ¢ fe 2w # faast #Y ava-
wawar fas 156 fafeas giaza g ?

oqd wAag - W faAm oY) faw
I F1 Ja1T fEqr A1 I R, TZ TIER
& AT §, 9T IE fawgm FY I &
gatfas dis auwd §, forr @ 1 sw. @ay
AfgeaiXmiar R E?

Y T A emnA : § A e
@1 E, {0 aw & & avwre 097 9919
T & AOF ArSAW J QAT 1AL
g— ol wed qwa *1 feT § oW &3
f& smawawar 156 fafqaa afagn T =
ay ufqs § ?

qUR qAW ;@A T F 156
fafaas gfaze w0 § 1 @r s N =
IAy agaa ¢ & qraa # wravEsar
TAAT &, STRr A R |

. wvafs sgew ot o 1983-84 &
- urawFAr 156 fafaga afrgw o o, qw
tar wiay 1 wafaqrg QA W@
afaF1z § fr g Y 91 W@ @, I
o TR falrew & 9% gumw & g
TR Ay o we fruifa fear €1
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it e | areame : gera qgiay,
A 99 FT IAL ASN 4@ | AT 9ZH WA
FI I G4 AgIRT A A9 four g, for @
¥ g771 997 7g THAr g— At ¥ frmay
# foad a7d@w ot frad 92 faaat faa
W R} # afegawat fagiy, o do 9k
09 F IR K qAAT ARATE R frad
a2 fag @ g ?

{1 wrfew digenz et o wRw gAY
8 I9AsY qEAT & FYAIT IO gIwW A
7@] ﬁ'ﬂﬂa"()qé'"'"

oY TrpvTe stTest : fawge aaq g,
T#F weeT Y Ag faadt &

Y snfes Awew= at: oo @ FZA
¥, I9% 1T 7T AT |E g1 A AGAT 1T
g fraag ¢ afsm s B faqe
foar §—ag g9aT ¥ TSy FFIA A
guaey Fuf v 31 afg aAArg G4
Fgil fe ag g7 e AH g AV g T
FIFT & AATIA & MFT AR Fga 5
¥ 29%) T F& FAAA

waN 9 X3 ¢ AT ITRT g & &
fF ag 3% A& &

sit wfesrg quand @ @A W@
g0 & 24 g2 ¥ 6 o= fawat faady

ReqeX WANTT © 1T MATNATET FIA
Frefw s@ & og @ aw g F
aY | 17T qIT FY AL AFLEL AN
§ wg faar '

1 have already done what you wanted to
do. But still if you want to monopolise,

that is wrong,
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ot wifew wigeRT @t @ yww WE-
g, 8 § Jo o, fagrt A ¥z Fre
F a & qur wr o1 X qoamn fe
JATRRW A 7R, fag ¥ 6w AR
¥ AW F WEFER A FIAT ITAN
Ut @ fr agt feat foem &1 W w2
agl §, 24 &2 faore) feet @ (swEam)

MR, SPEAKER : You take too much
of time, I will block your questions if you
do like this. Don't try to monopolise.
Other Members also have-got the same right.
Itis very bad on your part. 1 do not re-
alise......

(Interruptions)

f wfemm cwEm . oag A
Fa@ Af 2 R AT oo AW T @
&

MR. SPEAKER : That is what he has
said. It is oo the basis of the information
received from the State Governments and I
also say that this is not right on the part of
State Governments to give this wrong reply.
That is what I say. I know for certain but
this is not the way to do it like this.

 wfaam averm ;. WA AQEE
F1 5 97 F1 AFGFT TE § |

o fadiar gl weaTeR @ AeAW
AP, TOEGEH ¥ UM WA HMIT
@IAT i HAfeqq dxamarsy ¥ sqifqn
fFar mar g1, W F AR EUT QA ®
QI ) {-K1-3 FY-57q€97T Y9
& W@ & & g @ gor At §-fawe
wfaeq % 39 oq 9T, A FT R vz §
X AT & ATH { AAT JM@T R, WI
¢ o gfrz earfea & &1 aTER F7
fasrr ¢ 7 ¥ AT qerfas gfaem aTax
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U9 @Y §, OF aearg o g we qul
£, 39 & Taewa Y feafa agar @ @
a¢ R-¥1 wAT AHIT W FT JAWQ I R
awr o f§ =y gfae AamEy ?

ot wifer Axemg =t @ @ T AT
fad ag wga dwa 7@ § Afew & wa
] ARAT §IQ@T F IJIRAT Fq
3ar

DR. KRUPASINDHU BHOI : What is
the total installed capacity of energy in MW
in our country ? What is the capacity utili-
sation by the NTPC and State Governments ?
In Orissa the installed capacity is 1,200 MW
out of which 920 MW iz hydro, which is
dependend on the vagaries of the monsoon,
For this reason, the Orissa Government has
submitted to the Central Government time
again for the last 4-5 years the installation
of 840 MW thermal power generation at Braj
Nagar and 2000 MW at Talcher, Madam
Gandhi has stated on the floor of the House
that we will go in for thermal power genera-
tion rather than hydro so that there is regular
power supply without any interruption, What
is the position ?

MR, SPEAKER : You can answer one
of the questions.

SHR1 ARIF MOHAMMAD KHAN:
In the beginning of the Sixth Plan the
installed capacity was 28,000 MW_ By the
end of the Sixth Plan we hope to have about
43,000 MW of total installed capu:ity.

So far as Orissa is concerned, ths
proposal for the super thermal power station
was receied on 30-4-84 and is being apprised
by the CEA for techno-economic clearance.

DR. KRUPASINDHU BHOI: I have
got the reply from the Minister that the
thermal power station will be completed by...

SHRI ARIF MOHAMMAD KHAN:
About the other thermal power station, I do

not have information. I will supply it.



25 Oral Answers

SHRI BHERAVADAN K. GADHAVI :
Is it a fact that the actual utilisation is only
40 to 50 per cent of the installed capacity in
some of the States and in Gujarat it is 60 or
65 per cent ? Is it also a fact that some of
the generating sets supplied by BHEL are not
functioning properly and, therefore, the
States have asked for the import of generating
sets, which has been denied ?

SHRI ARIF MOHAMMAD KHAN:
It is true that the plant load factor varies
from State to State and from_ station to
station and we keep on telling the State
QGovernments and the State Electricity Boards
to take steps to improve the plant load
factor and capacity utilisation. It is also true
that some State Blectricity Boards have
complained about some parts of the
machinery. Whenever we receive such
complaints, these matters are taken up with
BHEL for necessary remedial action,

SHRI A K ROY : Mr. Speaker, Sir, |
would like to know whether it is a fact that
the overall capacity utilisation of the power
plants has increased in recent years ? If so,
reasons thereof,

Secondly may | know whether it is a
fact that the socalled thermal power plants
you are going to make with 500 megawatt
~tenerators ; if 80, who would make those 500
megawatt ‘generators and whether the less
Capacity utilisation has got anything to do
with the installation of higher capacity
generators.

SHRI ARIF MOHAMMAD KHAN :
“Sir, it is true that the plant load factor
Capacity utilisation went low and the record it
Uade was in  1976-77. After 1980 it again
Mtarted picking up.

~ SHRI AK, ROY : My question is a
Pointed one, Whether it has decreased
Tecently within the last two years ? Within

last two years it came down from 49.7%
to 379,

§ §HRI ARIF MOHAMMAD KHAN:
It it was 47, 9% in 1983-84 as against the
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target of 51%. That Plant Load Factor of
Thermal power stations during 1983-84 has
been less than the target due to a number of
factors such as the longer time taken for
stabjlisation of new units, long duration
forced outages, inadequate power evacuation,
lack of system demand, synchronisation of
units before completion of aJl works etc.
These were the factors responsible. It was
marginally lower in 1983-84 than in the
previous years.

f) w cAffvew @ FswEw ALIET,
& ag smar wgar g f& fage
F1 sifesr faadiar 1 1982 & wrd
@A # FAmE QA1 wifgg ar A T
1984 F wem aF ft qU AN g1 W@
qATH BT AT 5T qIA K ST 44T § |
9gw I §AY AT 4, 377 A gBr 491
7 TAR) 7g q0E & (F 39 FW & JAAT
R & FUFE § € fFar qur g
gfag @ sm A fta & o1 @ § 7
(saaum)

3 fawsr 9T & fanfor & fag 99
# 9 sngfa @ Trfgy, ag 7 7 7
g SHI FT gXad faafw #33 F 1 af )
F£ a7 I fagre F feqrat arx «m
¥ zw faadt s A qArr & fog @ww
IqMEAT | AfFT F@ AT @A F IR W
@S QU A fear mar goar & A
wgreg & sraAr wigan g fe gw faorsa
3 F7 TF ST FAWT TAATRE 7

st enfew Avewg w®t: WA, 3
fawrst o3 dzor dwex & dqda T R
g fagre g &1 fasrarr a1 A9 At
zaw fa afaw goar & srawasar a1
afe ogtas g& aEHrd ¢ ol
¥ fagre g N A fear § fe
wAT T AFAL AF F TR TT FIA |
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Law Commission Report on Indian Succession
Act

+

*23. SHRI SURAJ BHAN :
SHRI ATAL BIHARI
VAJPAYEE :

‘Will the Minister of LAW_ JUSTICE
AND COMPANY AFFAIRS be pleased to
lay a statement showing :

(a) whether the Law Commission has
found certain sections of the Indian Succes-
slon Act, 1925 discriminatory against
women ;

(b) if so, the details thereof ;

(c) whether he proposes to bring
suitable amendments to the relevant Act
during this session ; and

(d) is not, the reasons thereof ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL): (a) The Law Ccmmission
bas taken up for consideration the revision
of the Indian Succession Act, 1925 and has
invited comments on a working paper prepa-
red on the subject,

'Do not arise.

(b) to (d)

N gm AR : AeAW WA, ATE-
v ¥ afgarel §1 aga 9 WA W@
21 0F AT @Y 9g NANww 4t e afgar
FarHNE ax a1 gaT qu AR gEwW
AT AT ) TEEE F AT & G Iq AT
AfgAT FTATH 7 I8 AT d@ I%F AN
agt faar wrar gy, A —rarFew, dar
m"'(m)

qegy AlEy | ANFE a1 qrie #
AW af FW@ )
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*** (smwia)

Mamaa: meNda gt ax
Wt faar wat e @ dare gF o A,
¥ g7 arzA & Ffgwrt’ | afeenat §
ag QAT T W wAF @ g (A

dafe faeet wgedt : saw
AT, A FT AT FTI@FT G &
T Ay e, @ TR
*** (zaEeT)

qCO WAYAW A § AGY I AT |
--.(W)

NgwAm ;T I fam &k
afess 16 (1) = 16 (2) ¥ ag faar
2 f& daa & anur qT & feeRfaawa
gl g, I FiewT qWwT o §F
dewa 7, 15, .2, 42-46 AT 60 ¥ wigamai
¥ g g feeftfodvm foar o &)
ifae, af Fdvw & wge afen dw
dare fear & | 997 ag I o 1Y
F gFaz Far 90 @A §
faam §, ag amar wigar g

Statesman, 20th June :

““It has left other discriminatory sections
untouched, The rcason by its own
admission, is fear of provoking public
opinion which, the Commission says
may not be recady for any radical
change ™

There is a Report of thc Committee 07
the Status of Women—1975 Report. Of
page 362 it says—

“That the question of lwd"“"ﬂ:
should be determined entirely from the po®
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of view of the child's interest and not the
prior right of either parent.”

- U. N. Commission on the status of
women. Four suggestions are there—

1, Women have all equal rights and
duties.

§fas g wrAT AT § & o w@iw
# arq o fsaw 3 1 Zo A0 FdHlA A
ar ard forasn=w §, ¥1 Aw IgS)
grAIdE FIA A I b HAwT ¥ afeq
9T & ofeas IAImT & ¥ I A9E
¥ o At &1 29 g fFar &, 39971 0
qwg & ATET sigfaa sifsHe 73 qifE
Al Y qu T F1 T faq 7% ?

oY oteAra Y= Y R AT
# #grd fs «f sdtma ¥ vt @€ forg
adl frar & &f s 7 A fod 0w
afen quT dar fear § fam afsas -
A & fag geafaw @1 & wEgE
wir & alx wdew wmy A
g g 30 A7, 1984 @ i s&faw,
Tt af wrwa et A 9T g age
21 & o1 e & 4§ § f& nowr 3@
T 8% | 97 A FAwT F fernRw
NN a7 g7 a1 4FA f5 fEwar qmA
a1 ¢ & A feger Agf ?

***(vaaemA)

waR AW ; AT § ARG 6T

e |
(va=ae)

Namam: B w20 a1 fs af
ST 1 afET P9 A Gra F
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e enm G s gw o §, ag &
ATIET 9FHT JAAT ATEAT § WIF, GAA
FIE ¥ 4198 BT 2

*‘The Supreme Court today asked the
Union Government to explain as to
why It should not strike down ag un-
constitutional the entire Muslim Per-
sonal Law relating to polygamy, divorce,
adoption, succession etc,

g% Tigifey fafagew &1 gamr W
g1 AT g IR AN FEy & fo anh

C g R W ARANG §A A T o§Ed AT

FsrEEg X v g frgg at &
X gl F1E w7 @1 77 [ AW §

st wmary ~Ygw 2 S ower AqTed
frar &, 37 *1=f THmwT 7O

# qiegs TE )

ot g W T N A F IR
LR -

Nz fagr Y mwdd : 3z Afg-
AT F qrG FIATT FT HATAAT @ | AEqE
wgIeT, {T g YT & wwreA & fAg
af sHww ) fawifor flar s 1 ™
ATER &7 Joar 7rE fewrw 7 § w99
# aftadT £321 Fe7w wgiew, I9fe-
FITHF FIT AT F grau 1925 #F
T[T AT 9T I &9 AAT 1934 «A
@I aqA ¥ 993 AW F IT F1GT A
Tz faar, AT ga 3T F FIT F AT
qw % &9 gy & wfax @f FAwT N
famifant & fag o3 FY a1 IE@ |

TAAIT ITANFIT F1g7 & vrq foan
T # Fafrsar a7 VFAAT I7 FA
Fat &1 3§ g ag g1 afk A€
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T=q1 qfaq & 9l S§ & gwfe &0
AIAAT T FAT G @ A& FT A7 W
I &1 oae faqr w2 afe faar ag@
Faar g ar Ig &1 faum g€ 2 w00
at &Y 3 & go N Fgr F1 afawr @
) wfe gg F=RWT FT WFA FT IS
TR WA I @I W WM A
YA oF wfgar §, T wfgaral &
fears Fwra I 1 @ fag o
af swa &) arg W@ «fag ) ag w1
FI 9 feqmr &1 s & a1 FT 1925
¥ efemgdt, A dR W fARA A
6 q13F IqAAFIA & FOE F qWr-
o & yE@rE &Y ¥ & ) A ar @
(swra)

@MU W I @ HN N awa

ad :feum 1 I I9 I W AQ -

F 97 ggt fearT a=) 7 Sar qEf
FTER G|

N e FR  WHT AR,
du e faa Aga g & agt WA
& @ I FwgA @A ifge
(smaaa)

ot 2w fagrd maddt : a A
f& waY agiem w1 wg @ &)

St twATs WAET men ¢ fafaes
AT F T FgA w1 A FfewIT A
2 (swam) ‘

sy wea fagrY aodad : srere AwR-
o, 8y Y g qer qar Ag AR
AR ww w g a1 Ag, I aw oW
! afdfa & s a1\ (sganA)
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ot TwA d@E el W §9
WA ST A FP R, IW K W T FE-
TEr & ¥ fawre argT & @ Wgg

A1 wew fagr moRal : 9g 99
AT FT G & qC |

SHRI GEORGE FERNANDES : He
should withdraw his remarks,_

way W@y . aft I F1 FEw
Jwra g1 nfamizd o @ g A
wigargy § frwrer fear o @Ry,
JaxFar g :

Y 7T @Aw TR ;IR
@ @A *1 afoar a3 gueT fear g

qeqw WD © IATW, $F 7

S A ¥~ 5@ & qifegded
AT AFAITAT FT AW G AG 1 WFT
w1ga, & fagraa faerar & ama feg s
W f A 9T 0F §AW # Ag a
fe @@ #7 @ T § fag o A -
ay o gt a0 S fedar @
[ATH 41 (aawm)

EUR WA AT A1 X AT Q@A
@ & gav ax Afaw

Mt s et ;W oawm N
| ag S 91 fe @l § fedrs

' frefifadwm & gmaew & s wf FAWA

¥ #r€ favig & faar § afs ag WA
g frar @1 @, fow & gue AW
agY wgr % Qar #1§ favig  anit aF 7@
ferar mar & | 9gi a® araFR o F I
Fram §, 37w afwna agE
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9 8% 3T 1 AT 7 A, ITF TEN
@ ¥ gy gudwa o d SMeR A
amr Afge 1 gv ® AvAr feanr @
war wifge wafe TEAX quAT  femmr
1977 & 1978 # wRwE A fFar
T amwm d aft war fr Y ard I
(YW AN AN 1 ¥ v ax
foe % sqw & wgm7 wigwr g foaa
af Futwa {fag7 aFwT R N @Al-
frastgrg RS9 & I & fear
favie qrog¥ar @Y 9@ & qX AT W
¥ wwra<y feqr rgar @Y Aw & fAlg
g I8 ¥ ywmfes &7 ¥ FWEw
faar gmaar

it wew fagrt ardadt : yerw wQ-
T, {19 AT AW @ Afqw, Fa@ i
FHwA ®Y fawrior o § Afaa a0 § )

(c) whether he proposes to bring sui-
table amendments to the relevant Act during
this sesgion,

waw qRqg : § A v W)
FARTMAg g & ITH qA F AT
L ECE O

st wew fegrdl Twdwn o &
@Y eI & Ay & qg I THA A
wraea g7 1977 & gara fgwm
a AEY ar, Afwr s A9 gARR A fawa
Fafteg P aA g @Y N @ W
1980 # garr, qr @@y w9 FT 1984 F
i

waw wQAw ;. AEAAIT AR A
¥ %Y w1 wqaq s @ & 5 o agt
T 8, agh g X o w9 @ A ¢
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ot e wd : www T\ A
& e qw €Y arwa) w1 fear o7 ¥ sy
qTBIE |

sttt fraiaet wqadt : avw o,
ag 1T ag) § fr aq g} sfawm & qw
afes far gar g A Y SwfePR
gufad sA @ & =¥ F o1 N
dama d et § fagar afas 7@
YR R wEg e ame, o am
agl, Ay ot o@ gewa R Y aga &
o O v v o Qv @ e
ar,AfFT g Ew A §1 & IAAT AU
g & @ gt o dfawm gt sAq
® o0 W Ag ¥ ST FEAT g
tfrafe STt A o TT
W T & AAd * qr Icqanaan &
Ay # ft 9w T & fag ek
Iq Iwafes # @ o s & f{fW-
T %, Tar A FAT A Fw
s & faa g ?

oty Shw : wEAE g
®t & qar A g fs feg e
e ¥ag ga S A SEE
aFT § A 1956 & & q4Y §

st faenaet wqadt : wrd & ag
qfq &1 e & s feear g wifgw

Y 7R T ;A AT B I
T @ & aR W o e feg ardr Y
T FT W@ & | AT A1 B ALY Y AW
qare’ 7 fF fgg Ay sv

WA AT © A AT A FIFAT |
qAAE e S w1 R I ATRR LN
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SHRI XAVIER ARAKAL : Sir, the
Law Commission has recommended amend-
ments to some of the discriminatory claus-
es in similar important Acts. For example
in the lnslian Divorce Act, the Christian
community, espccially the women of that
community are highly discriminated against
and the Law Commission has rightly pointed
out that the discriminatory clauses in the
Indian Divorce Act should also be removed,
Now, this matter has been raised in this
House quite often and the hon. Minister
was pleased to say that the steps would
be taken in this regard. Now, I would
like to know when will amendments to the
Indian Divorce Act be brought before the
House by the Government so that equal
rights to both husband and wife can be given
and justice done ?

ot e« A FAWA A A
'&ﬁi_wgqﬁmﬁw g ST I
wrEAw anfrgi @ e A & grew
* A ATS T\

WRITTEN ANSWERS TO QUESTIONS

Intreduction of Electronic Voting Machine
System

*24. SHRI K. MALLANNA :
SHRI KAMAL NATH :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the Election
Commission has made any request to
Government to amend the Rapresentation of
People Act to enable it to introduce the
electronic voting machine system ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR!
JAGAN NATH KAUSHAL) : (a) Yes, Sir,
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(b) Government have been of the
view that the question of using machines for
the purpose of elections to State Legislative
Assemblies and to Parliament and the
amendment of the law for enabling such use
should be taken up only afier the people are
made familiar with the system of voting by
the machines and after there is general accep-
tance that such system,; of voting leaves .no
scope for misuse, The request of the Election
Commission for reconsideration of the matter
is under examination,
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Import of Crude Oil During Current Year

*27. SHRIMATI GEETA MUKHER-
JEE :
SHRIMATI VIDYA CHENNU-
PATI :

Will the Minister of ENERGY be pleased
to state :

(a) whether it is a fact that the import
bill for crude oil is likely to shoot up by
around Rs. 400 crores during the current
year as has been reported in Indian Bxpress,
Delhi edition, of Ist June, 1984; and
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(b) if so, the details thereof ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKARY): (a) and (b) The quantity
of crude oil and petroleum products imported
during 1983-84 was 13.8 million tonnes at a
cost of Rs. 3,290 crores.

The estimated level of import of crude
oil and products in 1984-85 will be 129
million tonnes at an estimated cost of Rs.
3,660 crores.

However, the export of Bombay High
erude is estimated to increase from S50
million tonnes valued at Rs. 1110 crores in
1983-84 to 7.7 million tonnes valued at Rs,
1800 crores in 1984-85,

Though the level of imports in 1984-85 will
be less than that in 1983-84, yet the higher
import bill is explained largely by the change
in rupee-doller conversion ratc and the higher
price of petroleum products.

Uniformity in Rates of Power Supplied to
Different States from Central Power
Stations

#*28 SHRI K. RAMAMURTHY : will
the Minister of ENERGY be pleased to state:

L
(a) the steps proposed to be taken to
reduce to the minimum extent possible the
disparities in tbe power rates to different states
from the Centrally sponsored power stations;
sad

(b) the details of the formula that has
been evolved by the Central Blectricity
Authority for allocation of power from
* Central schemes to various regions ?

THE MINISTER OF ENERGY (SHRI
P, SHIV SHANKAR) : (a) and (b) Power
from Central power stations, which are
regional in character, is allocated to the States
in & region in accordance with the following
formula:—
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(1) 15% power is kept unallocated at
the disposal of the Centre to meet
the requirements of individual
beneficiary States in the region
from time to time.

(2) 10% of power is allocated to the
home State in which the project
is located.

(3) The remaining 75%, power is distri-
buted to the beneficiary States
(including the home State) in
accordance with Central Plan
Ansistance to the beneficiary States
and energy consumption in these
States during five years.

In case of hydel projects, the
home State is paid 1,5 paise per unit of
electricity generated by the hydel
stations, in addition to 109, weighiage
in allocation of power as mentioned
above.

The Central power stations have been
conceived as regional power stations, to
benefit all the States in a region. Accordingly,
the power gencrated by a Central station is
supplied to all the beneficiary States in a
region at the same tariff. There is no inter- -
regional disparity in regard to the principles
on which tariffs are fixed, which apply
uniformaly to all regions. The tariff is diffe-
rent in various regions mainly due to varia-
tions in the costs of the projects, the associa-
ted transmission systems, cost of fuel, and
some of the operational parameters,

Supply of Power to Fertiizer Units

*29. SHRI AMARSINH RATHAWA:
SHRI UTTAM RATHOD :

Will the Minister of CHEMICALS AND
FEBRTILIZERS be pleased to State :

(8) whether it is a fact that the produc
tion of fertilizers was affected by power
shortage during the year 1983-84;
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(b) if so, the names of the fertilizer
units most affected by power crisis; and

(c) the steps being taken to provide
sufficient power during the year 1984-85 to
the fertilizer plants to achieve the target of
production,

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) Yes, Sir,

(b) The fertilizer plants at Madras,
Tuticorin (Tamil Nadu), Rourkela, Talcher
(Orissa), Udyogamandal, Cochin (Kerala),
and Mangalore (Knrnalaka) were the worst
affected due to power cuts/restrictions
imposed during 1983-84 by the respective
State Electricity Boards,

(<) Asalong-term remecdial measure,
captive power plants are either under instal-
lation or have been planned in the units
facing acute ant recurring power problems.
To enable some of the units to meet the
critical power requirement of vital equip-
ments small capacity gas turbines have also
been sanctioned,

The Chief Ministers of the State Gove-

“Yoments have been requested to treat fertilizer

industry as a special category and exempt
fertilizer plants from power cuts/restrictions.

Ban on Import of Films

*30. SHRI AMAR ROYPRADHAN :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to State:

(8) whether it isa fact that Govern-
ment purpose to ban the import of films
from foreign countries; and

(b)if so, from when and what are the
details in this regard and names of the
;‘"?mmes which would be covered by

" THE MINISTER OF STATE OF THE
INISTRY OF INFORMATION AND

SRAVANA 2, 1906 (S4KA4)

Written Answers 42

BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI H, K. L,
BHAGAT) : (a) No, Sir.

(b) Does not arise,

Supply of Stores to Various Telecom. Circles/
Telephone Departments.

*31. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of COMMUNICA-
TIONS be pleased to lay a statement
showing;

(a) whether Government have taken any
concrete steps for improving the supply of
stores including the line material and switch-
ing equipment in which the various Tclecom.
Circles/Telephone Deptts. were experiencing
severe shortage;

(b) if so, the details thereof and the
quantity of stores allotted to each constituent
State of NW, Circle since 1 April, 1984
upto 30 June, 1984 (i.c, the first quarter); and

(c) whether Government would ensure
that there is no recurrence of any severe
shortage in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V. N, GADGIL) : (a) Yes, Sir,

(b) G. M. Telecom. Stores, has deve-
loped a number of new vendors to supply
the line material in adequate quantity, As a
result, now there is no general shortage of
line stores. Similarly supply of switching
equipments is arranged from M/s I.T I, and
to meet the shortage some switching equip-
ment is also being imported. Two new

- factories to manufacture 5 lakh lines each

of electronic switching equipment are being
set up,

The details of the line stores allotted to
‘NW’ Circle in the Ist quarter of 1984-85 is
attached as statement-l. Stores arc allotted
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on the basis of forecast sent by Circle/ 3. Tube C8 4250
District who are further distributing to the
constituent divisions in their jurisdiction on 4. Socket B 16000
the basis of their requirement. The alloca-
tion to various divisions located in ‘NW’ 5. Socket-C, 4250
circles in the States Punjab, Haryana, Hima- 6. BKT 4W Telcphone. 14250
chal Pradesh are made by G M., North West
Circle, Ambala, The stores supplied by - BKT 4W Telephone. 15000
G.M, Telecom. Ambala to the divisions
located in these States during the Ist quarter 8. BKTSW NCJ 120
of 84-85 is attached on statement-1I, No 9. Back UA-L 12200
switching equipment was planned to be
supplied to NW Circle during this period i.e. 10, Back UA-II, 4180
the Ist quarter of 1984-8S. 11, Back UB-I 4500
(c) The supply of stores is made to 12, Back UB-I 3000™
vacions field units against allotment made
centrally by P&T Directorate Action has 13- Back UCL 2300
been taken to procure adequate quantities 14. Back UC-II 1000
of line material from various sources so that : '
no shortage of these items is experienced 15. Saddle A 18800
in the field. Further the distribution of
stores all over the country is being stream- 16, Saddle B 6250
lined to avoid any imbalance in the supply.
17. Insulators DS Large. 44000
Statement-I 18, Ipsulators DS Small. 35000
1. Line stores allotted to NW Circle during 19. Stalk Phones. 25000
Ist Quarter of 1984. 20, Stalk Telegram. 38400-
1. Tube A-8 15000 21, Wire 3.5 mm MT 325MT
. R e
2. Tube B-g’ 18000 22, Wireg | 2 mm. 45 MT
Statement—I1
Line Store Supplied from 1.4.84 to 30.6.84
S.No. Name of Item Punjab Himachal Haryana.
Pradesh.
1. Tube A-8 823 397 ll?l
2, Tube B-8 762 390 1734
3. Tube C-8 91 60 329
4 Socket B 343 424 1502
5. SocketC 132 £ 210
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lm 2 3 4 5

6. BKT 4W Telegraph 50 408 690

1. BKT 4W Phones, 383 100 965

8. BKT 8W NCJ 30 35 20

9, U Back All Sizes, 1007 1339 2391
10, ° Saddle A 2236 2050 1474

11, Saddle B 110 423 417
l;, Insulator DS Large. 1600 300 2480
13. Insulator DS Small 2000 350 2680
14, Stalk Phones. 12%0 2390 5622

15 Stalk Telegraph, 200 NIL " 12

16. GI Wire 300 Ibs. 5000 Kg. 23160 Kg. 5890 Kg. |
17. GI Wire 3 55 mm 4000 Kg. 7328 Kg. 21620

18. Drop Wire. NIL 226 Km. 12 Km,
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Targets of Probable Plant Load Factor for
Scventh Plan

*34 SHRI A, NEELALOHITHA-
DASAN NADAR : Will the Minister of
ENERGY be pleased to state :

(a) whether the targets of the probable
Plant Load Factor (PLF) for Seventh Plan
have been fixed and if so, the final decision
in the matter ; :

(b) whether it is a fact that PLF has
been declining since 1977 ; and

(¢) whether hydel projects are being
given top priority in the Seventh Plan in
order to correct imbalances between thermal
and hydel capacity by the Eighth Plan ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKARY) (a) : No, Sir,

b) The PLF started declining from
1977-76 onwards but the declining trend was
reversed in 1981-82, It rose to 468% in
1981-82, 4987, in 1982-83 and 479% in
in 1983-84,

(¢) It is proposed to include a
substantial hydro programme in the Seventh
Plan to accelerate the pace of hydro develop-
ment in the country.

Plans Prepared by Commission for Additional
Sources of Energy

*35. SHRI MOHAMMAD ASRAR
AHMAD :
SHRI RAM SWARUP RAM :

Will the Minister of ENERGY be
pleased to state :

(8) whether any plans have been
Prepared by Commission for Additional

Sources of Energy for exploiting energy from
DEW sources ;
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(b) if so, the details of the same and
when they will be implemented ; and

(c) the quantity of energy that is
expected to be available from these sources ?

THE MINISTER OF ENERGY (SHRI

" P.SHIV SHANKAR): (a) and (b) Yes,

Sir, Plans and programmes already under
implementation during the Sixth Plan period
include inter-alia the National Project on
Biogas Development, propagation of Improv-
ed Chulbas, Utilisation of Solar Thermal
Energy, development and application of
solar photovoltaic devices and systems,
production conversion and utilisation of
biomass, utilisation of urban waste and
industrial ecffluents for energy purposes,
utilisation of wind energy and rural renew-
able energy systems, Plans and programmes
on a vastly expanded scale for the Seventh
Plan period are being prcpared by the Work-
ing Group on Non-Conventional Energy
Sources.

(¢) Development of mew sources of
energy is in the initia! stage. Contribution
of these sources is expected to progressively
increase and according to some studies, new
sources could supply 209, or more of total
energy demand by the turn of the century.

Penalty for Offence of Video Piracy

*36. SHRI ARJUN SETHI :
SHRI N.E, HORO :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether Government propose to
prescribe a minimum penalty for offence of
video piracy ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI H.K L. BHAGAT) : (a) and (b)
There are proposals to amend the Copyright
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Act, 1957 and also the Cinematograph Act,
1952 to enhance the punishments for offences
under these Acts, having a bearing on video
piracy, The proposals relating to amendment
of both the Acts contain provisions for
minimum punishments in terms of imprison-
ment as well as fine-the Copyright Act, 1957
for infringement of copyright including copy-
right relating to cinematograph films and the
CinematographAct, 1952 for exhibition of un-
certified video films,

Setting up of Tribunals to Identify and to
Rehabilitate Bonded Labour in the Country

*37. SHRI P, RAJAGOPAL NAIDU :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

v (a) whether Government are consi-
dering any proposals to set up special
Tribunals in problem-prone areas for identi-
fying and rehabilitating the bonded labour
in various parts of the country ; and

(b) if so, the details regarding the
scope and extent of their functioning with
special reference to the child labour and their
rehabilitation ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA

PATIL) : (a) No, Sir,
(b) Does not arise,

Renovation and Modernisation of Thermal
Power Plants

*38. SHRI K, LAKKAPPA :
SHRI DHARAM DASS
SHASTRI :

Will the Minister of ENERGY be pleas-
ed to state ©

(a) whether there is any proposal for
renovation and modernisation of thermal
power plants throughout the country at a
cost of Rs. 500 crores ;
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(b) if so, the facts thereof and the

“names and places of power plants which are

included in such a proposal ;

(c) whether the Finnno; Ministry has
been suggesting that the cost be shared both
by Centre and States ; and '

(d) if so, the reasons therefor and” the
position obtaining at present in the matter ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) (a) : Yes, Sir,

(b) The proposal envisages a Centrally
sponsored Scheme for the renovation and
modernisation of old or otherwise deficient
thermal stationsjunits which can be revamped
on a techno-economically viable basis. The
power plants to be covered under the Scheme,
which is estimated to cost Rs. 500 crores
spread over three years, can be finally
identified only after the Scheme has been
approved and detailed project reports are
available, It is estimated that on comple-
tion of the Scheme an additional generation
of 7000 million units per year would be
available.

() No, Sir, The details of financing
are still being finalised,

(d) Does not arise,
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Thermal Stations Permitted in Private Sector
as also Captive Power Stations with
Generation Capacity

*40, SHRI K.T. KOSALRAM : Will

the Minister of ENERGY be pleased to
state :

_ (a) the number of Thermal Stations

With their generation capacity that have been

_ Permitted 10 be set up in the private secior
. (Slate-wilo) ; and

it (® the pumber of captive power

. :ns that ]me been permitted to be set

g:‘n Y the industries and the number of

im ralors that have been permitted to be
Ported for this purpose ?
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THB MINISTER OF ENERGY (SHR1
P, SHIV SHANKAR) : (a) and (b) The
following thermal power stations are under
operation in the private sector :—

Power Station Generation capacity
(MW)

1. Maharashtra

Trombay Thermal
Power Station

83715

2. Gujarat

Ahmedabad Electric Co, 271.1

bad

West Bengal

Calcutta Electric 508
Supply Co.

Apart from the above, one unit of 110
MW at Ahmedabad Electric Company as
replacement unit and | unit of 60 MW at
Titagarh Thermal Power Siation of Culcutta
Etectric Supply Co. are under different
stages of execution, The proposal of Mis.
Tata Electric Co, for installation of another
unit of 500 MW has been approved, The
proposal for installation of 2x67.5 MW
units in replacement at the Southern Genera-
ting Stations of Calcutta Electric Supply Co.
has been accorded techno-economic clearance
by the Central Electricity Authority in June,
1983,

Since 1980-81, 48 industrial units have
been allowed to instal captive power plants
totalling 2846 MW out of which 26 indust-
rial units, in their original proposals sub-
mitted to the Central Electricity Authority,
envisaged installation of imported equipment
as indicated in the attached statement.
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List of proposals recommended by CEA since 1980-81

NORTHERN REGION

S.No. Name of the Unit Capacity Remarks
(Mw)
m @) €] “®
1. Mj/s Renusagar Power Co.
1x67,5 MW 61.5
2. Mijs HZL at Debari—1x15 15 lmperted
3. M/s HCL at Kbetri—2x10 20 —do—
4. Mis DCM at Kota—1x10 10
S. M/s Indian Explosives—1x 12 12 Imported
6. Mijs NFL at Panipat—30 30 Indigenous
7. M/s NFL at Bhatinda—30 L) —do—
8. M/s Punjab Concast Steel Ltd.
1x1S 15 —do—
9, Mijs HZL at Chittorgarh—3x 30 90
Total : 289.5 MW
WESTERN REGION
1. Mijs Balco at Korba—4x 67,5 2700
2. Mis SAIL as Bhilai—3x60 180
3. M/s ONGC at Uran—2x20 40 Imported
4, Mijs BPCL at Mahul—2x10 20 —do—
5. Mijs COI at Noemch—1x15 s —do—
Mis HPCL at Bombay—3x 10 30 —do—
7. Mj/s KBCL at Hazin—2x 15 30
8 Mijs RCF at Thal—-2x1$ 30
9. Mijs HOCL at Rasayani—1x$5,7 7.
10. M|s GNFC Ltd. 2x25 50
11. M/s IPCL at Baroda—2x28 56 Imported
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1 2 3 ! 4
12. Mps Nlliohnl Newsprint & Paper ’
Mills at Neepha Nagar—1x 10 10
Total 7267 MW .
SOUTHERN REGION
1. Mis Salem Steel Plant—1x6 6
2, M/s CCI at Tandur & Verraguntale
2x5 MW 10 Imported
3, Mijs Indian Rayon at Gulbarga—I x12 12
4. M/s Vizag Steel Plant—3x 60 180
5. Mijs Madras Fertilizer—1x2.3 25 Imported
(Recommended by
Deptt, of Power
in March, 1983)
6. Mis SPIC at Tuticorin—18 18 —do—
7. Heavy Water Plant at Manguru—3x30 90
8. Chemicals & Plastic India Ltd.—4 8 48 Imported
9. Mangalore chemicals & Fertilizer—5x6.5 525 —do—
10. M/s Madras Refineries—10 10 —do—
11. Ennore Paramfos Plant of EID
Parry—1% 1050 KVA 1050 KVA —~do—
Total 366.8
EASTERN REGION
1. Mijs NALCO at Talcher—5x120 600
2. M/s HSL at Durgapur—2 x60 120 Imported
3, Mjs SAIL at Bokaro—3x60 180 —do—
4. M/ SAIL at Rourkela—2x60 120 —do—
5. Mijs HDC at Ranchi—2x10 20
6. Mis Iodian Mctals & Ferro Alloys
—4x30 120 {mported
45

7. Mjs HFC at Haldis—~1x1542x15 -



59 Written Answers JULY 24, 1984 Written Answers 60
1 2 3 4
8. Mis HFC at Barauni—1x2, 5+1x16 18.5 Imported
9. Mis HFC at Durgapur 1x15 15
10, M/s HFC at Namrup—1x27 27 V‘ Imported
11, Mjs FCI at Talcher—2x 30+ 60 ~do—
(GT) 1x30 30
12. M/s FCI at Paradeep—2x125 25
13, M/s CIL at Chulmari—2x10 20
14, Mis CIL at Kattra 2x10 Kargil 20
15. Mijs CIL at Moondih—2x 10 20
Total 1440.5
NORTH EASTERN REGION
1. M/s OIL Duliajan—1x7.5 15 Imported
(Waste Heat Unit)
2, MisONGC G.T. Sets—5x3 . 15 Imported
Total 2.5 MW

T.V. and Radio Facility to Tribal Districts of
Durgapur and Banswara

213. SHRI BHEEKHA BHAI : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether Government

proposal to provide Television and All India
Radio facility to tribal districts of Durgapur
and Banswara ;

have any

(b) whether it is a fact that these
facilities have been provided to Udaipur ;
and

(c) why tribal people are deprived of
this facility ? '

THE DEPUTY MINISTER IN THE _
MINISTRY OF INFORMATION AND
BROADCASTING (SHR1 GHULAM NABI
AZAD): (a) Durgapur city in Ourdwan
district of West Bengal is expected to get
TV coverage from the 10 KW trans mitter
at Asansol when it is commissioned at full
power during the current Plan. As regards
radio, this district is being covered by AIR,
Calcutta.

Banswara district in Rajasthan is not
expected to get TV coverage at the end of
6th Plan. This district is, however, being
covered by AIR station at Indore,

(b) Yes, Sir,
(c) 90 Tribal districts will get covered
by the TV signals since in the approved 6th
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Plan, 26 High Power (10 KW) and 118 Low
Power (100 Watts) TV transmitters are
proposed to be set up during 1984-85,

So far as radio is concerned, the
coverage is available 119 districts, This will
g0 up to 122 districts by the end of 6th Plan
period,

Telephone Services in Backward, Hilly and
Tribal Belts of Doongarpur and Danswara

214. SHRI BHEEKHABHALI : Will the
Minister of COMMUNICATIONS be pleased
_ lostate ;

(a) whether he has not visited back-
ward, hilly and tribal belts of Doongarpur
and Banswara in order to assess the desira-
bility of telephone needs of that area :

(b) whether he has deputed any senior
officer to visit and to see the Worst condition
of Public Call Offices ; and

() whether it is a fact that PCOs and
telephone exchanges remain almost out of
‘porder for more than six months in a year ?

_ THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VN, GADGIL): (a) Yes, Sir.

(b) A senior telecom. officer of the
rank of Director has been posted in the area
with headquarter at Udaipur. This officer

and Divisional Engincer Telegraph Udaipur .

have been carrying out regular inspections
of all installations in these districts regularly.

(¢) No, Sir. However there is still
%ope of improvement in the working of
PCOs and Telephone Exchanges,

Telephone Service In Doongarpur and Banswara
Districts

215, SHRI BHEEKHABHAI : Will

“;- Minister of COMMUNICATIONS be
Pleased to state :
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(a) whether tribal districts of Doongar-
pur and Banswara has been treated as train-
ing centres for fresh operators because only
fresh recruits are sent there ; and

(b) whether it is a fact that several
telephones subscribers have got their connec-
tions disconnected due to unsatisfactory
service in those areas ?

THEE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N,- GADGIL) : (a) No, Sir, The
details of the working staff is as under : —

Total Staff working for less
staff, than one year service

Doongarpur 50 7
Banswara 94 17

'(b) No, Sir. No such case has been
reported so far.

Opening of Post Ofiices, Sub Post Offices and
Public Call Offices in Gorakhpur, U.P.

216, SHRI ASHFAQ HUSSAIN :
Will the Minister of COMMUNICATIONS .
be pleased to state :

(a) the number of Post Offices, Sub-
Post Offices and Public Call Offices opened
in Gorakhpur District of Utiar Pradesh
during Ist April, 1980 to 30th June, 1984,
with details of the places ; and

(b) the number of Post Offices, Sub-
Post Offices and Public Call Offices proposed
to be opened during 1st July to 31st March
1985, in that district with details ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 V.N. GADGIL) : (a) 17 post
offices, 1 sub-post officc and 4 Public call
offices were opened in Gorakhpur district
of Uttar Pradesh during the period - 1.4 80 to
30.6.84, The details are given in Statement-1.
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(b) 4 post offices, 4 sub-post offices,
and 10 public call offices are planned to be
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opened during the period 1.7.84 to 31 3.1985,
The details are given in the Statement-11.

Names of Branch Post Offices Sub Post Offices & Public Call Offices Opened in Gorakhpur
District During the Period 14,1980 to 30.6 1984.

Branch Post Offices Sub Post Offices Public Call Offices,
1. Jagdaur 1. New Project 1, A'irpor( Station
Airport PO Gorakhpur
2. Bhiti 2. Sumersagar
Tiar 3. Bagapur
4. Newas 4.  Sobharsa Bujurg
5. Ujjarpur
6. Ausiakartahari
7. Belkur
8. Dhuswakalan
9. Gudar
10, Karjahi
11. Barlarpur
12. Gopala
13, Boliaraja
14. Gajpur
15. Awadhpur
. 16, Naduabajar
17, Saildah Urf
Kavaldah.
. Statement-11

Name of Branch Post Offices Sub Post Offices & Public Call Offices Proposed to be Opened

During the Period 1.7.1984. 10 31 3.1985.

Sub Post
Offices

Branch Post
Offices

Public Call
Offices,

Harpur Pakari 1. Nizampur

1. Ashoknagar



JUSTICE AND COMPANY AFFAIRS be
pleased to refer to the reply given-to Unstarr-
ed Question No. §113 on 27th March, 1984
and sate ¢ )

(a) the specific criteria followed from
time 10 time when cost audit is ordered under
section 233.B of the Companie. Act 1956
and the reasons necessary for ordering cost
audit® 2s and when consideied necessary’ as
borne out fron: the past practice ;

(b) the rames of the companies in
respect of which cost audit has been ordered
between 1980 and 1984 along with the
1easons for which cost audit was oidered in
each case und date of submissicn of cost
audit report in each case ;

(c) the purpose of ‘verification of the
product-cost and financial matters rei.ting
thereto® through cost audit ; and

. (<!) the categories of companies/
industrics to which cost audit provisions of
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. .
1 3
2 Rajabari 2. Krishna 2. Shivpuri Col
3. Chakdah 3. Surakund Col Nagar 3, Jatepur North
4, Patra 4. Industrial 4, Kazipur Khurd
Estate .
5. Daudpur
6. Dharamshala
Bajar
7. Civil Court
8. Nausar
9 Bhiti Rawat
10, parmeshwarpur
Cost Audit of Companies Companies Act apply and whether cost audit
can be ordered as a result of complaints by
217. SHRI RAMPRASAD AHIR- consumer organisations ?
WAR : Wil the Minister of LAW, '

[ ]

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL) (a) Cost
audit was being ordered for the first time on
every company brought under the provisions
of Section 209 (1) (d) of the Companies Act
after its introduction in 1967. In the initial
stages having regard to the small coverage,
cost audit on individual companies was
generally repcated year after year till the
cost accounting system stabilised.

With the increased coverage, from
1979 repeat cost audit was ordered only at
periodical intervals except in cases where
material deficiencies in the system were
noticed. However_ in respect of majority of
companies belonging to cement, jute, paper
and bulk drugs, a policy of ordering
conticuous audit for a period of 3 years
was followed.

From the year 1982 companies falling
under d flerent categories are subjected to
cost audit by rotation at varying periodical
intervals.
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(b) This data in a compiled form is
not readily available, nor is it required under
law, to be maintained in that form. The
efforts involved in compiling this information
would not be commensurate Wwith the
benefits sought to be derived. However, if
the Hon’ble member desires to have infor-
mation in respect of specific company the
same can be furnished.

(c) The data relating to product cost
and financial matters have to be verified by
Cost Auditors and information thereto is
furnished in the Cost Audit Report under the
provisions of Cost Audit Report Rules, 1968.
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These data are for the information of the
company management as well as Government
to be put to possible use whenever necessary,

(d) A statement  containery the
categories of companies covered by Cost
Accounting Record Rales under Section
209 (1) (d) as notified from time to timc is
attached. Cost Audit under Section 233 (B).
is applicable to companies belonging to these
categories. Complaints from consumer
organisations can also be taken note of while
considering the question of ordering cost
audit,

Statement

Categories of Companies covered by Cost Accounting (Record) Rules under Section 209 (I) (d)
of the Companies Act. 1956

S.No. Category Original Rules ' Date from
published which came
—_— ———— . - into force
in on
(GSR No)) (Date)
.l 2 3 4 5

1. Cement 1402 12.9.66 1,1.67
2, Cycles 3 2.3,67 1.4.67

3. Rubber Tyres & Tubes 1260 10.8,67 1.10.67

4. Caustic Soda 1261 11,867 1.10.67

5. Room Airconditioners 1447 16.9,67 110,67

6. Refrigerators 1448 11,9.67 1.10.67
7. Automobile Batteries 1467 20.9.67 1.1.68
8, Electric Lamps 1503 27.9.67 1.168
- 9. Electric Fans 2298 15.9.69 1.1.70
| 10. Electric Motors 2574 24.10.69 1.1.70
11. Motor Vehicles 1465 17.5.69 1.1.70
12, Tractors 1700 * 28.6.71 1,711
13. Aluminium 334 25.2.72 1472
14. Vabaspati 1529 27.11.72 1.1.73
15, Bulk Drugs 13(E) 143,74 1.474
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1 2 3 4 5
16." Sugar 982 4974 1,10.74
17, Infant Milk Food 701(E) 27.12.74 1.1.75
18, Jute Goods 590(E) 29,12.75 1.1.76
19, Industrial Alcohol 594(E) 30.12.75 1.1.76
20. Paper 601(E) 311275 1.1.76
21. Rayon 606 20.4.76 1.5.76
22. Dyes 605 22.4.76 1.5.76
2). Soda Ash 1720 29.5.76 1,6.76
24. Nylon 157(E) 1.4.77 1.4.17
25. Polyester 126(E) 24317 1.4.77
26, Cotton Textiles 417(B) 28.6.77 1.1.77
27. Dry Battery Cell . 45(E) 31.1.79 1.2.79
28, Sulphuric Acid 395(E) 4780 1.8.80
29, Steel Tubes and Pipes 506 26.5.84 26.6.84

Production of Life Saving Drugs

7 218. SHRI BALASAHEB VIKHE
=BATIL : Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state :

(8) Whether Government are aware
that the production of life saving drugs by
*he private sector companies has not been

- Picking up during the last three years ;

(®) if so, the rate of growth in this

field

mm(‘c) l:»"hether Government have initiated
Public © have such drugs manufactured in
the; 8cCtor undertakings not only to ensure

1T Steady supply in the market but to keep

the price |
ow so t
Sffer ; ang hat the poor does not

b t(:;) if 80, the particulars of action taken
CToment in thig regard ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) Production of bulk
drugs including life saving drugs in the
private sector had increased from Rs, 167
crores in 1979-80 to Rs 258 crores in
1982-83

(c) and (d) Public Sector Undertakings
are manufacturing life saving drugs like
Antibiotics, Sulpha Drugs, Anti T.B, Drugs,
Anti Leprosy Drugs, Anti Hypertensive
Drugs, Sera and Vaccines. Shortages of
drugs wherever noticed occasionally are
mainly either of a localised nature or of -
brand drugs for which other equivalent
drugs are available. Prices of drugs ate
statutorily controlled under the Drugs (Price
and Control) Order, 1979.

Initial Deposits Under Different Categories for
Booking of Telephones

219. SHRI BABURAO PARANIJPE:
Will the Minister of COMMUNICATIONS
be pleased to state :
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(a) the initial/security deposits charged
from telephone subscribers under different
categorics like OYT, general, special etc ;

(b) how much money has got accumula-
ted with the Telephones Department on
account of all such deposits raised from
telephone subscribers and how this money is
being used ;

(c) what is the market rate of interest
payable to an individual on deposits and how
has interest been paidicredited/adjusted to the
subscribers account in the past on his security
deposits and if no interest is payable, the
reasons for the same ; and

(d) the statutory rules, regulations apd
orders which govern the payment of such
deposits, payment or non-payment of interest
on such deposits and whether a copy of the
same will be laid on the Table of the House ?

THE MINISTER OF.STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N, GADGIL) : (a) The advance
deposit charged on applications for new
telephone connections in different categories
is given in the statement laid on the Table of
the House. (Placed in library. See No.
LT-8163;84).

(b) Major Head — Telephone App-

P&T Deposits lication deposits
Upto 1983-84

oYT Rs$.60.67 crores

Non-OYT Rs.93,50 crores

Rs.154.17 crores

— —

This deposit forms part of the deposits
of the Govt, of India. As and when connec-
tions are given, the deposits relating thereto
arc transferred to P&T and this is being
utilised as part of the Department’s Internal
Resources for meeting its Capital Expenditure,

(c) The advance deposit for new tele-
phone connections carries interest for the
period commencing on the date of deposit
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and ending with the date immediately
preceding the date of iunstallation of the
telephone connection, The rate of interest is
the rate payablc by the State Bank of India on
fixed deposits made for a per.od of one year.
The interest is calculated for the compleied
number of months, at the rate in force on the
date of deposit. The advance deposit, along-
with the interest thereon, is adjusted aganst
the charges for sccurity deposit, installation
charges; advance rental payatle, and the
balancc is adjusted in the first and subsequent
bills after the telephone connection is installed.
The rate of interest is not related to the
market rate of interest. Security deposits
which are charged against an exisling tele-__
phone and the charges payable by the
subscriber do not carry any interest.

(d) The rejevant rules are framed under
the provisions of Section 7 of the Indian
Telegraph Act. Relevant extracts of rules,
governing the advance deposits are placed on
the Table of the House. (Placed in library Sec
No. LT 8463 84), '

Coal Exported During the last Three Years

220. SHRI NAVIN RAVANI : Will the
Minister of ENERGY be pleased to siate :

(a) whether coal is being exported ;

(b) if so, the quantity exported during
the years 1980-81, 1981-82 ; 1982-83 and
1983-84 and to which country ;

(c) the pames of the quality of coal
being exported ;

(d) whether it is a fact that the export
of coal has declined year afier year ; and

(¢) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) to (¢) A small quantity °

“non-coking coal and coke products is being

exported by CIL to some neishbouf"‘:
countries. The quantity of coal thus eworl‘s
and the countries to which this export wa
made is indicated below :—
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(in lakh tonnes)

Country Quantity exported

1980-81 1981.82 1982-83 1983-84
Bangladesh 0.84 097 9 60 0.30
Burma — 0.05 0.15 —_
Nepal 0.23 032 0.42 , 035
Bhutan - . 005 0.22 . 019 019
Sri Lanka —_ 0.07 0.08 -
South Korea —_ _ 008 —_

1.12 1.€3 ‘1852 084

The export of coal during 1981-82:and (SHRI ARIF MOHAMMAD KHAN): (a)

1982-83 was more than that of 198081 but
export during 1983-84 was less than the
export made during the previous three years
of the Sixth Plan period, The quantity of
exports has varied depending on the demaund
from the foreign countries and the availa-
bility of the rcquired grade of coal for export.

Tsrget of Power Generation and Actual
Achievement

221, SHRI ATAL BIHARI VAJPAYEE:
Will the Minister of ENERGY be pleased to
State :

(a) the total power generation in
1979-80 and the target fixed for 1982 83, that
is, afier first thiee years of the Sixth Plan
ind how much was the actual ach.cvement ;

_(b) the estimated total loss sufiered
0 industrial production and in revenue to
Government due to shorifall n producticn

of power along with loss in agricultural
%ecClor , and

. (€) the target for the year 1983-84 and
© actual power general?on ?

™ THE MINISTER OF STATE IN
) MINISTRY OF ENERGY

The total power generalion in the country
during 1979-80 was 104432 MU The energy
gzncration dur.ng 1982-83 was 131558 MU as
against a ‘tarpet of 132000 MU. The total
weneration during 1982-83 has increased by
24.5 per cent as compared to the generation
during 1979-80.

(b) During 1982-83, the power shortage
in the courtry was 9.2 per cent as against
16.1 per cent during 1979.80. Agriculture has
been accorded high priority in the matter of
power supply. Power shor:age is one of the
contributory factors for loss in industrial or
apricultural production. National Council of
Applied Economic Research has undertaken
a study to asscss the loss of production ‘n
industry and agriculture due to power
shortage. :

(c) The energy generation during
1983-84 was 139986 MU as against a target of
144325MU.

Exchange of Radio and Television Programmes
and Films with Pakistan

222 SHRI G.Y. KRISHNAN:
SHR1 CHITTA MAHATA :
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Will the Minister of INFORMATION
AND BROADCASTING : be pleased to
state :

(a) Whether there has been any exchange
of views regarding cooperation with Pakistan
in the ficld of information, exchange of radio
and TV programmes and films ; and '

(b) if so, the details in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI HK L. BHAGAT) : (a) and (b) Yes,
Sir, Exchange in the field of radio and TV
programmes is a continuing process. An
Indo-Pak Sub-Commission has been set up
by the Indo-Pak Joint Commission to
facilitate exchanges in the field of Informa-
tion, Social Sciences, Culture and Sports,
The Sub-Commission has held meetings and
finalised areas of cooperation with a view to
boosting the exchanges and expand the areas
of cooperation. to cover visits by journalists
aod Radio and TV personnel between two
countriem A delegation has recently visited
Pakistan and it was mutually agreed that the
possibility of joint production of TV and
Radio programmes as also regular official
level meetings for monitoring the progress on
various items of cooperation will be explored.

Trans-India Microwave Link at Bombay and
Madras .

223, SHRI CHINTAMANI JENA:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether there is any proposal for
“Trans-India microwave link” of international
standards at Bombay and Madras to inter-
connect Commonwealth Cables with Gulf
Cables system ; and

(b) if so, by 'when the said microwave is
likely to be linked and start functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N, GADGIL) : (a) Yes, Sir.
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(b) The proposal is under consideration,

Rated Capacity and Actual Utilisation of
Power Plants in Public and Private Sectors

224, SHRI SURAJ BHAN : Will the
Minister of ENERGY be pleased to state :

(a) the rated capacity of each public
sector thermal, hydel, diesel and atomic
power generation plant and also each one’s
actual capacity utilisation in each of the last
three years and the current year ;

(b) what was it in 1976 in each case;
and

(c) the names of the top five power
generating plants in Private Sector in the
country, each one’s rated capacity and its
actual utilisation during the same period and
in 1976 ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI ARIF MOHAMMAD KHAN) : (a) to
(¢) The information required is being collec-
ted and will be laid on the Table of the
House.

Violation of Provident Fund Rulcs by Govern-
ment Departments in Andaman and Nicobar
Islands

225. SHRI MANORANJAN BHAKTA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government are aware of
serious breaches of Provident Fund Rules
made by Government Departments in Anda-
man and Nicobar Islands thereby  depriving
workers of their legitimate rights ;

(b) if so, the names of departments
that are defaulters and whether such defaul-
ting departments are prosecuted as per the
law ; and

(¢) if nof, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI DHARMAVIR) : (a) to (c)
According to available information, the
employees of the Government faclories]
establishments in Andaman and Nicobar
Islands, which are covered under the Emplo-
yees, Provident Funds and Miscellancous
Provisions Act, 1952, are in enjoyment of
General Provident Fund and pensionary
benefits under the Government rules and are
exempted under paragraph 27 of the Emplo-
yees Provident Funds Scheme, 1952. In the
~ circumstances, the question of Government
factories|establishments defaulting in payment
of provident fund contributions under the
Employees Provident Fund Scheme does not

arise.
» -

Waiting List, for Telephones under Panipat
Telephone Exchange,

226. SHRI MANMOHAN TUDU:
Will the Minister of COMMUNICATIONS
be pleased to lay a statement showing :

(a) the details of waiting list for tele-

phones under Panipat Telephone Exchange
"..(Haryana) as on 30 June, 1984 ;

(b) upto what period of registration
the telephsnes have been provided by the
Exchange and the target date fixed for
clearing the waiting list ;

(c) whether it is also a fact that most
of the telephone lines in Panipat area gene-
rally remain desd and wrong numbers are
often connected ; and

(d) if so, the reasons thereof and the
3teps proposed to improve the functioning of
the Telephone Exchange machinery :

THE MINISTER OF STATE OF THE

i';g‘::?mv OF COMMUNICATIONS
waitin V.N. GADGIL) : (a) The details of
ani B list for telephones connections in

hl}at telephone exchange (Haryana) on
T une, 1984 are given below :—
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Sl. Category Waiting list Earliest appli-

No. cation pending
since.

1. 0.Y.T. 38 23.3.1984

2 Special . 169 7 4.1980

3 General 564 23,7.1979

(b) The telephones under various cate-
gories have been cleared upto the dates
mentioned in (a) above. The present waiting
list is likely to be cleared by March, 1988,

(c) No, Sir. However, there are a few
incidences where wrong numbers are
encountered,

(d) Faults in switching equipment and
external plant cause deficiencies in perfor-
mance. Continuous efforts are being made to
improve the performance of the exchange,

Simplifying the Emigration Formalities for
Indian Tourists going Abroad

227, SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state :

(a) whether Government have received
representations to simplify the procedures
with regard to the Emigration formalities for
Indians tourists to foreign countries ;

(b) whether Government are aware of
the hardship caused to genuine tourists due
to the existing rules and formalities of
Emigration ; and

(c) the steps being taken in this regard ?

THE MINISTER OF LABOUR ANO
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Yes, Sir.
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(b) and (c) In view of hardships caused
to the Indian tourists going abread carlier, the
following steps have been taken to simplify
the procedure of suspension of emigration
check requirement :

) Requiremeht of submittiog an
affidavit has been dispenscd with :

(i) For visitors to Pakistan and
Bungladesh ;

(i) For malelfemale visitors above the
age of 55/50 years respectively ;

(iii) For children below the age of 21
years going abroad for higher
education on ‘scholarship or with
sufficient foreign exchange or on
sponsorship basis ; and

(iv)  For dependent children accompan-
ying .parents who have secured
emigration clearance.

(2) Single affidavit can be filed by travel
agents who are also registered recruiting
agents on behalf of pilgrims for Haj and

Umrah.

(3) The following categories of passport
holders are classified as ‘“‘Emigration Check
not Required” at the initial stage of the issue
of the Passport .—

(i) All engineering sea cadet trainces not
holding CDC,

(ii) Passport holders having emigration
visa for UK, USA, Canada and
West  European countries who
have settled permanently.

(iiiy Non-resident Indians whose journey
originates and termipates in a
foreign country and are in possess-
ion of return ticket.

(v) Passport holders possessing entry
certificate for marriage or intend
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joining parents or in possession of
employment visa.

(vi) Al accredited jourpalists who do
not pay Income Tax but are pro-

fessional degree holders in
journalism,
(vij) Non-resident Indians who have

lived outside Indiu for a period of
three years or more,
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Proposal te Set up Oil Refineries During
Current Financial Year

229. SHRIMATI JAYANTI
PATNAIK : Will the Minister of ENBRGY
be pleased to state :

(a) whether Government have a
proposal to set up some oil refineries during
the current financial year ;

(b) if so, the number of propessl to
set up oil refineries that have been cleared by
Public Investment Board during this year ;
sod

(c) the details of the location of those
refineries selected ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) Yes,
Sir,

(b) and (c) Public Investment
- Board have cloared the proposal for setting
up a 6 MTPA refinery at Karnal in Haryana.

L

Complaints of Restrictive Trade Practices
against T.V, Manufacturers

230, SHRI SATISH AGARWAL :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be plcased to refer
10 the replies given to Unstarred Questions
No, 4426 on 20 December, 1983 and No.
416 on 28 February, 1984 and state :

b (@) whether the M.R.T.P. Commission
‘“ delayed the Preliminary investigation in
® complaint of restrictive trade practices
by consumer group VOICE on §
mber, 1983 with regard to T.V. industry ;

ela (® if s0, whether this unreasonable
e: 0 such complaints does not defect
() :'Y Purpose of making these complaints

trengthon the recurrence of restrictive
|
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and unfair trade practices and subvert the
legislative intent behind the MRTP Act;
and

(c) when the preliminary investigation
in the instant cases is going to be completed
and enquiry resumed under the Act ?

THE MINISTER OF LAW, JUSTICB
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL): (a) to (o)
On receipt of the complaint on 5.12,1983,
the MRTP Commission passed an Order on
2.1.1984 directing the Director of Investigation
to make a preliminary investigation in the
matter and submit his report on or before
the 2nd of March, 1984. As the investigation
involved examination of the records of about
100 TV Manufacturing Compaaies/Dealors
located all over the country the Commission
granted extension of time to Director of
Investigation at his request to complete the
preliminary investigation upto 31.5.1984 and
again upto 31st August, 1984,

Considering the complex nature of the
enquiry and the enormity of information
required to be collected, it cannot be said
that there has been undue delay on the part
of the Commission in completing the
preliminary investigation.

of Gas Connections to Blood
Relations

Transfer

231, SHRI RL.P. VERMA : Wil
the Minister of ENERGY be pleased to
state : ‘.

(a) whether a person can transfer the
gas connection to his/her blood relation :

(b) if so, the procedure prescribed for
this purpose ; and

(c) if not, whether Government would
consider this aspect ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THB
MINISTRY OF ENERGY : (SHRI GARGI
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SHANKAR MISHRA): (a) to (c) As
per the current policy in vogue, transfer of
gas connection by a customer to his/her
blood relation is not permitted except in the
event of demise of the gas connection holder. In
such a case the connection can be transferred
to his widow|heir on submission of death
certificate and affidavit filed by his widow or
heir stating that they are the successors
to the deceased. Also in certain circums-
tances a customer can surrender his connection
and in lieu of this, a new connection can be
given to others, including blood relations,

Steps to Improve Postal Seals

232, SHRI N.K. SHEJWALKAR :

Will the Minister - of COMMUNICATIONS
be pleased to state :

(a) the steps Government are going
to take to improve the Postal Seals e.g. date
of posting, date of delivery, Registration
etc. ;

(b) whether it is also a fact that today
the seal impressions are neither legible nor
complete and at the same time is much time
consuming for the staff ; and

(c) if so, the action taken by Govein-
ment in regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N, GADGIL) : (a) Government
have decided to departmentalise the Aligarh
Industrial Stamps and Seals Co-operative
Society and propose to improve the quality
of stamps by using better material and better
engraving,

(b) Insome cases the stamp impres-
sions are not clear.

(c) Suitable instructions to the subor-
dinate units have been issued to improve
the post-mark impressions on letters by way
of cleaning of scals and stamps regularly and
arranging for replacement of worn out
stamps where necessary. Better quality
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stamps as stated in (a) above would also
result in better impressions.

Tenders Invited by ON.G.C. for Acquiring
Expertise in on Shore Oil Drllling

233, SHRI GHUFRAN AZAM :
DR. VASANT KUMAR
PANDIT :

Will the Minister of ENERGY be

pleased to state ;

(8) whether the Oil and Natural Gas
Commission had invited tenders for acquiring
expertisc in on-shore oil drilling ;

(b) whether a large number of Indian
companics or firms also submitied tecders
for such jobs with foreign tie-up mostly
with American based companies ;

(c) if so, the facts and details thereof
and names of such bidders along with the
terms of joint venture, if any ; and

(d) details of further efforts being
made to ‘mvite more such tenders for' the
jobs from other developed Western/European

countries before considering the cases of -

present hidders ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) and (b) No,
Sitr, The ONGC had only issued an advance
notice in the press on 252.84 to Indiao
entrepreneurs  inviting them to participate
in drilling activities oo ONGC. There wert
no restrictions imposed about the foreign

partner the Indian companies wanted b?: :
i .

choosc. 53 parties participated in the
bricfing meeting. 36 of these companies had
indicated the names of their foreign colllbp-
rators, a majority of which were based I°
America. 17 companies were yet t0 fel'ff
their collaborators. Tenders would be V¥
ed later,

(¢) and (d) Do not arise.

!
-,
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Commissioning of Capsule Filling Machine by
M/s Pfizer Limited

234, SHRI R.P, DAS.: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether it is a- fact that his
Ministry had instructed M/s Pfizer Limited
not to commission the newly imported
Capsule Filling Machine ;

(b) whether the said company has
complied with the said instructions ; and

(c) the steps Government propose to
take to stop commissioning of the Machine
by the said company in case the company
bas not complied = with Government's
directive ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) Yes Sir.

(b) and (c) M/s pfizer have indicated
that the new capsulation machine has been
commissioncd after retiring 3 old capsuiation
machines and that their installed capsulation
capacity remains unchanged with the
commissioning of new machine. Further
"the company have reported that the
commissioning bas been done in agreement
with the worke:s The matter is being
examined.

Setting up of additional Fertilizer units in
Seventh Five Year Plan

] 235. SHRI LAKSHMAN MALLICK :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(8) whether Government have under-
taken any ambitious programme of setting
Up additional fertilizer capacity to meet
the increased demand during the period of
Seventh Five Year Plan :

(®) if 80, the details thereof : and
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(c) the total production capacity of
fertilizer plants at present in operation in the
country ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) :(a) and (b) A major programme has
been undertaken to augment the indigenous
capacity for production of fertilizers in order
to meet substantially the increasing demand
for fertilizers, In addition to the substantial
new fertilizer capacity under installation, it
has been decided to set up six more large
sized Nitrogenous fertilizer plants. With
the implementation of this programme_ the
percentage gap between demand and
indigenous production of fertilizers s
expected to be narrowed substantially.

(c) The present installed capacity for
production of fertilizers is 51,95 lakh tonnes
of Nitrogen and 14 88 lakh tonnes of P,Oy.

Persons Registered for L.P.G. Connections
And Conpections Released During 1980, 1981,
1982, 1983 and 1984 by M/s Surjeet Fuel
Depot

236. SHRI BHEEKHABHAI : Will
the Minister of ENERGY be pleased to
state :

(a) the number of persons registered ©
for L.P.G. connections with Mi|s. Surject
Fuel Depot, Sector VI, R.K. Puram, New
Delhi-22, during the years 1980, 1981, 1982,
1983 and 1984 (please supply a list of the
registered consumers for the aforesaid years) ;
and

(b) the number of connections year-
wise released (Please supply a list of connec-
tions released with refercnce to the [List
mentioned at "A’ above) ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) :
(a) Number of persons registered for
LPG connections with M/s. Surject Fuel
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Depot, Sector VI, RK. Puram, New
Delhi, during the years 1980 onwrads are as
under :

198C 1981 1982 1983 1984  Total

744 406 3565
(30.6,84)

1012 606 797

List of the above registered persons is
pot attached,

(b) No new connections have besn
released to Mys, Surjeet Fuel Depot against
the aforesaid booking since the distributor is
already on ceiling. However, the distributor
had released following connections to persons
coming with the incoming TVs and on
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priority :
Year Incoming TVs Priority
1980 208 2
1981 259 2
2 ' M2 1
1983 878 o
1984 450 114
(30.6.84)
2527 347
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Expamssion of TV Network ia North-Eastern
India

238 : SHRI PIYUSH TIRKI
SHRI SANTOSH MOHAN DEYV

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state :

(a) whether it is a fact that Government
bave decided to allocate Rs. 35 crores for the
expansion of TV neiwork in the North
Eastern India ;

(b) if s0, the details of the plan for the
expansion ;

(¢) the time by which the project will be
completed ; and

(d) whetber it will cover the areas of
Darjecling, Jalpaiguri and Cooch-beha’
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districts of West Bengal and the State of
¢ Sikkim ?

THE MINISTER OF STATB OF THE
MINISTRY OF INFORMATION AND
BROADCASTING IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS (SHRI
HK.L. BHAGAT): (a) and (b) Yes Sir, A
plan for expansion of TV service in the
North-East Region cuvisaging setting up of
three 10 KW TV transmitters at Siichar,
Dibrugarh and Tura ; ive 1 KW TV trans-
mitters at Shillong, Kohima, Imphal, Itanagar
© and Aizawal, with limited programme pro-

duction facilities ; six low power transmitting
. centres and & programme production as well
as feeding centre at Gauhati has been appro-
ved by the Govt, at an outlay of Rs_ 36.43
crores.

(c) Major part of the scheme is expected
to be completed by the end of 1985-86.

(d) No, Sir, However, Darjeeling
Jalpaiguri and Cooch-behar districts of West
Bengal are expected to get coverage from the
TV transmitter under installation at Kurseong,
A low power TV transmitter has already been

st up at Gangtok.

w Complaints against Fauity Telephones

239, SHRI K. A. RAJAN : Will the
Minister of COMMUNICATIONS be pleased
to state :

(a) the number of letters received by
him from Members of Parliament during the
moaths of May and Juae, 1984 ; complaining
ainst faulty telephones including PBX etc.
and particularly about Delbi Gate Exchange ;

(b) if so, the action taken thereon in

Telation 10 each complaint mentioned in the
letters ; and

(©) whether PBX and telephones have

been %t right and concerned people have

0 et right and concerned people have
€0 replied to 9
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V N, GADGIL) : (a) Two complaints
about telephone and PBX|PABX were received
about Delhi Gate Exchange in so far as Delhi
Telephone District is concerned,

(b) and (c) In one case the defects have
since been removed.

The complaint case regarding faulty
PABX is receiving attention and action is
being taken to rectify the defects and send
final reply.

Providing Legal Assistance to Settle Issues
Through Conciliation

240. SHRI CHHITTUBHAI GAMIT;
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether it is a fact that Central
Government are also providing legal assis
tance to settle the issues through conciliation
between the parties involved in disputes ; and

(b) if so, the criteria and the category
to whom this legal aid is being given in such
cases ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL): (a) The Committee
for Implementing Legal Aid Schemes appoin-
ted by the Central Government has evolved
model schemes for State Legal Aid and Ad-
vice Boards to hold legal aid camps in
selected rural areas for settling the issues
through conciliation between the poor parties
involved in disputes, The grant-in-aid given
by the Committee for holding a legal aid
camp is not to exceed Rs 3,500)-.

(b) Persons whose income from all
sources does not exceed Rs. 6000/-per annum
are cligible for the legal assistance, However,
the limitation as to income is not to apply in
cases of disputes where one of the parties
belongs 1o Scheduled Castes, Scheduled
Tribes, Vimukta Jatis and Nomadic-Tribes,
or is a women or a child.
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Telephone Services in Shantiniketan Colony in
South Delhi

241, SHRI DIGAMBAR SINGH : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that even before
the onset of monsoon in the capital, the
telephone cables laid in Shantiniketan Colony
in South Delhi developed serious defects|faults
resulting in a number of telephones becoming
dead in June and eatly July for a number of
days causing considerable inconvenience to
the sub-scribers concerned and upsetting their
telephonic business links ;

(b) if so, whether any investigation by
some ecxperts in the cable laying had been
ordered and remedial measures taken ;

(c) whether the Telephone Department
lacks any modern equipment or gadget to
locate such faults and digging further aggra-
vates the problem in the rainy season ; and

(d) if so, the measures he has taken or
propose to take to set matters right and thus
save the helpless subscribers from this
continued disconnection of their telephones
for a number of days ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL): (a) No, Sir

(b) Does not arise.
(c) No, Sir
(d) Does not arise.

400 K.V, Transmission Line from Jeypore to
Talcher

242. SHRI K. PRADHANI : Will the
Minister of ENERGY be pleased to state the
progress made so far in the construction of
400 KV single circuit transmission line, 430
circuit Kms. in length from Jeypcse to
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Talcher in Orissa by the National Hydro-
electric Power Corporation Ltd. ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : hd

The 400 KV Jeypore-Talcher line, which
was originally approved for construction in
the State plan of Orissa, has been transferred
to the Central Sector for construction by the
National Hydroelectric power Corporation
Ltd, The Corporation are in the process of
taking over the line, the modalities of which
are being worked out.

Assets Liabilities T urnover and Profits of
M R.T.P. Companies

243, SHRI SANAT KUMAR
MANDAL : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be
pleased to refer to the reply given to Uns-
tarred Question No. $057 on 27th March,
1984 and state ;

(a) whether thc requisite information
bas since been collected and he would lay it
on the Table of the House ; and

(b) if not, the reasons therefor and how
long it will take 10 do the needful ~—

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL: (a) The requisite
information has since been collected and
furnished to the Department of Parliamentary
Affairs on 10th July, 1984.

(b) Does not arise.
Pumping Sets for Supplying Petrol, Diesel efc.

244. SHRI BHOGENDRA JHA : Will
the Minister of ENERGY be pleased ©
state

(a) whether pumping sets for S_uPPW“;E
petrol, diesel etc. have been sanctioned
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* Kamtaul in Darbhanga district and Benipatte

in Mudhubani district of Bihar ;

(b) if so, whether they have started
functioning ;

(c) if not, reasons therefor ;

(d) whether Jaley, being the block
headquarters of that name in Darbhanga
district and Umagaon, the block headquarters
of that name in Madhubani district, are the
starting and terminal points of several buses,

.~ trucks etc, and Jaley is the tri-junction of

Darbhanga, Madhubani and Sitamarhi

districts in Bihar ;

(¢) if so, steps taken to start diesel,
petrol supply centres there ;

(f) whether there have been serious
complaints against malfunctioning of pumping
st at Shivdhara in Darbhanga town ; and

(s) if so, steps taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
=~ THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) Yes, Sir.

(b) and (c) Selection of dealers is in
progress.

(d) and (¢) Por Jaley and Umagaon
ﬂ'f’"uon). survey is being conducted by the
Oil Industry to assess the feasibility of
opening retail outlets there under its next
erketin. Plan,

N (f) The retail outlet (Pumping sets for
s; diesel[petrol) is yet to be commissioned at
ivdhara in Darbhanga Town.

(®) Does not arise in view of (f) above.

Tnatallation of [.ow Power T.V, Transmission
Tower at Koraput, Orlissa
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245. SHRI GIRIDHAR GOMANGO :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the funds provided and instruments
installed so far since sanctioning of the low
power TV Transmission Tower at Koraput in
Orissa ;

(b) total population and the towas and
rural areas to be covered ; and

(c) when the installation or Transmiss-
ion tower will be completed and scheduled
for transmission of the programmes ?

THE MINISTER OF STATE OF THE
MINISTRY OF [INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI HK.L. BHAGAT) : (a) Setting up of a
Law Power Transmitter was approved by the
Gouvt. in July; ‘83 and an amount of Rs. 1.85
lakhs had been provided towards installation
charges and incidental expenses.

(b) About 0.32 lakhs of urban popula-
tion and 1.64 lakhs of rural population in the
service range of about 25 Kms_ is cxpected to
get TV coverage from the transmitter at
Koraput, when commissioned. Besides
Koraput, some of the other places expected
to get TV coverage are Pondi, Dongiri,
Samala, Chanda, Minamal, Addumanda.

(c) The transmitter at Koraput is
expected to be commissioned by the end of
October, ‘84,

Import of L.P.G,

246. SHRI T.SS. NEGI: Will the
Minister of ENERGY be pleased to state :

(a) whether Government have decided
to import one lakh tonneg of LPG to satisfy
the domestic demand (Economic Times
17.6.84) ;

(b) whether it is a fact that the flaring
of gas has reached all time high and if so,
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the details of the flaring for the last five
years ;

(c) whether the flaring of gas is due to
poor planning and if so, whether Govera-
ment have plans fto overcome this situation
and the details thereof 3

(d) the total value of gas flared in the
country so far ; and

(¢) whether import of LPG will solve
present problems in so far as shipping
facilities are concerned ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) 1t is budgeted 10
import one lakh tonnes of LPG during
1984-85 to meet the domestic demand,

(b) The details of the flaring of natural
gas are available for the last 4 years and are
given below :—

Year Qty. of gas flared
(Million Cubic Metres)
1979-80 9ss
1980-81 760
1981-82 1520
1982-83 1895
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potential for better off-take of gas by existing
users, identification of new users, setting up
of a gas grid in Assam and reinjection of
excess gas into suitable gas gaps for pressure
maintenance and conservation of energy.

(d) The national value of gas flared

Even though the quantity of natural gas
flared has increased over the years, as a per-
centage of the total production it has remained
constant for the last 4 years, desplte of very
rapid increase in the overall production of
sas,

(c) The Gowernment have initiated a
pumber of steps of minimise flaring of off-
shore gas, such as augmentation of the
compression facilitics and completion of gas
based fertilizers plant at Thal in 1985. A
group has been constituted to study the

during the last four years is furmished
below
Year National value of gas flared
(in Crores of Rupees)
1979-80 39.90
1980-81 3218
1981-82 65.40
198283 82.75
(e) Yes, Sir,

Drowuing of costly pay loader in Bermo area
of Central coalfields Ltd,

247. SHRI AK. ROY : Will “the
Minister of ENERGY be pleased to state :

(a) whether it is a fact that a costly”
pay loader was drowned in Bermo area of
Central Coalfields Ltd, and a new dozer
in Kusunda opencast project of Bharat Coking
Coal Ltd. in June rain ;

(b) if se, facts in detail and the steps
taken to reeever them ;

(c) whether drowning of costly oquip-
ment has become a recgular phencmenon ;
and

(d) if so, the steps taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENBRGY (SHRI DALBIR
SINGH) . (a) and (b) Onmo pay loader
was drowned in Dhori patch of Kargsl
Opencast mine of Central Coalficlds Ltd.
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on 26.6.84 due to unprecedented rain, The
pay loader has been removed and had been
working normally from 3.7 84, No damage
was caused to the pay loader.

A new dozer in the Kusunda Open-
cast project of Bharat Coking Coal Limited
was not drowned, On 5.684 a dozer got
stuck in raining conditions and it was remov-
ed the next day and commissioned.

(c) and (d) 1tis not correct to say
that drowning of costly equipment has be-
come a regular phenomena Adequate steps
arc taken to safeguard the mines and equip-
ment from getting drowned during the
monsoon season,

Filling up of vacant posts in Arabic Unit

248. SHRI SAMINUDDIN : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the sanctioned strength of staff in
the Arabic Unit, the number of posts filled
up and the vacancies if any :

(b) whether it is a fact that a number
of casual artists are booked for translation ;
if s0, the details of such bookings during the
last six months and the amount paid ;

(c) whether it is a fact that the post of
Arabic Assistant has been lying vacant for
the last cight years ; and
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(d) if so, the reasons for keeping the
post vacant for such a long time and the
arrangements made for carring out the duties
and filling up of the post ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI GHULAM NABI
AZAD) :(a) A statement containing the
required information is attached.

(b) Yas, Sir, Four to five persons were
engaged on assignment basis for translation
and broadcast of news commentaries and
press reviews etc. during six months from
January to June 1984 and each of them was
paid a fee varying between Rs. 50 & Rs,
100]-per day, on the basis of the work
assigned,

(© Yes, Sir,

(d) It has not been found possible to
get a suitable candidate with requisite pro-
ficiency despite several attempts made
through the Employment Exchange and the
Staff Sclection Commission. The work of
Assislant (Arabic) is being carried on now
by making casual bookings on assignment
basis as and when required. Efforts to fill
up the post on regular basis are continuing.

Statement

Statement Showing Staff’ Strength and Vacancy Position in Arabic Service of External Services
Dlv{slon, All India Radio, New Delhi

S. No, Name of Name of Sanctioned In Position Vacant
e the Unit Post Strength
1. Arabic Service Supervisor 1 1 NIL
2, *T/A Arabic 8 6 2
3 Assit, Arabic 1 NIL 1
4 Copyist "~ 1 1 -
TTTM—————

- .
Tranllnor-cum-Announoer
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Setuing up of TV Ceatre at Gorakhpur

250, SHRI ASHFAQ HUSSAIN:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state ;

(a) the number and names of High
Power and Low Power TV, Transmitters
functioning as on 30 June, 1984 :
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(b) the number and names of high
power and low power TV transmitters already
started functioning and proposed to start
functioning during July this year with
date :

(c) the date on which "Gorakhpur T.V.
Transmitter will start functioning and also
the date from which Gorakhpur T.V, produc-
tion centre will begin producing and telecast-
ing its own programmes ; and

(d) the
transmitter ?

range of Gorakbpur T.V.

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI H K L. BHAGAT) : (a) 26 High Power
and 21 Low Power TV transmitters, as
given in Statement I were functioning in the
country as on 30.6.84.

(b) 24 Low Power TV transmitters as
given in Statement-11 have been commission-
ed during the period 1.7 84 to 22.784. 9 more_
LPTs are scheduled for commissioning till
31,7.84.

() TV transmitter and limited prog-
ramme production facilities at Gorakbpur
are expected t0 be commissioned during
August, 1984,

(d) Pending completion of 150 M
tower, transmitter at Gorakhpur will be
initially commissioned on reduced power Of
1 KW and is expected to have a servico rangc
of about 30 KM radius, It will have a servicc
range of about 120 KM when commissioned
on full power of 10 KW on completion of
tower.
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TV Transmitters in the Country as on 30,6.84

HIGH POWER TRANSMITTERS
1, Delhi

2. Bombay

3. Srinagar
4. Amritsar
5. Pune

6, Calcutta
7. Madras

8., Lucknow
9. Mussooric
10. Kanpur i
11, Jalandhar

12. Pijj

13, Jaipur

14. Raipur
15, Gulbarga

16. Hyderabad
17.  Sambalpur
18,  Muzaffarpur

19.  Bangalore

20. Panaji
21, Nagpur
22, Aliashabad

23.  Ahmedabad
24, Trivandrum
25, Asansol

2. Vijayawada

LOW PC;WBR TRANSMITTERS

Jammu

2, Simla

3. Deoria

4. Suratgarh
5. Gauhati
6. ltanagar

. Gangtok

8. Shillong
9. Kohima

10. Imphal
11. Aizawl
12, Agariala
13, Malda

14, Patna
15. Bhubaneshwar
16. Port-Blair
17, Kakinada
18, Indore
19. Bhopal

20, Gwalior

21, Bhatinda



103 Written Answers  JULY 24, 1984 Written qmswers 104

Statement-11 (%) smragaw g & woweqra &

et Rww enifer s ¥ faw aw

LPTs Commissioned during 1,1.84 1o 22.7.84 3ﬁ-( &m faar g!u-]a;ﬁ &9 9
AT ctadY gaadfs A= # §r wifaw

1. Ganganagar ¥ forat mar 91 TTRy € BV Y wqrr
2, Jod‘hpur Nﬂ#ﬁaﬂwﬁg;
3. Cslicut
4. Cochin (=) afz gt, av @ 3%wr & =
5. Jabalpur Frw § ; W
: :::: (1) w1 T T G} & ey wE
s. Udipur 1 &tﬁ §T ATHT W 3§ safy 1984-
' 8s ¥ ugt Aeat B wfw &A@
% Ko whgfa M ot I eEAr g7 @ T
10, Tiruchirapalli w07 3T afz Q"l, at & Swq fray &0
11. Nellore ¥ e W frg S ?
12. Guddapah
13. Shahjahanpur quAr WY qATTw wowey § I9 §A
14, Gaya (st g At wrre): (%) a7 (=) are-
15. Karimnagar A7 At A ¥ e edww warfad
16, Alwar FA & at ¥ fawr otwd) st e
17, Vishakhapatnam A & wifaw $37 gg wera a4l
18. Khetri @ aug fear 0371 97 1 ¢ GawAT F-.
19. Akola e aan g afedramral & gaAr &
., Pathaskot ARE Srafasara) & sEo WA @
21. Sultanpur Fear ar &1 1
2. Raibareilly (7) frgra: ag faore faar mar @
2. Mangalore fis aredrT & qar et wwa gx wrafas
24, Hissar Arawawar § | qurfy, GEEAY & A

A W gU, @ R F1 A e
e § and W7 yand § Way gafqq a7 yEq N grags a7

e eaifer w1 forg o1 &7 awraar §
Progress Regarding Construction of T.V.
251. it qfg wer oA : w7 geuAr Centres In Kerala
TETCY § @A T 4
i Th 78 LA 252, SHRI VS VIJAYA:

f“'i RAGHAVAN : Will the Minister ©f
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i)

_ INFORMATION AND BROADCASTING
be pleased to state :

(a) at what stage is the construction
of TV centres in different places in Kerala ;
and

(b) by what time these are likely to be
completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI H.K L. BHAGAT) : (a) and (b) The

- status of TV Centres under installation in
the state of Kerala is given below :

TV Centre, Trivandrum :

Pending completion of 126 M RCC
tower the construction of which is in prog-
ress, transmitter on 1 KW output has been
commissioned, Wwith eflect from 224.84.
Transmitter is expected to be commissioned
on full power of 10 KW by the end of
current year, on completion of RCC tower.
Construction of studio Building is nearing
completion. Supply of colour studio equip-
ment, on order, is expected during 1985-86,
when the studio Centre is expected to be
commissioned. An interim  programme

” production centre with the help of a B&W

OB Van is expected to start functioning dur- *

ing the current year,
HPT Cochin :

Construction of building and 13§ M
steel tower is in progtress, Transmitter and
other necessary equipment have been ordered
An interim service has been started with
cffect from 4.7.84 by commissioning an LPT
10 a rented building. 10 KW Transmitter is
expected to be commissioned by March, 85

LPTs at Calicut, Palghat and Cannanore

. LPT at Calicut has beeo commissioned
With eifect from 3.7.84, & those under
installation at Palghat and Cannanore are

;;::cted 1o be commissioned by October,

SRAVANA 2, 1906 (SAKA)

Written Answers 106

Expansion Scheme of Haldia Refinery

_ 253, SHRI NARAYAN CHOUBEY :
Will the Minister of BENERGY be
pleased to state :

(8) whether itis a fact that the Rs.
600 crores Haldia Refinery expansiou scheme
is not likely to be taken up for the time
beirg ; and

(b) if so, the details and reasons
therefore ?

!

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (8) Yes, Sir.

(b) As the cost analysis made for the
expacsion shows that it would cost as much as
a new refinery, suitable alternatives are being
examined.

-

Evaluation of Seismic Data

254, SHRI NIREN GHOSH : Will
the Minister of ENERGY be pleased to
state :

(a) whether Government are evaluat-
ing seismic data collected by the drilling
agencies simultaneously ;

(b) if s0, the details of results there-
from ;

(c) whether there is any back-log of
such data;

(d) if so, the quantum thereof ; and

(¢) the reasons for such back-log ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) to (¢) The
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oy
seismic data collected by ONGC and OIL
is processed and interpreted with least
possible delay, Efforts have also been made
to get necessary modification done with the
computer, National Informatics Centre
30 that the same could also be utilised for
data processing.

Inspite of all this, there is insufficient
indigenous capacity for processing of data
and a backlog of about 38,000 line kilo-
meters exists.

The ONGC plans to substantially expand
its processing capacity by acquiring a large
size computer during the course of next one
year when the problem is expected to be
solved,

Crisis in Communication System Due to Heavy
Rains in Calcutta

255, SHRI BALKRISHNA WASNIK :
SHRI GHUFRAN AZAM :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that 70 to 90
thousand telephones became dead and in-
operative consequent upon heavy rains in
Calcutta from June, 1984 ;

(b) whether equal number of subscri-
bers including Government subscribers have
been facing crisis in communication since
then ;

(c) if so, the total number of subscri-
bers' telephones that have not been restored
and when the remaining telephones are likely
to be restored ; and

(d) whether it is also a fact that the
present management of the Calcutta Tele-
phones is also to blame for such inefficient
handling of the situation and the steps being
proposed to restore normalcy in communi-
cation system ?

JULY 24, 1984
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL): (a) No. of faulty
Telephones rose to around 60,000 due to
Heavy rain and flood from %4 to 8th June,
1984,

(b) The above number of faulty Tele-
phones and also those damaged during the
subsequent rains and flood of 23.6.84 have
since been repaired.

() As on daie about 17,000 telephones
involved in cable break down and about
2000 stray faulis are yet to be repaired.
The speedy restoration works are in prog-
ress round clock. These are likely to be
restored soon,

(d) No,Sir. No one can escape the
fury of unprecedented rains and floods,

lllegal mining of coal in collieries under
Eastern Coalfields Limited

256. SHRI S.A. DORAI SEBASTIAN
Will the Minister of ENERGY be pleased to
state :

(8) the extent of illegal mining going
oo in the abandoned pits of the collieries
under the Eastern Coal Fields Ltd, in
Burdwan, Birbhum and Bankura ;

(b) whether the Eastern Coalfields is
running only one of ten small collieries in
this area ; and ‘

(c) if so, the steps proposed to bc
taken to stop such illegal mining ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) :(a) and (b) The illegal mining
in West Bengal is being done sporadically and
stealthily, It is not true to say that ECL
is running only one collieryin the Areas
in Burdwan, Birbhum and Bankura. The
total number of mines under ECL is 123,
most of which are situated in Burdwap
District of West Bengal.
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(c) Some of the steps taken by the coal
company in collaboration with the State
authorities to stop illegal coal mining are as
under :

.

1. Regular surprise raids are conducted
by the State Police to apprehend
the offenders,

2. Regular coordination meetings with
the State Police and Civil authorities
are being taken to fix up the
measures to be taken to prevent
illegal coal mining.

3. Sealing of illegal mining spots and
rat holes is done wherever possible
by the coal company

4, Reporting to the local police when-
ever illegal coal mining operations
are detected by the colliery
management.

5. The security force of the coal
company has been strengthened by
induction of Central Industrial
Security Force.

Use of Air und T.V. for Electioneering

257, SHRI H.N. BAHUGUNA : Will
the Minister of INFORMATION AND
- BROADCASTING be pleased to state :

whether Government will ensure that
there is no abuse of media specialy AIR &
TV for electioneering by the party in power

3 generally feared by the Opposition
groups ?

THE DEPUTY MINISTER IN THE
VINISTRY OF INFORMATION & BROAD-
ASTING (SHRI GHULAM NABI A-ZAD)
,::E fearsare groundless. There is an
ov"“:l‘d SCh'eme for broadcasts|telccasts
recoguiR Stations/Doordarshan Kendras by
‘the Lomd Political parties during clections to
Sabha or 10 the State Assemblies.

SRAVANA 2, 1906 (SAKA)
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This scheme has been in vogue during the last
several years from 1977.

Non-Functioning of Micro-Wave STD Link
between Vidisha and Bhopal

258. SHRI PRATAP BHANU SHA-
RMA : Will the Minister of COMMUNIC-
ATIONS be pleased to state :

(a) whetheritis a fact that micro-
wave STD link between Vidisha and Bhopal

could not be started due to the
effective equipment produced by
Indian Telephone Industries, and Indore-

Dewas STD is also not working satisfac-
torily due to the same rcasons ;

(b) if so, the details thereof ;
(c¢) whether Government have
received complaints about the defective

equipment being produced in 1Tl factories ;
and

(d) if so, the effective steps taken to
rectify these defects and for suitable improve-
ments in the micro-wave equipment ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
V.N. GADGIL) : (a) Yes, Sir, The Commiss-
ioning of Microwave link is delayed due to
development of faults in some units.

Indore-Dewas STD is

satisfactorily.

working

(b) The faulty units have been seat to

L.T.1. for rectification,

(¢) Whenever faulty units are observed,
they are sent to ITI for repairs or replace-
ment, as anormal practice,

(d) Defects and faults observed in
equipment are routinely investigated severally
and Jointly and remedial action taken as
considered necessary.
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Request for Import of Power Units by Certain
Industries

259. SHR1 MOHANLAL PATEL
Will the Minister of ENERGY be pleased to
state :

(a) whether itisa fact that certain
industrial units have requested Government
to allow them to import power units (o meet
their power requirements by operating their
own plants ;

(b) if so, the number of such industrial
units and the action taken by Governmem
thercon ; and

(c) the other concessions being given
to these units (0 import power generating
plants to solve the power problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) (a) to (c) The in-
formation is being collected and will be laid
on the Tablke of the House.

Assistance Aid Given for Production of Feature
Films/T.V, Films Aimed at Projecting and
Raising the Status of Women in India

260. SHR1 ANAND SINGH :

SHRI MADHAVRAO SCINDIA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ©

(@) whether Government have as a
policy decided 10 promote production of
feature films and T, V. aimed at projec-
ting raising the status, both social and
economic of women in India ; and

(b if so, the details of such films so
far produced and what aid, assistance, grants
or incentives have been offered by Govern-
ment to promote production of these films ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION AND

JULY 24, 1984
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BROADCASTING AND IN THE DEPART-

MENT OF PARLIAMENTARY AFFAIRSA
(SHRI H. K, L, BHAGAT) :
(8) and (b) It is the endeavour of
the Government to encourage Production of
films on socially relevant* topics including
welfare of women. The National Film
Development Corporation which is a
public undertaking under this Ministry has a
schcme for assisting production of films,
Under this scheme, the Corporation has
financed 17 films dealing with the problems
of economic and social status of women in
India. A list of such films is enclosed, The
Corporation has also produced two films
titiled ‘GODAM® and ‘TARANG’ in
Hindi dealing with the problems of women.

[y

List

‘DASTAK'’ in Hindi

KANKU’ in Gujarati
‘USKI ROTI' in Hindi
‘PHIN BHI' in Hindi
‘BADNAM BASTI’ in Hindi
‘MAYA DARPAN'’ in Hindi
«27 DOWN' in Hindi
‘PARINAY’ in Hindi

‘ARVIND  DESAI
DASTAN' in Hindi

10, ‘KASTURT in Hindi

11. ‘MAHJABEEN' in Hindi
12, ‘APARUPA’in Assamese
13. ‘CHIRUTHA' in Hindi

14, ‘36 CHOWRINGHEE LANE' in
English
15, ‘PHANIYAMMA' in Kannada

16. ‘PRATISHODH’ in Hindi
17. ‘MAHANANDA' in Hindi

-

e N s wN

Kl AJEEB

Powerful Transmitters for Border Areas

261. SHRI R R, BHOLE: Wil d;
INFORMATION AN
BROADCASTING be pleased to state :
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(a) whether Government are aware
. that the people in different States bordering
" foreign  countries like Pakistan and
Bangladesh and others can listen and see
the radio and TV programmes and are
influenced by such programmes ; and

(b) whether Government propose to
have powerful transmitters to counter act anti
India programmes so that they can be heard
and seen in border foreign countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI GHULAM NABI

. AZAD) : (a) Yes Sir, Reception from foreign
Radio and TV stations has been reported in
some areas along the border  Radio signals
from some AIR stations also spill across the
border,

(b) AIR’s high power transmitters
functioning at Rajkot, Jalandhar, Gorakhpur
and Calcutta are already providing certain
amount of trans-border coverage. This
will be augmenied when the scheme under
implementation for upgrading the power of
the transmitters at Dibrugarh, Lucknow,
Rajkot, Shillong, Patna, Siliguri s
completed.

e Doordarshan has also taken up
implementation under the 6th Five Year
Plan and the Special TV Expansion Plan the
setting up of 12 High Power and 8 Low
Power transmitters for providing coverage in
the border areas. These are also expected
lo provide certain amount of trans-border
coverage,

Time Gap Between Finding of Oilfield and
Utilisation of Same

262, SHRI AJOY BISWAS : Will

:\:l Minister of ENERGY be pleased to
c:

(8) whether there is any time gap

tWeen finding of an oilfield and utilisation
_ of the same ;

SRAVANA 2, 1906 (54x4)
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(b) if so, the reasons for the said time
gap:

(c) the steps taken to narrow the
time gap in the last five years ; and

(d) the results achieved on those steps,
in detail ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) Yes, Sir.

(b) After discovery of oil in a struc-
ture, it has to be assessed if the oil found can
be commercially exploited. Thereafter
reservoir engineering studies have to be done,
production facilities have to be acquired,
installed and commissioned. These account
for the time gap between discovery & its
exploitation.

() and (d) Continuous efforts are
being made to reduce this time gap by
proper planning and expeditious procurcment
of material for establishment of transporta-
tion and production facilities,

Achievement of annual Growth Rate of Bulk
Drugs and Formulations in Sixth Plan

263. SHRIMATI PRAMILADAND
AVATE : Will the Minister of CHEMICALS
AND FERTILIZERS be pleased 10 state :

(a) whether it is a fact that the Sixth
Five Year Plan had initially envisaged an
annual growth rate of 24 per cent and 16 per
cent in bulk drugs and formulations
respectively ;

(b) if so, what has been the
achievement @

(c) whether the target was lowered ;

(d) if so, whether the revised growth
rate would be achieved ; and
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£
“(e) if not, the steps proposed to be
taken to avert the crisis in the market ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) Yes, Sir. The demand estimates
were projected taking into account actual
consumption and projected growth rates, In
the light of actual consumption in subsequent
years, it is found that some of these demand
estimates are over-pitched and some under-
pitched.

(b) The annual growth rate of bulk
drugs and formulations upto 1982-83 had
been 13% and 11.5% respectively, '

() Planning Commission in its mid-
term appraisal had lowered the targets for
the production of bulk drugs and formula-
tions.

(d) and(e) As stated above, in
actuality, some of the demand estimates had
been found to be over-pitched and some
others under-pitched, Shortages, wherever,
occasionally noticed were mainly either of
a localised nature or of brand drags for
which other equivalent drugs are available,

Contract Signed by ONGC with American
Company for off-shore Pipeline

264. SHRI RAJESH KUMAR SINGH :
SHRI RASHEED MASOOD :

Will the Minister of ENERGY be
pleased to state :

(a) whether it is a fact that an
American Company, with whom a multi-
million dollar contract was signed by the
Oil and Natural Gas Commission for off-
shore pipeline linking the Bassein oil field in
Bombay High with Hazira in Gujarat, has
backed out of the deal ;

(b) if so, the details thercof stating
the reasons therefor : and

(c) the reaction of Government with
regard thereto ?

JULY 24, 1984
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE -
MINISTRY OF ENERGY (SHRI GARGI
SHANKER MISHRA) : (a) No, Sir.

(b) and (c) Do not arise.

S.T.D. Service Between Solapur and New
Delhi

265. SHRI BHAUSAHEB THORAT :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether there is any proposal to
start S.T.D. service to Solapur from New ~
Delhi and vice-versa ; and

(b) if so, the time by which it will be
started ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N.GADGIL) : (a) Yes, Sir

(b) S.T.D. service to Solapur from
New Delhi and Vice-versa is planned to be
started during the 7th plan period,

S.T.D. Facility Available at P. C, Os. in Raj-
asthan Circle -

266. SHRI MOOL CHAND DAGA:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the stations in Rajasthan Circle
which have got S. T. D. Facility available at
Public Call Offices ;

(b) at which stations the Department
is going to introduce the above facility during
the year 1984-85;

(c) whether it is a fact that Rajasthas
Circle is having the above facility at very fe¥
stations whereas in other circles too many
dtations have got the same ; and
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(d) the reasons for the same in res-
~ pect of Rajasthan circle ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V. N, GADGIL) (a) In Raj-
asthan Circle, STD facility on public teleph-

. one is available at Jaipur.

(b) The P&T Department is going to
" open STD public Telephones at the follo-
. wing stations in Rajasthan Telecommunica-
" tions Cricle during the year 1984-85 :

1. Ajmer 5. Jaipur City
2, Alwar Telegraph Office
3. Beawar 6. Jothpur
4. Bharatpur 7. Kota
‘8. Udaipur

(¢) Yes, Sir, In a few other Telecomm-
unication Circles, many stations have the
above facility.

(d) S.T.D, facility at various ..5‘,,‘“.99%“

, Other than Jaipur in Rajasthgg,: - has H¢en™
introduced  only reccntly,# hag been

no specific public demenmd ‘a%-any of these
—=tations for S. T. D. piblic telephones.

\ S e
Improved Chullahs Introduced Y Rars! 2ouse- 'y

. holds in Rajasthan '~

.

261, SHRI DEEN BANDHU VERMA :
Will the Minister of ENERGY be pleased
to state :

. (a) the number of improved Chullahs
ntroduced in rural households in tribal
nd non-tribal areas of Rajasthan particu-
lary in Udaipur, Dungarpur and Banswara
' 1983-84 and 1984-85 as against the tar-
Bets: please give details ;

(b) the agencies in these districts which
been sponsored by State Government
otral Government ; and

have
or Ce
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(c) the kind of assistance provided the
them ?

THE.MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) The total pum-
ber of Improved Chullahs installed in the
rural arcas of Rajasghan in 1983-84 is 847
against the target of 5,000. Out of these,
54 were installed in tribal arcas in District
Dungarpur, 125 in district - Udaipur and
none in Banswara. The target for the current
year i. e. 1984-85 is 20,000 chullahs, out of
which 5000 will be installed in the tribal
areas of Rajasthan including Banswara,
Dungarpur, Udaipur,

(db) The Department of Rural Deve-
lopment and Panchayat Raj, Government
of Rajasthan is the Nodal State Govern-
ment Department. The Social Work and
Research Centre MADA (Dungarpur) is the
sponsored agency for the implementation of
the programme in tribal areas.

(c) Full financial assistance is provi-
ded by the Central Government for condu-
cting training courses as per approved
programme, Other assistance provided inclu-
des cent per cent subsidy on hardware for
all pencficiaries in fixed model and 75 per

_oeat o Ponable model for Scheduled Castes,

3d. Tribes, hilly areas, and 50 per
Fqr. protaBle models for others. In
/n; financial assistance for technical,
w.gunisational and staff. support is also pro-
Finan-

cial support is also available information,

dissemination and publicity,

arTroTEY § T QT W) G| & fateed
WA & §g¥ F TqQAr

268. St THAN @Y & TeFT T
Fat a4 78 TAIX T FIT FI0 6

(%) Sar wRw ¥ fea-fea el
97 faAveT AW F AT FT T @ §
forad Trsg & &N Y AT 9FW T A
AT ¥ AT g g ;
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(%) w1 &R &1 fagr qroE
IqqT TS gAY ) FE fadve w@ ¥
YT I WA FAFTE

(n) afz gt & ag s fom oA O
wqrfaa fear s AT ag F7 aF &1-
foa #< fegr smdm S 99 93 A
¥« feaar saw @ ; @k

(7) afz 7@, ¥ 5% F& FM
g ?

Faf gara & ¥Rifeam fawmr &
Trq won (it it e faw) : (F) @
g9 I MWW § FAR, FYU &R
AR § fqa @ aefan @iz §

(G’) Hmﬁﬂ:ﬂ.’q’ﬁ@Mﬂoﬁo
faqua atoar # faqu s & w7 #
wifiw afl fear mr § aafa, s
arAT & FravE # qrefa care anfoa
F F1 ¢F wearq fanad g,

(@) = (9) G'Tl!!;l‘ ¥T GNGH:
@ gu, AR A AW afaw W
AT

Amendment of Working Journalists Act

269 SHRI SUBHASH YADAYV : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the proposal to amend the
Working Journalists Act with a view to
providing ‘for the peyment of pension by

the Newspaper Establishments to all Work- -

ig Journalists in view of the request made
in this regard by the National Union of
Journalists (India), has since been finalised;

(b) if not, the reason for delay ; and

JULY 24, 1984
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(c) the time hy which itis likely to
be finalised ? ‘

THE MINISTER NF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) No, Sir,

(b) and (c) The question of granting
pension to Newspaper Employees is linked
with the wider question of granting pension
to the industrial workers as a Social Securi-
ty measure. The question of providing pen-
sion to Working Journalists would, there-
fore, be considered at the appropriate stage

Outages of thermal plants and steps to imp-
rove their Capacity Utilisation

270. SHRI DAULAT RAM SARAN:
SHRI RASHEED MASOOD :

Will the Minister of ENERGY be
pleased to state :

(a) whether any assessment has been
made by Government to know how far the
outages .of the thermal power plants in the
coupury havelgmpered their capacity utilisa-
tion and achievegient in power generations
targets ; and -~ ..

-

(b) if so, e details thereof stating
the anbual@Werage expenditure being incur-
red on the maintenance of these power
plants and the steps taken by Goveroment
to improve their capacity utilisation by reno-
vating them ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHIU
ARIF MOHAMMAD KHAN): (a) and (b)
The performance of thermal power station®
is monitored on a regular basis. The cap
city utilisation of thermal power plants ¥
affected by several factors, such as for
outages, shut down for planned maintcnad®
and system constraints, etc. During 1983-8%
forced outages accounted for 23,74 percett
of the non-availablility period of thermd
stations. .
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A number of measures are being taken
to improve the capacity utilisation of ther-
mal power plants. These measures include :

(i) assistance to  state Electricity
Boards|power stations to prepare
and undertake plant betterment
programmes ;

(ii) adoption of preventive maintena-
nce techniques for reducing the
outage periods ;

(iii) arranging spare parts from indi-
genous and foreign sources ;

(iv) arranging requisite quality and
quantity coal 4

(v) setting up of task force for achi-
eving early stabilisation of thermal
units

(vi) arranging visits of roving teams of
operation specialists from CEA to
monitor operation practices and
render advice; and

(vii) training of operational and mainte-
nance staff of SEBs is also organi-
sed.

The expenditure incurred on periodical
maintcnance of thermal power plants is a
part of the non-plan expenditure of the State
Electricity Boards. The Ministry of Energy
have proposed a Centrally Sponsored reno-
Valion and modernisation scheme for ther-
mal stations which is expected to cost about

5. 500 crores spread over a period of three
Years,

D"’ﬂ’ﬂ!.nca in Practice of Evaluating data by
Indian Companies and International Oit
Companies

211, SHRI SOMNATH CHATTER-

fF-E:Wiu the Minister of BENERGY be
Pleased to state :
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v (a) whether there is divergence in the
practice of evaluating seismic data by Indian
companies and International oil companies;

(b) if so, which practice is better ;
and '

(c) if the practice adopted by Interna.
tional oil companies is better whether Gove-
rnment are planning .to adopt their way of
evaluating secismic data ?

THE MINISTER OF STATE IN THE
DEPARTMENT. OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) to (¢) There is
no divergence in the practice of evaluating
seismic data by Indian Companies and Inter-
national Oil Companies.

e Yy (@t wiw) & amate
agae ¥ dar awg¥ &1 qrar wmAn

272. s AAYZT |1 |AY
o wiwa guiT Xzar :

[y

F11 9" WY gAgia WA 78 IAT A
w77 f

() 711 a®R &1 =@ fawis
20 917, 1984 & g’ ¥ g 5@
FaraTT F1 NT femarar qa1 g faad ag
qamar waT & 5 MeEge fad @ qrE
AgEIw & anlt oY aga a9 @ F Fgar
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(w) afe g, @ w® e §;

, (1) feeely & A% nwasd ¥ qd-
TR ) saver g9 w1 sk W g AR
¥ wdter giaai 7 a% fager & g ?

dars dwEa #§ v AN (s do
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¥ ST |
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Ararédy famrer Cicie
1 2 3 4 5 6 7
I. gt faeeit
1. w1 20 459 4175 4143 5,027
2, WIgzyU 21,24 688 863 7518 9,069
3, gzl 86 9 17 278 254
4. feedlY 12 26,27 672 136 6314 7,122
5. €zag 61,52,77 144 194 11069 11,407
6. arfagraz-1l ~ 84 30 48 431 509
7. afqaETR-1 85 ° 16 31 1068 1115
II. sad faesit
8. d\ g 22,23,25 128 49 6600 6,777
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B. ey 83 14 37 181 232
D a3%mg 806 7 17 140 164
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. —_ —_
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T AT § goEsA wIwat w1
TaTo
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Shortage of Life Saving Drugs’

275, PROF. MADHU DANDAVATE:
SHRI CHITTA MAHATA :
.
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that there is
shortage of essential and life-saving drugs '®
the market ;

(b) whether spurious drugs are being
marketed by some well-known drug manufac
turing firms ; and
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(c) what steps have been taken to
improve the production of such drugs and
make the Government pharmaceutical
companies to increase their production ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) to (b) The availability of essential
and life saving drugs is being monitored on
a regular basis by my Ministry, Shortage of
cert~in Brands, were observed and they were
mostly of localised and temporary nature,
Equivaleat products were available in most
cases, Government in Minpistry of Health have
not found any spurious drugs being manufac-
tured by well known drug manufacturing
firms.

(c) Industrial approvals are being
sanctionded on merits. Production in the
public sector is constantly monitored and is
being tailored according to the market
demand.

arETY oy ¥ fafwa amiaY e mea
fFar gawTo & s
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Power Projects of West Bengal Cleared and
Awaiting Clearance

277. PROF. RUPCHAND PAL : Will
the Minister of ENERGY be pleased to
state :

(a) the power projects of West Bengal
awaiting clearance fiom Central authorities ;

(b) the power projects of West Bengal
which have been cleared by Central
authorities during the last three Years ;

(c) the power projects of other States
cleared during the same period ;

(d) whether it is a fact that West
Bengal State Government have sent
proposals for sctting up a thermal power
unit at Bakreswar in Birbbhum district of
West Bengal ; and

(¢) if so, whether the Bakreswar
Thermal Power project has already been
cleared by the Central Electricity Authority
and the planping Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) (a) Schemes for
locating hydroelectric power stations on the
Teesta Canal at Fall Nos. 1, I Il & IV
(67.5 MW) have been tecno-cconomically
cleared and stand referred for investment
decision, The following power projecls
submitted by the West Bengal authorities are

'

being appraised in the Central Electricity
Authority, in consuliation with the project
authoritics and Central agencies concerned :  *

Thermal
1. Santaldih (Extn.) 2x210MW
2. Bakreshwar Ix210MW
Hydro
1. Ramman (Stage-I) 2x1SMW
2. Lodhama-Dilpll 4x IMW
3. Mungpoo " 4% 1.25MW

(b) The scheme for renovation of the
Santaldih thermal power station (4 x 120MW)
has bcen sanctioned. The Central Electicity
Authority have accorded techno-economic «—
approval to the hydroelectric power stations
proposed on the Teesia canal at Fall Nos,
LI, IIf and IV (67.5SMW) and to the
replacement of southern Generating Station)
(2x67.5MW) of the Calcutta Electric supply
Corporation,

(©) A list of power projects of other
States techno economically cleared by the
Central Electricity Authority during the last
three years is given in the attached Statement.

(d) Yes, Sir,

(¢) Essential inputs such as coal
linkage, clearance from the environments!
angle, availability of water etc. for the Bakres*
hwar Thermal power Station (3x210 MW)
have to be tied up for techno-economi
appraisal in the Central Electricity Authority.
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Statement (joint Project with MP and
Mabharashtra),
Panam (2x1 MW)
Name of State Name of the power projecis Gandhinagar (4th  Unit)
cleared by the Central Electri- (1x210 MW)
city Authority in last 3 years .
Madhya Bansagar (Tons) (3X105+
NORTHERN REGION Pradesh 2X15+3X15 MW)

Hasdeo Bango (3 x40 MW)
Morand (2x0.5 MW)

Himachal Thirot 3x1 MW) Tawa LB.C. (4X3 MW)

Pradesh Baner (2x3 MW)
Gaj (3x3.5 MW)

Maharashtra  Khadakwasla (2x8 MW)

Haryana Dadupur (4x1.5 MW) Bllatsfl (1x15 MW)
Panipat—St. 11 (1 x 210 MW) Ujjani (1x12 MW)
Yamunagar (2x210 MW) Kanher (1 x4 MW)

Dhom (2x1 MW)
Chandrapur (5th & 6th

Rajasthan Right Main Canal at Mangrol Units) 2 x 500MW)
(3x2 MW) Uran Gas Thrbine (St-II)
Surargarh (2x2 MW) (4X60 MW)
Charanwala (1 x2 MW) Trombay (Unit 6)
Gas Turbine at Ramarh (1x 500 MW)
(1x3 MW) Khaperkbeda (2 x210 MW)
Parli (Unit 5) (1 x210 MW)
Jammu & Upper Sindh-St, 11 (2x35 MW)
Kashmir Karnah (2X1 MW) SOUTHERN REGION
Kargil (3x1.25 MW)
Andhra Vijayawada (Extn) (2x210
. . Pradesh MW)
Punjab Shahpurkandi (2x47 MW) Mini Hydel Kakatiya Canal
- Abhor Canal (3x0'52§ MW) (3%0.5 MW)
Dhariwal (4x0.6 MW)
Nidampur (2x0.395 MW)
Thuhi (2x0,395 MW) Karnataka Shivpur (2x9 MW)
Rohti (2x1.65 MW) Raichur (Unit-3) (1x210
Ropar-St-1I (1 x210 MW) MW)
Sharavathy Tail Race (4x60
MW)
Uttar Pradesh  Srinagar (4x 50 MW) Maddur Branch (1 x1.5 MW)

Sirular (1x1 MW)
WESTERN REGION

Karala Lower Periyar (3X60 MW)
Gujarat «hmedabad ; Kallada (2x1.5 MW)
. (Sabarmati)
(Extn.) (1x 110 MW) Muvattupuzha (1 x6 MW)

Gandhi Extn.) (1x210 Puyankutty (2x 120 MW)
M\:') ioagar (Exia) (1x2 Malampuzha (1 x2.5 MW)

Kuch  Lignite  (Extn.) Madupatty (1x2 MW)
(1x70 MW)

Sardar Sarovar (6x200 + Tamil Nadu Lower Bhawani Dam P H,
5x50 MW) (4x2 MW)



135 Written Answers

Vaigai Dam P H. (2x3 MW)
Pykara Dam P.H (1 x2 MW)
Kundah Vv Extn, (1x30 MW)
Tuticorin (St-1II) (2x210 MW)
North Madras (3x210 MW)
Mettur Extn (2x 210 MW)

EASTERN REGION

Bihar Eastern Gandak Canal
3x5 MW)
North Koel (2x%2.2 MW)
Sone Western Lank Canal
(4x1.65 MW)
Sone Eastern Link Canal
(2x1.65 MW)
Orissa Potteru (2x3 MW)
Rengali (St—1I) (2 x50 MW)
Sikkim Rimbi (Stage 1I) (2x0.5 MW)

Rongnichu (St-1I) (5x0,5 MW)

NORTH EASTERN REGION

Lakwa Gas Turbine (Extn)
(1x15 MW)

Lakwa Gas Turbine (4x15
MW)

Lakwa Waste Het
(1x22 MW)

Assam

plant

Mungrungkhong (3x0.5 MW)
Thoubal (3x2.5 MW)
Booning (2x0.5 MW)

Khuga (3x0.5 MW)

Manipur

Baramura Gas  Turbine

2x5 MW)

Tripura

Fall in Fertilizer production

278. SHRI1 B.V, DESAI: Will the
Minister of CHEMICALS AND FERT.
ILIZERS be pleased to state :

(8) whether it is a fact that his
Ministry have been considering various steps
and also to conduct an enquiry as to what

JULY 24, 1984
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arc the main reasons for fall in fertilizer
production ;

(b) if so, whether Government are
also considering various “steps so that the
fertilizer production does not further
deteriorate ; and

(c) to what extent the steps undertken
by Government have helped in production of
fertilizers ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) There has been on
decline in production of fertilizers. On the =
other hand, the production has increased
substantially, Nevertheless, continuous
efforts are being made to increase the
production of fertilizers in some of the units
which are running at a comparatively low
level,

(c) There has been a substantial
increase in indigenous production of
fertilizers, To illustrate, the production has
gone up from a level of 21, 64 lakh tonnes of
Nitrogen and 8. 41 lakh tonnes of P;O; in
1980-81 to 34. 85 lakh tonnes of Nitrogen
and 10.48 lakh tonnes of P,O in 1983-84.

Sick Thermal Power Plants -

279. PROF, AJIT KUMAR MEHTA:
SHRIMATI JAYANTI PATNAIK:

Will the Minister of ENERGY be
pleased to state :

(a) the number of thermal Power
plants in the country that have been
identified as sick and require renovation ;

(b) the average annual power genera-
tion of these plants as against the installed
capacity ;

(c) the expenditure incurred on these
power plants during the last thres year
(year-wise) on repairs and maintenance ; and
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(d) the estimated expenditure likely to
be incurred on their renovation ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF

MOHAMMAD KHAN)(a) and (b) specific ther-

mal plants can be identified for renovation and
modernisation after the scheme in this regard
has been approved, and detailed project
reporis have been prepared and techno-econo-
mically appraised by the Central Electricity
Authority, However, relevant details of the
power stations proposed for revamping are
given in the attached Statement, These power
stations are not ‘sick’ as their capacity is

SRAVANA 2, 1906 (SAKA)
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extent feasible, which is expected to increase
after renovalion|modernisation.

(c) Periodical maintenance and repair
of thermal stations is a normal activity of
State Electricity Boards, The expenditure
involved is of a recurring nature, and forms
a part of the non-Plan expenditure of the
State Electricity Boards.

(d) The estimated expenditure on the
Proposed Centrally sponsored renovation and
modernisation Scheme is about Rs, 500
crores spread over a period of three

13, Patraw

being utilised for power generation to the years.
Statement
Name of the Station No|Size of Total Generation(MU)
units. capa-
city 1981-1982- 1983-
MW) 82. 83. 84
1. Panipat 2x110 220 750 692 630
i 2. Bhatinda 4x110 440 1593 1967 2204
3. Faridabad 3Ix60 180 528 447 441
4, 1P Station 3% 62.5+1x3541x60
+1x15. 297.5 1225 1312 1245
5. Panki 2x110 220 918 889 856
6. Obra 5% 50+43x100 550 2036 2082 2190
1. Harduaganj'A’ 3x30 % 122 195 162
8. Harduaganj
‘B'&C’ 2x504-4x60+1x110 450 1532 1348 1424
9. Talcher 4%62.5 250 - 786 810 653
10. Badarpur 3x110 330 1379 1411 1316
11, Bandel 4%80 320 1512 1613 1264
12, Santaldih 4x120 480 1347 1284 1156

4%504+2x100+3x110 730 1985 2198 1866
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1 2 3 . 4 5 6 7
.
14, Barauni |, . 3x15+2x50 145 9% 383 335
15. Chandrapura(DVC) 3x140+3x120 780 453 3450 378
16. Bokaro(DVC) 3x57.541x55 215 100 1022 9”M
17. Durgapur(DVC) 2% 5541x140 250 1254 1019 633
18. DPL , 2x3041x704+2x75 280 745 882 46
19, Korba-I 3x30+1x10 100 401 444 486
20. Korba-II 4x50 200 91 1142 113~
21. Korba-111 2x120 240 1034 1294 755
22, Amarkantok-1I 2x120 240 1136 834 1154
23. Amarkantak-] 2x30 60 413 392 405
24. Satpura-l 5x62 5 3125 1711 1843 193]
25. Dhuvaran 4x63.5+2x140 534 3328 3523 3241
26, Gaodhinagar 2x120 240 ‘o 82 13%
27, Ukai 2x120 240 1040 625 1042 .
28. Nasik 2x140 280 1545 1219 1140
29. Bhusawal 1x62.5 62.5 s a3 af
30. Paras 1%30+1x62.5 92.5 433 430 37
31. Koradi 4x120 480 2513 2789 1817
32. Ennore 2x€0x3x 110 450 1463 1483 1103
33. Tuticorin 32%210 630 1467 2345 21}
34, Neyveli 6x50+3x100 600 391 3838 3910
35. Kothagudem 4x60+4x110 680 2097 2092 2045
led

Note: Karbighia thermal station is also proposed for revamping, subject to a detai

appraisal.
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Setting up of T.V, Centre at Kalahandi,
Orlssa

280, SHRI RASABEHARI BEHRA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to State :

(a) the areas which are being covered
by the Television Relay Centre in the State
of Orissa ;

(b) whether it is not a fact that major
areas of Orissa, mostly backward and
tribal areas like Kalabandi district are

- depriyed of T.V. facility because of low

power ;

(c) whether Government will consider
to include backward and tribal arcas like
Kalahandi District in Sixth Five Year Plan ;
and .

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE

 DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI H.K.L. BHAGAT) : (a) and
(b) with the implementation of current Plan
~Schemes. T.V. Service is expected to be
available to about 52.5% population of
Orissa in the following 11 districts (including
7 ribal districts) out of a total of 13
districts :

l. Koraput 7. Balasore
2, Ganjam 8, Cuttack

3. Sambalpur 9. Dhenkanal
4. Sundergarh 10. Bolangir

5. Keonjhar 11, Puri

6. Mayurbhanj

no Kalahandi and Phulbani districts are
texpected to get TV coverage,
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(c) and (d) : There is no proposal to
include this area in the Sixth Five Year
Plan,

4

Setting up of a Coal Washery at Madhuban

281. SHRI BASUDEB ACHARYA :
Will the Minister of ENERGY be pleased to
state :

(a) whether Coal India Ltd, is
setting up a huge coal-washery at
Madhuban ;

(b) if so, whether the Mining and
Allied Machinery Corporation (MAMC)
has offered to build it ;

(c) if so, why CIL has issued a
letter of intent to VOEST ALPINE, an
American firm thus discourging a public
sector industry ; and

(d) whether the VOEST ALPINE has
any reference list for washeries either in its
own country or elsewhere ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) and (b) The Project Report for
construction of Madhuband Washery of a
capacity of 2.5 million tonne, is yet to be
approved by the Government. Mining &
Allied Machinery Corporation was one of
the tenderers alongwith several others who
had offered to construct the washery.

(c) The letter of Intent was issued by
Bharat Coking Coal Limited (a subsidiary
of Coal India Ltd) to Mis. VOEST
ALPINE/Triveni  Structural Limited|
Industrial consulting Bureau for the reasons
that their performance was very good in
respect of construction of Nandan Washery
and also that their offer after negotiations
was lowest. VOEST ALPINE is not an
American firm, On the other hand, the
performance of MAMC has been fairly
unsatisfactory in regard to Moonidih and
Rajrappa washeries.
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(d) Voest Alpine furnished a reference '

list alongwith the tender where in it was
indicated that they have designed and
constructed three washeries and a number of
mineral benchciation plants in Europe and
Africa.

Proposals for Participation of private sector
in Generation of power

282, SHRI CHITTA BASU : Will the
Minister of ENERGY be pleased to state:

(a) whether Government have since
received a number of proposals for the parti-
cipation of private sector in generation of
power ; and

(b) if so, the decision of Government
in that regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRl1 ARIF
MOHAMMAD KHAN) : (a) Proposals have
been received from time to time regarding
participation of the private sector in the
generation of power.

(b) Under the Industrial Policy Resolu-
tion of 1956, power gencration is reserved in
the public sector, However, expansion of the
existing privatcly owned units, or the possi-
bility of the State securing co-operation of
private enterprise in the establishment of
new units when the national interests so
require, is not precluded, Accordingly, each
proposal is considered on its merits ; in
particular, permission for captive power
plants is given keeping in view the importance
of the industry, whether the requiremeant of
power is large and continuous, and where
reliable power supply is necessary. During
techno-economic appraisal of the proposals
received, the net additionality of resources
proposed to be brought in, and their releva-
nce and essentiality within the overall natio-
nal power paln, are also assessed,

Recovery from Importers under drugs price
Equalisation account
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t

283, SHRI TARIQ ANWAR : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state :

13

(a) the name of im:;oncrs who were
issued notices for recovery und~r the Drugs

Price Equalisation Account based on daily
list of impons after January, 1984, the
names of the items involved and their indi-
genous and import prices ; and

(b) the action taken or proposed to be
taken against the manufacturers who have not
responded to notices ?

THE MINISTER OF CHEMICALS -~
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) The list of importers who
have been issued notices after January, 1984
for recovery under Drugs prices Equalisation
Account is quite large, The major items
involved are Oxytetracycline, Tetracycline,
Amoxycillin Trihydrate and Rifampicin. The
import prices of these drugs vary from
consignment to consignment. The indigen-
ous prices fixed by the Government are
given below :—

Rs./Kg.
1. Oxytetracycline Hel 847.39
Tetracycline Hcl 801 .49

Amoxycillin Trihydrate 2229.00

2w 0N

Not produced
in the country.

Rifampicin

(b) Non response would be a violation
of Drugs (Prices Control) Order, 1979 and
the Essential Commodities Act.

Anti Pollution Equipment Developed by BHEL

284. SHRI MADHAVRAO SCINDIA
Will the Minister of ENERGY be pleased
to state :

(a) whetber it is a fact that Bhnr"nl
Heavy Electricals Limited has successfuly
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developed and produced an effective anti-
pollution equipment to reduce air pollution
from dust and smoke emitted out of power
plants more effectively than that by the
American equipment used by DESU in the
Indraprastha Power Plant at New Delhi ;

(b) if so, the salient features of this
equipment and how its performance comparss
with that of the American equipment ; and

(c) the steps taken to instal such equip-
ment at different power plants and smoke
emitting factories in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1 ARIF
MOHAMMAD KHAN): (a) to (c) BHEL
has installed electrostatic precipitators for
units I and V at the Indraprastha thermal
power station with an efficiency of 99.3%
the emission being less than 150 mg|Nm®.
The American firm was given the work for
modification, extension and gas-conditioning
of electrostatic precipitators of units II, 11l
and 1V at I, P. Station. The performance
of BHEL manufactured electrosiatic precipi-
tator has been found to be more effective.

The installation of electrostatic preci-
pitators in all thermal power stations is a
~ficcessary requirement.  BHEL is installing
electrostatic precipitators in the power sta-
lions for which it is supplying power genera-
ting equipment

Hasdeo (BANGO) Hydro-Electric project in
Madhya Pradesh

s 285, KUMARI  PUSHPA DEVI
INGH: Will the Minister of ENERGY
Pleased to state :

2 (a) whether Planning Commission has
E'I’p"".ved the Hasdeo (Bango) Hydro-
ectric Project in Madhya Pradesh ;

(®) it so. when it
°°mple(ed; ad en it is expected to be
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(c) the amount earmarked for the
completion of the above Hydro-Electric Pro-
ject ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) to (c) The Has-
deo (Bango) Hydro-electric Project has been
sanctioned by the Planning Commission in
Mach, 1984 at an estimated cost of Rs,
43 86 crores. The Project is expected to be
completed in 4 to 5 years time.

Progress of Thermal units in Karnataka

286. SHRI T, R. SHAMANNA : Will
the Minister of ENERGY be pleased to
state :

(a) the progress of the Thermal Units
in Karnataka ; and

(b) whether Government propose to
complete the scheme by the end of 1984-85 ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENBRGY (SHRI ARIF
MOHAMMAD KHAN): (a) and (b) The
Raichur thermal power project in Karnataka
with a capacity of 2x210 MW is being
exccuted in the State sector. Unit No. 1 is
expected to be commissioned by March,
1985, and Unit No, 2 later on in the same
year.

Improvement in ‘G’ point P&T Quarters

287. SHRI R, N. RAKESH : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that the residents
of ‘G’ Point P&T Quarters in New Delhi have
been complaining about the unhygienic and
deplorable condition of the ‘G’ Point Quar-
ters for the last so many years ;

(b) whether it is also a fact that Gove-
roment have not effected any improvement
under the pretext that the ‘G’ Point Quar-
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ters are under demolition and this position
is in existence for the last three years ;

(c) the steps Government propose to
take either to improve the coandition of the
existing ‘G’ Point Quarters or to provide
alternative accommodation to the residents
of this colony ; and

(d) the action Government propose to
take against the officials with whose cooni-
vance the quarters vacated by the P&T
employees have been unauthorisedly occu-
picd by unauthorised persons ?

THB MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
V. N. GADGIL) : (a) Yes, Sir.

(b) No, Sir. Some repair work was
carried out during 1982-83.

(c) These quarters are under demoli-
tion scheme. The occupants will be progre-
ssively shifted to quarters alrecady under
construction in DIZ area. It will be unecon-
omical and undesirable to incur huge expen-
diture at this stage towards any major main-
tenance steps.

(d) No instance of any unauthorised
occupation of the quarters by the unautho-
rised persons has come to our notice. So
the question of taking any action against any
Government official does not arise.

Setting up New TV Stations in Seventh five
. Year Plan

288. SHRI CHIRANIJILAL SHARMA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the programme for sett-
ing up of new TV stations during Seventh
Five Year Plan has been finalised ; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI H. K. L. BHAGAT : (a) No, Sir.

(b) Does not arise,

dad fawatfcar faem, witage graad-
T T dYNT QWAT ® o
59 A% TG AT A A

280. st fay= fag : @1 AW ek
TAaE SAT 98 TAR T HAU F1A fF

(%) war ag @ § f5 daa fagfon
faeq, FAQT & gTF) P77 FHAAN 7T
dra1 fang QAT & @ral § 59 ArE

FY gAYt oar A8 F 1€ §; W%

(=) =fz g, A 37 wAafr 7 g7
FA ¥ fqQ FIFT FIU 997 FI7 ISIT 73
g7

qw wYe gaata garaa § asg wA
Y a7 (F) ITA I F AT,
I fa= &1 AT AT ST AT HO-
gAY FY q1Ad 39.76 | wAY & Aql@
awra1 §, faasr satyu N9 faar 1ar §—

(1) #@ad dwae dwmaiza 19.04 MW
FIIGAT fdo FIIU L0
1974 & faa %1 a9
e FITH &

1 arqfq &Y awrr ufir

(1) faarax, 1983 & 97,  20.72°7
1984 a% F Jafq & 10
fag swar
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(@) fas #1 1974 ¥ gfugemw a0
¥ qF *) oafy & foo grd £ “yaaTA-
wIgw” & am 7 fwar 791, WA 99
fw &7 &4 F AT 9T IW A FT
&L T8 fvgr mar ¢ 9gf as «fe.
T A & T2 F7 Hafa F faw qwar
&1 qvrar ufw &1 gy §, FA47 UST
arar siferrdr qsmn afedi Y ager
73 & fag 998 www dian qfafqaw,
1048 & ITFT F AFTIT AraNF FiATE

FIWRE

Linking of Rajgarh, Guna, Vidisha and
Shajahapur With Bhopal by S.T.D.

290. SHR1 DR, VASANT KUMAR
PANDIT : Will the Minister of COMMUNI-
CATIONS be pleased 10 refer to the reply
given to Starred Question No, 328 on 20,3.
1984 regarding policy of axtension of S.T.D.
facilities and state :

(a) the time by which, according to
critaria No. 2 of the raply, the District
Headquarters of Rajgarh, Guna, Vidisha and
Shajahapur of Madhya Pradesh State will be

~ connected by S.T D. with the State Capital,
Bhopal ;

(b) whether the current axchange
Machinary at the above District Headquarters

is out-dated, old in disrepair and often out
of order ;

. (c) whether Government plans in the
Interim period, to up date the machinery and
Improve the available facility to efficiant and

:'ngable conditions in the above districts ;
n

(d) the details and time bound pro-
gramme of (c) above ?

MlNquHE MINISTER OF STATE IN THE
N ETRY OF COMMUNICATIONS (SHRI
* GADGIL) : (a) STD from the District
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Headquarters of Rajgarh, Guna and Shajaha-
pur to Bhopal is likely to be provided
progressively during the 7th plan period,
Subject to availability of switching and
transmission equipment. In case of Vidisha
the STD facility between Vidisha and Bhopal
is likely to be provided during 1985,

(b) No, Sir. All equipment in 1ihese
stations are new and they have not completed
the life period. The year of commissioning of
these exchanges are given as under :

Name of Year of commissioning
Exchanges

Rajgarh 1981-82

Guna 1982-83

Shajahpur 1972-73

Vidisha

1976-77

(c) Does not arise.

(d) Does not arise.

Utilisation of Solar Energy in Rural Areas

291. SHRI HARIHAR SOREN : Will
the Minister of ENERGY be pleased to state :

(a) whether Government have laid
greater emphasis on the utilisation of solar
energy in rural areas ;

(b) if so, the extent to which solar
energy has been utilised in different States :

(c) whether any experiment has been
made by Government in any rural areas on
the utilisation of solar energy ; and

(d) if so, the details thereof ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) Yes Sir.
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(b) and (c) : As a result of research and
development efforts, several devices and
systems bascd on solar energy have been
developed in the country for meeting a
variety of requirements in rural areas. Experi-
mental field trial, demonstration and extension
of these devices is in progress,
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(d) Among the systems developed are
solar water pumping systems, lighting units,
television sets, drying units, solar cookers,
timber kilns, cold storage] water heating
systems and desalination systems. A pumber
of such systems have been installed in
different parts of the country,

Statement

List of Systems and Devices based on solar energy
insralled or supplied to various States.

S.N. ~ State Photovoltaic TV, Light- Solar Drying Timber
Water pumping ing Units Cookers Units Kilns
Systems .
1. Andhra Pradesh 7 748 2 4
2, Assam 10 - 3 -
3. Bibar 2 - - .
4. Gujarat 4 3186 4 .
S. Haryana 2 3 - -
6. Himachal Pradesh 2 34 - .
7. Jammu&Kashmir 1 - - -
8. Karnataka - 500 2 -
9. Kerala 2 " - 2 -
10, Madhya Pradeh 6 570 1 2
11, Maharashtra 14 2131 - -
12. Meghalaya 4 - . .
13, Orissa 1 417 - -
14. Punjab 4 171 2 8
15. Rajasthan 4 204 . .
16. Tamil Nadu 6 150 - 1 "
17. Tripura n - . -
18. Uttar Pradesh 29 6500 . 2
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1 2 3 5 6 7
19, West Bengal 1 - . -
UNION TERRITORIES

1, Delhi 4 3150 - 4

2. Goa, Daman&Diu 3 - - .

3. Mizoram 3 - . -

4. Chandigarh ]

Setting up of the Bench of Supreme Court in
South

292. PROF, P.J. KURIEN : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether there is any proposal with
Government to set up a bench of Supreme
Court in the South ;

(b) if so, the details thereof ;

(c) whether Government have received
any representation to this effect : and
o

(d) if so, the details and Government's
reaction thereon ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL): (a) to (d) The Chief
Ministers of Tamil Nadu, Andhra Pradesh
and Karnataka have suggested setting up of
a bench of the Supreme Court in their res-
pective State capitals.

Representations have also been received
from Bar Associations, Councils etc, for
establishing a bench of the Supreme Court in

the South at Hyderabad, Madras, Bangalore
and Trivandrum.

The suggestions of the State Govern-

Ments have been forwarded to the Supreme
Court,

According to Article 130 of the constit-
ution, *‘the Supreme Court shall sit in Delhi
or in such other place or places. as the
Chief Justice of India, may with the approval
of the President, from time to time, appoint.”
No proposal has been received from the
Chief Justice of India in this regard.

Completion of Identification and Rehabilitation
Work of Bonded Labour

293. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether the work relating to identi-
fication, release and rehabilitation of bonded
labour had been completed ;

(b) the amount car-marked by the
Union Government for the purpose ;

(c) how much money has been utilised ;
and

(d) how Government propose to
cradicate effectively the problem of bonded
labour and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR): (a)
Identification of bonded labourers and
subsequent release and rehabilitation thereof
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is a cominuous process. As per the latest
reports received from the State Governments,
a total number of 1,66,266 bonded labourers
have been identified and freed as on  31.5.84
out of which 1,26,395 have been rehabilitated
leaving thereby 39,871 bonded labourers to be
rehabilitated.

(b) A provision of Rs.25.00 crores
(representing the Central Share of assistance)
has been made during the 6th Five Year
Plan, for the Centrally Sponsored Scheme for
the rehabilitation of bonded labourers, The
outlay for the scheme for the current Finan-
cial Year (1984-85) is Rs.4 50 crores (Central
Share),

(c) So far a sum of Rs.1088 05 lakhs has
been released to the State Governments as
central share of assistance under the Cen-
trally Sponsored Scheme for the rehabilita-
tion of bonded labourers since the inception
of the scheme in 1978-79, As against this,
the State Governments have furnished
utilisation certificates for a sum of Rs.
531.00 lakhs and the remaining amount is
reported to be in the process of utilisation

(d) Under the Bonded labour System
(Abolition) Act, 1976, the responsibility for
identification, release and rehabilitation of
bonded labourers rests entirely with the State
Governments concerned, The State Govern-
ments have been requested from time to time
to take urgent and effective steps including
undertaking of intensive surveys to secure
carly release and re..abilitation of bonded
labourers wherever found existing.. Detailed
guidelines have also becn issued to the State
Governments in this regard

Details of Companies Manufacturing Tetracy-
cline

295 SHRI BANWARI LAL : Will the
Minister of CHEMICALS AND FERTILI-

ZERS be pleased to state :
‘

(a) the demand for tetracycline in the
country at present and for next three years :
A
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(b) the major manufacturers producing
tetracycline, their production capacities and
production ;

(c) the reasons for c;mpanies in the
private sector being singledout for inspec-
tion by a technical team of his Ministry and
DGTD ; and

(d) whether  production of more
efficient manufacturers is beirg restricted in
any manner ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) The Sixth Plan Working
Group had estimated the demand for Tetra-
cycline for t he year 1984-85 as 330 MTs.
Demand estimates for the VII Plan have got
yet been finalised.

(b) Capacity and production of major
manufacturers producing Tetracycline
in the organised sector for the year 1983-84
are as under :—

. Clpic:ty Production
company (Tons) (Tons)
1.Mjs. ID.P.L, 200.00 115,20
2. M.s, Synbiotics  3.00 9115
3. Mjs. Cynamid 6.00

2,19

(c) and (d) On the spot verification by
Technical team was decided to be done in
cases where actual production was substan-
tially in excess of the licensed capacity and of
where complaints were received.

Need for Development of Coal Industry

296. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of ENERGY b¢
pleased to state :

(8) whether there, is a greater necd :';’:
the development of coal industry 0
country :
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(b) if so, the steps taken by Govern-
ment for the solution of various problems
relating to the production, distribution,
transport and utilisation of coal resources ;
and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) Coal production is geared to
mect the demand for coal. The production
has accordingly, increased from about 114.0 m.
tonnes in 1980-81 to about 138.38 m, tonnes
in the year 1983-84, The target of coal pro-

" duction for the year 1984-85 has been fixed
at 152 m, tonnes,

The present assessment is that, by the
end of the Seventh Plan period, the demand
of coal by various consuming scctors will be
in the neighbourhood of 230-240 m_ tonnes
and, to meet this demand, steps are being
taken to increase production of coal to the
same level.

(b) and (c) To meet the demand all

necessary steps have been taken by Govern-

- ment (o increase production and transport of

coal, mainly by the railways. As a result the

despatches of coal leading to utilisation by

““ihe consuming industries have also gone up
substantially.

In the period 1980-81 to 1983-84 the
production of coal has increased as follows :-

(in m_tonnes)

Year Target Production
1980-81 113,50 113 90
1981-82 121.00 124 23
1982-83 133.00 130.50
1983.84 14200 . 13838 (Prov.)

Cqmmensume with  the increased
pr_oducnon despatches of coal to the consu-
ming sector have also gone up as follows :-
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(despatches in m, tonnes
of raw coal)

1981-82 1982-83

125.61

1980-81

105 85 120,09

The bulk of coal despatches has moved
by rail and the rail loading of coal has
increased as follows : —

Daily average loading from
CIL & SCCIL in four
wheeler wagons.

1983-84

10927

1980-81

1981-82

8189 9495

1982-83

10160

Setting up of Major Automatic Telephone
Exchange at Bolanagir in Orissa

297, SHRI NITYANANDA MISHRA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of major automatic
exchanges set up in the country during the
Sixth plan period ;

(b) the number of such major automatic
exchanges set up in different places of Orissa;

(c) whether Bolangir in Orissa has not
been served with major automatic exchanges;
and

(d) if so, what specific steps are being
taken to set up major automatic telephone
exchange at Bolangir in Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) 62 major
telephone exchange (MAX—I) have been set
up in the country during 6th Plan period so
far,

(b) No major automatic exchange have
been opened in Orissa during 6th Plan
period so far.

3
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(c) Bolangir in Orissa is not served by
a major automatic exchange However, a
600 lines MAX II exchange was opened on
24.3. 1984, \

(d) When the total demand exceeds
1000-lines steps will be taken to set up a
major automatic exchange (MAX-—I) in
Bolangir.

Revision of Royalty Rate on Crudc Oil

298. SHRI R.P. GAEKWAD : Will
the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that Gujarat
State Government has been pressing for
revision of royalty rate on crude oil on the
basis of the current imported crude oil
prices ;

(b) whether it is a fact that on account
of the fixation of indigenous crude cil price
at Rs. 305/-per tonne, which is the well head
values of crude oil, Gujarat has been losing
heavily in terms of royalty amount at the
rate of Rs, 406/-per tonne ;

() whether it is also a fact that
Gujarat has lost royalty revenue of the order of
Rs. 4.11 crores and Sales Tax revenue of over
Rs. 94 crores, i.e. Rs. 505 crores or so, in
the last three ycars ; and

(d) if so, when the royalty rate on
crude oil is likely to be revised ?

THE MINISTER OF STATE IN 1HE
DEPAR1TMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) Yes, Sir.

(b) and (c) The present rate of
royalty of Rs. 61|-per tonnc was fixed with
cffect from April 1, 1981 keeping in view
the provisions of Oil Fields (Regulation &
Development) Act 1948, the then existing
price of crude oil and the loss of Sales
tax between to the State Government of
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Gujarat, After the anicndment of the above
said Act in 1984 the royalty can now be
revised from a date after April 1, 1984;

-

(d) The exeicise to revise the rate of
royalty has already been initiated.

Broadcast/Telecast of Programmes For
School Going Children

299, SHRI AMAL DATTA: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the details of programmes, if any
for school going children being broadcast
through radio and television at present : the
details of the State-wise coverage of these
programmes ; and

(b) the proposals that exist or are
being formulated for introducing/introducing
coverage of such programme in the near
future with details showing State-wise break-
up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND-—
BROADCASTING (SHRI GHULAM NABI
AZAD): (a) The programmes for School
going children are being broadcast from 68
Stations of AIR at present. State-wisc
coverage is furnished in Statement-1 The
details of programmes being telecast fro.m
Doordarshan Kendras are furnished in
Statement-I1.

(b) So far as Radio is conceined, for
the present theie is no proposal for furthef
extension. However, extansion of edu-
cational television in three more States viz.
Bihar, Uttar Pradesh and Gujarat is under
lmplementauon As and when these telecasts
commence, the will be relayed by Low Power
Tranlmmers in the States of Andhra Pradesh
Gujarat, Orissa, Maharashtra, Uttar Pradesh
and Madhya Prldenh
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Statement-I
lS. No. Name of the State/ Stations origginating Total No.
Union Territory School broadcast of Stations

1. Andhra Pradesh

2. Assam
Bihar
4 Gujarat
5. Haryana
= 6. Himachal Pradesh
7. Jammu and Kashmir
8. Karnataka
9, Kerala

10, Madhya Pradesh

11, Maharashtra

12, Manipur
- 13, Meghalaya

. 14, Nagaland
“ 15, Orissa
o 16, Punjab

" 17, Rajasthan
18, Tamil Nadu

19, Uttar Pradesh

-~ 2. West Bengal
e Tripura
’_JNlON TERRI1ORIES
‘ Delhj

Goa

Andaman and Nicobar
Pondicherry

S W -

Hyderabad, Vijaywaba,
Vishakhapatnam, Cuddapah

Gaubhati, Dibrugarh
Patna, Darbhanga

Ahmedabad, Rajkot, Bhuj,
Baroda

Rohtak
Simla
Jammu, Srinagar

Bangalore, Dharwad, Gulbarga,
Bhadravati

Trivandrm, Calicut, Alleppey,
Trichur

Bhapai, Jagealpur, Jabalpur,
Ambikapur, Raipur, Gwalior,

Rewn, Indore, Chattarpur.,

Bombay, Nagpur, Pune, Jalgaon,
Aurangabad Ratnagiri, Sangali,
Parbhani.

Imphal

Shillong

Kohima

Cuttack Jeypore

Jallandhar

Jaipur, Udaipur, Bikaner, Ajmer.

Madras, Triuchirapalli, Coimbatore,
Tirunclveli

Lucknow, Allahabad, Gorakhpur,
Varanasi, Najibadad

Calcutta, Kurscong, Siliguri
Agartala

Delhi

Panaji

Port Blair
Pondicherry

NN S

S ot N s e = 0O N = =

— e bt

68
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Statement-II

At present two types of programmes
are being telecast for schoool going children
by Doordarshan, i.e. (i) Educational Tele-
vision and (ii) School Television programmes

2, Educational Television programmes
are of general enrichment nature and not
directly related to the school curriculam,
while the School Television programmes
are syllabus oriented.

3. At present, Educational Television
programmes are being telecast under INSAT
Sceme from three Kendras, i.e. Hyderabad
(Andhra Pradesh), Cuttack (Orissa) and
Nagpur (Maharashtra).

4. The Educatiopal Television prog-
rammes from the above INSAT Kendras are
being telecast for two age groups. One is
for younger age group, i.e, 5-8 years and the
other for elder age group, ie. 9-11 years.
These programmes are being telecast six days
in a week on all the school working days for
a duration of 45 minutes daily, Out of these
one day is allotted for the special prog-
rammes for teachers,

5. Educational Television programmes
of similar nature are also being telecast from
Muzaffarpur  (Bihar), Raipur (Madhya
Pradesh) and Jaipur (Rajasthan) each day
for a duration of 30 minutes (Now the
proposal is to increase the duration by 45
minutes a day).

6, School Television programmes are
being telecast from other Major Kendras
including Delhi, Bombay, Madras and Sri-
nagar also,

Fire in Cochin Refinery

300, SHRI A.K. BALAN : Will the
Ministry of ENERGY be pleased to state :

(a) the estimated loss suffered due to
the fire which broke out in March 1984 in
the Cochin Refinery : and
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(b) whether the report of the Enquiry
Committee has since been received and if so,
the findings thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) The
loss to the equipment, machinery and building
on account of fire in Cochin Refinery in
March 1984 is estimated to be about Rs. 10
crores.

(b) The enquiry report has been
received and is under examination of the
Government,

Security Deposit of Consumers with
DESU/NDMC

301. SHRI RAMPRASAD AHIR-
WAR : Will the Minister of ENERGY be
pleased to state :

(a) the amount of money on account
of security deposit for electricity power

connections toconsumers accumulated with’ &

DESU and NDMC till date along with total
pumber of consnmers who have paid this

security ; ——

(b) the amount of interest payable by
DESU/NDMC to each of the consumers on
their security deposit in respect of domestic|
commercial connections for electricitylpower
and whether this interest has been credited
to the account of each consumer giving date
up to which credited ;

(c) whether the interest is paid back
to consumer or adjusted against bills for

consumption ; and

(d) the relevan’ statutory rule, regula-
tion or bye-law under which DESUNDMC
collect security deposit and the rules etc.
under which interest becomes payable or
remains unpayable and lay an extract of the
same on the Table of the House ?

A
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a) to (d) The
information is being collected and will be
laid on the Table of the House.

Supply of News Print to Newspaper Industry

302, SHRI AMARSINGH RATHAWA:
SHRI CHITTA MAHATA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state;

(a) the stzps being taken by Govern-
ment to ensure that the newspaper industry
does not face any shortage of newsprint in
future ; and

(b) that measures being taken to
produce newsprint within the country to meet
the demand so that the foreign exchange
which is being spent in the import of news-
print every year can be saved ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORNATION AND
BROADCASTING AND PARLIA-
_ MENTARY AFFAIRS (SHRI HKL,

BHAGAT) : (a) The estimated demand of
385,000MT of Newsprint for thc year 1984-
85 is being met by indigenous production of
200,000MT and import of 185000MT,
Necessary foreign exchange for import of
185,000MT of newsprint has already been
released. The State Trading Corporation has
stepped up monthly imports of newsprint
and three domestic newsprint mills have been
asked to occure uninterrupted supplies.

(b) Apart from the NEPA newsprint
mill, the Mysore Papere Mills at Bhadravati
and the Hindustan Newsprint Ltd, in Kerala
are already in commercial production of
newsprint. A fourth newsprint project, Tamil
Nadu Newsprint and Papers Ltd, with a
capacity of 50,000MT of newsprint is expected
to be commissioned later this year. With
a8 view to further augmenting domestic
production and to meet requirement of
newsprint, the Government have also approv-
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ed setting up a few new projects for manu-
facture of newsprint,

T.V. Centres and T,V. relay stations in the
country

\

303. SHRI AMARSINH RATHAWA :
SHRI NARAYAN CHOUBEY :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state

(a) the number of T.V.Relay Stations
and T.V, Centres functioning in the country
as on 31 March, 1984 ; and

(b) the number and location out of
them functioning in Gujarat State and the
approximate area and population covered ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS :
(SHRIL. HK.L. BHAGAT) : (a) 46,

(b) Outof the above 46 Centres, 2
Centres at Pij and Ahmedabad are in Gujarat
State, Approximate area and population
covered by these Centres is given below :—

Population Covered

Centre Area Covered
Pij 9750 Sa. KM 27 lakhs
Ahmedabad 1200 Sq. KM 29,95 lakhs

Negotiations by O.N.G.C, with Foreign
Countries for Know-How Collaborations

304, SHRI K. MALLANNA : Will
the Minister of ENERGY be pleased to
state :

(8) wheither it is a fact that Oil and
Natural Gas Commission has been
negotiating with developed countries for
know-how collaborations ;
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(b) whether any official delegations
from foreign countries had also visited and
if so, the names of such countries alongwith
their reports ; and

(c) the details regarding the decisions
taken about co-operation for technology
transfer and joint ventures in sophisticated
areas of technology?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) to (c) The
information is being collected and will be
laid on the Table of the Sabha.

zfrega aragw srnA, fafads, o
wrged, as feet ¥ Twgw TEed,
TG SuFwT, G\ §auE
aEEAl S T
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A gfwas sigw S fafaes
qIEIAIE, 26, FEEAT T} 7AW, TE
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¥R JuFETl AT HTUF AWED
0 &1 T g e frawi & s3ER @
AT AT GEAT IF FETA F SINGHF
(F1frs) #r §wE ot o z@ AU X
giq ¥ AFRIT F faars a&@ Fd-
1Y FY I Aifge o ;

(w) =fegf, @ s 7 &2 9
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Training of Operational Manpower in State
Electricity Boards

307, SHRI ARJUN SETHI : Will the
Minister of ENERGY be pleased to state :

(a) whether it is a fact that the Union
Energy Ministry has advised ihe State
Electricity Boards to establish training schools,
workshops and other facilities in each enter-
prise to look after the training of operational
manpower ; and

(b) if so, the details regarding the

directions and the phased programme and
other facilities provided by Central Govern-
ment with the fast changing technology in
the power sector and to change the concept
of the management ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) and (b) By an
amendment in 1981 to the Indian Electricity
Rules 1956, it has becn provided that owner
of every generating station of the capacity of
100 MW and above shall arrange for training
of personnel either in its own Institute or
other Institutes recognised by the Central
Electricity Authority, This amendment has
been circulated to all the State Electricity
Boards, All States and SEBs had also been
advised to implement the recommendation of
the Committee on Power relating to aug-

mentation of training courses and sotting up
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b
of training schools. This aspect has also been
stressed at various forums,

The Power Engineers Training Society
under the Ministry of Energy, Department of
Power with four regional institutes is func-
tioning as a national training body and the
regional Institutes are running regular and
short-term programmes for training of cng-
ineers, supervisors, operators and technicians
of power stations, Training on sophisticated
simulator for 210 MW fossil fired unit is also
now being imparted in one of the regional
Institute. Facilities for training abroad under
various aid programmes are also being made
available,

Survey Regarding Print Medium

308. SHRI ARJUN SETHI : Will the
Minister of INFORMATION AND BROAD-
‘CASTING be pleased to state :

(a) whether it is a fact that the Print
Medium still reaches more people in the
country than Television ;

(b) if so, whether any survey has been
conducted in this regard ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRT HK L. BHAGAT) : (a) to (c) No
specific study has been undertaken by the
Government to determine the comparitive
reach of print medium and Doordarshan*

. However, the second Press Commission has
broadly touched upon the subjeet in its
Report and has observed that Doordarshan,
owing to its being in early stage of develop-
ment in the country, is not yet a competitor
or alternative to the Press either in news
coverage or in advertisement pull, However
the T.V, coverage is expanding very fast.

Installation of Single Channel System at
Swarghat in Bilaspur
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310, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to state :

(a) whether the Public Call Office on
V'H.F/U H.F. at Swarghat in Bilaspur Distt.
of Himachal Pradesh has since been installed
by commissioning a single channel system ;

(b) if so, the date on which this has
been done ; and

(c) if not, the reasons for this inordinate
delay and the likely date by which the Public
Call Office would be commissioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VN, GADGIL): (a) The P.C.O. at
Swarghat in Bilaspur Distt. of Himachal
Pradesh through a single channel VHF System
is under commissioning, The System has
been installed between Bilaspur and Swarghat
and is under observation,

(b) Installation of System had been
carried out during June'84.

(¢) The P.C.O. at Swarghat will be
commissioned on successful completion of
observation on the System approximatly by
Sept., 1984,

Quota for Opening of new Braach Offices in
Postal Circles

311. PROF, NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to state :

(a) whether the quota for the opening
of New Branch Offices for various Postal
Circles has been decided for the final year of
the Sixth Five Year Plan;

.(b) if so, the quota for each State|
Union Territory of the country ;

-~

(c) the break up for each Postal
Division in case of Himachal Pradesh (N.W,
Circle) ; and
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(d) whether Government are aware of
the large demand for opening new Branch
Offices and consequently to increase the
quota ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir,

(b) Quota for each Postal Circle and
not for each State and Union Territory fixed
is as indicated below :
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3. Dharamsala 4
4, Hamirpur 6
5. Mandi 1
6. Simla e
1. Solan 12 T

S.No. Circle Total No. of P.Os,
1. Andhra 120
2. Bihar 220
3. Delhi 2
4. Gujarat 90
5. J&K 40
6. Kerala 53
7. Karnataka 50
8, Madhya Pradesh 195
9. Maharashtra 180
10. North East 140
1, North West 140
12, Orissa 90
13. Rajasthan 120
14, Tamilnadu 105
15. U.P. 270
16, West Bengal 130

(c) The break up for each Postal
Division in case of Himachal Pradesh (N W.,)
Circle) is as under :—

S.No. Name of Division Total No. of
! post offices
1, Chamba 5
2. Dehra 3

(d) Yes, Sir. The quota has been fixed
keeping in view the demand for P.Os.

Installation of P.C.Os in Rural Areas

312, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to state :

(a) whether the plan for Multi Access
Rural Radio System for installing P.C.O,
in the rural areas has made any headway
during the past three years.

(b) if so, the date on which this plan
was launched and the system introduced ;

(c) the pumber of P.C.Os opened_
under this system till date for each State|
Union Territory ; and

(d) if not, whether Government would
expedite the opening of P. C. Os under this
system and take any positive steps for this
purpose and the nature thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N, GADGIL) : (a) Yes, Sir. *

(b) Orders for the first Multi-Access
Rural Radio system were placed in the last
quarter of 1980. The first MARR System
has been commissioned at Mehsana (Gujarat}
on 11,1,1983,

(¢) The information is given below :
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S1, Namec of Area, LDPTs Commissioned upto LDPTs installed but awaiting
No, 31.3.84. formal commissioning.
1. Dhulia (Maharashtra) 5 19

2. Mechsana (Gujarat) 14 -

3. Nanguneri (Tamilnadu) 8 2

4 Nizamabad (Andhra) 9 —

S. Mirzapur (U.P) - 6

6. Banda (U.P) — 5

7. Haldwani (U P) - 8

8. Godnra (Gujarat) — 10 '
9. Kaithal (Haryana) —_ 1

(d) Does not arise,

Rules and Norms for Opening of Public call
Offices in N.W. Circle.

NARAIN
the Minister

313, PROF.
PARASHAR

CHAND

will of

' COMMUNICATIONS be pleased to state :

o~

(a) the rules and norms for opening a
P.C.O. (both local and long distance) at
places which do not have any EDBO/EDSO
or DSO ;

(b) the date with effect from which
Government have allowed the opening of
P.C.Os, at such places and the number of
P.C.Os opened in each Telecommunication
Circle|District in this category ;

] (c) whether any such cases are pend-
ing for clearance in N.W, Circle ;

(d) if so, the details thereof and the
feasons therefor ; and

_ (c) the likely date of which.all pend-
10g cases would be cleared 1

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

~

(SHRI V.N, GADGIL) : (a) Local PCOs :
The local P,C.Os are opened liberally at
places :— ’

(i) Where they could be needed most,
like hospita.s, airporls, railway stations,
cinema houses etc.

(ii) in localities were people may not
be able to afford telephones of their own like
Jhuggi Jhonpari and slum areas ;

(iii) in areas where department has
not been able to provide telephones due to
shortage of exchange capacity, '

These P.C.Os are opened subject to
technical feasibility and suitability,

Long Distance P. C. Os,

The Long Distance Public Telephones,
at places which do not have branch post
offices and are not entitled to telecom
facility on subsidized basis, may be opened
on rent and guarantee terms to private
parties on payment of prevailing percentage
rates on per annum basis on the total capital
cost of the project, Besides a private party
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shall also deposit a sum of Rs. 500/-as
security deposit, In addition an agrcement
form which is made available by the local
divisional office is required to be submitted.

Places which do not have branch Post
Offices and are category stetions (entitled to
telecom. facility on subsidized basis), may be
provided an L.D P.T, through an agent. The
selection of the Non-departmental L.D P.T-
agents will be decided by the G M. Telecom,
of the respectivecircles.

The remuneration for the Non-depart-
mental L.D.P.T. agent has been fixed at 40P
(Forty) paise per call subject to a maximum
of Rs, 250|- (Two hundred and fifty) per
month. The working hours of the LDPT
may be at least 8 hours. The remuncration
so received shall not constitute the main
source of income to the LDPT agent except
in the case of handicapped persons.

(b) (i) at the above places Local
P.C.Os and Long Distance P.C.O (on Non-
Category stations) are working since long
LDPCOs at category stations, which do not
have post offices or where the working hours
of Post Officcs are inadequate, have been
allowed since 21,12,1982.

(ii) Thc information regarding cumber
of P.C Os at places which do not have post
offices or where thc working hours of the
Post Offices are inadequate, opend in each
teleccommunication  circleldistrict is being
collected and will be placed on the Table of
the House.

(c) Yes, Sir,

(d) The details of LD P.C.Os_ pending
for clearance (sanction) are given below :—

1, Punjab Nil 2. Himachal-Nil &

3. HARYANA :—
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S.No, Pending Cases Reasous for delay

1. Talwandi Rana )
2, Bhana Brahman )

Written Answers 176
Khatela ) Being
Balahakalan ) Processed
Kuksak )
Rani Majra )

e ——

(¢) The pending cases are expected to
be cleared during the current financial year,

Low Power Transmitter for Car Nicobar in
Andaman and Nicobar Islands

314, SHRI MANORANJAN
BHAKTA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether his Minisiry are aware
that during the visit of Prime Minister to
Car Nicobar in Andaman and Nicobar
Islands, she had assured the Nicobari tribals
on their demand to provide low power
transmitter Doordarshan service and a number
of representations were also made to the
Ministry ;

(b) whether Government have con-
templated any positive action in the matter ;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION &
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI HK.L. BHAGAT) : (a) During this
visit, Prime Minister had indicated the
provision of T.V. Transmission in Car-
Nicobar Islands,

(b) and (c) It has been decided to
provide T V. signal in some parts of the
Islands.

Setting up of Independent Natlonal Tele-
communication Corporation

315. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the ; Minister of
COMMUNICATIONS be pleased to state

-
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(a) whether Government have taken
note of a suggestion made at the Eleventh
Management Convention by the Chairman
of the Public Enterprses Selection Board to
set up an independent National Telecommuni-
cation Corporation as a public sector
undertaking : and

!

(b) ifso, whether Government have
any proposal to constitute a Board/Corpo-
ration of this nature ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.

(b) No. Sir,

Agreement on Telecommnnication Know How
with U.S.A.

316, SHRI' SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
COMMUNICATIONS be pleased to state

(a) whether a USA delegation led by
Mr. Donald V. Earnshaw, Deputy Assistant
Secretary of Commerce visited India
recently ;

(b) whether the delegation offered to

supply teleccommunication know-how to
India ;
() if so, Government’s reaction

thereto ; and

(d) whether any agreement has been
reached in this regard ; if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V,N. GADGIL) : (a) Yes, Sir.

(b) There was no specific offer.
() Does not arise,

@) No, Sir.

F
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Bonded Lobour in Organised Sector in the
Country

317. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state :

(a) whether Government have made
any survey to find out the existence of bond-
ed labour in the organmised sector in the
country ; and

(b) if so, the names of the States
where the practice of bonded labour is still
prevalant ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI DHARMAVIR) : (a)
Under the Bonded Labour System (Abolition)
Act, 1976, the responsibility for identification,
release and rehabilitation of bonded labourers
rests entirely with the State Governments
who have been asked to conduct periodic
surveys through their existing agencies for
identification of bonded labourers. There-
fore, the question of any survey being
conducted by the Central Government as
such in this regard does not arise,

(b) The incidence of bonded labour
system has been reported from 11 States viz,
Andhra Pradesh, Bihar, Gujarat, Karnataka,
Kerala, Madhya Pradesh, Maharashtra,
Orissa, Rajasthan, Tamil Nadu and Uttar
Pradesh.
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Composition and Functions of Central Board
of Film Certification

321. SHRI N.E, HORO : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the details regarding the composition
and functions of the Central Board of Film
Certification :
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(b) whether it is a fact that Government
have recently appointed the members of the
Central Board of Film Certification ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI H.K.L. BHAGAT): (a) Under
Section 3(1) of the Cinematograph Act 1952
the Boards of Film Certification is constitu-
ted by the Central Government for the
purpose of certifying films suitable for public
exhibition and the Board shall consist of a
Chairman and not less than 12 and not more
than 25 other members appointed by the
Central Government.

(b) and (c) In May, 1984, the Board had
6 members apart from the Chairman,
During May-July 1984, the Central Govern-
ment appointed 14 more persons to the
Board. Three persons have however, not
accepted the appointment due to personal
rehsons and acceptance from one is awaited.
Thus the Board has now a Chairman and 16
other members as shown below :

Chairman : 1. Shri Bikram Singh

Members : 2. Kum. A M. Nadkarni
. Smt, Saryu V. Doshi
. Ms. Shanta Gandbi
Smt, M. Nasrullah

. Shri L.V, Prasad

. Shri Bhupen Hazarika
. Prof, V.B, Vanmali

O ® N M A W

. Shri D. Ramanujam

10, Smt. Vyjayantimala Bali
11, Ms, Aparna Sen

12. Shri Samik Bannerjee

13, Dr. BK. Chandra Shekar
14, Shri T S. Narasimhan
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15. Shri P, Bhaskaran
16, Shri K, Ravindranathan Nair
17. Shri G.P. Sippy,

Gas-Based Power Plants in Northern and
Western Regions

322. SHRI N.E. HORO: Will the
Minister of ENERGY be pleased to state :

(a) whether it is a fact that the Depart-
ment of Power has proposed the setting up
of 130 MWx 12 Gas-based power plants in
the Northern and Western regions ; and

(b) if so, the details regarding the
suggestions being considered in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) and (b)
Utilisation of offshore gas has been examined
and certain proposals for use of gas for
gencration of power have been under consi-
deration of Government. No final decision
has been taken.

Proposal to set up new Super Thermal Power
Stations by N.T P.C,

323. SHRIMATI JAYANTI PATNAIK:
Will the Minister of ENERGY be pleased to
state :
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(a) whether there is a proposal befote
National Thermal power Corporation to set
up nine super thermal power stations with
sophisticated high voltage transmission
systems ;

(b) if so, the cost of these project> and
amount provided in 1984-85 Budget for these
projects ; and

(c) the details of the locations of these
new units and the progress made in the
setting up of these nine new super thermal
power stations ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) to (c) Relevant
details of the six super thermal power pro-
jects under Implementation by NTPC are
given in the attached statement. NTPC has
already commissioned 5 units of 200 MW
each at Singrauli, 3 units of 200 MW each
at Korba, and 2 units of 200 MM cach at
Ramagundam.

In addition, NTPC has proposed
setting up three super thermal power stations
at Talcher (stage-I, 2x500MW), Kahalgaon
(stage-I, 4x210MW) and  Muradnagar
(4x210MW), The estimated project costs of
these STPs is Rs. 1036.45 crores, Rs.1058.64
crores and Rs. 911.96 crores (Provisional)
respectively. NTPC has also proposed the
expansion Stage (2x500MW) of Farakka
STPP at an estimated cost of Rs. 1003.38
crores, Action has been taken to process
these proposals for approval of Government.

Statement

Details of approved super thermal pov.or projects

Sl Project Approved Location Approved Budget
No. capacity (District cost provision
(MW) & State) (inclusive for 1984-

of trans- 85
mission (Rs. in
line) crores)
(Rs. crores)

. Singrauli 2000 Mirzapur (UP) 1001.17 201.45

2, Korba 2100 Bilaspur (MP) 1138.44

195.66
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3. Ramagundam 2100 Karimnagar (AP) 1702.18 155.44
4, Farakka
Stage-I 600 Murshidabad (WB) 320.8 157.27
5. Vindhyacbal
Stage-1 11260 Sidhi (MP) 1110 42 121 88
6. Rihand
> Stage-I 1000 Mirzapur (UP) 1033.00 181.57
Guidelines to States to Give Pension to the (c) The newspaper employees are at

Jonrnalists working in News-Papers

324. SHRIMATI PATNAIK : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state

(a) whether Government have sent
guidelines to different States to give pension
to the journalists working in different news-
papers ;

Y

(b) if so, the names of the States that have

decided to give pension to the journalists

“ter their retirement from the newspapers ;
and -

(c) the details of the benefits granted by
Centre and other States to the journalists
after their retirement ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) No, Sir,

1]

(b) It is understood that a Bill entitled
Tamil Nadu Newspaper Employees Relief
Fund Bill was introduced by the Tamil Nadu
Government in the Legislative Assembly in
1982, The same Bill has been referred by
the Assembly to the Joint Select Committee,
It is also understood that this Bill provides
Of granting some pensionary benefits under
certain, conditions.

present entitled to benefits of Provident Fund,
Family Pension Linked Insurance, Gratuity,
Disablement and dependents benefits under
the Employees Provident Funds and Mis-
cellaneous Provisions Act, 1952, Working
Journalists and other Newspaper Employees
(Conditions of Service) and Miscellaneous
Provisions Act, 1955 and Employees’ State
Insurance Act, 1948,
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Profits|Losses of State Electricity Boards

327. SHRI ATAL BIHARI VAJPAYEE:
Will the Minister of ENERGY be pleased to
state ;

(a) the State-wisc profits/losses earncd
by the State Electricity Boards in each of the
last three years as also the cumulative loss
as on date ;

(b) how much each one owes to Codl
India Limited, BHEL, and the Railways:
and
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(c) the details of outages of power
generating plants in each of the last three
years under cach State Electricity Board and
loss suffered due to each outage ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRIARIF
MOHAMMAD KHAN): (a) to (c) The infor-
mation is being collected and will be laid on
the Table of the House.

Coal Water Mixture in Palce of Furnace oil
for Generating Power

328. SHRI SURAJ BHAN : Will the
Minister of ENERGY be pleased to state :

(a) whether successful trials have been
made in US,A, UK, USSR and other
countries in using C.W.Ms. (Coal Water
Mixtures) in place of furnace oil etc. for
generating power (output ranging from 12 to
150 MW) ;

(b) whether'it is a fact that in India
the C.W_Ms. would cost only about 50% of
the furnance oil in generating power : and

(c) the steps being taken to explore the
use of C.W_Ms and progress so far achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a) to (c) According
to the Central Electricity Authority C.W.M.
is understood to have been used in place of
oil in small industrial boilers. The work in
connection with this application to large
utility boilers is _in developmental stages in
countries like USA, UK, USSR and Japan.
The test rigs have employed burners used

. inutility boilers of upto 150 MW capacity.

The application of the above process to
Indian coals with higp ash content has yet to
be examined and developed.

Production of INH and Dapsone drugs

329. SHRI JAIPAL SINGH KASHYAP:
SHRI B.D. SINGH :

SRAVANA 2, 1906 (SAKA)
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Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state :

(a) the estimated production of cheap
drugs like INH for tuberculosis and Dapsone
for leprosy us against their total requirement
in the country ;

(b) the reasons for their low production
as against the demand ;

(c) whether Government propose to
make it obligatory for all the manufacturers
to go in for such cheap drugs ; and

(d) if so, the steps contemplated by
Government in this_regard and if not, the
reasons therefor ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b) In the year 1983-84
the demand of INH was mainly met through
indigenous production. However, the demand
of about 60 MTS for Dapsone was met
party through canalised imports (Import
Plan—30 MTS) and the rest from indigenous
production. The production of Dapsone is
comparable with the established capacity.

() The drug policy is under review.
Changes needéd, if any, would take into
account all relevant aspects,

(d) Government have been considering
grant of fresh approvals for the manufacture
of these drugs, based on merits of the
proposals. '
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Restructuring of Oil and Natural Gas
Commission

332. 'SHRI1 K. RAMAMURTHY
SHRI BALKRISHNA WASNIK:
SHRI GHUFRAN AZAM :

Will the Minister of ENERGY
pleased to state_:

(®) the detalls of the comprehensi®’
restructuring of the Oil and Natural
|
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Commission that has been approved by

Government ;

(b) by what time this work is likely to
be completed ; and

(c) the action being taken to prevent
bifurcation, in any manner of Oil and
Natural Gas Commission set-up ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY IN THE DEPA-
RTMENT OF PETROLEUM (SHRI GARGI
SHANKER MISHRA) (a) The Government
have approved, in principle, the proposal for
reorganisation of the Oil and Natural Gas
Commission based on the concept of func-
tional specilisation and business groups.

(b) It is not possible to indicate
specific time by which the proposed reorgani-
sation would be completed.

(c) There is no proposal to bifurcate
the Oil and Natural Gas Commission under
the proposed reorganisation.

SRAVANA 2, 1906 (SAKA)
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Cos (Estimates of Ramagundam, Salal, Loktak
and Chukha Hydel Projects -

333. SHRI K. RAMAMURTHY : Will
the Minister of ENERGY be pleased. to
state :

(a) the original cost estimates of
Ramagundam Super Thermal Project Stage-I,

Salal Hydro-electric, Loktak hydel and
Chukha Hydel Project Stage-1 power
projects ;

(b) the latest cost estimates in respect
of these projects ; and

(c) the reasons for the delay in their
completion according to scheduled dates and
the steps being taken now to complete them
without further delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) to (c) The
requisite information is given in the statement
enclosed,

Statement
Name of the . Cost (Rs. in crores) Reasons Steps being
Project —_—— for delay taken to
Original  Latest in comple- complete wilh-
estimated estimated tion.) out further
(as price  (as price delay
level) level)
1 2 3 4 5
1. Ramagun- 459.14 879.52 No delay, Does not arise
dam Super early (2nd)
thermal (1977.) quarter
Power 1982,
station .
Stage-1.
2, Salal 55.14 505.55 (i) Change in NHPC have made
HE Project. (1968) (gross) scope of work all out efferts for
(for 490 45 ensuring completion
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1 2 3 4 5 6
(3X90MW) (met) (ii) Geological, of the project at
June, 1983 Geophysical the earliest possible
- (for 3X115MW) and Geotechnical time and have
problems enocoun- compressed the
tered on the commissianing
project, and schedule according
(iii) Changes to which the first
in design unit is to be
of the commissioned by
various Dec, 1985 against
compenents, the earlier schedule
of August, 1987,
3. Loktak 10.9 114.74 ® Geological Work on restoring
HE Project.  (1967) " (gross) compexity in the collapsed the
(for 2335 110.22 the head race alignment of reaches
2X35 MW) (net) tunnel such of the tunnel has been
- (March as presence completed. Slope
- 1983) of methane protection work is
(3X35 MW) ¢ gas, abnermal being carried out

and swelling of

geological con-

ground condi- in the slided area,
tion on account The project is
of sequeezing expected to be

recommissiened by
the end of July,
1984,

reck strata, poor

ditions on account
of peaty soil and
lake bed material,
movement along

penstock slopes,

USSR help in coal projects

334, SHRI AMAR ROYPRATHAN:
SHRIRAMAVATAR SHASTRI :

Will the Minister of ENERGY be

pleased to state :

'(a) whether it is a fact that USSR has
decided to help India in coal projects ; and

(b) if 80, the detalls thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF' COAL IN THE

MINISTRY OF ENERGY (SHRI DALBIR
SINGH) (a) and (b) Collaboration
arrangements with the _Soviet Union for
developiog the Indian coal mining -industry
have been in existence for a number of years.

In June ‘84 and Indian delegation
visited the Soviet Union in furtherance of such
collaboration, Discussions took place 0B
the current and long-term questions of Indo-
Soviet cooperation in the field of C°f'
industry, For the Seventh Plan period 1t
was agreed that Soviet assistance and colla-
boration in the following major areas WoU
be sought for :
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7 (i) Coal exploration.

(ii) Now Minipg projects.
(iiiy Coal preparation.
(iv) Coal utilisation.

On-going collaboration with the Soviet
Union includes preparation of the project
reports for the Nigahi opencast mine as well
as the Mukunda opencast mine ; technical
assistance in sinking shafts at Jhanjhra
colliery, assistance in directional blasting at
Jhingurda colliery and modernisation of the
Kathara and Patherdih coal prepar\alion
plants,

Expansion of TV Programme in the Country
During 1984-85

335, SHRI M, RAMGOPAL REDDY:
SARI RAM VILAS PASWAN :
SHRI AMARSINH RATHAWA :
SHRI NARAYAN CHOUBEY ;-
SHRI VIRDA RAM PHUL.
WARIYA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state :

(a) whether there is any proposal
under consideration of Govt. for the ex-
pansion of TV programme in the country
during the period 1984-85 and 1985-86;

(b) whether thd expansion programme
has since been finalised;

(¢) whether any funds have also been
earmarked for the North-Eastern' Region and
Sout!nern Region of the country ;

]

_ (d) the number of new TV Centres
whl_ch are likely to be opened during this
period ; and,

(€) the sites selected for the purpose ?

v
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THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI HK.L. BHAGAT) : (a)and (b) A
Special Plan for expansion of TV in the
country during the year 1984-85 is under
implementation, No such programme has
yet been approved for 1985-86.

(c) Funds to the extent of Rs, 36.43
crores have been carmarked for North Bast
Region plan for TV expansion. No such
allocations are made separately for Southern
or and other region in the country except
what has been provided for in the Special
Plan,

(d) 108 more TV Centres will be
commissioned during 1984-85 in addition to
72 which have become oparational as on
23.7 84.

(e) Sites for all the 26 High Power and
118 Low Power TV Transmitters as envisited
in Special Plan have been selected.

Production of Fuel Oil From Coal

. 336, SHRI A NEELALOHITHA-
DASAN NADAR :, Will the -Minister of
ENERGY be pleased to state :

(a) whether it is a fact that self-suffi-
ciency in crude by India will not be possible
according to available date ; (Patriot, 6 June,
1984) ;

(b) whether Government propose to
revive the proposal propounded by Dr. J.C.
Ghosh In 1954 for production of fuel oil from
coal ; and .

(¢) whether Government are yet to
appoint one more high level Committee to
examine the proposal under the Seventh Five
Year Plan ? -

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
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"SINGH) (a) Self sufficiency in production
of crude oil has been achieved to the extent
of about 65 percent. The indigenous pro-
duction of Gude oil during 1983.84 was 26,02
million tonnes,

(b) No, Sir,

(€) No, Sir. At present, there is no
.praposal under the consideration of the
Government to appoint any such committee
for this purpose.

" Setting up of Bio-Gas Plants in Uttar Pradesh

337, SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of ENERGY be
pleased to state :

(a) the number of bio-gas plants set
up in Uttar Pradesh so far and the total
capacity for production of energy ; and

(b) the additional such plants targeted
to be set up during the rest of the current
financail year ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) (a) The total number
of family-size biogas plants set up jn Uttar
Pradesh under the National Project on
Biogas Development from 1981-82 to end of
June, 1984 is 44,677. The estimated total
capacity of production of energy is equivalent
to approximately 8.4 lakh Kwh/day.

(b) Against the: current year's
target of 23,000 plants, about 18,000 plants
are expected to be set up in the State during
the remaining period of the current financial
year.

to . Introduce Dial System in
Chittor, A, P.

Proposal

338, SHRI P. RAJAGOPAL NAIDU ;
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether there’is any proposal to
introduce dial system in Chittoor, A P.; and

JULY 24, 1984
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(b) if so, the time by which it will be
introduced ? '

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) (a) Chittoor is
already having dial system.

(a) Does not arise,

.

Boi-Gas Plants set up in Different States

339, SHRI K. LAKKAPPA : Wil
the Minister of ENERGY be pleased to
state

(@) the number of bio-gas plants set
up so far in different States, State-wise ;

(b) their estimated total capacity of
production of energy ;

(c) new bio-gas plants targeted to be
set up by the end of the current financial -
year ; and

(d) their production capacity ?

’ .

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) (a) Under thea
National Project on Biogas Development,
1, 93, 389 family-size bio-gas plants have been
set up in different State from 1981.82 to end
of June, 1984. A statement indicating the
State-wise position is attached,

(b) The estimated total capacity of
production of energy from these plants is
equivalent to approximately 36.5 lakhs Kwh./
day.

(c) During th- current financial yean
1,5 lakh biogas plants are targeted to . be set
up.

(d) The estimated production capacity
of the plants to be set up during this yeaf
will be equivalent to approximately 28.2 lakh
Kwh./day.
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Statement

State-Wise Number of Biogas Plants set up
Under the National Project on Biogas
Development from 1981-82 to June 1984

-

J
S1. State/U.T, Number of biogas
No plants set up upto
o June, 1984
1. Andhra pradesh 13065
‘2, Assam 456
3. Bihar 13699
4. Gujarat 15768
5. Haryana 5867
6. Himachal Pradesh 1430
7. Jammu & Kashmir i
8. Karnataka 12567
9. Kerala. 2234
10. Madhya Pradesh 12009
"I, Maharashtra 38194
12, Orissa 341
13. Punjab 3163
14, Rajasthan . 7671
i5. Tamil Nadu 14909
16. Uttar Pradesh 44677
17.  West Bengal 3380
18. Delhi 4
19. Goa, Daman & Diu 356
2. Pondicherry 198
21, Other States/U.Ts, 186
Total 193389

.
L — —

Setting up of new Electronic Telephone
Exchange
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340. SHRI K. LAKKAPPA : Will
the Minister of COMMUNICATIONS .be
pleased to state :

(a) the number of electronic telephone
exchanges set upsofar and the details thereof ;
and PR

(b) the number of additional electronic
exchanges targeted to be set up by the end of

the current financial year ?
’

THE MINISTER OF STATE IN THE
MINJSTERY OF COMMUNICATIONS
(SHRI V.N, GADGIL) : (a) 7 (seven)
Electronic Telephone exchanges excluding
small exchanges below ten-line capacity, have
been set up so far, Details are given below :

Equipped capacity

Name

1, Kosi Kalan 256 lines
2. Nainital 768 lines
. 3. Ujhani 256 lines
4, Almora 384 lines
5. Cooperage-1V Bombay 10,000 lines
6. Mazgaon-lli 10,000 lines
7. Idgah-IV Delhi 10,000 lines

-

-

(b) 28 (Twenty eight) additional
Electronic Telephone Exchanges are likely to
be commissioned by the end of the current
financial year, excluding small electronic
telephone exchanges below Ten-line capacity.

Implementation of the Resolutions and
Recommendations Approved the I.L.O. to
Improve the Working Conditions of
World Labour Force

Jt‘ﬂ, SHRI K LAKKAPPA :
SHRI DHARAM
SHASTRI :

DASS

Will the Minister of° LABOUR AND
REHABILITATION be pleased to state :
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{a) whether International Labour
Organisation has recently approved several
resolutions and recommendations to combat
unemployment, improve working conditions,
enforce international labour  standards and
improve the quality of life of the world’s
labour force ;

(b) if so, whether Government have
taken any steps to examine and to implement
the _resolutions - and  recommendations
approved by the International Labour
Organigation ; and

(c) to what extent the unemployment
and labour problems would be solved by
these actions ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
*PATIL) : (a) Yes, Sir

(b) The Resolutions and Recommen-
dations of the International Labour Con-
ference are in the nature of guidelines for
member countries. These are in regular
course examined by the Government in con-
sultation with the interests. concerned, for
taking appropriate decisions for imple-
mentation,

(c) Since the Resolutions and

Recommendations are guidelines, the extent
of solutions offered by them is not susceptible
to quantification,

Refugees from Sri Lanka in Tamil Nadu

3

342, SHRIK.T. KOSALRAM : Will
the Minister of Labour and Rehabilitation be
pleased to state :

(a) the total number of refugees to
date who have come into Tamil Nadu after
the ethnic riots in Sri Lanka ; and

(b) the details of rehabilitation prog-
ramme undertaken for their benefit ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI VEERENDRA .

PATIL) : (a) 40,000 persons have come
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into Tamil Nadu as refugees upto 9,7.1984
due to the ethnic riots in Sri Lanka. Of
these, 1,776 tefugees bave sought admission
and have been admitted to the relief camps
in T amil Nadu.

(b) No rehabilitation assistance is
given to refugees as these refugees are expect-
ed to return to Sri Lanka. However, relief
assistance is given to the refugees who have
sought admission to the relief camps.

Proposal to Connect Villages with Telephones

. 343. SHRI UTTAM RATHOD : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that Posts and
Telegraphs Department wants to connect
villages within a radius of five miles with
telephones ; and '

(b) if so, whether the plans for these
facilities for Nanded and Parbhani districts in
Maharashtra have been prepafed ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS—
(SHRI V.N. GADGIL) : (a) Long Distance
Public Telephones are likely to become
accessible’yvilhin 5 Kilometres to most of the
habitations, progressively by 1990,

(b) Yes, Sir the plans for Nanded and

- Parbhani districts have been prepared under

the 5 kilometres side hexagon policy, Ninety
six villages in Nanded and one - hundred
fifteen villages in Parbhani district are plann-
edto be provided with telephone facilily
progressively by 1990.

Reconstruction of Post office Buidings at
Hingoli and Kinwat in Maharashtra

344. SHRI UTTAM RATHOD : Will
the Minister of COMMUNICATIONS b¢
pleased to state :
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(a) whether itis a fact that the old
post office building at Hingoli and Kinwat
in Maharashtra have been found unsafe ;

(b) whether it is also a fact that .

reconstruction of these buildings with staff
quarters is essential ; and

(c) if so, when Government propose
to construct these buildings ?

N\

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N, GADGIL):(a) Hingoli post
office building is not unsafe. It was repaired
in 1983. Kinwat post office is at present
functioning in a rented building. The old
departmental building in which it was
previously housed is in a dilapidated condi-
tion.

(b) and (c) Hingoli post office build-
ing being not unsafe does not need recons-
truction, It is, however, proposed to put up
an extention of this building in the 7th Plan
for providing more accommodation to the
post office. It is also proposed to construct
six staff quarters at Hingoli, The dilapidated
departmental building of Kinwat post office
is proposed for reconstruction in the 7th Plan.
No staff quarters is available at Kinwat and
therefore question of its reconstruction does
not arise, Construction of quarter for the
Postmaster at Kinwat will be considered at
the time of re-construction of the post office
building.

Import of coking Coal

345, SHRI K A, RAJAN : Will the
Minister of ENERGY be pleased to state :

(a) whether it is a fact that there has
not been much improvement in the produc-
tion of coking coal in the country and more
and more quantity has to be imported every
year to,meet the requirements ;

(b) if so, the details of the requirement
production and imports of coking coal during
the past three years : and
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(c) the efforts being made to increase
the production of coking coal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) to (¢) The information is
being collected and will be laid on the Table
of the Houes,

Grant of Industrial Licences to Big Industrial
Houses Without M R.T,P, Commission
Approval . '

346, SHRI S.A. DORAI SEBASTIAN
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether a study conducted by
the Madras Institute of Development Studies
(Business Standard, 30,6.1984) has revealed

-that though a large number of objections were

received both in 1981 and 1982 where big
industrial houses had advertised their pro-
posals in accordance with the prescribed
procedure and inspite of that 59% of new
capacity has been sanctioned to three in-
dustrial houses and the rest shared by 22
licencees ; and

~ (b) the steps proposed to be taken
to effectively implement the provisions of
MR.T.P, Act?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL) : (a) A report
published in the ‘Business Standard’ dated
30.6,1984 regarding a study having been
conducted by the Madras Institute of Deve-
lopment Studies in the matter of industrial
licencing has come to ghe notice of the
Department of Company Affairs. According
to this report, 59% of the new capacity
sanctioned during the period January,
1980 to July, 1983 for the manufacture
of Cement had been allotted to three
Industrial Houses, namely, Birla, ACC and
JK. It has been further mentioned in the
report that 38 licences for the manufacture of
Cement were issued by the Government
during this period, out of which 8 went to
the Birlas and 4 each to ACC and JK. These
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licences, according to the same report,
vovered a capacity of 29%, 17% and 137}
respectively of the total new capacity
sanctioned during the period mentioned
above.

The factual position, as ascertained rfrom
the Ministry of Industry, is that during the
period Janvary, 1980 to July, 1983, 45 new
“letters of intent. had been issued for the
manufacture of Cement, Out of these new-
letters of intent, 5 were given to the Birla
Industrial House, 3 to ACC and 4 to JK
Industrial House. The capacities covered
by these letters of intent were 8%, 5% and
89 respectively of the total capacity Put
together, 21% of new capacity for the
manufacture of Cement sanctioned during
the period January, 1980 to July, 1983 was
approved in favour of the three Industrial
Houses referred to by the Hon’ble Member.

As regards the objections referred to by
the Hon’ble Member, it is seen from the
report published in the ‘Business Standrad’
dated 30.6 1984 that they relate to certain
other proposals and not to the cases of
grant of new capacity “for the manufacture
of cement.

) (b) The provisions of the M.R T,P.
Act are already being implemented effecti-
vely.

National Policy on Alternative Energy Sources

347. SHRI H.N. BAHUGUNA

Will the Minister of ENERGY be pleased to
state :

(a) - whether Government have seen
the newsitem captioned ‘‘Call for national
policy on alternative energy sources™ appear-
ing in Financial Express of 25th June, 1984 ;

(b) whether as a first positive step
Government propose to ban exports of
molasses and alcohol and order 20 per cent
addition of alcohol to petrol obligatory as
during World War 2nd ;
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(¢) whether Government also propose
to take up the project for conversion of coal
into fuel oil ;

(d) . whether Government will set up
on top priority basis units for bottling of
surplus natural gas and eliminate haring
of gas ; and

(¢) whether Government will also
market subsidised LPG and other fuels to
rural, hilly areas and save our forests and
resulting floods etc,

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) (a) Yes, Sir. A report
was prepared by FICCI (on the basis of a
workshop organised by rhem in Bombay in
Feb., 1983) on new and renewable energy
options. Government have taken action on
moost thc recommendations which could be
implemented in the short run.

(b) No, Sir.

(c) -An Expert Group was constituted
on conversion of coal into gaseous and liquid
fuels, to examine, inter alia, the state of art of
the coal conversion technology in India and
in other countries and recommend steps for
advance of this technology, through further
research work, in this country, The Report
of the Expert Group is being examined.

(d) Natural Gas as such cannot be
filled in LPQ cylinders. However, steps have
been initiated to minimise the flaring of
natural gas,

(¢) There is no such proposal for
the present,

Connection of Vidisha Trunk Exchang with
Tax Circuit Indore

348, SHRI  PRATAP  BHANU
SHARMA : Will the Minister of COM-
MUNICATIONS be pleased to state :

(4) whether itis a fact (hat Vidisha
trunk exchange is connected with TAX
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circuit Indore and most of the time this
important trunk circyit remains defective and
out of order ;

(b) if so, the reasons thereof and how
many complaints were registered by Vidisha
exchange regarding defective TAX circuit
during last six months ; and

(c) the steps being taken to improve
the system ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI
. Vidisha Trunk Exchange is connected with
Indore TAX by means of one Operator
Trunk Dialling (OTD) Circuit,

This circuit has Dbeen working
satisfactorily with efficiency of 729 or over,

(b) The OTD circuit is provided on

an openwire carrier system between Vidisha
‘and Bhopal and extended to Indore on
microwave system from Bhopal, The
openwire carrier system is vulnerable to
faults and disturbances, 98 fault cases have
been recorded during the last six months,

(¢) Special maintenance attention is to
be provided to the openwire line and carrier
sysiem, A narrowband microwave system is
at present under installation between Vidisha
and Bhopal to replace the openwire line and
carrier system. This will improve the circuit
efficiency to over 90%.

Rehabilitation of Released Bonded Labour |

349. SHRI T.S, NEGI : Wil lthe
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whetheritis a fact that as per
Planning Commission report, only 41.2 per
cent of the released bonded labour were
Tehabilitated ;
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(b) if so, whether there has been
failure in certain States due to late release of
funds by the Centre ; and

(c) whether Government will set up a
full time Commission for Labour, specially
child labour, bonded labour, daily paid
staff and handicapped labour ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI DHARMA VIR): (a) In
the Planning Commission’s report on the
evaluation of Centrally Sponsored Scheme for
rehabilitation of bonded labourers released
recently, it has been stated that onlv 41.2%
of the released bonded labourers had been
rehabilitated as on 30,6,1981, However, as per
the latest reports received from the State
Governments, out of the total number of
1,66,266 bonded labourers identified and
frded, 1,26,395 bonded labourers have been
rehablitated as on 31.5.1984, the percentageof
rehabilitation being 76% approximately,

(b) Release of funds to the State
Governments by the Centre depends on the
promptness of the State Governments in
regard to formulation, consideration and
sanction of the rehabilitation schemes, and
submission of utilisation certificates for the
grants released earlier. There have been no
instances of delay in release of funds by the
Centre,

(c) There is no proposal to set up such
a Commission,

Proposal to Introduce Direct Dialling Telephene
Facility between India and Pakistan,

350, (SHRI NAVIN RAVANI : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a)  whether it is afact that thereis a
proposal to intraduce direct dialling telephone
facility between India and Pakistan ;

(b) if so, the progress made so far and
the names of the cities likely to be connected;
and
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(c) the'time by which this facility is
likely to be provided ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) (a) Yes, Sir, There
is a proposal under consideration to introduce
direct dialling telephone facility between
India and Pakistan.

(b) Technical arrangements for signall-
ing compatibility, routing scheme and charg-
ing scheme are being worked out, After
resolving these technical problems the matier
will be further examined to finalise the names
of the cities likely to be connected.

(¢) It is not possible at present to
specify any time frame.

Recovery of Un-Intended Profits from Drug
Manufacturers

351, SHRI ANAND SINGH :
SHRI NAWAL  KISHORE
SHARMA :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether any specific steps have been
taken during the past four months to recover
unintended profits from the various drug
manufacturers ; if so the details thereof ;

(b) the total estimated unintended
profits that have accrued to the various durg
manufacturers during the past five years ;
and

(c) how much of the unintended profits
have so far been recovered from the manu-
facturers ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) (a) to (c) Notices for recovery of
unintended benefits to the manufactuers of
formulations based on Dexamethasone Genta-
mycin, Clofazimine, Metronidazole Metroni-
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dazole Benzoxylate Ampicillin Trihydrate,
Ampicillin Anhydrous, Amoxycillin Toohydrate
Salbutamol, Fluocinolone, Acetonamide and
manufacturers of bulk drugs Aspirin, Vitamin
A, Dapsone and Chloroquin Phosphate have
been issued.

In several of these case the unintended
benefit has been worked out based on avail-
able information and communicated to the
concerned parties. The due process of reco-
very, if any, is on.

Reduction of Time for Concessional Half Rate
Std Calls

352. SHRI ANAND SINGH :
SHRI K A. RAJAN :
SHRI MADHAVRAO SCINDIA :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether itis a fact that the time
for concessional half rate trunk telephone
calls has been drastically reduced, from 7.00
p.m. to 8.00 a.m, on working days to 1000
p.m, to500am.; )

(b) if so, the main reasons for the
change ; and

(c) how far this change has brought the
trunk telephone facility beyond the reach of
the economically backward section of the
society ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
V.N. GADGIL (a) Yes, Sir.

(b) The change in the concessional \ °
tariff period has been brought to remove the
difficulty in bringing the adequate operative
staff at night,

(c) This change has not brought the
trunk telephone facility beyond the reach of
the economically backward section of the
society as the concessional tariff period has

\
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not been withdrawn totally, Also, no tariff
change has been brought in STD service,

Anti-Pollution Equipment Supplied by US,
Firm to Desu

353, SHRI ANAND SINGH: Will
the Minister of ENERGY be pleased to state -

(a) whether it is a fact that the anti-
pollution equipment supplied by the American
firm to DESU has failed to control the air-
pollution by smoke and dust from Indra-
prastha Power Plant ;

(b) if so, whether the American firm
has declined to undertake responsibility for
its failure ; and

(¢) Government's reaction to this res-
ponse of the US firm ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) (a) It has been
possible to curtail dust emission from the
chimneys of 1.P. Station as a result of installa-
tion of anti-pollution equipment, but this has
not been fully successful,

(b) and (c) The firm has recently agreed
to discuss the outstanding issues with DESU
with a view to resolve time.

Loan Licences issued to IDPL

354. SHRI CHINTAMANI JENA :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) the details of loan dicences issued to
IDPL on small scale drug units ;

(b) the names and quantity of the pro-
ducts got manufactured by them on loan
licences during last five years ; and

_ (c) the price paid to small scale units
vis-a-vis price at which it was marked by IDPL
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alongwith the unintended profit accrued to
IDPL ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) (a) to (c) The information is being
will be laid on the Table of the House,

.

Comprehensive Legislation for the Welfare of
Brick Kiln Workers

355, SHRI CHINTAMANI JENA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Tripartite Committee

" on the brick kiln industry have agreed on the

need for comprehensive separate legislation
for the welfare of brick kiln workers ;

(b) if so, what are the broad outlines
of the suggestions made ; and

(c) by when legislation is likely to be
introduced ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI DHARMAVIR) (a) to (c)
The Tripartite Commitice on brick kiln
industry has not yet submitted its report to
the Government in the matter.

Estimated 'requirament and target of coal
production during 1984-85

356, SHRI CHINTAMANI JENA :
Will the Minister of ENERGY be pleased
to state :

(a) the estimated requirement of coal
for the year 1984-85 ; ’

(b) the target fixed for the production

" of coal during the year 1984-85 to meet the

requirement ;

(c) whether it is a fact that the target
fixed earlier has been reduced ; and
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(d) if so. by how much and the reasons
therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH (a) to (d) At the beginning of the
Sixth Five Year Plan, a target of 165 million
tonnes of coal production in the year 1984-85
the terminal year of the Sixth Plan was
projected: However, assessment of coal
demand from consuming sectors is made
from year to year at the time of finalisation
of the ~nnual Plan and coal production
targets are, accordingly, finalised on an
annuul basis, The demand of coal during
the year 1984-85 has, now, been assessed at

155.70 million tonnes, To meet this demand,

coal production target for the year 1984-85,
has been fixed at 152 million tonnes. The
belance will be met by drawal from pit-head
stocks, Some quantity of coking coal will
also be imported .

Increase. in Prices of Petroleum Products,
Petrol and Cooking Gas

357, SHRI R.R, BHOLE : Will the
Minister of ENERGY be pleased to state :

(a) whether in June, prices of petroleum
products, petrol and cooking gas have been
hiked in Bombay, Delhi and other States and
the reason thereof ; and

(b) whether it has caused hardship to
the people ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR  MISHRA) (a) Yes, Sir,
Increases had to be allowed in Punjab,
Haryana, Delhi, Karnatak and in greater
Bombay w.ef. 16,84 at varying rates to
compensate the oil companies for the under
recoveries being suffered by them for some-
time, on account of the levy of sales tax/
local levies.

(b) The increases were only marginal,
The range of increase has been 1 paisa/litre
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for petrol in Punjab to 11 paisellitre for,
petrol in Bombay, For LPG the range of
increase has been 8 paise in Punjab and 97
paise in Bombay for a 14,2 kg cylinder.

Writ Petitions Pending in High Courts

358, SHRI R.R. BHOLE: Will the
Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state ;

(@) the number of writ petitions,
pending in each of the High Courts from
the year 1970 to 1984, year-wise and

(b) how many writs have been filed
in each of the High Courts, year-wise from
1970 to 1984 ? .

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL) : (a) and (b) The
requisite information is being collected and
will be laid on the Table of the House.

UN-Intended Profits Made Through Import
of Tetracycline and Oxytetracycline

359. SHRISATYANARAYAN JAITYA :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleascd to state :

-a) whether it is a fact that huge
quantities of Tetracycline and its salts and
Oxytetracycline have been imported into the
country during 1982-83 and 1983-84 as animal
feed grade/supplement ;

(b) whether it is also a fact that thesc
items so imported are also fit for human
consumption ; .

(c) the details of landed price of the
same vis-a-vis the price fixed by Government
for indigenous production ; and

(d) the details of ultimate consumers
in the drug industry along with the steps
taken by Government to stop unintended
benefit accruing to them for having used
these items for manufacturing drugs ?
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THE MINISTER OF CHEMICALS
PAND FERTILIZERS (SHRI VASANT
SATHE) (a) to (d) My Ministry has not
received any complaint aboat import of
Tetrgcycline and Oxytetracycline in the years
1982-83 and 1983-84 as feed grade/supplement
and which were. also fit for human comsump-
tion.

Low Capacity Utilisation of Public Sector
Pharmaceutical Undertakings

360. SHRIMATI PRAMILA
BANDVATE : Will the Minister of
CHEMICALS AND  FERTILIZERS be
nlcased to state :

(a) whether it is a fact that-a 'number
of public sector pharmaceutical undertakings
have been working below capacity ; and

(b) if so, the reasons thereof ?

THE MINISTER OF CHEMICALS

" AND FERTILIZERS (SHRI VASNT

SATHE) (a) and (b) : Yes, Sir. Installed

capacity could not be fully utilised for

various reasons including marketing cons-

trajnts, shortage of power and technological
problems

“STymy of Raw Material by IDPL to Drug
: Companies

361, SHRIMATI PRAMILA DANDA-

VATE : Will the Ministar .of CHEMICALS

AND FERTILIZERS be pleased to state :

(d) wheti:er it is a fact that the Indian
Drugs and Pharmaceuticals Limited has been
:F'tllying raw material to the drug companies ;

n
’(b) if so, the reasons thereof ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS - (SHRI VASANT
:A;TH‘E). (a) Indian Drugs and Pharmaceuti-
Al Limiteq has been supplying raw material

L . . .
?“‘t"h" drug companies subject to availa-
Y.

(4)  Does not arise.
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Complaints About Wrong and Excess Billing
of Telephone Calis

362, SHRIMATI PRAMILA
DANDAVATE :
PROF. MADHU DANDAVATE

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the number of complaints received
during the year 1983 about the wrong and
excess billing of telephone calls from Bombay
Calcutta and New Delhi ;

(b) the number of complaints disposed
off during the first six moths of 1984 ; and

(c) the steps taken to step excess bill-
ing and wrong calls ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V. N. GADGIL) (a) The number
of complaints received during the year 1983
about wrong and excess billing of Telephone
calls is as under

Bombay —_ 2744

Calcutta- — . 7423
. New Delhi — 13862

(b) " The number of complaints disposed

“of during the first six months of 1984 is given

below ;
Bombay — 1187
Calcutta — 5714
New Delhi — 7736

(c) Wrong or over billing could be due
to the following :

(1) Clerical errors

(2) Technical faults

To avoid clerical errors instructions have
already been issued to all the units to ensure
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‘proper care in billing and to rectify the
mistake, if any, immediately and issue a
revised bill to the subscriber wherever
necessary. Moreover, to eliminate mistakes in
computation, the work of telephone billing
and accounting has been computerised in the
Metro Districts of Bombay, Calcutta, Delhi
and Madras.

As far as techniéal faults are concerned
the following steps have been taken,

(i) Introduction of positive battery
metering in Cross-bar exchanges ;

(i), Provision of automatic switch-over
of day and night tariffs ;

’

(iii) Reductian of forced release period
on called subscriber held condi-
tions from | to 2 minutes to 10 to
20 seconds in case of subscriber’s
Dialled Trunk Calls ;

(iv) Introduction of 500 milli seconds
delay in Trunk Automatic Ex-
changes for recognition of called
subscriber answer condition ; and

(v) Routine testing of subscriber’s
meters. .

To safeguard the interest of subscribers
and to prevent mis-chievious elements tam-
pering with the meter or line the following
additional measures have been taken,

(a) Sealing of mefers.

(b) Locking of meter rooms,

(c) Restriction of entry into MDF
room (Main Distribution Frame
Room)

(d) Raising of Distributinn points,

(e) Locking of Distribution points,
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Wrong calls may be cither due to im-‘
proper dialling or faulty instruments, There
are standing instructions .-to check the
subseriber instruments quarterly for correct
functioning.

Exchange equipment can ‘also be some-
times responsible for wrong calls, whenever
air-conditioning plant of the equipment fails
during power broeak-down, In the new
clectronic exchanges, provision has been made
for having standby engine alternators to
take the load of the air conditioning plant
also during power failure ‘

Routine testing of the exchange equips

ment is also done to avoid wrong calls.

Details of Disputes Pending Conciliation With
the Governnient

363, SHRIMATI
DANDAVATA ;
PROF, MADHU DANDAVATA :

PRAMILA

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the details of disputes of Ahe
Government employees and the employees of
the public sector pending conciliation and
disposal with his Ministry ;

’

’

(b) the details of the disputes, the
names of the depariments and public
underiakings and since when these are pen-
ding disposal ;

(c) whether any of these disputes have
been settled ; and

(d) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) to (d): In accordance Wi
the provisions of the Industrial Disputes Ach
1947, the conciliation of disputes is entrus®
only to the officers of the Chief Lﬂb"":
Commissioner (Central)'s organisation- o
information about the total number
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industrial disputes handled by the Chief

labour Commissioner’s Organisation in 1983 .

is as follows :—

No_ of industrial disputes—
(1) Handled ) ) 8,537

(2) Disposed of without holding '
" formal conciliation pro-
ceedings _ ’ 3,900

(3) Settled in conciliation 838

(4) Resulted in failure of
conciliation, - = ) 2,056

prnrate figures pertaining to Govern-
ment departments the pnblic “and private
sectors are not maintaiped by the Orgdmsa-
tion.

]

Fire in oil Well in Sanan Oilfield

364, SHRI RAJESH KUMAR SINGH :
SHRI TRILOK.CHAND :

Will the Minister of ENERGY be
pleased to state :

. (a) whether it is a fact that some
officiels ‘of the Oil and Natural' Gas
Commission were killed when a fire broke
out in an oil well in Sanan oilfield recently ;
and

(b) if so, the details thereof stating the
fosult of the inquiry, if any conducted into
the incident and the action taken by
Government in the matter ? '

THE MINISTER OF STATE IN 'THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA).: (a) Yes, Sir,

(b) A fire broke out at -Wel No.
Sapand-65 at 1440 hrs. on 30th May, 1984
when the well was |being activated with the
help of Compresnor Four persons died in

SRAVANA 2, 1906 (S4KA)

Written Answers . ° 226

the accident. -An ‘inquiry.into the accident is
being conducted.by the ONGC. Appropnate(
action will be taken .on receipt of the inquiry
report,

.

Proposal .to Encourage Agencies in Rural
Areas for Small Acrogencrators

365, SHRI DEEN BANDHU VERMA :
Will the Mmmer of ENERGY be pleased to
slate

(a) whether Government propose to.
encourage agencies in rdral areas for small
aerogenerators in the capacity of 1-3 KW for
small scale use ;

(b) the way in which Government are
popularising this method of producing
energy ; and ’

(¢) the ~particularly- - for

Rajasthan ?

‘dela'ils,‘

THE MINISTER OF ENERGY {SHRI"
P. SHIV SHANKAR) (a) to (c) Field testing
of 1-3 KW aerogenerators. developed ynder.
the R&D programmes-is being taken up at a
few locations under different wind conditions
for techno-economic evaluation. A_dcmon-
stration programme is propdsed :o be laken
up to popularise ‘these' devices in 'vatiotd
parts of the counlry.‘mcludlr& Rajhslhén" f

Vacancies of Chief Justices and Jndges 1;
i High. Coutp ,

366. SH&L,SUBHA‘#H YADJW wit™
the Minister of LAW,™ TOSTICE AND
COMPANY AFFAIRS beplcased to state :

(a) whether: 8 nymber; of post qf Chnef;
Justices and - dudges ;.are. Jylng ya;ant dp
varjous ngh Courts of the country ;

(b)-the n.nasmes. jofy the High, Courts
tbgether. with 1the number, of. vacangies lying
vacant ;.
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(c) the reasons for not filling up the
vacancies ; and ’

(d) the time by which all the vacancies
will be filied up ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS : (SHRJ
JAGAN NATH KAUSHAL): (a) and (b)
A statement showing the vacancies of Judges
in various Hige Courts as on 20.7.1984 is
attached.

On that date the offices of Chief
Justices in the High Courts of Allahabad,
Andhra Pradesh, Jammu & Kashmir, Kerala,
Madhya Pradesh and Punjab & Haryana
were vacant, ‘and acting Chief Justices were
functioning.

(c) & (d) The matter of filling up the
vacancies of Judges in the High Courtsis
engaging the attention of the Government in
consultation with the concerned constitutional
authorities, It is not possible to indicate the
time by which all the vacancies will be
filled-up,

Statement

The Vacancies of Judges in Various
High Courts of the Country as on

20.7.1984.

S. No, High Court Vacancies
1. Allahabad 4
2, Andhra Pradesh 5
3. Bombay 5
4. Calcutta ] 1
5. Delhi -
6, Gauhati 1
7. Gujarat 2
8, Himachal Pradesh » 1
9. Jammu & Kashmir 3

JULY 24, 1984
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10. . Karnataka —_
I, Kerala 4
12, Madhya Pradesh - ’ 2
13. Madras S
14, 'Orissa - ‘ 1
15. Patna . 1
16. Punjab & Haryana 5
17, Rajasthan 3
18, Sikkim ——
Total :— 43

Decreasing Efficiency of Postal Services

367. SHRI N.K, SHEJWALKAR : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that the

.efficiency of the Postal Services is going down

every day ;

(b) whether letters do not reach in due
time, many a times they do not reach at all,
and parcels are lost/stolen ;

(c) whether telegrams also reach too
late when the purpose is lost and many
telegrams arz sent by ‘Post’ without any
Jjustification for - doing so and without
returning the charges for telegrams ; and

(d) if so, whether Government propose
to entrust this work to more reliable and
efficient private agencies /

THE MINISTER OF STATE IN THE
MINISTRY OF  COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) No Sir.

’
(b) No Sir, except in stray cases.
Whencver such cases come to notice, proper
enquiries are made and remedial action

228
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taken. The percentage of such complaints is
a very insignificant part of the total traffic
handled.

(c) Occasionally a very small percentage
of telegrams do reach late on account of
line interruptions, intermediate transit offices
being closed or when as a last resort, they
are perforce sent by post in cases where the
telegraph lenes are interrupted for prolonged
times due to break-down or there are pro-
_longed power failures and-load sheddings or
there is heavy absenteeism of staff ;
Departmental rules provide for automatic
refund of the cost in case the telegrams are
delayed for more than 24 hours in case of
. Express and 48 hours incase of ordinary
telegrams. These charges are also refunded
on receipt of complaints. However such
refunds are not given if the sender of the
telegram had been apprised of the likely
delay that may occur to the telegram at the
time of booking.

(d) There is no proposal to entrust the
work to any private agencies,

Setting up of Separate Finance Corporation
for the Power Sector

368. SHRI LAKSHMAN MALLICK :
Will the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that an inter-
ministerial Group was appointed _by Gover-
ment to make suggestions for set‘ting up a
separate Finance Corporation for the power
sector ; ‘

ib) if so, whether its report has been
submitted io Government ; and

(c) if so, the details regarding the
suggestions made in this regard and the
reaction of Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) to (c) The pro-
posal to set up a Power Finance and Deve-
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lopment Corporati~rn hss been discussed at
inter-Ministerial meetings. The details re-
garding the proposed Power Finance Deve-
lopment Corporation are still under exami-
nation.

Multipurpose Dam over Nunther on River
Bagmati

369. SHRI BHOGENDRA JHA :
Will the Minister of ENERGY be pleased to
refer to the reply given to Unstarred Question
No. 10340 on 8th May, 1984 regarding Indo-
Nepalese Multipurpose River Valley projects
and state : .

(a) whether H MG, of Nepal had
offered the construction of multi-purpose dam
at Nunther over river Bagmati ;

(b) if so, the steps taken in this
regard ;

.
(c) whether any Japanese team had
been surveying the entire Kosi Basin for
multipurpose and mainly hydel projects ;

(d) if so, the results thereof ;.

(¢) whether any Member of parliament
visited Nepal and had fruitful positive talks
with H M G's Ministers and Officials ; and

(f) if so, the steps taken in furtherance

‘thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD) : (a) and (b) HMG, Nepal
had formulated a proposal on Bagmati
Multi Purpose Project providing for const-
ruction of a 105 m. high dam across the
Bagmati river at Nunther and a power station
with an installed capacity of 100 MW. The
project is under discussion between India and
Nepal.

(c) and (d) No formal communication
has been received from HMG, Nepal in this
regard.



231 Writtén Answers

(¢) and (f) The Department of power
have not sponsored any team of MPS to
Nepal for discussions with HMG, Nepal,
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Extraordinary General Mettings of
M/s, Escorts Ltd,

374. SHRI DIGAMBAR SINGH :
Will the Minister of LAW, JUSTICE AN_D
COMPANY AFFAIRS be pleased to states

(a) whether Government have taken
note of the recently held Escoris Extraordi-
nary General Meetings, which had to be
adjourned many times, with a view to amend
the existing Companies Act, 1956 and simplify
the existing provisions for holding such
meetings :

(b) if so, the details thereof } and
. .

(c) the estimated expenditure incurred
by the Company on holding the adjourgsd
meetings and who borne this expenditure ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL) : (a) and (b) Govero
ment have come across reports in the news
papers regarding the Extraordinary Geners!
Meetings of M/s, Escorts Limited, TH
convening and the conducting of such
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N

meetings including adjournment thereof are mat-

ters of internal administration for the company
and its share-holders to decide in consonance
with the provisions of the Companies Act,
1956, In respect of such meetings, which
may be held by a company, no report/prior
permission has to be made/taken from the
Government. Government, therefore, have
no authentic information on what transpired
at these meetings.

‘General Meeting of a company (includ--
ing extraordinary general meeting) is- the
forum where its shareholders may express
and exchange their views on any matter
concerning the company, The manner and
procedure for holding and conducting of
extra-ordinary general meeting by a company
is adequately provided in the Companies Act,
1956, and therefore, no amendment of the
relevant provisions of the-: Companies Act M
this regard is deemed necessary for - the
present, ’

(c) The expenditure incurred by the

company on the holding of the adjourned -

meetings is not known to Government. The
expenditure on holding of such meeting is
expected to be borne by the company,

Setting up of a Petro Chemical Complex
At Haldia

.

375. PROF, RUPCHAND PAL :

SHRIMATI GEETA MUKERIJEE:

SHRI SANAT KUMAR
MANDAL

Will the Minister of ENERGY be
pleased to state :

(a) whether there is any proposal to set
» Up a Petro-Chemical Complex at Haldia,
West Bengal ;

(b) whether it is a fact that he had
assured Parliament that the above project
Would be taken up in near future ;

.

(c) if so, the progress made in this

Tegarg;
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(d) whether Government have decided
not to invest in the proposed Petro-Chemical
Complex at Haldia and informed West
Bangal Government to look for foreign assis-
tance (Hindustan Times, New Delhi, dated
27.6.1984); and

(e) if so, the reason therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHR1 GARGI SHANKAR MISHRA) :
(a) The West Bangal Industrial Develop-
ment Corporation had proposed to setupa -
petro-chemicals complex in Haldia; a.letter
of intent was issued in November, 1977 to this
Corporation,

(b) Government had not given an assu-
rance that the project will be taken up by the
Central Government in the near future.

(c) The project autherities are reported
to have acquired about 1000 acaties of land
and taken up its development.

(¢) The State Government has been
advised that it would not be possible for
the Government of India to participate in
this project in the near future and therefore
the State Government may go ahead with its
implementation as it considers best. Cons-
traint of resources was a major factor.

Functioning of Single Trafic Microwave System
At Chinsurah Telephone Exchange

376. PROF, RUPCHAND PAL : Will
the Minister of CO_MMUN[CATIOS be
pleased to state :

.

(a) whether it is a fact that single traffic
microwave system has been started at
Chinsurah Telephone Exchange since April,
1984; and,

(b) if so, the time by which it is
proposed to be upgraded to double traffic
Microwave system ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V N. GADGIL) (@) Yes, Sir, Micro-
wave system with one RF Channel and one
Protection Channel both ways has been

commissioned _on 3lst March, 1984 at
Chinsura Exchange.
(b) Additiopal RF -channel - will be

added as and when additional circuits are
required on the basis of Traffic.

Survey of Pow_er Generation

377, SHRL BY, DESAI : Will the
Minister of ENERGY be pleased to state

(a) whether it is a fact that-power '

generation in the country was short of thc
urgcl dunng 1983 84 ;

(b) if so, whether the State-wisc survey
for 1983 shows that deﬁclt has mcreascd in
eight States ;

(c) if so_the other main features of the
survey reporf and the reasons for increase_in
deficit in cight States ; and

(d) names of these eight States and
action Government propose 1o take to achieve
the target set for 1984-85 ?

THE MINISTER QF STATE IN THE

MINISTRY OF ENERGY '(SHRI
MOHAMMAD KHAN) : (a) Yes, Sir.

ARIF

(b) to (d) ‘The information js being

collected and will be laid on the Table of the:

House,

of Newsprint Allocation

Announcement
) Policy

. 378, SHRI B.V. DESAL: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

v

(a) whether Government have directed”

the State Trading Corporation to supply
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newsprint equivalent to 50 per cent of the

.- Dewspapers imeI‘entillemem.

v .(b) whether this was necessary . because
Government had not issued any allocation
policy for the current financial year even uplo
the middle of June, 1984 ;

©) _;hE main reasons for not announcing
the allocation pnlicy ;

(d) whether it is also a’ fact that the
newsprint .mills in the country have  been
asked to ensure uninterrupted supplies to
newspapers ; .

(¢) whether the formulation of the
policy' for 1984-85 was delayed keeping in
view the additional newsprint that will be
required in connection with Lok Sabha poll
in 1985 ; and

(f) if so, what measures were taken to
see that the delay in announcing the policy
would not affect the newspapers ?

THE MINISTER OF STATE IN THE
INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRIHK L, BHAGAT) : (a) and (b) Yes,
Sir, Tt is usual practice every year to instruct
the State Trading Corporation for making
ad hoc advance allocation to newspapers

_ against their previous year ®entitlement.

(c) Some of the issues involved needed
detailed study, The ‘Newsprint Allocation
Policy.has since bee‘n announced.

(d) Yes, Sir,
(e) No, Sir.

(f) The requirement of newspapers are
being met without any interruptions by issue
of advance ad hoc allocation for 1984-85
which is generally 30 to 503, of their 19838+
entitlement..
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Setting up of Gas-Based Power Generation
Plants

379. SHRI B.V. DESAI : Will the
Minister of ENERGY be pleased to state :
’
(a) whether India is likely to go for a
network of gas-based power generation plants
to meet the growing demand ;

(b) if so, whether it is also a fact that
a comprehensive proposal to this effect
approved by an inter-Ministerial group has
been accepted by Government ;

(c) if so, the main features of the
proposal ; and

(d) the time by which the same is likely
to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) to (d) Natural
gas is primalily to.be utilised for manufacture
of fertilizers and petro-chemicals, The

availability of gas for generation of power is -

being looked into in the context of these
priority commitments and keeping in view
the present assessment of availability, An
inter-Ministerial Group was set up to look
into this. The proposals are under examina-
tion.

Completion of formalities for lok Sabha
Elections

380. SHRI B.V. DESAI: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the
Election Commission has started its
machinery to work for the lok Sabha
clections in 1985 ;

(b) whether all the formalities in regard
to the holding of elections have been
completed ;
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(c) if so, whether Blection Commission
is also ready for holding election in the time ;
and

(d) if not, the main reasons therefor ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL): (8 to (c) The
Election Commission has stated that it has
geared up its machinery for work relating to
the Lok Sabha elections to be held in 1985,
and - that it is ready for holding elcctions in
time. The Election Commission has also
stated that necessary statutory formalities
required under the law for holding elections
will be initiated at the appropriate time,

(d) Does not arise:

Filling up the Posts of Hindi Sevayem in
Kerala Postal Department

381. SHRI A, NEELALOHITHA-
DASAN NADAR : Will the Minister
of COMMUNICATIONS be pleased to
state :

(a) the reasons for not filling up the
posts of Hindi Sevayam in the Postal
Department of Kerala Circle ; and

(b) whether Government propose to
give definite directions for filling up those
posts, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTERY OF COMMUNICATIONS
(SHRI VN GADGIL) : (a) and (b) There
are no “‘posts of Hindi Sevayam™ in the
Postal Department of Kerala Circle However,
the following staff for Hindi work sanctioned
for the Kerla Postal Circle Office stand filled

up :
(1) Hindi Officer —— One

(2) Senior Hindi
. Translator, " === One

(3) Hindi Typist —— One
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Walting list for new telephone connections in Law Commission roport on appointment of
Cuttack, Bhubaneswar, Rourkela, Ombudsmen
Sambalpur and Berhampur
383, SHRI G.Y. KRISHNAN : Wil -
. thc Minister of LAW, JUSTICE AND
382. SHRIMATI JAYANTI PATNAIK :  coMpANY AFFAIRS be pleased te state :
Will the Minister of COMMUNICATIONS

be pleased to state : . N
' (a) whether it is a fact that the Law

) ) Commission have suggested appointment of
(@) the number of applicants in Ombudsmen to examine complaints against
Cuttack Bhubaneshwar, Rourkela, Sambal- public authorities and to resolve disputes
pur and Berhampur of Orissa waiting for - amicably in order to minimise litigation :
teléphone connections as on Ist April, 1984 ; ; )
- . (b) whether the Commission has also
(b) . how many of those applicants are examine various factors responsible for the
expected to get telephones by the end of increasing pressure on courts ;
March, 1985 ; and
) (c) whether the Commission has
(c) the steps taken to cxpediie the recently submitted its report to Government ;

tclephone connections in the above mentioned and
cities in Orissa ?
(d) if so, the details regarding the
THE MINISTER OF STATE IN THE suggestions and recommendations made to
MINISTRY OF COMMUNICATIONS Government in this regard ?
(SHRI V. N. GADGIL) : (a) and (b) The
number of applications pending for telephone THE MINISTER OF LAW, SUSTICE

connections on 1.4.84 '“dle;’:'; :e““‘r':"i d:j AND COMPANY AFFAIRS (SHRI JAGAN
telephone °°“°°‘“°'t‘l"l"9';°s°.’ en N ow e NATH KAUSHAL) (@) and (c) The Law
by the end of March, 88 "~ . Commission in its 100th Report entitled

*‘Litigation by and against the Government :

— Some Recommendations for Reform™

sl Station No. of No. of tele- which was sent to the Government on 8th
No waiting . phones  ex- May, 1984 reccommended, inter-alio appoint-
: applicants pected to be ment of Litigation Ombudsmen both at the
as on provided by Centre and in the States.
1.41984, 31.3.1985 - :
(b) and (d) The Report containing all
the details and recommendations of the-
1. Cuttack 883 150 Commission would be laid before the,
- Parliament after completion of the formalities
2, Bhubaneswar 1523 100 like translating the same into Hindi- and
1 7 7 also getting the copies made thereof both in
3. Rourkela n s English and in Hindi. The Report is under
4, Sambalpur 41 41 consideration of the Government.
\
5. Berhampur 232 NIL ;
Expansion of Postal and Telecommunication
- . Services in Backward and Tribal Areas in “
Total 2,796 1,269 Orissa

384. SHRI RASABEHARI BEHERA:
(c) The existing telephone exchanges Will tiie Minister of COMMUNICATIONS
are being expanded wherever feasible, be pleased to state :
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(a) the norms adopted for the. pro-
vision of Postal and Telecommunication net
work in backward and tribal -areas during
Sixth Plan poriod ;

(b) the Postal and Telecommunication
net work expanded in tribal and backward
districts of Orissa during the above Plan
Period so far ; and

(c) the ~ details of the Postal and
Telecommunication facilities in provided in
the tribal and backward district Kalah8ndi
(Orissa) in the above Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY QF  COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Norms adopt-
ed for provision of postal and telecommuni-
cation works both in the normal rural areas

and backward and tribal areas arc given in .

the smemems_l. Il and 111,

(b) and (c) The requirad information
is given in statement 1V.

Statement-I
Norms for Opening of post Offices

A, Criteria for opening of post offices
in rural areas.

Post Offices to be opened in rural areas
have been classified into two categories ;—

(1) Post Offices in normal rural areas ;
and

(2) Post Offices in tribal or backward
areas. .

(I) Opening of post offices in normal rural
areas ;

(i). Post Offices in ‘gram-panchayat’
villages may be opened subject to the
following conditions.
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(@) There is no other post office
within the radius of 3 Kms.
from the proposed Post Office ;
and

(b) The proposed post office is ex-
pected to yield income to the
extent of at_least 25% of its
estimated cost,

(ii) Post Offices in ‘Non-gram panchayat’
villages may be opened subject to
the following conditions.

)

(a) The population of the village
should be 2,000 or mo:¢ ;

(b) There is no other posi office
within the radius of 3 Kms from
the proposed office ; and

(c) The Posl Office is expected to
yield income to the extent of at
least 259 of its estimated cost,

2, Opening of Post Offices in tribal and
backward areas :

(i) Post Offices in ‘gram-panchayat’
villages may be opened subject to
the following conditions :~—

(a) There is no other post office
within the radius of 3 Kms.
from the proposed post office ;
and

(b) ‘The proposed Post Office .is
expeeted to yield income to the
extent of at least- 109, of its
estimated cost.

M -

(ii) Post Offices in ‘Non-gram panchayat
villagcs may be opened subject
to the following conditions :—

(a) The village (or an integrated
cluster of villages within a
radius of 1,5 Kms) should have
a population of 1,000 or more,
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(b) There should not be another
Post Office within the radius of
3 Kms. from the proposed Post
Office ; and =

(c) The proposed Pqst Office is
expected to yield income to the
extent of at least 109 of it
estimated cost.

Note : The Rural Post Offices fall into
the category of :

(i) Normal rural areas ; and (ii) Back-
ward and tribal. The Tribal areas
have been defined by the Ministry of
Home Affairs Backward arcas from
the postal development point of view,
are defined considering the state of
development of a particular area is
100%, behind the all-India averages
of populationjarea served per Post
Office or not. .

(ii) Secondly, when a particular area is
worse off than the all-India average
and also the Circle average on
counts of populatione area served,
besides comparing unfavourably
with the Circle as a whole in respect
of percentage of villages provided
with Post Offices, the area is given
the status of ‘“backward”.

(iii) The all-India average per Post
Office i8 23.10 Sq. Kms. and popula-
tion 4,805. The backward areas and
the tribal areas are subsidised more
in" order to bring them up at a
faster pace. .

(vi) The concept of *Hilly Areas™ has
been dispensed with as hilly areas
which are also tribal areas, are
automatically covered in the category
of ‘Tribal Areas’, *

B, Criteria for opening Post Offices in Urban
Areas,
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Post Offices are opened in urban areas
subject to the following conditions :

(i) The Post Office should be financially
self-supporting ; and

(ii) The minimum distance beiweea two
Post Offices should be 1| Km, in
cities with a population of 20 lakhs
and above. In other urban areas, -
the minimum cdistance between two
Post Oftices should be 1.5 Kms.

Heads of Circles are competent to relax
the distance condition in 10% of the cases
every year.

Statement-II

Revised Policy for Opening of Lony Distance
Public Telephones (LDPTs)/Combined
Offices (COs) in Rural Areas.

The present policy of the Department
for opening of Long Distance Public Tele-
phones/Combined Offices on loss basis during
the 6th Plan period (Annexure-l), has been
under consideration of the P & T Board for
some time  The studies undertaken in this
regard reveal that the policy of opening long
distance public telephones without stipulating
minimum revenue on the basis of population,
will result in disparity in the extension of this
facility in the rural areas, particularly in hilly
and sparsely populated regions of the country.
After a careful review of the present policy
and with a view to ensuring a more uniform
penetration of telecom facilities in the rural
areas of all States with greater emphasis on
reliability of service, the P&T Board has
decided as follows ;

(i) while the present policy, as detailed
in Annex. [ will continue, the
establishment of LDPTs accessible
within 5 kms. of most habitations
in the country may be adopted as a
policy objective 10 be " achieved
progressively by 1990 beginning from
the current year, Stipulation of
minimum revenue as a pre-condition
for providing an LDPT may be

4
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(i)

i)

(iv)

1.
2,
3 3,

4.
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removed -for LDPTs required for
meeting this objective of spatial
distribution.

Multi-Access Radio  Telephone
System may be adopted as the
technology to establish LDPTs to
improve reliability and availability
in hilly, coastal, forest and desert
areas as well as tribal and schreduled
areas and other regions where power
iduction makes the open-wire line
unsuitable and in plains where the
place is connected by road beyond
a distance (route length) of 20 kms,
and in all cases, where the Multi-
Access Rural Radio System tends to
be cost-effective also,

Non-Departmental LDPT agents
may be employed wherever necessay,
either due to non-availability of
Post Offices or where the working
hours of the Post Office is inade-
quate  The selection of Non-
Departmental LDPT agents will be

decided by the G .M.T. of the .
Territorial Circle.
The remuneration for the Non-

Departmental LDPT agent may be
40 (forty) paise per call subject to
a maximum of Rs, 250 (Two
Huadred and fifty) per month, and
the working hours of the LDPT may
be atleast 8 hours, The remunera-
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tion so received shall not constitute
the main source of income to the

" LDPT agent except 'in the case of
handicapped persons,

lhe P& T Boaid have also directed
that the entire country may be divided into
clusters of villages forming hexagonal areas
(with a symmetrical hexagon of 5 km. side),
leaving out, of course, areas which are
uninhabited, like mountainous regions. rivers,
lakes, deserts etc. and that the village to
serve as the focal point in each cluster, where
the LDPT can be located may be identified.
The task of identifying village clusters for
the establishment of LDPTSs to achieve the 5
kin. accessibility objective has been entrusted
to the National Council of Applied Economic
Research (NCAER), whose report with
detailed maps would be made available to
the Circles for planning purposes.

On receipt of the detailed maps with
the requisite data for location of LDPIs for
the village clusters as per study by NCAER,
Heads of Circles will arrange to draw up a
detailed annual programme for opening of
future LDPTs both on open wire system and
Multi-Access Radio System with a view to .
implement the above decisions of the P& T
Board.

The project Estimates for the opening
of LDPTs under the Multi-Access Radio
System should, however, continue to be
referred to the Directorate for the purpose
of allotment of equipment etc.

S‘ntement-lll

Policy for Provision of PCOs on Loss Categories of Stations,

District Headquarters,

Sub-Divisional Headquarters.

Tehsil Headquarters.

Sub-Tehsil Headquarters,
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5. Block Headquarters.
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6. Places with a population of 5000 or more in ordinary area and 2500 or more in back-

ward or hilly areas-

Condition for Provision of Public call Offices

——— - — ———

Condition for Provisiod of Combined Offices.

B e

Will be provided progressively irrespective
of loss and without any condition of
minimum revenue.

Wil be provided progressively irrespective of
loss and without any condition minimum
revenue,

-

7. Places with Police Stations under the chargs of an Officer of the rank of a Sub- -

Inspector of Police or above,

Condition fo- Provision  of Public Call
Offices '

Condition for Provision of Combined Offices

The anticipated revenue should be at least
25% of the ARE (Annual recurring ex-
penditure) in ordinary areas. and 159
of ARE in backward areas, and 10% of
ARE in hilly areas.

The anticipated revenue should be at least
25% of the ARE in ordinary areas, and
159, of ARE in backward areas and 105
of ARE in hilly areas.

8. Out of the way places.

a. Should be beyond 40 Kms (radial
distance) from an existing exchange. -

b. The anticipated revenue should be
atleast 25% of ARE in ordinary areas,
'15% of ARE in backwuard arecas & 10%
ARE in hilly areas.

9, Tourin|pilgrimage centrel,’agriculturll/irrigatiun| power project siles]townlhips.

a. Should be beyond 20 Kms (radial distance)
from an existing Telegraph Office.

b. the anticipated revenue should be at
least 25% of ARE in ordinary areas. 159
of ARE in backward areas and 10% of
ARE in hilly. areas,

¢. The anticipated loss should not excecd
Rs 2000-p.a in ordinary areas and Rs, 5000;-
p.a. in backward|hilly areas,

’

Condition for Provision of Public Call
Offices.

——— _—

Condition for Provision of Combined Offices.

(a) The anticipated revenue should be
at Jeast 25% of ARE in ordimary areas
159 of ARE in backward areas and 10%
of ARE in hilly areas.

(a) The anticipated revenue should be at
least 25% of ARE in ordinary areas, 157
of AREin backward areas, and 10% ©f
ARE in hilly areas.
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(b) The anticipated loss should not exceed’
Rs. 2000/-p a. in ordinary areas and Rs.
5000|- p.a. in backward/hilly areas.

10. All other stations

Condition for Provision of Public Call Office Condition for Provision of Combined Offices.

- . ———————

on the basis of financial viability or in the on The basis of financial viability or in the
case of loss on rent and guarantee basis. case of loss on rent and guarance basis,

"Note : 1. a, For considering the population figures, the population of the town or village alone
should be taken into account and not that of a group of twons or villages except
in the case of tribal arcas where a group of villages within a radius of 10 kms.
from a central village. can be considered. No two Public Telsphones can be
opened under this relaxed condition within a distance of 10 kms. from each other,

b. When identifying important central villages for provision of Puablic Telephones,
Preference will be given in the follwoing order :

(i) Tribal Developmant Block Headquarters.

(ii) Places where LAMPS (Large Sized Multipurpose Cooperative Socicties) are
established ; and .

(iii) Centres identified by the local Tribal Development Departments for develop-
ment of rural industries and/ or irrigation projects for intensive agricultural
developmem

2. No Telégraph Office should be opened on loss if another telegraph office is already
working within 8 kms. of the proposed office,

~ Statement-IV

Postal and Telecommunication net work expanded n the tribal and  backward districts
of Orissa duridg the Sixth Plan Period so far as under :—

Year Post Offices EDDAs Provision Deuails of postal
opened appointed of CjS facilities - provided in
—_— ———— tribal and backwerd
Back-Tribal Back-Tri- Back- Tri- Dist of Kalahandi.
ward ward. bal, ‘ward _ bal, -

POs EDAs Pro-
open- appo- visi-
. ed, inted on of
’ C/S

1980-81 39 56 50 24 kKl 5 12 5 -
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1 2 3 4 5 6 7 8 9 10
1981-82 8 -39 — 106 3 35 6 7 3
1982-83 5 27 6 30 15 35 3 4 3
1983-84 20 70 7 56 10 45 6 6 4
Telecom,

1. New Telephone exchanges opened during the 6th Plan period so far.

2, Long distance PCOs opened.

3. New Trunk exchanges opened.

38
).
207

-—

3

Telecommunication facilities provided in Kalahandi district during the 6th plan period

so far are given below :

1. Telephone exchanges opened

2. Long distance public telephones.

-

Central Formula for Distribution of Energy
From Surplus to Deficit Sutgs

385, SHRI BHEEKHABHAI : Will the
Minister of ENERGY be pleased to state :

(a) the details of the-Central formula
of distributing energy by producing States to
other States which are deficient in power
production ;

(b) whether this formula has been
workable in all the States ; and

(c) whether it is a fact that tribal
belts which have low consumption on an
average have been subjected to power cuts ?

- THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a) There is no
such Central formula, The supply of power
from a surplus to a deficit State is through
bilateral agreements,

1

(b) Does not arise,

(c) When there is a power shortage, cut
are resorted to by State Governments/State
Blectricity Boards in all areas.

Opening of new Branch Post Offices at
Chahuta Bouraha, Tariani and Manoharpur
in Bihar '

386. SHRI BHOGENDRA JHA : Will
the Minister of COMMUNICATIONS be
pleased to refer the reply given to Unstarred
Question No. 608 on 3rd April, 1984 and
state ;

(a) whether, in view of Chahuta
village having a population of 5608 and
being without a single Branch post office in
that Gram Pancbayat and Kamitaul being | in
another administrative block and another
district, it is proposed to open a new branch
post office in Chahuta ;

(b) if not, the reasons therefor ;
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(c) whether it is proposed to-open a
new branch post-office in village Bouraha
under Khutauna bloc within Madhubani
Postal Division because there is no other
BPO,in tha} Gram Panchayat ;

(d) if so, any time-limil s and

(e) whether there have been persistant
demands for opening new branch post offices
at village Tariani in Jaley bloc within
Darbhanga and in village Manoharpur under
Umgaon bloc and Village Chahuta undcr
Pandaul bloc of Madhubani Postal Division,
if so, steps taken ?

THE NINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL): (a) and (b) No,
Sir. There is another post office Kamtaul
at a distance of 2 km, from the village
Chahuta which makes it ineligible for the
opening of a post office,

(c) and (d) No, Sir. The opening of a
post office at Bouraha is not justified
according to the Departmenta] norms,

(¢) Yes, Sir, Proposals in respect of
these villages were examined and not found
justified according to the Departmental norms,

Generation of Power in Bihar

387. SHRI BHOGENDRA JHA : Will
the Minister of ENERGY be pleased to
refer to the reply given to Unstarred Question
No. 6230 on 3rd April, 1984 regarding 4000
MW Power Station to meet power crisis
affecting industry and agriculture in Bihar
and state ;

(a) the specific steps taken to ensure
normal generation of power in Bihar and the
results thereof :

(b) whether active co-operation of the
Electricity Employees’ Unions in Bihar is
taken to remove the bottlenecks and other
hinderances in generation and distribution
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and fixing responsibilities for failures at all
levels ;

(c) the latest position with regard to
the implementation, construction and
commissioning of new hydel and thermal
power projccts ; and

(d) the latest position with regard to
the Multi-purpose projects over river koshi
at Barahakshetra, over Kamala at Sisapani
and over river Bagmati at Nunther ?

THE MINISTER OF STATE IN THE
MINITTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) With a view
to ensure normal generation of power in
Bihar the following steps are being taken :

(i) expediting the commissioning of
on-going power generation projects;

(iiy improving the performance of
thermal power stations by taking
a number of measures such as :—

(a) assistance to State Electricity
Boards}powcr stations to prepare
and under take plant betterment
programme

(b) adoption of preventive maintenance
techniques for reducing the outage
period

(c) . arranging spare. parts from indi-
genous and foreign sources

(d) arranging requisits quality and
quantity of coal

(¢) arranging visits of reving teams of
Operation Specialists from Central
Electricity Authority to monitor
operation practices and to render
advice.

(f) training of engineers and operation
and maintenance personnel of the
power stations and
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(g) assistance to
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State  Electiicity
Boards by taking up their require-
ments and problems with BHEL
and other suppliers/manufacturers.

(b) Corperation of all these who are

JULY 24, 1984
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includipg Electricity Employees’ Unions will
be taken to improve power gsneration in the

State,

(c) The present commissioning schedule
in respect of different projects is indicated

related to the activities of power generation below :
Sl, Project|Unit No. Installed Expected date
No, capacity of commissioning
(MW)
Thermal
‘1. Barauni Unit-VII 110 1984-85
2, Patratu  Unit-X 110 1984-85
3, Muzaffarpur-Unit:I 110 1984-85
Unit-11 110 1985-86-
4, Tenughat Unit-1 210 1989-90
Unit-II 210 1990-91
Hydel
1, Eastern Gandak IxS5 1987-88 &
- 1988-89
2. Sone Western Link canal 4x1.65 1986-87
3, Sone Eastern Link Canal 2x1.65 1986-87
4. Koel Karo Hydroelectric .- ’
Project. 710 1990-91
5. North Koel 2x12 1987-88 &
. 1988-89

(d) Various Indo-Nopalse Multi-purpose
river valley projects like dam over river Koshi
at Barahakshetra, over Kamla at Sisapani
and over river Bagmati at Nunther, are under
discussion with HMG, Nepal,

Proposal by Indian Trade Unions for a
Discussion on Industrial Sickness

288.

SHRI BASUDEB ACHARYA :
SHRIMATI SUSEELA GOPALAN:
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Will the Minister of LABOUR AND
REHABILITATION be plcased to state :

(a) whether the Centre of Indian Trade
Unions had proposed a discussion on indus-
trial sickness in the country, in April, 1982 ;
and

(b) if so, the reasons for not accepting
the proposals ?

.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) : (a)
No proposal has been received in the
Ministry of Labour in April, 1982 seeking a
discussion on industrial sickness in the
country, ‘

(b) Does not arise,

Implementation of Labour Laws for the
Workers in Brick Kilns

4

389. SHRI BASUDEB ACHARYA:
SHRIMATI SUSEELA GOPALAN:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the reasons for delaying the imple-
mentation of labour laws for workers in
brick kilns, particularly in the northern
region, where large number of workers, are
*employed on a contract basis, for eight
months in the year ;

(b) whether Government arc aware
that every single point raised by the owners
of brick-kiln industry in the
committee meeting on May 14,_1984 contra-
vened the labour laws of the land, and the
letter and spirit of ILO Conventions accepted
by the Government ; and

(c) if so, Governments's reaction

thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
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BILITATION (SHRI DHARMAVIR) : (a)°
Theie has been no .delay in the implementa-
tion of labour laws for the workers in brick
kilns. In fact, the State Governments, being
the appropriate Government, have been
advised from time to time to ensure proper
and ecffective  implementation of the
labour laws applicable to the Brick-kiln

- industry, .

(b) and (c) The brick-kiln owners in
the meeting of the Tripartite Committee held
on 14,584 expressed some practical difficul-
ties in regard to the implementation of
various labour laws in view of, the special
features’ of the working of the industry,
These are under consideration of the
Committee which has not yet submitted any
report.

Indebtedness Among the Bonded Labour

390. SHRI CHITTA BASU : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it 1s a fact that incidence of
indebtedness is the principal reason for
bonded labour ; and

(b) if so, what steps have since been
taken to reduce the indeptedness among the
bonded labour ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABIT-
LIATION . (SHRI DHARMAVI!{).: (a)
Indebtedness is one of the major reasons for
bondage. A labourer enters into bondage
when he has nothing to pledge except his or
his family member’s labour in consideration
of repayment of debt or interest thereon. The
sysiems of bonded labour has emerged from
the uneven social structure charaeterised by
feudal and semi-feudal conditions,

(b) Under the Bonded Labour System
(Abolition) Act, 1976, the debts of a bonded
labourer are extioguished immediately upon
his being identified as such, and released
from bondage. The following measurers have
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been taken for liquidation of rural indebte-
dness :

¢) Imposition of moratorium on
recovery of debts as an interim
measure ;

(ii) Total discharge or scaling down of
debts as a permanent measure ;

(iii) Enactment of Debt Relicf legisla-
tion by all the States ; and

(iv) Provision of agricultural credit
through the multiagency system
comprising co operatives, commer-
cial banks and regional rural
banks.

These measures are intended to prevent
indebtedness among the labourers thereby
minimising the chances of the labourers
getting into debt bondage.

Revision on Prices of Drug Formulations

391. SHRI TARIQ ANWAR: Wil
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) the names of formulations along
with the composition for which prices have
been revised after 1st January, 1984 ; whether
the bulk drugs on which these formulations
are based ara imported or indigenous, and
what is the Government fixed price and the
market price in case of indigenous drugs ;

(b) what were the earlier prices and
what are their revised prices in both formu-
lations and bulk drugs ;

(c) . the reasons for increase or decrease
in prices during this period ; and

(d) whether it is a fact that prices of
certain bulk druas were increased without
cosl investigation or BICP recommendation ;
if so, names of the drugs, reasons for increase
and percentage increased ?
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THE MINISTER OF CHEMICALS
AND FERTILIZERS : (SHRI VASANT
SATHE) : (a) and (b) : A. Statement
showing the revision in prices cffected after
1st January, 1984 of leader formulations and
t_he prices of bulk drugs going into them is
given in statement laid on the Tabk of the
House (Placed in Libary Sc, No, LT 8465 84)
Regarding market prices, they vary from time
to time and place to place, but no specific
complaints were received alleging sale at a
price higher than the leader pricc,

(c) and (d) The revisions in prices were
in accordance with the provision of Drugs
(Prices Control) Order 1979.

Fixation of Prices of Drugs

392, SHRI TARIQ ANWAR : Will
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether BICP have failed to work
out revised packing material cost even after
the lapse of four years, and if so, what action
his Ministry has taken to do justice to the
Industry ;

(b) whether it is a fact that while
allowing costs of raw materials in fixing
formulation prices, actual purchase invoices
dgre neither called nor relied up-on and
uniform norms are not being followed, and

(¢) if so, the action taken by Govern-
ment in this regard ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) (a) to (b) Due verification of claims
of the companies for packing material cost
as well as costs of raw material in their
applications in Form-3 is made hy the BICP
before reccommending the prices of formula-
tions to this Ministry. Necessary documents
required to be filed along with Form-3 are
invariably called for where not. submitted by
the companies with their applications.

(¢) Does not arise,



265 Writien Answers

No Objection Letters Issued by STC for
Imports of Bulk Drugs/Intermediates

393, SARI TARIQ ANWAR : Will
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased (o state :

(a) the names of the bulk drugs and
intermediates for which ‘no Objection' letters
have been issued by STC on the recommen-
dations of his Ministry during the last two
ayears along with the total quantity of each
and the reasons for such recommendations ;

(b) whether such ‘No Objection’ letters
are issued as a matter of routine practice; and

(c) the names of the items for which
Supplementary Licences have been reco-
mmened by his Ministry to the Office of the
Chief Controller of Imports & Exporis during
the past three years ; the quantity re-
commended and name and address of the
parly involved, along with the reason in each
case for such recommendation ?

{
THE MINISTER OF CHEMICALS
=—AND FERTILIZERS (SHRI VASANT
SATHE) (a)and (b) No Objection letters
were issued by STC only in cases of non-
availabiliiy of the raw meterial from the

indigenous  producers  andjor imported
material with STC.

Details of drugs and drug intermediates
{or which such no objection letters were
Issued are given in the statement attached.

(c) Applications for issue of Supple-
mentary licence for import of drugs made by
th actual users are examined by an inter-
fnmisterial Commitiee headed by the CCI&E,
“! 'the Minsstry of Commerce. Non-availa-
bility from indigeneus sources is the main
considration for recommending issue of such
Supplementary licences,
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Statement

SI, Canalised drugs

1982-83 1983-84
No. ’

1, Chloramphenicoi
Powder Nil 35.251 MT

2 Vitamin ‘A’ 3.225 MT 5576 MT

(Non-pharma)
3. Vitamin ‘A’
Acetate (Pharma

grade) Nil 2079 MI'
4. Vitamin ‘P .
(Rutin) Nil 0.195 MT

Expansion Schemes of National Fertilizers Ltd

394. SHRI MADHAVRAO SCINDIA
Will the Minister of CHEMICALS AND
FERTILIZERS be pleaced to state :

(a) whether the National Fertilizers
Ltd. has drawn up plans for investmcnt of
Rs, 906 crores in various new and expansion
projects over the next four years ; and

i (b) if so, the details of the schemes
contemplated indicating their cost and -
additional capacity to be created ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) Mjs. National
Fertilizers Limited (NFL) propose to set up
the following new projects over the next four
years :

(Rs. in crores)

Name of the scheme Estimated total cost

Setting up new Gas
Based Fertilizer plant
in Madhya Pradesh

(Vijaipur) Rs. 587.10

R —
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Captive Power Plants
at Bhatinda and

Panipat Rs, 138.64
Replacement of
Electrolysis Plant at
Nangal Rs. 3254

Total : Rs. 758,28

-

With the completion of the Fertilizer
project at Vijaipur in Madhya Pradesh,
additional capacity will be created to the
extent of 7,26,000 MTs of Urea.

The Caplive Power Plants at Bhatinda
and Panipat arc being put up to ensure
availability of required quantity and quality
of power,

The replacement of Electrolysis plant at
Nangal will produce 200 tonnes of Ammonia
per day. The scheme shall enable continu-
ed production of heavy water and
there will be considerable saving of power.

Setting up of l-ﬂew Radio Stations During
1984-85
395, KUMARI PUSHPA DEVI

SINGH :
SHRI NJTYANANDA MISRA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state :

(a) whether Government have a pro-
posal to increase the number of radio stasions
in the country during the year 1984-85 ,

(b) if so, the: number of new radio
stations proposed to be opened in 1984-85
financial year ; and

(c) the details of the All India Radio
network proposed to be expanded in Madhya
Pradesh ?

THE DEPUTY MINISTER IN THE
MINISTERY OF INFORMATION AND
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BROADCASTING (SHRI GHULAM NABl
AZAD) : (a) Yes, Sir. i
(b) Four new stations as also up-

gradation of five auxiliary oenlrel into full-
fledged stations.

(¢) In Madhya Pradesh, there are
already 9 AIR stations providing coverage to
859, of the State by area and 87% by popu-
lation. These coverage figures are higher than.
the All India figures. There are approved
6th Plan proposals to upgrade the power o£(~
radio station and Raipur from 20 KW MW
to 100 KW and to upgrade the auxiliary

centre at Jabalpur to a full-fledged radio—=

station. The 100 KW MW transmitter at
Raipur is expected to be commissioned
shortly, The latter scheme will spill over to
the 7th Plan.

Commissioning of Fourll: Unit of Satpura
Thermal Power Station in Madhya Pradesh

396. KUMARI PUSHPA DEVI
SINGH : Will the Minister of ENERGY
be pleased to state :

(a) whether the fourth unit of Satpura
Thermal Power Station in Madhya Pradesh
has been commissioned ;

(b) if so, since when and the total
M.W_of additional power expected to be
generated on commissioning of the fourth
unit of Satpura complex ; and

(c) the details thereof ?

THE MINISTER OF-STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) (a)to () Fourd®
Unit of 210 MW (designated as unit No. IX)
at Satpura Thermal Power Station complex
was synchronised for the first time on 27tn
February 1984. There was no energy
generation from the unit in 1983-84. The
energy genetation target during 1984.-85 frqm
this unit has been kept at 500 million uDits
out of which 74 million units have been
generated during the period April-June 1984.

Cm—
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The generating unit is expccled to give its
(rated output of 210 MW after stabilisation.

Linking of Mathura Wlt.h Delhi by S, T.D.

397. SHRI DIGAMBAR SINGH :
Will the Minister of COMMUNlCATIONS
be pleased to state :

(a) the insuperable difficulties which
lie in the way of linking Mathura, an impor-
ant pilgrim Centre of national and interna-
tional repute, with STD with Delhi and other
principal cities in, U.P, and outside when the
“two flanking Stations like Kosi Kalan and
Agra Cantt. have got these facilities ; and

(b) the steps Govetnment propos to
take to link Mathura with STD facilities and
also to improve its existing Telephone
Exchange and the lines between Mathura
and Delhi and Vice-versa, which are not
functioning peoperly and it takes, at times,
hours together to have the call put through
to Mathura from Delhi and vice-versa ?

{  THE MINISTR OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) (a) Linking
~Mathura with STD with Delhi and other
principal cities in U.P, and outside has been
planned. This involves installation of auto-
matic telephone exchange at Mathura and
commissioning of reliable transmission
channels linking this automatic exchange
with Trunk Automatic Exchange network.
The automatic exchange at Mathura has
alrcady been commissioned and the work of
linking this automatic exchange with Trunk
Aulomatic Exchange network by reliable
transmission channels is in progress.

(b) STD Mathura is planaed to be |,
Connccted to the proposed Agra Trunk
Automatic exchange systsm.

TELEPHONE EXCHANGE— Local

telephone system at Mathura is working
- satisfactorily,
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Lines—On review of performance for
the month of April, May, June 84 for
Mathura-Delhi and Delhi-Mathura lines, it
was found that two circuits are working
satisfactorily, The other two circuits per-
formance is not upto the mark and Authority
concerned has been instructed to improve the
performance. One 2.6 MHZ coaxial system
is under installation belween Agra-Mathura,
On cominissioning of the system, the per-
formance will further improve.

Expunsion of T.V. in Orissa

398, SHRI K, PRADHANI : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have drawn
up any plan on the lines of tht one approved
by it for expansion of TV in the north-east
region to cover Orissa also,

(b) if so, the broad details thereof and . ’
‘the places which would be provided with TV
Relay Centres ; and

» (c) if not, the reasons for ignoring
Orissa, a backward State, in the matter of
expansion of TV facilities ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS :
(SHRI HK L, BHAGAT) (a) to (¢) A
High Power EV Transmitter at Cuttack and
three Low Power Transmitters at Rourkela,
Berhampur and Koraput are under installa-
tion in the State of Orissa With the imple-
mentation of current Plan Schemes, TV service
is expected to be available to- about 52.5%
population of Orissa in 11 districts (including
7 tribal districts), out of a total of 13
districts.

Setting up of Indane Gas Agencies in Haryana

399. SHRI CHIRANJILAL SHARMA :
Will the Minister of ENERGY be pleased to
state :
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(a) whether it is fact that in many
districts of Haryana, Indanc Gas Agency has
not been set up so far ;

(b) if so, the reasons for the same ;
and -

(c) the steps taken or proposed to be
taken to set up agencies in remaining district
headquarters ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY IN THE DEPA-
RTMENT OF PETROLEUM (SHRI CARGI
SHANKAR MISHRA) : (a) and (c) No, Sir.
Only one district i.e. Bhiwani has not yet
been provided with LPG facilities and the
selection of distributor for this location is in
progress.

Labour Shortage in Punjab

400. SHRIMATI VIDYA CHINNU.-
PATI : Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that there is a
shortage of labour in recent days in Punjab
due to the disturbed situation there ; and

(b) if so, the steps proposed to be
taken in view of the slump in industrial acti-
vity and the problems faced by the agricul-
turists who need a large number of labourers
for their agricultural operations during
Kharif season ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR) : (a) Yes,
Sir.

(b) It is reported by the Government
of Punjab that the State Labour Department
is creating a sense of confidence and security
among the workers so that the industrial
activity and agricultural operations do not
suffer for shortage of labour.
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Performance of Haldia Fertilizer Project

401. SHRIJAGPAL SINGH :
SHRI B.D. SINGH :

Will the Minister of CHMICALS AND
FERTILIZERS be pleased to state :

(a) whether performance of the Haldia
Fertilizer project has been persistantly bad
for the past several years ;

(b) if so, the details thereof statin g
the reasons for the dismal performance of the
plant and loss suffered as a result thereof=
during the last three years (year-wise) ; and

(c) the steps 1aken by Government to
improve its functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS (SHRI R.C, RATH) : (a) and (b)
The project is in the stage of pre-commission-
ing and trial production. Due to large
number of teething troubles and failure of
equipments, commercial production has been
delayed. Since the plant has not gone ingo
commercial production, the question of profit
and lass for the plant does not arise.

—
. (c) Constant efforts have been and are
being made to identify and rectify the defects
found during the commissioning process of
different plants.

Programme for Oil Exploration in Seventh
Plan 4

402. SHRI HARIHAR SOREN : Will
the Minister of ENERGY be pleased to
state : ®
(a) whether Government have drawd
up a programme of Rs, 18,000 crores for oil
exploration in the Seventh Plan ,

(b) whether the country can becomé
self-sufficient in oil with the programmes
proposed to be launched in the Seventh Plan;
and
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(c) if not, the year by which the
country can achieve self-sufficiency in oil ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) The oil explo-
ration programme for the Seventh Five Year
Plan has not been finalised.

(b) and (c) Self sufficiency to the ex-
tent of 65% has been achieved. Since explo-
ration for oil is highly probabilistic in nature,
it would not be possible to indicate with any
certitude, the period by which self sufficiency
in oil can be attained.

Escalation of Cost of Power Projects due to
Delay in their Completion *

-

403, SHRI RAJESH KUMAR SINGH :
PROF. AJIT KUMAR MEHTA :

Will the Minister of ENERGY be
pleased to state :

(a) whether in the case of certain
power projects their cost has escalated to
almost double the initial outlay because of
delay in li:eir commissioning ; and

(b) if so, the details thereof stating
the numoer of times their completion schedule
was revised with reasons therefor, the extant
to which the cost -of these projects have
escalated, the period by which these projects
are likely to completed and the steps taken
by Government to ensure their completion
according to the rewised schedule to avoid
further cost escalation ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a)and (b) The
information is being collected and will be
laid on the Table of the House,
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Capacity Utilisation of Telephone Exchange
in Delhi

408, SHRIJAGPAL SINGH :
SHRI JAIPAL SINGH KASHYAP:

.

Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) the existing capacity utilisation of
the major telephone exchanges in Delhi as
against the installed capacity (Exchange-wise)

(b) the reasons for the under utilisation
of their installed capacity ;

~

(c) to what extent their under-utilisation
has resulted in the increase in the number
of persons on the waiting list for telephone
connection ; and

(d) the steps taken by Government to
improve. the capacity utilisation of these tele-
phone exchanges to reduce the waiting list
for telephone connections?

THE MINISTER OF SIATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
V.N. GADGIL) : (a) The details of equipped
capacity, and the working connections on
1.6.1984, exchange-wise, is given in the attached
statement,

(b) There is nojunder-utilisation of the
capacity at present,

(c) Question does pot arise in view of
(b) above,

(d) Progress of the projects is being
closely monitored and co-ordination of all
activities relating to equipment, cables, subs-
criber’s apparatus and trunk equipment etc,
is being organised to ansure prompt utilisation
of installed capacities,
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Statement
Sl.  Telephone Exchange Installed Workil;g
No, Exchange Code Capacity Connections
1, Janpath 31 2940 2337
2, ”» 32 5000 3983
3. " 34 2450 2080
4, » 35 2445 2076
5. Secretariat 37 5800 . < 5359
6. Rajpath 38 8700 8334
7. C. Place 4 4000 3754
8. Jor Bagh 61/69 ‘ 12300 11446
9. " 62 5880 5373
10. Tis Hazari 22 4900 4103
11. » 23 9800 ° 9075
12, ”» 251/252 17640 1 5474
13. SN 711712 19600 17961
14, SN 74 3500 3395
15, SHD 20 3920 ¢ 3813
16, SHD 21 2000 1879
17, L /Nagar 24 1150 1120
18, DelPi Gate : 26 9900 9343
19, " 27 9200 - 8578
20. Idgah 51 8800 8210
21, " 52 9800 9348
22, Ghaziabad 84 3920 3641
23: " ' 85 2050 1580
24, SHD - 86 980 875

25 Chanakyapuri . - 60 9800 6859

-
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1 2 3 4 5
26. Chanakyapuri 67 7252 : 6961
27. Okhla 63 6860 6574 .
28, Nehru Place . 64 9800 9269
29, " 68 2300 2171
30. Hauz Khas 65 7448 6257
31 " 66 9800 8848
32. Fridabad 81 4800 4317
33, Cantt, 39 2700 2463
34. Rajouri Garden 50 5880 l 5568
3s. . 53 9800 9360
36, " 59 4900 4460
3. Janakpuri 5 2300 2209
38 Karolbagh 56 9900 . 8983
39, Karolbagh 57 9800 9153

40. " 58 8820 7738

Exchange of Radio, T.V. Programmes and
Films With United States

405. DR, VASANT KUMAR PANDIT:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that it is
proposed to step up exchange of radio, T.V,
programmes and films with the United States
(Patriot dated 27,5.84) ;

‘(b) the details of assistance assured by
the United States to India to step up exchange

to radio, T.V. shows and films in India and -

the United States ; and

(c) the extent to which the view points
of both the sides have been mutually under-
stood and agreed upon ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI H. K. L. BHAGAT): (a) to (c) A Joint
Committee on Films and Broadcasting is
functioning under the aegis of the Indo-US
Sub-Commission on Education and Culture.
The Joint Committee has been meeting
periodically to explore the ways and means
by which inter-change of programmes, ideas,
etc. could be furthered in the fields of Tele-
vision, Radio, Films, etc. .

Under the terms of these bodies, TV
programmes have been exchanged and AIR
has also been sending programmes for the
Radio organisations in America. Exchange of
personnel also takes place. A workshop for
the Radio producers of the two countries
was held and a similar workshop reparding



2719 Written Answers

16mm films was also held to discuss new
formats and techniques in Radio & T.V.
productions, Exposition of Indian films in
U.S A, has been held.

Ffforts towards continued cooperation
in these areas are continuing.

Areas to be Covered by Trivandrum and
Cochin T.V. Transmitters

406 PROF. PJ, KURIEN: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) the areas which will be covered by
Trivandrum and Cochin Television Trans-
mitters, Taluga-wise ; and

(b) the total percentage of area in
Kerala covered by TV by the end of 19857

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI HK.L. BHAGAT) : (a) The districts
of Trivandrum, Quilon, Ernakulam, Trichur,
Iddukki, Kottayam and Allepey are expected
to be fully covered by the High Power TV
Transmitters at Trivandrum and Cochin.
Parts of Palghat and Malapuram would also
receive TV service from these traosmitters,
Taluga-wise coverage would be determined on *
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the basis of actual field survey, after the
transmitters are commissioned

(b) 7122% of the area of Kerala is
expected to get the TV coverage by the end
of 1985. .

Hydel Projects Under Cohstruction and Those
Pending Clearance in Kerala

407. PROF. PJ. KURIEN : Will the
Minister of ENERGY be pleased to state

(a) the Hydro-Electric Projects under
coastruction in Kerala ;

(b) the amount so far spent on each ;

(c) the expected time of completion of
cach ;

(d) the details of the proposed Hydro-
Electric Projects in Kerala pending clearance
from Central Government ; and

(¢) Government's reaction to each of
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) to (c) Details

. of Seveh Hydro-electric schemes under execu-

tion in Kerala are given in Statement-I,

(d) and (e) Details of Twelve Hydro-
clectric schemes received from Kerala

_authorities are given in Statement-II,

Statement-]

Projects Under

Construction

Sl Name of the Projects Amount spent Expected
No. under construction. up to 3/84 date of
(Rs, in Lakhs) completion.
1. Idamalayar 70.74 1985-86
2, Idukki Hydro-electric .
Project stage-II 19.53 1986-87
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Muvathupuzha
Valley Hydro-
electric Project.
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1 2 3 4
3 Idukki Hydro-electric .
Project Stage-111 10 68 1985-86
4. Sabarigiri .
augmentation 5.46 1985-86
5. Kakkad Hydro-electric
. Project 8.95 1987-88
6, Kallada Hydre-electric
Project 0,54 1987-88
7, Lower Periyar
Hydro-electric
Project 2.39 : 1989:90
Statement-II
Projects Pending for Clearance
sl - Name of the Capacity Present Status
N. scheme (MW)
1 2 3 4
1, Puyankutty 750 The project report of Puyankutty project
Hydro- Stage-l1 (2x120MW) has been cleared
electric by the Central Electricity Authority
Project. subject 1o the clearancc of the project
— by the Department on Environment
from environmental angle. Clearance of
the Department ,of Environment is still
awaited, on receipt of which the scheme
would be recommended to the Planning
Commission for inclusion in the State -
Plan. ) . '
2, Power generation 25 Project has been cleared by the Central
scheme under Electricity Authority and Department
Malampuzha of -Environment and recommended to
Irrigation the Planning Commission for inclusion
Project in the State Plan. Approval of the
Planning Commission is awaited.
Power generation 6

—do—
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1 2 3 4 v
4, Madupatty 2

Hydro-electric —do—
Project
5. Power 25 Project Report is under examination of
generation Central Electricity Authority. Comments
scheme under on hydrology sent to the Project author-
Chimoni Dam ties in March, 1984, Replies to these
Project, comments are awaited. The scheme would
be considered after its techno;economic:
feasibility is established.
6. Chalakudy 200 The Project report has been examined
in Central Electricity  Authority|
Ceatral Water Commission and comments
on hydrology, civil design and cost esti-
mates sent to the Project Authorities and
replies to these are awaited. The scheme
would he considered by CEA, after its
techno-economic feasibility is established,
7. Mananthawady 240 The project report has been examined in
Multipurpose the Central Electricity Authority/Central
scheme. Water Commission and comments forwar-
ded to the project authorities. As the
project jnvolves westward divergion of
waters of Mananthawady river, a tributary
of Kabini (Cauvery basin) for irrigation_
and power generation, the inter-state
aspect of this project would need to be
vesolved. Also, being a multipurpose
project the scheme would have to be
cleared first by the Technical Advisory
Committee of the Planning Commission.
Thereafter, power portion would be consi-
dered by the Central Electricity Authority.
8, Pallivasal 240 Project report is under examination in CEA
Replacement and CWC. Comments on electrical aspect;
Scheme construction machinery and civil desig-»
aspects forwarded to the State authorities
and replies to these are awaited. The scheme
would be considered for clearance after its
techno-economic feasibility is established.
9, Kuriarkutty 95 The project report has been examined in

Karapara

Central Electricity Authority * who have
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———— —

10. Kuttiyadi
augmentation
scheme

11, Pendiar 70

Punnapuzha
Tail Race

12, Peppra 3
Small
- Hydro-electric '
Project. ’

forwarded comments on civil design, hydro-
logy and electrical estimates, However, the
project has not been found acceptable by
Department of Environment,

The project report has been examined.
Replies to further comments on cost
estimates awaited from project authorties.
The project involves westward diversion of
water of Karamenthodu river, a tributary
of Kabini in Cauvery basin to augment the
power generation at the existing Kuttiyadi
Power House. The Schemc would be consi-
dered for techno-economic clearance after
the inter-State issues are resolved.

Project report has been examined. This
scheme has been proposed as in tail-race
development of the Pandiar Punnapuzha
Project formulated by Tamil Nadu autho-
rities. The Pandiar Punnapuzha tail race
scheme of Kerala can be considered only
after the decision on the implementation
of Tamil Nadu Scheme is taken and the
inter-State aspects are settled.

Project 1eport is under  examination
in Central Electricity Authority and
comments on Planning aspects sent in
June, 1984. Replies to these are awaited,

Waiting List for Telephone Connections in
Kerala

) 408. PROF, P.J. KURIEN : Will the
Minister of COMMUNICATIONS be pleased
to state :

”(a) the total number of applicants on
waiting list for telephone connections in
Kerala, Division-wise ;

(b) special effort, if any, made to
Provide connections to all them ; and

(C)_ the expected time by which
connections will be given to all of them ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL): (a) The total
applicants on the waiting list division-wise in
Kerala Telecom, Circle on 1.6.1984 is given
below :—

Sl. No, Division Waiting list,
1. Trivandrum Telegraph 1782

2. Quilon Telegraph 2148

3. Tiruvalla Telegraph 1657

4. Allappey Telegraph 514

5. Kottayam Telegraph 3499
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6, Kottayam Phones 1426
1. Thodupuzha Telegraph 1396
8. Ernakulam Telegraph 2148
9. Trichur Phones 2545
10. Trichur Telegraph 2955
11, Palghat Telegraph 1579
12 Calicut Telegraph 3983
13. Cannanore Telegraph 5217
14, Kasaragod Telegraph 2850
15, Trivandrum Telephone
Distt, p 4959
16, Ernakulam » Distt, 5300
17.  Calicut " » 1857
. ) G. Total : 42 875

.
-

(b) The existing telephone exchanges
are being expanded and new ones are being
opened depending upon . availability of
equipment and funds,

(c) The present v, aiting list is expected
to be cleared progressively during 7th Plan
period.

Tampering of S.T.D. Meters by Telephone
Exchange Employees

409, SHRI PROF. P.J. KURIEN :
Will the Minister of COMMUNICAT-
IONS be pleased to state :

(a) ths number of employees apprehen-
ded, who were indulging in tampering with
S' T. D, meters, etc. since January 1, 1984 ;

(b) whether any vigilance measures
have bcen initated, to apprehend employees
who are thus inclined to indulge in S.T.D,
meter tampering activities ; and
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(c) the details of such pre-emptive
vigilance measures taken by his Ministrys;
since January 1, 1984 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V. N. GADGIL) : (a) Nil.

(b) Yes, Sir.

(c) (i) Surprise visits/inspection by
Vigilance  Staff meter room|MDF etc,

(ii) Forthightly individual meter readings
are recorded and any unusual variation in thows
calling pattern is reviewed

(iii) Meter roms kept locked under the
charge of a J.E. and entry to meter room is
restricted.

(iv) All mueters are sealed.
.

(v) Random chacks on subscribers tele-
phone melers.

(vi) keeping special watch on the funct-
ioning of meters of subscribers dealing it
speculative business or who run transport
and allied business.

———

Show Cause Notice Issued to M/s Burroughs
Welicome

410. SHRI BANWARI LAL: Will
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) the basis on which a show cause
notice has been issued to M|s Burroughs
Wellcome for effecting substantial expansion

(b) the compamy's response so far;
and :

(c) the penalties proppsed to b
imposed under the Industries (D.R,) Act 1
case the company's response is found unsalis-
faciory ?
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THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHR] VASANT SATHE)
(a) Mjs Burroughs Wellcome has b=en
issued a prima facie show cause notice
for contravening the provisions of Section
13 (1) (d) of the Industries (Development &
Regulation) Act, 1951.

(b) The company has submitted a
representation in reply to the show cause
notice and has also been given a hearing in
the Ministry on 19th July, 1984, The company
has been askcd to submit fusther information
in support of the arguments put forth by
the company representatives in ihe hearing,

() Section 24 of the' Industries
(Development & Regulation) Act provides
the penalties for contraventions of the
provisions of the IDR Act.

Re-Endorsement of Production Capacity of
Drugs Companies for Export Obligation

411, SHRI1 BANWAR! LAL : Will
the Minister of CHEMICAL AND FERTI-
LIZERS be pleased to state :

., (a) the names of companies which
have been given u higher production capacity
with an export obligation under the Capacity
Re-endorsement Scheme of 1982 and 1983 ;

(b) whether the increased capacity
endorsement will be nullified in case the
companies refuse or cannot meet the export
otligation ;

(c) the reasons for seeking export
obligation when indigenous demand for
bulk drugs/formulations so endorsed far
exceeds the amount of production ; and

(d) whether the expbrt obligation
ceases for thoss FERA Companies which
become non-FERA in future ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) The following companies
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have been granted re-endorsement of capacities
with export obligations under April 1982
Scheme ;

1. Mls May'& Baker India Ltd.

2. Mijs Roche Products Ltd.

3. M/s Cyanamid India Ltd.

4, M/s Merck Sharp and Dhome Ltd.

5. M/s Hoechst Pharmaceuticals Ltd.

6. M|s Boots Co. (India) Ltd,

7. M/s Sandoz India Ltd.

8. M/s Wyeth Labs, Ltd,

No company has been allowed the
benefit of re-endorsement of capacity with

export obligation under the April 1983
Policy.
(b) Condition relating to export

obligation is part of the industrial apprqval
/licence and npon-implementation thereof
would be treated as a violation of the
condition, '

(c) Export obligation on FERA|MRTP
companies are imposed as per the Stipulation
No. 2 of this Ministry’s Press Note dated
17th October, 1981 keeping in view the
indigenous availability and the capability of
the concerned companies.

(d) No, Sir.
Improved minig methods in Talcher Coal-fields

412, SHRI NITYANANDA MISRA :
Will the Minister of ENERGY be pleased to
state,

(a) whether Government of Orissa
had requested his Ministry to introduce
improved mining methods in Talcher Coal-
fields ;

(b) if so, the steps taken by Govern-
ment in this regard ; and

©

the details thereof ?
'
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THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH): (a) No specific request to
introduce improved mining methods has been
received from the Government of Orissa,

(b) and (c) Does not arise,

Setting up of Radio Stations at Balangir,
Orissa

413. SHRI NITYANANDA MISRA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have a
proposal to set up a radio station at Balangir
in the State of Orissa ; and

(b) if so, the expected time of imple-
menting the above proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI GHULAM
NABI AZAD) (a) There is no proposal
to set up a radio station at Balangir during
VIith Plan, ’

(b) Does not arise,

Light Oil of High Quality Tapped in Gandhar
Area, Gujarat

414, SHRI RP. GAEKWAD : Will
the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that light oil
of high quality has been tapped from four
promising sites in Gandhar area in Waghra
Taluka of Broach district in Gujarat ;

(b) whether the exploitation of such
promising sites is likely to be delayed on
account of non-availability of rigs ;
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(c) the estimated quantity of light oil
likely to be explored from this promising
area at Gandhar ; and

(d) the steps proposed to be taken to
review schedules for deployment of rigs and
drilling operations with a view to expediting
regular exploitation of these promising sites ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANK AR MISHRA) : (a) Oil was struck
in a well drilled at Gandhar.

(b) No. Sir. The ONGC has already
drawn up a detailed programme of explora-
tion of this structure, Drilling of another
well is going to commence within this year.

(¢) The quantity of oil that could be
produced from the structure wiil depend upon
the results of further exploration.

(d) Does not arise in view of reply to
part (b) above.

World Bank Loan to Expand Thennal Capacity
in Western States '

415, , SHRI R.P, GAEKWAD : Will
the Minister of ENERGY be pleased 1o
state :

(a) whether Government's attention
has been drawn to a newspaper report that
the World Bank has approved dollor 1354
million loan for a project to expand thermal
capacity and reduce power shortage in India’s
Western States of Gujarat, Maharashtra and
Madhya Pradesh ;

(b) if so, the amount of loan earmarked
for a project to expand thermal capacity of
Gujarat out of the total amount of dollar
135.4 million loan ; and

N
(c) whether any new Unit is proposed
to be set up in Gujarat out of this World
Bank loan to reduce power shortage ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a)to (c) World
Bank has approved a loan of U.S, 1354
million for a project in Maharashtra which
on implementation will augment the availa-
bility of power in the Bombay metropolitan
area, No amount from this loan has been
earmarked for projects in Gujarat or Madhya
Pradesh. '

Portable solar Power Plant for Pumping water
and Generating Electricity

416, DR, VASANT
PANDIT : Will the Minister of ENERGY
be plased to state :

(a) whether the Indian and the Soviet
Scientists have jointly developed a portable
Solar Power Plant for pumping water and
generating energy at the Physics-Technical
Institute of the Uzbeak Academy of Sciences,
Tashkent ;

(b) if so, the details thereof and the
price of the commercial portable set when
manufactured ;

(c) whcther Indo-Soviet joint ventures
are planning any manufacturing project of
these protable Solar Power Plants in India ;
and

(d) if so, full details thereof ? -

THE MINISTER OF ENERGY
(SHRI P, SHIV SHANKAR) : (a) A
Research and Development programme has
been undertaken in cooperation with USSR
scientists to develop 500 watt solar power
Unit to operate water pumps and charge
storage batteries. This R&D programmc is
in progress,

(b) to (d) Can be considered only after
the R&D work is completed.

C Omplaint Regarding Supply of Sub-Standard
Coal by Thermal Units
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KUMAR

Written Answers 294

417. SHRIMATI VIDYA CHENNU-
PATI : Will the Minister of ENERGY- be
pleased to state :

(a) whether Government have received
complaints from the thermal power units
about the sub-standard coal supplied by Coal
India Ltd ; and

(b) if so, the action taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMHD KHAN) : (a) and (b)
Complaints have been received from time to
time regarding supply of oversize and poor
quality coal to thermal power stations. The
matter has been taken up with the coal
Companies and other authorities concerned.
They also monitor the complaints and take
follow-up action. The remedial measures
taken include the setting up of quality control

organisations in Coal Companies, expediting

installation of coal handling plants, and a
statutory body. namely, Coal Controller
has been constituted to sample and grade
coal. Further, it has been decided that joint
sampling of coal will be carried out at the
power stations' end,

Broadcast of News in Tribal Languages

418. SHRI MANMOHAN TUDU :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have taken
steps to give due importance to the tribal
languages and therefor broadcasting facilities
have been provided ;

(b) if so, the names of the Radio

Stations in the country broadcasting the news
in tribal langueges ;

(c) the names of the tribal languages
in which broadcasting of news and other
programmes have been arranged ;



29§ Written Answers JULY 24, 1984 Written Answers 296

(d) whether Cuttack Radio Station in- 2, Tezu Digaru
Orissa has been broadcasting news in Santali Mishmi
languages ; Khampti

(¢) if not, the reasons therefor ; and 3. Indore Bagri

(f) the steps taken or proposed to be 4. Port Blair Nicobari
taken to broadcast news in Santali languages
through all the Radio Stations in Orissa and s, J‘ai&aon Bhilori
other stations as this languaga is widely
fpoken by tribals in Orissa and its neighbour- 6. Ranchi Oraon
ing States ? .

Mundari
Ho

THE DEPUTY MINISTER IN THE Kharia
MINISTRY OF INFORMATION AND ’ Santhali
BROADCASTING (SHRI GHULAM NABI
AZAD): a) Yes, Sir, N 7. Aizwal Mara

, P-aih_te

(b) Al India Radio, Agartala, Aiza- Hmar
wal, Calcutta, Calicut, Dibrugarh, Gauhati,

Imphal, Jammu, Kohima, Leb and Shillong 8, Sambalpur Kisar
broadcast news in tribal languages, Muanda
Oraon

(c) Information has been given in the Kharia

attached statement. Binjhal
. Kolha'

(d) No, Sir. Kandha

(€) All India Radio Calcutta which has 9. Gauhati Rabha
a 100 KW MW Trans and mitter is already Lalung
broadcasting a news Bulletin daily. Deori

Gari

() in Santhalitions from 1810-1815 Khasi
hours. These transmissions cover the Santali Jaintia
speaking belt in Orissa, Therefore, there is - Mizo
no proposal now for commencing news
bulletins in Santali from the AIR Stations in 10. Simla Kinauri
Orissa. Lehauli

N Spitian
Statement Pangwali
List of All India Radio Stations Broadcasting 11. Imphal Vaiphoi
programmes in tribal dialects : Maring
! Anal
v Kachn-Naga
Sl. Name of the Tribal Dialect Aou
No, Station Kom
Aimol
Mizo
1. Ambikapur Oraon Gangte
Gondi Maram

Sadri " Simio
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12,

=13

14,

15,

17.

18.

Writien Answers

Tawang

Passighat

Udaipur

Kurseang

Bhagalpur

Jagdalpur

Gangtok

Silchar

Chiru
Chathe
Lam-kang
Mayon
Konsang
Koireng

Sherdukpan
Khawa
Bhangri
Mizi
Khampa
Adi
Apatani
Knampti
Tagin
Bodo
Naga
P-amakopa
Khasi
Garo
Shinpho
Padam
Mizo
Digaru
Mishmi
Idu-Mishmi
Lapcha
Monpa
Kuki

Adi
Vagri

Bhutanese
Sikkimese
Lepcha

Santhali

Halbi
Gondi

Sikkimese (Bhutia)
Lapcha
L.imboo

Dimasa
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List of All India Radio Stations Broadcasting
News in Trikal Languages

SI.

No.,

Name of the
‘Station

Tribal Dialect

Agartala

Aizwal

Calcutta

Calicut

Dibrugarh

Gauhati

Imphal

Jammu

Kohima

Tripuri (Kok-borok)

Mizo

Santhali

Mabhi

Wanchi

Addi

Nishi
Apatani
Tangsa
Noote

Tagin
Khampti
Idumishini
Mijumishime

Bodo
Kabri

Hmar
Paite
Kabai
Thadou
Mao
Thangkhul

Gojri

Sangtan
Yinchunger
Konyak
Phom
Chang
Zelaing
Kuki
Rengma
Sema

Lotha
Chakhesang
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Ao
Angami
10. Leh Mizo
11, Shillong Garo
Kbasi
Jaintia
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Guidelines for Rural Electrification Programme

419, SHRI MANMOHAN TUDU:
Will the Minister of ENERGY be pleased to
state :

(a) whether his Ministry has sent
guidelines to the Rural Electrification Cor-
poration to increase the rural electrification
programme in different States ;

(b) if so, the number of Villages in
different districts of Orissa ' brought under
rural electrification programme during the
Sixth Five Year Plan period so far; and

(c) how many additional Villagesin
Mayurbhanj District are expected to be
clectrified by the end of the Sixth Plans ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a) Rural ele-
ctrification Schemes are being formulated
‘and implemented by the State and Union
TerritoriesState  electricity Boards (SEBs)
in their respective areas under the state
plans supplemented by financial assistance
from the Rural Electrification Corporation
(REC) and financial institutions. The »es-
ponsibility for formulation and implemen-
tation of RE Schemes is primarily that of
‘the State Electricity Boards. The REC
mainly finances the Schemes sponsored by
the SEBs and also assists them in formu-
lating and implementing the same. In view
of the importance of Rural Electrification
programme , high priority is being accorded
to their implementation. The revised 20—
Point Programme covers the electrification
of all Villages as speedily as possible.
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(b) During the Five Year Plan (from .
1—4—1980 o 31--5—1984) 5310 villages
have been eclectrified in different districts
of Orrissa State,

(c) During 1984-85, (the Last Year of the
Sixth Plan), 286 Villages arc expected to be
dectrified in the Mayurbeang District by the
Orissa State Electricity Board.

.

Achievement In Telecommunications Sector
During 1984-85

420. SHRT MANMOHAN TUDU :
Will the Minister of COMMUNICATIONS =
be pleased to State :

(a) whether the achievements in the
telecommunications sector in the Sixth plan
are likely to fall short of targets;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken in
1984-85 10 achieve the target?

THE MINISTER OF STATE IN THE ,
MINISTRY OF COMMUNICATIONS
(SHR1 V. N. GADGIL): Yes, Sir

(b) The Shortfall in achievements com-
pared to targets is mainly due to:

(i) Inadequacy of indigenous maou-
facturing capacity of telecommuni-
cations equipment,

(ii) prolonged Strike in the lTl during
1980-81.

(iiiy Delay in imports mostly due to
efforts for developing indigenous
Sources.

(c) 1984.85 being the last year of the
6th plan, efforts will be made to commission
the maximum pumber of projects by concen-
trating on procurement of critical items of
supplies so that the short-fall in the targets
could be kept to the minimum;
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Mounting coal stocks at Pithead and export
thereof

421. SHRI MANMOHAN TUDU :
Will the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that stocks of
coal have been mounting at different
pitheads ;

(b) whether Coal_ India Ltd. proposes
10 go in for export of coal therefrom ; and

(c) if so, the steps taken in the
matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) to (c) During the period
April-September of the year, the coal stocks
normally decrease due to drawal from pit
head stocks ; but during October-March, the
stocks increase when the production in the
mines picks up. Closing stock of coal at
pit heads in Coal India Ltd. mines as on
30,6.84 was 21 36 million tonnes,

Coal India Lid. is already exporting coal
to traditional buyers viz. Bangladesh, Nepal
and Bhatan, Besides this in view of adequate
availability and inadequate domestic’demand.
it has been dacided to offer for export upto
5 lakh tonnes per year of special low volatile
<oal of Bharat Coking Coal Ltd, and upto
3 lakh tonnes per year of coal from Talcher
Coalfield of Central Coalfields Ltd.

Expenditure Incurred on Security Guards at
the Residences of Big Executives

422. SHRI DIGAMBER SINGH :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to refer to
the reply given to Unstarred Question No,
1411 on 6th March, 1984 and state :

(a) whether his Ministry has. gone into
the question of legality of expenditure incurr-
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ed by the Large Industrial Houses in provid-
ing security guards and other retinue of
servants at the residences of their executives
and unlimited expenditure on entertainment
in the garb of com,any's business being
borne by the shareholders ; if 80, the conclu-
sions thereof and if not, the reasons therefor
and justification and legality for debiting the
expenditure on this account to the Company
concerned ; and

(b) whether his Ministry will lay on
the Table of the House the requisite infor-
mation asked for in respect of the following
Industrial Houses (i) Birlas ; (ii) J.K.
Singhanias and (iii) Modis ?

A

THE MINISTER OF LAW, JUSTICE
AND COMPANY  AFFAIRS (SHRI
JAGANNATH KAUSHAL) : (a) As
stated earlier in reply to the Parliament
Question No, 1411, the remuneration_ includ-
ing perks of Managing Directors, Whole-
time Directors and Managers of Public
Limned companies and their subsidiarics
is regulated by the Department under the
provisions of the Companies Act, 1956 and
the guidelines issued by the Government from
time to tme. Expenditure on entertainment
and security guards at the housss of
managerial prosonnel, as above, are not
included as perks under the existing guidelines,
The expenses on security guards etc. at the
residences of their execultives and on entert
inment incurred in furtherance of the business
of the Company are neither prehibited nor
regulated under the Companies Act, 1956.
In the circumsthnces the question of this
Ministry going into the legality thereof does
not arise.

(b) No such information is available
and considering the effort involved it is not
feasible to ascertain the required information
as the number of companies under these
industrial houses is very large However, if
the Honourable member wants information
about any specific company, the same can be
ascertained and furnished.

Supply of tape recorded speeches of Prime
Minister and the photos of flag hoisting at
‘ Red Fort, Delhi
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423, SHR1I DIGAMBAR SINGH :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether any taped record of the
speeches made on the Independence Day at
the Red Fort, Delhi, by the Prime Minister
and the photos of hoisting of National Flag
is maintained by his Ministry or any other
agency ;

(b) if so, whetherit is open to any
private agency preparing a video film for
public exhibition to include these speeches
and exhibit photas of flag hoisting function
therein without Government'’s prior permission
or in case permission is required, which is
the authority competent to grant this ;

(c) which is the authority to be
approached for the supply of tape recorded
speech of the Prime Minister and the photos

of flag hoisting ; and .
»

(d) whether any charges are leviable
for this : and if so, what ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI HK.L. BHAGAT): (a) Yes Sir,
so far as Ministry of Information and
Broadcasting is concerned A.L.R. keeps the
tape records of speeches and Photo Division
and Films Division kvep the phologrnphs]
Newsreels of the coverage of the Prime
Minister’s address to the Nation on Indepen-
dence Day.

(b) A.LR, allows dubbing of the
specches for bonafide purposes of education
and research, free of cost. Commercial use
of the speeches is, however, subject to the
clearance from the copyright angle.

(c) and (d) Films Division supplies
stock shots containing both picture and should
on payment at the rates as detailed in
statement-1 ’
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Photo Division supplies Photographs on
payment at the rates as detailed in State-
ment-II.

Statement-I

India: Abroad

A. Picture Portion B-W Col B-W Col

35 MM

Rs. 80j-to Rs. 100/-to
Rs, 130]- Rs. 160/-
Rs. 100]-to Rs. 130/-to
Rs. 160j-  Rs, 190

For use in Decu-
mentary Films
For use in
Feature Films

B. Stock Shots of
Music Effects :

For use in Docu-
mentary Films

Rs. 60/- Rs. 70-

For use Feature R ¢ 70- Rs. 80/-

Films

ln case of supply of stock shots in 16mm
the same rate will be calculated for the
corresponding  length of Film of that
GUAGE. i.e, rates for 16mm length will be
two and half times of 35 mm rates.)

Statement-II

Rates for the Supply of Photographs of
Photo Diyision Under *Pricing Scheme’

1. Black and White

Price Each (RS)
Size of Prints
7.5%10 cms. (3' x4 1.50
10x 15 cms. (4’ xX6") 3,00
15%20 cms. (6" x8 ) 5.00
25%30 cms, (10" x12°) 10,00
30x37.5 cms, (12'°x 15" 15,00

40% 50 cms. (16" x20°') 30,00
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50 % 60 cms. (20" x24™) 40.00
50 % 7S cms. (20" x 30™) 50.00
75% 100 cms_ (30™ x40™) 90.00
100 x 150 cms. (40™x 60") 160.00
150 x 200 cms, (60" x 80") 300.00
200 x 300 cms, (80" x120™) 60(.100

Amount Given to State of Orissa for Electri-
fication of Scheduled Caste Bastis

424. SHRI K, PRADHANI : Will
the Minister of ENERGY be pleased to
state

(a) the amount of loan made available
by the Rural Electrication Corporation to the
Orissa State during the current year for
electrification of tribal arcas and Scheduled
Caste Bastis in that State ; and

(b) the number of villages in Tribal
areas in the State which are expected to be
clectrificd and whose house-hold constructions
in the electrified villages will be provided ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
"MOHAMMAD KHAN) (a) : An outlay of Rs.
14.08 crores has been approved by the Palann-
ing Commission for the Rural Electrification
Programme in the station of Orissa during
1984.85. No separate allocation for electri-

fication of tribal villages and Harijan Bastis '

is made by the planning Commission, How-
ever, the Rural Electrification Corporation
(REC) on its part, makes available a minimum
of 15% of the approved plan outlay for RE
schemes for Tribal areas in each State, In
regard to the olectrification of Harijan
Bestis the REC (besides sanctioning special
category of Harijan Bastis scheme) stipulated
. condition, while saloctioning other area
s Schemes that the conmisened State Electricity
Board would undertake to electrify all
Harijan Bastis adjoining the villages covered
under sanctioned RE schemes. The Govern-
ment of Orissa have intimated that no loan
has 40 far beop drawn by them from the
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REC during the current financial year for
electrification of Tribal areas and Harijaps
Bastis,

(b) As per the information received
from the Government of Orissa, 415 villages
in the Tribal areas of the state are expected
to be electrified during 1984-85. The household
connections in the electrified villages would
depend on the response of consumers.

Processing of the Data Collected During
Seismic Survey Operations Carried on in
Orissa

425, SHRI K. PRADHANI : Wil
the Minister of ENERGY be pleased to
state :

(a) the progress made so far in proces-
sing of the data collected during the seismic
survey. operations-both Onshore and Of-
shorecarried on in Orissa ; and

(b) the locations, if any, found for
undertaking drilling operations ?

THE MINISTER OF STATE IN THE
DEPARTMET OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) and (b) 3178
line kilometres of geological survey had been
done in Orissa Offshore, The data so collect-
ed had been processed and two wells were
drilled. The data was again reprocessed and
reinterpreted and a programme of durilling
six wells was drawn up. Three wells have
been drilled and fourth is under drilling.
There has been no indications of hydrocarbons
so for.

In the North East Coast (Orissa
Offshore), 4451 line kilometres of geological
survey has been completed. Part of the
data is under processing and arrangements
are in hand to process the balance. No drilling
locations have so far been identified.

In the Orissa Onshore area 3814 line
kilometres of geological survey has been
completed and the data has been processed.
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4 drilling locations have been identified out
of which two are proposed to be drilled in
1934-85,

New Capacities Approved in 1983 and 1984
for various Petro-Chemical Items

426, SHRI K, PRADHANI .: Will
the Minister of ENERGY be pleased to
state the additional and new capacities
approved in 1983 and 1984 (uptil 30.6 1984)
for various petro-chemical items-both in the
private and public sectors-and letters of
intent/licences issued and the progress made
g0 far in the implementation of letters of
intent issued during 1983 ?

TAE MINISER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) Additional and new
capacities approved for the manufacture of
major petro chemical items in 1983 and
1984 (uptil 30.6.84) through i-sue of letters of
intent are as follows :

" JULY 24, 1984

S. No, Item Capacity approved
(tonnes|year)
1. Xylenes 46,000
2. Polypropylene
Copolymer 25,000
3. Phthalic Aohydride 13,200
4. Polyols 18,000
5. Oxo-Alcohols 15,000
6. Methyl Ethyl 15,000
Ketone
7, Propylene Oxide/
Glycol 12,000
8. Polybutene 5,000
9, Dimethyl
Terephthalate 10,000
10, Mono Ethylene
Glycol 24,000
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11. Linear Alkyl

Benzene 13,500
12. Acrylic Fibre 12,000
13. Nylon Filament

Yamn . 75,800
14, Nylon Industrial

Yarn/Tyre Cord 6,000

The letters of intent issued in 1983 are
at varying stages of implementation.

Linking of Canning With Calcutta by S.T.D.

427. SHRI SANAT KUMAR
MANDAL : Will the Minister of COMMU-
NICATIONS be pleased to state ;

(a) the progress made so for in the
linking of Canning, Headquarters of Sunder-
bans in West Bengal on STD with Calcutta
and other important cities in the State ;

(b) whether the work on this project
bad been at a stand still during the last year ;
and ,

(c) what other action is being taken
improve the Telegraph, Telephone andew
Postal Communications in the Sunderbans
Area during the current year, which has got .
a great potential for tourism ? '

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Provison of
STD from Canning Town can be considered
only after the existing telephone exchange at
Canning, Headquarter of Sunderbans is replac-
ed by an automatic exchange of appropriate
type. The present exchange at Canning i
expected to be replaced by an appropriate
type of automatic exchange in the 7th 5 year
plan and STD is possible thereafter,

(b) Does not arise,

(¢) (i) Telegraph Communication :
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The telegraph communication needs of
the Sunderbans area are served by the exist-
ing 22 combined offices. 4 more combined
offices are proposed to be opened during this
financial year,

(ii) Telephone Communication :

It is proposed to set up a 200 line small
automatic exchange and 20 line telex exchange
in free Trade Zone areca at FALTA in
Sunderbans on the requisition of Develop-
ment Commissioner of FALTA Export
Processing Zone, Calcutta, 200 line manual
exchange at Diamond Harbour has been
programmed for replacement by an automatic
exchange.

(iii) Postal Communication :

10 Branch Post Offices are proposed to
be opened in the Sunderbans Area during
the current finannial year,

" Exploration and Drilling of oil in West Bengal

428. SHRI SANAT KUMAR
MANDAL : Will the Minister of ENERGY
be pleased to state the progress made so far
in the exploration and drilling of oil in the
Port Canning area in West Bengal and other
offshore places in its proximity ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : Area around Port
Canning has been scanned thoroughly by
seismic surveys and a well is under drilling at
Bodra. which has reached the depth of 4172
metres, Off Sundarban coast, two sites have
been indentified for drilling.

News-Item Captioned ¢'Stamp of an
“Exceliency”

429, SHRI SANAT KUMAR
MANDAL ; Will the Minister of COMM-
UNICATIONS be pleased to state :
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(a) whether his attention has been
drawn to the news-item captioned *,Stamp of
an ‘Excellency™ appearing in the ‘Hindustan
Times’, New Delhi dated 22 June, 1984 ;

(b) If so, the facts of the case and the
outcome of the investigation, if any, made
into this sordid affair which took the postal
authorities for a ride ; and

(c) the preventive measures proposed to
be taken for such misuse and hood-winking
of postal authorities in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL): (a) to (c) Yes, Sir.
According to section 3 of the Emblem and
Names (Prevention of improper use) Act,
1950 the person has committed an offence
which is punishable under section 5 of the
Act, The cover has been obtained and sent to
the Postmaster-General, U.P, Circle, Lucknow
for launching prosecution against the indi-
vidual. All such letters have to be taxed as
per rules and these instructions have been
reiterated.

Rehabilitation of Oustees of Upper Kolab
Power Projcct

430. SHRI GIRIDHAR GOMANGO : .
Will the Minister of ENERGY be pleased to
state :

(a) the number of villages, families, S.T,
and S C. persons shifted by Government of
Orissa sofar for the construction of Upper
Kolab Power Project and to be shifted as the
reservoir of the project is going to submerge
more areas this year ;

(b) whether Government have prepared
a master-plan for rehabilitation of displaced
persons and measures taken on this Iieﬁe H

-

(c) if so, the details thereof ;
(d) if not, the reasons thereof ;

(¢) whether'it is a fact that the displaced
persons are being provided house sites in
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Kotpad Tehsil and not in Koriput Tehsil ;
and

(f) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a) to (f) The
information is being collected and will be laid
on the Table of the House.

Flooding of Nudkburkee Colliery of Bharat
Coking Coal Limited

.

431. SHRI AK. ROY! Will the
Minister of ENERGY be pleased to state :

(a) details of the recent flooding of
Nudkhurkee Colliery in Area 1 of Bharat
Coking Coal Limited (June-July, 1984) ;

(b) the reasons for flooding ;
(c) the loss due such flooding ;

(d) whether anybody has been held
responsible for that ; and

(¢) if so, the steps taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINI-
STRY OF ENERGY (SHRI DALBIR
SINGH) : (8). Bharat Coking Coal ktd.
have reported that there¢ has been no floodibg
of Nudkhurkee Colliery in Area I during
June-July, 1984,

(b) to (¢) Does not arise.

agrét. Wneart wte famd ¥ & il
# arwfas ¥tem

432. =it gfg Wz qw1: F@ToHw
o 77 ¥aTe ) w97 FO f e

JULY 24, 1984

Written Answers 312

(%) war 33% fawm &1 fawic
2500 #t a1 afaw TAgerr a¥y ggrer
Wrear 3k frod &Y & ota} & =rd-
afas e Far & fag av 1971 7
JAMUAT FY AT AFA “F T9@ 9
1981 FY JATUAT ¥ AIAIT AAX FT §;
L 184

(®) ofz gt, @ 7 ardafas FEw
#q % aa1 fag Frgsw ? -

sz dwra § v N (s Ao
oo nrgfae) @ (¥) it g0 ¥ wE-
wfas e o & FeqneAr £ Aty
F ¥ faq faqrm qgar & & 1981 &)
TArAT & ytwel, wghagl N ¥ goAew
g,aﬁqz%itirwrarﬁwqr‘al

(®) foer qgrdt e fogy & &
ntal £ aswy 2500 a1 I “fww g,
agt gradl ggadfa Q9T & I qF wd
g0 & gEafrs TWT 9T I
weqifea fog e, awd s ar-a@E
a1 faefra araw Iueed F

12,00 hrs,

st atom avm (fgwr) o srsae
g, AT FTH AFT FRA@ AT W0
FIrRF &

weow wate - 2fed

ot gt Tt ¢ Fse o, AT
qE g

weaw waven : §x g §
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oft wfter At AT FAT gA-
&7 o A2 1+ W AN F7 qAr7 qrar §

A a7 g A

wert wivea : & gar § oo £
arq®r Afza it 2@ 31 AT HW 97
¥ A AN feear 3@ & garfesw @ A

a7 1T qg7 I5AT WA §

ot At AVt gE AR W
RLitacy wizr &

T QAT ATT AT €A qF F
81 37 39 9% feewwT % aiar @ A 37
™ nEarid dtwa At faar o &
7% At 05 79T 7 @41 qr, Afer gy A
TG R

A At wrw : gAR Ay wwwn
#a gy ?

'owm A oy N ® ow s
1 ¥ 17 gar §

T it wge (mERAE) ;oW
mqmmnfuaﬁtn

/f ’}fuf Eaadils ( J{Jﬂ' Y A:-"/J/"
| - gihY

. O qitag : e arew, & wgr

l;‘_% & fomar zrgw o i, & qare

T aweara w1 gararT gwd FwAT

Y
(zueara)

TSR AR : AT TARY AGY Ay §

W FT wwar § ? a09 qgy A A A

R ?
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st vaite =gy : OF A gfad
Eeld] el

wraw wivea : % g7 faar ) §r 9%
fwe w1 faar § 4 A=-AawFT faar
i fed am e a A § o

oY <oy W : A9 A9 7T TET)
.J:f'z‘:"&l,.;ru/t‘::.ﬂf/;
wern wien &Y ®d w1 AL, A

Wagt Iy g
1 am not supposed to discuss it bere.

ft awwarr s (veAr) ¢ MR
fairza fear a1 fe &0 AN T&QT T
awi Fifag | g Aadiz & FAC FAT

wigd &1

MR. SPEAKER : There are to many
other means available.

(Interruptions)

@TuR WAAQ : AT AT ATEY, aaT
{Tma

ot Tty Wz : TEt @ Afad awET
AT N ATAT

SN2 Y N T

O WAy [JEF ATG gt 49
L

HY Teite wge : W9 gX q @
afdg

-@L’g{.‘[{gﬂwf‘gy
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Wmaw wAw : ¥ Tg Tam @
ITAVTEFAT TG § | ATT ITER AAT G T
R E? wx ok s @ aenr a@
P EAY Femh AT A

st Toite waye : A0 T g Sy
WEHaEdaaga s ax
dawr fegr &3, o At g4 ¥ @Y @
sEET A T

(_ﬁ..;l'/;..g“b"algd/j : )r'ﬁg-"//é;
- el P
- é—-gJJ‘:.’(féaéjh;l

wEa RAYTW ¢ GH AT 1T AT

R

s Tt W e éwrﬂ {1 aIga g,
aror g qar § ? ¥ wew 97 gu §,
Ik wraEr &1 &1 forw TE &)

YT Sl omtan i

¥l o). Jrlon B2 L0
.(_U“f/ ds

werw w@vay ;AW ofQ, § @
FEIT

s TfT ez : AT R{EZ 9T q¢
feerwa ﬁ @ tl & T 1 &
T qT e FAr Wy § )

%’)U—’c;// A 1
A-bly/u-fc)' &-‘-6/6).; lJ):l.:’('

\‘W:; ‘th Voim
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MR. SPEAKER : 1 am not allowing
you. .

(Interruptions)

MR. SPEAKER : [ Jon't allow, _

PROF. K.K. TEWARY (Buxar) : Sir, 1
have given a Privilege notice under rule 222
against the leaders of the Opposition who
have issusd a statement it has come out in
today's dailies of Delhi—criticising the
Speaker. This is a very serious reflection on
the Chair and it constitutes gross breach of
privilege of the House and also contempt of
the House. Therefore, I request you to admit
this motion, First you condemn this kind of a
behaviour and then allow a debate on this,

PROF, MADHU DANDAVATE
(Rajapur) : We have very carefully drafted it.

qeq WYY ; Ig AV AR & WA
A EWAGF AR qar g fs
T FT W@ | 4T TEIT Qar frar g @
& 2@ qar\ wNFT FT FIT AA-HTIA
AN, AA-IAA A FEAFT 1 F @
IMF A A §, AF fgma g @ A
§9 & frar @, & ) g7 7Y 9T o
g e & Proa} & aur gan g, 9a% garfas
T g |

PROF, K. K.TEWARY : This is the
question of the House. I seck your observa-

tion on this kind of a behaviour, You must
give your ruling on this.

e Wt ¥ g e

PROF. K. K. TEWARY : Otherwist,
somebody or the other would come out witl
a statement cvery day casting upemons oo,
the Chair, What did you decide in

- matter ?

-

MR. SPEAKER : [ will look into th¥*
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DR. KRUPASINDHU BHOI
(Sambal pur) : I have given you the infor-
mation for your sympathetic consideration
and for discussion with the Ministry, Lakhs
of Video casettes have been smuggled in,
freely into India thus denigrating the prestige
of India and disrupting the unity of the
country.

MR. SPEAKER : ‘It is not the forum
for discussion of this thing and that thing,
Not allowed.

SHRI RATANSINH RAJDA (Bombay
South) * We are very much eagar to discuss
Kashmir.

MR. SPEAKER : We will see. We will
cross the bridge when it comes. I have given
you my word of honour That is all, Why
do you take my time ? I have given you an
understanding. Even yesterday I gave you
the understanding. | never go back on my
words or my decision, That is all.

SHRI RATANSINH RAJDA : Govern-
ment should give an inkling. When will it be
taken up ?

MR. SPEAKER : I do not know.
DR. SUBRAMANIAM SWAMY

(Bombay North East) : Goveroment should
make a statement on the developments in Sri

Lanka. We seem to have forgotten it! Do

you want another riot before we remember
it again?

MR. SPEAKER : We will see.
sft vt ot < (faafoe) & @2

& 77 & faawar q@% ¢F a@ w9 &
frda war g g

WeqN WAYAY : W1 gAT ! Ak g
# & g HT awar g |

oft awwmre Y T @ oawr &
forat s waer & o% fedl ¥ deww
g'...ll‘
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weq WAy At ;v AT !

ot T TRy ¢ aEdt B afaws
2 & ag g@ &7 YWEAT ATIFHT
#ﬁf{qz da ®w@id 1 3g W wifew
TEATTHT gooe-”

qeqw AN AT Y7 { 1@ 4%
sifagar | ggt s A A@ A @
asdt | & angwr A0 forr &, w7 g
FHILE T

ot e T o ag fraw
qamr § fe @ fase # oF qara @@ Y
AT Fifgg | F e ¥ @ X g, ATT A
w7 9 QT & 471 3HY 9gA F ;AL & o
nEz f e T A B FAE R EN
E‘fu-...

geaw wATy a1 R kv qg g
A& QT FTGAT | FI R AT JIHFT
Franadwa fax 4 gg w1 s52 A §)
HAT ag g9A 71§ F1 ar 9@ I fawwq
AgY & 1 Tga afgar qrq w2 @ UE A
¥

1 thank him for this and I think the House
will also thank him for this.

4 ¥ a9 ez & @ _AET AT
g &T fear F®T )

(camam)
HON. MEMBERS : No, no,

(Interruptions)

ot TeEw ey ¥ qwwd € o
THTEE AAME &Y ¢ |

AR WAlGW : ¥T AT W AW
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AT FT Q@ § | F AQE! 17 ¥ (O ARE
AT E | BT A FE J@ATE

(vaawra)

wew wEEw  q Al q1T A4T ATIHY
T | F9 § A9 I FAR Fgor gew
H)

ot gt gure A (fehia) ¢
JERO AFE AN fagw w@r & f&
ﬁm"r ﬁto.aol

weas wgieg : fEad afag )

st gdvw g g g AT
THo do do THo & TIW ¥T ST q]eAT
AT & IAF T=T WA QT

mqg‘m:amfaaﬂfrﬁrql
ot glm Tz WAnaAn : 7A FfAA
v fear )
weaq WENAW At H I@ q AT
(saam)

oft g g dinar . fAAd Fw
AT Y IAFY SART IHT AM F faqr

weqw WA © @ 197 | RAvwT ve-
fae &< faar §3 4

SHRI R. P. YADAV (Madhepura) :
Smuggling of arms by......

WU AF1IT : qE 4| @ § |

I have so many things under consideration.
I have 80 call attention motions, I have to
decide them.
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DR, KRUPASINDHU BHOI : Sir,
1 seek yaur pratection..,,,.

MR. SPEAKER ; What wrong has been
done ta you ?

DR. KRUPASINDU BY0I1; Lakhs of
video cassettes have been smuggled......

MR, SPEAKER : You give it to me,
I will look into it, If it is within my power,
I will do something.

(Interruptions)

SHRI HARIKESH BAHADUR
(Gorakhpur) : Sir, Harijans have been burnt,
Government is net doing anything tu protect
them_ It is a very serious matter......

wean q3vaa : &Y dw faar @

2t T famrm qEAm (FAAGR) -
yerer oY, FF A W1 A FEHIT BT IS
ISAT 4T, EEAHE WwA faar qr Ifeq
IFF AN W FT famn

MR, SPEAKER : I bave given you an
assurance, and what I say I stick to.

&9 § Fgr 97 AT F A e

AR ¥ A F qa@ A G fagr g

feemma g

N awATe @aeT g (deye) ¢
Forg t, IAX q3W F I IS §
arq gat sl # ot yofas weasarEl
Fatesfafer A T @&

MR, SPEAKER : It is a State subject.

SHRI KAMAL NATH (Chhindwara) :
Sir, when a Member is elected, there is an
announcement in the House. When a Mem-
ber passes away, there is an announcement in
the House. When a Member resigns, there is
an announcement in the House. But when a
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Member defects and changes his Party, there
is no announcement, Please inform the House,
"Sir, since the time we that last met, what
changes have come in the composition of the
Opposition Parties and who are the Members
who have defected. This is very important
for all of us to know because in the changed
situation we must know how to deal with
them, You must make an announcement
about this also, Sir,

weaw AW ;. AT AR
FH & & A O 5wy § af
IqFT TATI|AE AL} faam |

SHRI BRAJAMOHAN MOHANTY
(Puri) : The Paradeep Port in Orissa is at a
stand still. 1he depth is so low that ships

are not able to enter. I have given a Calling
Attention Notice on this......

wom Afm : 3% g, & @ ATy
Tqd Fg¥ A AT A @

That is before me,

= wmar f«é_ (afegm?) : sremar o,
¥ ff ox gRAFET FWA A1a® q7q faAr
2

*

MR, SPEAKER : Not allowed. Why
do you want to take the time of the House
unnecessarily on this ? No question, Not
allowed,

oft wrqre fag < {T A9 & aAnw
g9 a1z & faar #3 ) ggw gq faar
]

MR. SPEAKER : I have already given

my judgment,

o} waw fag : oTT AaAdE o7y 2
W I g

WO WEIAW : ATTY WG FEAT
T gt gA & W7 ogw ot sanr
ufogdt & £17 v €
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o fma v www (%) : aAsay
o, &g I & 6 A F AT@ET AZT AN
‘Tg q-"r--u--

MR. SPEAKER : Not allowed, It is
going to be discussed today,

Fra @ feegm a1 @1 & 1 a9 W gww
SraT T g § )

(saraiw)

»ft wezew warg aat (A0T0) @ AsAW
wgieg, fawid 1 fw g e F
afeafaa fFar 11 § o 6 g9 TWEY
A%l # fawrel FAqwa f1e fRg 1w § )
THEY FY7 AT ?

MR, SPEAKER : Not allowed. This
is not our subject, It is a State subject, Not
allowed. You are irrelevant,

st wea Azmw wlear (I99) ¢
yege o, sggiag aifs & aafeet o=
AT ®T 9EA1T 9 W' g 138 T
femT FT q1T § 1

OO AR : ag W AT A R
Fagar

#ft 7w TEw N (A7) ;A o,
# wifan 2w fear § fasst & avaw
# " (swaeT)

MR, SPEAKER : You have given it...,.,
It is all right. It is under my consideration.

1 will consider it. There is no need of any
explanation...... Please sit down.

st qAt TW e ¢ A S, AT
agi ax weiwfa sfe ¥ 4, St FaE,
afeaice
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TOR A AR A ¥ 99
a1 §, S ar w9 feaT @ 1 I w7
aumETQ Y wifge o

He should also understand it. I will ask
them......1 will take action.

¥ qwe @Y w1 &g, & IR q@AT AT )

AU A A9 TS §, 5
qz a19¥ Qfag )

RN WNTW : TR A A g,
g FfTr |

PROF. SAIFUDDIN SOZ (Baramulla) :

I have raised two issues... 1 am not raising
any controversy, One is the unconsiitutional

dismissal of Farooq Abdhullah Government,..

(Interruption)**

MR. SPEAKER ; Not allowed......
(Interruptions)

MR SPEAKER : Please understand, I
have given you my word, Please sit down.

Shri Pranab Kumar Mukherjee.
12.17. hrs.

PAFERS LAID ON THE TABLE

Repor: of the Eight Finance Commission
together with an explanatory memorandum

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : I beg to lay on
the Table a copy of the Report (Hindi and
English versions) of the Eighth Finance
Commission together with an explanatory
memorandum showing the action taken

" thereon, under article 281 of the Constitution.
[Placed in Libarary See, No, LT—8400,84]

NOTIFICATIONS UNDER COMPANIES
ACT, 1956

JULY 24, 1984
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL): I beg to lay on the
Table—

(1) A copy each of the following
Notifications (Hindi and English versions)
under sub-section (3) of section 642 of the
Companies Act, 1956 :—

(i) The Cost Accounting Records
(Bulk Drugs) (Amendment) Rules,
1984 publ:shed in Notification No.
G S.R. 505 in Gazette of India
dated the 26th May, 1984,

(ii) The Cost Accounting Records
(Steel Tubes and Pipes) Rules,
1984 published in Notification No.
LT—8401/84)

(Placed in Libarary See No, LT—
8401(84)

(2) A copy of Notification No G.S R,
217 (Hindi and English versions) published in
Gazette of India daied the 3rd March, 1984
declaring ‘Messrs Grama Nala Saswatha
Nidhi Limited’ to be a ‘Nidhi' under section
620A (1) of the Companies Act, 1956 together
with a corrigendum to the Hindi version of
the Notification published in Notification No.
G SR, 615 in Gazette of India dated the 23rd
June, 1984 under sub-section (3) of section
620A of the said act. (Placed in  Library See
No. LT—8402/84)

-
Statements showing the action taken by
Government on  various  Assuranc:s,
Premises and underiakings given by the
Ministers during various sessions of Lok
Sabha

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF PAR-
LIAMENARY AFFAIRS (SHRI HKL.
BHAGAT) : I bzg to lay on the Table the

0y

**Not recorded.
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following statements (Hindi and English
versions) showing the action taken by the
Government on varions assurances, promises
and under-takings given by the Ministers
during the various sessions of Lok Sabha :—

(1) Statement No, XXVIII—) Sixth Lok
Seventh Session, 1979 )  Sabha
(Placed in Library See )

No. LT—8403/84) )

(2) Statement No. XIX—~ )
Sixth Session, 1981 )
Placed in Library. See )
No. LT—8404/84) )

(3) Statement No, ; XVIii—)
Eighth Session 1982 )
(Placed in Library See )
No. LT-8405/84) )

(4) Statement No. XIHI—
Nioth Session, 1982
(Placed in Library, See
No. LT—8406/ 84)

N O - -

(5) Statement No. XI1—
Tenth Session,, 1982
(Placed in Library, See
No, LT—8407/84)

(6) Statement No, X— Seventh
Eleventh Session 1983 ) Lok SabYa
(Placed in Library. See )

No. 8408|84) )

(7) Statement No, VI— )
Tweleth Session 983 )
(Placed in Library, See )
No. LT—8409/84) )

(8) Statement No.IV— )
Thirteenth Session 1983 )
(Placed in Library, See )
No. LT—8410[84) )

(9) Statement No. IlII— )
Fourteenth Session, )
1984 (Placed in Library. )
Sece No. 8411/84) )
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(Interruptions) !

' MR. SPEAKER : I have told Mr: Soz, I
have given my promise time and again...
Pleasd do not shout.

(Interruptions)

SHRI K. P, UNNIKRISHNAN
(Bad1gara), You should know how to behave

MR. SPEAKER : I know how to behave
Don't shout at me. I know my job. I have
repeated threc times thatI have given my
promise. 1 am going to do it,

[ 4

SHRI V.N. GADGIL.

Notifications under Indian Telegraph Act,
1885

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N, GADGIL) : I beg to lay on the
Table a copy each of the following Notifica-
tion (Hindi and English versions) under sub-
section (5) of section 7 of the Indian
Telegraph Act, 1885 :— _

(1) The Indian Telegraph (Third
Amendment) Rules, 1984 published
in Notification No. G S.R. 386 (E)
in Gazettee of India dated the 22nd
May, 1984.

(2) The Indian Telegraph (Fourth
Amendment) Rules, 1984
published in Notification No,
G.SR. 38 (E) in Gazettee of
India dated the 22nd May, 1984,
(Placed in Library See No. LT—
8412/84)

MR, SPEAKER : I have got some
patience, 1 am one man and if 50 members
are going to do like this
No, please.

SHRI ARIF MOHAMMADD KHAN.
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Indian Electricity (Amendment) Rules,
1983

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1 ARIF
MOHAMMAD KHAN): I beg to lay on
the Table a copy of the Indian Electricity
(Amendment) Rules, 1983 (Hindi and English
versions) published in Notification No.
G SR 29 in Gazette of India dated the 14th
January, 1984 under sub section (3) of section
38 of the Indian Electricity Act, 1910 together
with an explanatory statement, (placed in
Library See No, LT—38413/84)

Notifications under Coal Mines Provident
Fund and Miscellaneous Provistons
Act, 1948

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : I beg to lay on the Table a copy
each of the following Notifications (Hindi
and English versions) under section 7A of
the Coal Mines Provident Fund and Mis-
cellaneous Provisions Act, 1948 :—

(1) The Coal Mines Provident Fund
(Amendment) Scheme, 1984
published in Notification No.
G.S.R. 567 in Gazette of India
dated the 9th June, 1984.

(2) The Andhra Pradesh Coal Mines
Provident Fund (Amendment)
Scheme, 1984 published in Noti-
fication No. G.S.R, 568 in Gazette
of India dated the 9 th June, 1984.
(Placed in Library See No. LT—
8414/84)

(3) The Coal Mines Provident Fund
(Amendment) Scheme, 1984 publis-
hed in Notification No. G.S.R.
569 in Gazette of India dated the
9th June, 1984. (Placed in Library
See No. LT—8414,84)

(Interruptions)
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MR SPEAKER : 1 have repeated 10

times, My word was given, 1 am going to do

it. Still the hon Member is shouting.

SHRI JANARDHANA POOJARY

Report of Comprroller and Auditor
General of India for 198283 Union
Governmen: (Railways), Appropriations
Accounts, Railways for 1982-83 Part-1
Review and Partsll-Review, Block
Accounts (including Capital Statements
Comprising the Loan Accounts), Balance
Sheets and Profit and Loss Accounts,
Railways for 1982-83 and Notifications
regarding Introduction of National
Deposit Scheme

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): I beg to lay
on the Table—

(I) A copy of the Report (Hindi and
English .versions) of the comp-
troller and Auditor General of
India for the year 1982-83 Union
Government  (Railways), under
article 151 (1) of the Constitution.
(Placed in Library See No, LT—
841584)

(2) A copy of the Appropriation
Accounts, Railways, for the year
1982.83, Part-I.Review (Hindi and
English versions)

(3) A copy of the Appropriation
Accounts, Railways, for the year
1982.83-Part-11-Detailed Appro-
priation Accounts (Hindi and
English  versions)  (Placed in
Library See No, LT—8416/84)

(4) A copy of the Block Accounts
(including  Capital  Statements
comprising the Loan Accounts),
Balance Sheets and Paofit and
Loss Accounts, Railways forthe
year 1982-83 (Hindi and English
versions), (Placed in Library See
No, LT—8417/84)
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(5) A statement (Hindi and English

versions) on the results of the

market loans floated n June and
July, 1984, together with a copy of
Notification published in Gazette
of India dated the 15th June, 1984
regarding introduction of National
Deposit Scheme, (Placed in Library
See No, LT—8418/84)

’

12.16 hrs

ASSENT TO BILLS

SECRETARY-GENERAL : Sir, 1 lay
on the Table the following ecleven Bills passed
by the House of Parliament during the last
Session and assented to since a report was
last made to the House on the 21st April,
1984 :—

(1) The Appropriation (No. 3) Bill,
1984,

(2) The Goverﬂment of Union Terri-
tories (Amendment) Bill, 1984.

(3) The Oilfields (Regulation and
Development) Amendment Bill,
1984, .

(4) The Finance Bill, 1984.

(5) The Workmen's Compensation
(Amendment)eBill, 1984,

(6) The Punjab Commercial Crops
*  Cess (Amendment) Bill, 1984,

() The Union Duties of Excise
(Distribution) Amendment Bill,
1984.

-~

(8) The Union Duties of Excise
(Electricity) Distribution (Amend-
ment) Bill, 1984,

(%) The Additional Duties of Excise
(Goods of Special Importance)
Amendment) Bill, 1984.
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(10) The Monopolies and Restrictive
Trade Practices (Amendment) Bill,
1984,

(11) The Vishva-Bharati (Amendment)
Bill, 1984, )

(ii) Sir, I also lay on the Table copies, duly
authenticated by the Secretary-General of
Rajya Sabha, of the following sixteen Bills
passed by the Houses of Parliament during
the last session and assented to since a report
was last made to the House on the 2lst
April, 1984 :—

(1) The National Security (Amendment)
Bill, 1984,

(@) The Payment of QGratuity
(Amendment) Bill, 1984,

(3) The Payment of Gratuity (Second
Ameddment) Bill, 1984.

(4) The Estate Duty (Distribution)
Amendment Bill| 1984,

(5) The Mogul Line Limited (Acquisi-
tion of Shares) Bill, 1984.

(6) The Essential Commodities
(Amendment) Bill, 1984.

(7) The Public Premises (Eviction of
Unauthorised Occupants) Amend-
ment Bill, 1984,

(8) The Punjab State Legislature
(Delegation of Powers) Bill 1984.

(9) The Delhi Rent Control (Amend-
ment) Bill, 1984,

(10) The Delhi Development (Amend-
ment) Bill, 1984.

(11) The Punjab Municipal (New Delhi
Amendment) Bill, 1984,
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(12) The Export (Quality Control and
Inspection) Amendment Bill, 1984.

(13) The Merchant Shipping (Amend-
ment) Bill, 1984,

(14) The Delhi Municipal Corporation
(Amendment) Bill 1984,

(15) The Aluminium Corporation of
India Limited (Acquisition and
Transfer of Aluminium Underta-
kings) Bill, 1984,

(16) The Banking Service Commission
Bill, 1984,

*** (sagam™)

weaW WY : AT AFq, faAr-aog
A« &, O IFFT | A

st g g o (Rebha) ;- fEw
TaF ¥ AFY § —d5 FrAY, “wE-w

woaw aNag ; 8 fEAY 1 A FEr
g—"weam” | :

I never said ‘shut up’. I never say like this...
It is wrong. It is absolutely wrong, [ have
pever said it to anybody,

(Interruptions)

Y g g qnar: HAE, &
HITH] ZF AT ¥ fEqIF TIR-MFE FI@AT
& ’

12.19 hrs,

(Shri Harish Kumar Gangwar then left
the House)
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BUSINESS ADVISORY COMMITTEE
Sixty-third Report

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTRY OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS  (SHRI
H. K. L. BHAGAT) : I beg to move :

“That this House do agree with the
Sixty-third Report of the Business
Advisory Committee presented to the
House on the 23rd July, 1984,"

(Interruptions)

MR. SPEAKER : I never said ‘shut up’
I only said ‘Sit down'.

N g fagrt ey (7 feeell) -
Herer A, AT &5z HT AfAw, A9 w0
qr—frz-erg7 | aTawedt Y W ¢ e
AT 7l g—‘we-aq”, AfF fegre A

. g—vfaz-Ergq"” |

MR. SPEAKER : Look here. Gentle—
men, I will beg to 10 times apology if I have
said *Shut up’. I never said ‘shut up’, I only
said ‘Sit down'......I only said that I have
said ten times till to-day to Mr. Rajda, Mr.
Jagpal Singh and to everybody that I am
going to discuss it, Still he is going on
shouting at me..,...I am going to name him.

oo (FOTE). ..

wea qAAT : ANA Y, A A
AT A | AT A | @ AT JT FA

oft gdm gwre g (Ana) -
A FA1Er A % AT farArs A6 AIK
g wAT Argar | (v
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mwi}ﬁ:mﬁ qar ag 4,
AT T HFT QYA

*** (srerera)

MR. SPEAKER : Both of you may
move your amendments.

(Dr. Subramanium Swamy)

DR. SUBRAMANIAM SWAMY
(Bombay North-East) : | beg to move :

“That in the motion, add at the end :
“'subject to modification that the time
recommended for the Resolution seek-
ing disapproval of the Terrorist Affected
Areas (Special Courts) Ordinance, 1984
and the Terrorist Affected Areas (Spe-
cial Courts) Bill, 1984 be increased fiom
3 hours to 6 hours.” (1)

MR. SPEAKER : Shri Gangwar,

} PROF, MADHU DANDAVATE
- (Raijapur) : He has not walked out. He is
walking in.

MR. SPEAKER : Let him move his
- amendment,

SHRI HARISH KUMAR GANGWAR :

1 beg to move :

“That in the motion, add at the end :
“subject to modification that the time
recommended for :—

{i) The Dowry Prohibition (Amend-
ment) Bill, 1984 be increased from
2[1-2 hours to 6 hours ; and

(i) The National Security (Second
Amendment) Bill, 1984 (to replace
Ordinance) be increascd from 2
hours to 4 hours.” (2)
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DR. SUBRAMANIAM SWAMY : 1
request that whenever you say ‘Sit down’
you say that slowly,

MR. SPEAKER : I am also a human
being. You do not realise that; you sym-
pathise with me. 1 bave said it ten times or
twenty times that we are being pressed for
the time. 1 am one of you, That you do
not appreciate,

DR. SUBRAMANIAM SWAMY : Sir,
I have only one point to make. 1 wanted
the number of hours for the Terrorist
Affected Arcas (Special Courts) Ordinance
and the Terrorist Affected Areas (Special
Courts) Bill be increased from 3 hours to
6 hours because the whole concept of juris-
prudence has been changed in this Bill. In
democracy, we believe that unless an inno-
cent person proves that he is not guilty,
according to this Bill, he is partically assumed
to be guilty, practically it works out to this,
When we discuss this Bill it will come out
that he is assumed to be guilty unless he
proves his innocence,

So, Sir, these three hours are totally
insufficient, Since abridgment of funda-
mental rights is going to take place, I would
like that the time for this be increased to six
hours. '

st gt gm- gaaT : Hewy AgeT,
Tradt grfgfawd swvede faa & w3 3
agA gwr =amr § TSI FTH A
M g r@ragsI A AR W
Aonfarsarg aE o & o W@
qR @%7 & vy T o qifge Af; w7
asq, safay & gafed qumar g f5
zq¥% yfys § afas guy fear s, foaqd
g AT qE€T Y AT ¥ 9T AT /X |

gy ag faw agg fet ¥ O
Arar §, AL ¥ T4 9T FIG @G F}Y
2, fFT St T s oY g, SaF
feam & at ag ot ot cawmEl &
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( st gdw gmT AT )

T g ¥ W o AR JAE gwE A
wifed, fad fF oF SOF F1T a7 3 )
¥ fau sfaw quy & sraasar §

st gzwr fagrdt ada) : sremw A,
Fq faQdt gw I faowe gEardd
e N §2F # Jufeaa A ¥, safag
afz @g A gEra F EAFTF @ w@
g fod ®) for & fawds qearsed
m ﬁ i.sr iu-...

wram wgaw : 7w QAT KN, AR &
Fa0 5% @1 /)

st wze gt aroda : fF @wm
F1 fagicor ar & g1 S )

weqey wAew @ 1T A @ A

PROF, MADHU DANDAVATE: |
had given a formal amendment to this effect.
[ do not know what has happened to that.
Bverything is guillotined here.

MR. SPEAKER : That cannot be done
It is done with your cooperation. That
does not matter., There is no problem on
that score.

PROF, MADHU DANDAVATE :
After Marine Antoniette, this is the greatest
guillotine.

MR. SPEAKER : When you cooperate,
there is no problem.

S} g0 FAIT AL : AT AT,
T SH T & Fwew fewaifedy anferw &t
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araet g fast sweR TR T @ &)
O & A F S & faw few few 0
T[T & IUTT GIHTT §T @ §, d@mifas
aaal & an a7 frat I v FT AW
TT Y @ §—¥0 W faaw s@ & g
T T FT AW FE FE G gHAT )
& srow A9 sT A1 6 wwd fag e
o FTaWT FT fegr oy qw @G
Fawer §, wafae & sfus awg 7€ s
qrEaT § | ‘

SHRI H.K.L. BHAGAT : This is not
the time for me to go into the merits.

I do not agree with the hon. Member
Dr. Subramaniam Swamy so far as his
argument is concerned. 1 do pot also agree
with the other hon. Member, Shri Harish
Kumar Gangwar, But, as far as the extension
of time is concerned, as you yourself said,
I shall bring this to the notice of the Business
Advisory Committee. As the Chair itself
has said it. As the debate proceeds, then,
this matter can bz looked into,

MR, SPEAKER : I shall now put
amendment No. 1 moved by Dr. Subramaniam
Swamy and amendment No, 2 moved by
Shri Harish Kumar Gangwar together to ~
the vote of the House.

Amendments Nos. | and 2 were put and
- negatived.

MR. SPEAKER : The question is :

“That this House do agree with th¢ -
Sixty-third Report of the Busines®:
Advisory Committee presented to (he
House on the 23rd July, 1984.”

The motion was adopted
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-

12.25 hrs,

ESTATE DUTY (AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIS. M.
KRISHNA) : Sir. on behalf of Shri Pranab
Kumar Mukherjee I beg for leave to introduce
a Bill further to amend the Estate Duty Act,
1953.

MR, SPEAKER : The question is :

“That leave be granted to introduce a
Bill further to amend the Estate Duty
Act, 1953

The motion was adopted.

SHRI S M. KRISHNA : Sir. 1
introducc** the Bill.

12.26 hrs,

MATTERS UNDER RULE 377

(1) Need to Constituie a Commitiee of
arctitectural expents to save Taj
Mahal from Pollution and damage.

ft o gare fag (fRdqaEm) .
TG AeATg qd HEM dmifaw qgHe™
feqr &Y gAra gawmwrAr qar Rfae
THifrafen & qF g a1 fe & aarq mar
& % e & arqwee & gy qrag qur
a7 gt 9T o g qur g fedre
A & 7Y o1 feqa gaidasi ¥ fawad
AT qQ° § A 9Z90, AGT AT T
TN 955 qz3, frqq gaF aled g eawy
1 Atz QAT ATANGT F g A AW Ay

_—

afear & qgga a8 & 4% ufawes
THARAT ATAT FT HEAEFAT § \ 36
graey # agq a7 79 & arfarfe &
9T FIAAE A9 W@ § | ATAT &Y T®
g7 qIFT A HAT A T fgar §, Afew
quraea fawmm & A& aYf Aw Sa
g FI AT R &

A AW § awg AT § f*
AITAGEH &1 AJIHT AT F ST TEA,
gt @ § g9y 91 g F AT
F & FA G F@ § fau g
aaifas FTw 21y | afg zg¥ #1 M9
FrEr adt v Ar qIT F GeEL@ A @A
g @, iy @iar A $1€ awEd Ag
g AR A Aifgefe fam & o
gifeeeeT gaifAafar & fadest &1 o&F
43 afsq FT A YU F A@A FT
&4 FUA X aga F3 1

(ii) Demand for Gwalior Region to be
included in National Capital Region.

SHRI MADHAVRAO SCINDIA
(Guna) : Sir, the Government is introducing
a bill during the current session of Parlia-
ment for setting up thc National Capital
Region Board which would include the repre-
sentatives of Delhi, Haryana, Rajasthan and
Uttar Pradesh, It may be recalled that Mr,
Bhishma Narain Singh, the former Union
Minister of Works and Housing had given an
assurance that Madya Pradesh would be
included in the NCR Board after it was set
up,

The Gwalior region of Madhya Piadesh
possesses the necessary infrastructure for
inclusion in the NCR. It is quite near Dethi

*Published in Gyazette of India Extra-
ordinary. Part-1l, Section 2, dated
24.7,1984,

**Introduced with the recommendation
of the President.
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and easily accessible by road, rail and air,
There is plenty of government land and other
open spaces in its immediate vicinity for
constructing buildings for Government offices
and houses for its employees, With the
complection of its water supply augmentation
project. enough drinking water would be
available for a population much larger than
its present one. Itis a famous educational
centre possesing good facilities for instruction
up to the University stage in all branches of
learning, Hence 1 would urge upon the
Government to include M.P. in the NCR,

(iii) Enforcing the Proyisions of Renmt
Control Act.

SHRI KAMAL NATH (Chhindwara) :
A serious situation has arisen in the capital
because of the iremendous shortage of dwell-
ing units. This has largely been aggravated
by some public sector undertakings under the
Central Government. It is a well know fact
that of the 180 odd public sector undertakings
nearly a third are based in Dethi. The others
generally maintain elaborate offices in the
capiial. All of them have rented a large
number of flats and bunglows in the city for
their offices_employees’ residences and also as
guest houscs.

Thesc undeitakings refuse to move out
of the premises eve after the lease tenure
has expired and ofien involve the landlords,
many of whom are retired individuals, in
prolonged litigation, The main spirit behind
the Rent Control Act is to provide protection
to the weaker party in a tenancy dispute and °
not to sefve as an umbrella under which
even strong and resourceful public institutions
can take cover.

It is well-know that most of the private
houses in Delhi, as in everywhare else, are
built by individuals on their life’s savings,
A house is not simply a place of residence,
but an insurance against inflation, and old
age. The public undertakings have no right
to rob them of their lest savings,
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I would request the relevant Ministries,
through you, Sir, to ensure that public under-
takings strictly go by all terms of tentancy
agreement, This should be specially enforced
in the cases where landlords are ex-servicemen,
retired personnel and indiriduals with fixed
income. "

(fv) Demand for a Siill Stock Yard at
Jabalpur.

off angane aviod (AFAYT) : arsqw
wEIEd, | JAA HAT W@ GIFTF 7
fei® 10 fevaT, 1982 % FT@T ¥
fasit 41 f§ qgaqz & (veamdw) &
T A1E G T A9 (R aqrfe
a1 s'tear) & 9w aifcs & 1% §)
ag W arefwa foar w1 ar fs @1F 71
2T 397 "rcfem &1 ot wywm fear amg

T 9FI7 &Y 4qifdt s g fEan
fafmz & ax 1 qarf, 1983 & qfaa
frar mar & Aeaqe # @7 wE a©
|ran 1 eqigfa A gra s ag g

2797, 1984 & TTF FTET T
aufdY ard  éfear sasear & qeqw A
RN T HIF  FAG AAGT A
afea frar fr < fs a0 &7 8 sfaag
QU HIAAT : QF AT T QAT q9r
ufds gfez @ ag &9 w@w WE @@w
A QA, W FAT HT JIA A fas
FEIzAde  qI@ FY DIAT #HFE A
T

sfaaTg oF gAIT T @ #7 |qIT F -
FHTT QHET 74T § 1 G AE§ qana
faeq qur sgreYoT & di e qarl
¥ 14 fo qqd qar @ra 7 arfgs @@
A AT A+t aafas gt
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a: ST HFN N F awg g e 94
w1 e s w78 gu Jawge & fag
&9 w@F ;T #NF far gy

(v) Additional Central funds for relief
and rehabilitations of flood affecied
people of West-Bengal.

SHRI KRISHNA CHANDRA
HALDER (Durgapur) -: This year in the
months of June and July there was extensive
flood in all districts of West Bengal, namely,
Burdwan, Birbhum, Bankura, Hoogly, Midna-
pur, Howrah, 24 Parganas, Murshidabad,
' Maldnh, Nadia and West Dinajpur and many
people died in this severe flood. Estimated
loss of West Bengal will be to the tune of
100 crores. Due to excessive rain all the
rivers of West Bengal caused damage to the
crop and thousands and thousands of dwelling
houses were demolished, Even the drought
prone Thane, Sonamukhi and Patrasayar of
Bankura District was under 6 to 7 feet of
flood water, Due to this flood damage, it is
very difficult to recover in near future.

Under these circumstances, 1 urge upon
the Central Government to sanction adequate
funds for relief and rehabilitation for the
flood affected people of West Bengal I would

. tequest the concerned Minister to take speedy
action to save the people from the difficulties
due to natural calamities.

(vi) Banring Capitation fees in private
medical Collage of Maharashtra
and other States,

SHRIMATI PRAMILA DANDAVATE
(Bombay North-Central) : The resident
doctors, internees and medical students are
on strike in response to the call given by
Maharashtra Association of Resident Doctors
as a protest against the policy of State
Government allowing private medical colleges,
which would charge capitation fees to the
tune of Rs, 30 000,

In spite of disapproval expressed by
Central Ministers and ordinance promulgated
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by Karnataka State Governmemt banning
capitation fee, some State Governments are
encouraging private trusts and institutions to
open medical and engincering colleges by
accepting capitation fees, This is in gross
violation of the rules laid down by Central
Government and Medical Council of India.

Most of these institutions will be lacking
basic departments like pathology, pharmaco-
logy, Forensic medicine and requisite number
of hospital beds attached to them.

Capitation fee is a monstrous evil, It
i8 commercialising the noble profession and
will reduce higher education to the monopoly
of few rich with black money. With deterio-
ration in the stanadrd of education, poor
people will be deprived of whatever little
medical facilities are available to them at
present,

MARD has brought to the core a very
vital issue of capitation fee. Despite the
suffering caused by the strike to the patients,
public opinion is against this blatant com-
mercialisation, I would request the Govern-
ment to intervene in the matter and -ban
capitation fees,

(vii) Storage fucilities to store whear ar
Shehjahanpur and other parts of
U. P.

Y fadez weng (WIEERIYR) @ 5@ AW
qR W § AF T AT TGT AT | FHIT
I qeq AIATT ANAAT F F T GG
gafaE) @ Ag & «Q7 N af ) &aRy
&1 w41, fasifagi grar feam &1 aew
ag1 FIHETA Afawrfa) g qead F@
# fowad fradt o, faed &8 #d
a3 femmat &t I a qew A fea asn0
gy fwe ot 7fs ag FrFAr 2 QA & A
¥ ufus IeqET & 2@ go fram &
9T q§ AT FT YIAAT AT 94T i
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(ot rzw fagrdd arorddt)

W Ay fag a & Swx wiw @
TER T IR LA & AT &
wwent a4 g€ ¢ Al A g gy @
z® au] & WAy & w7 IR g qer § A
gt @ &) AT AEAQR ¥ SO
10,000 N & fes Ag’ ww F:27 7T 9
91 § dR it W T O A N g
fera var @ @ &1 1§ gara faa o
AT T gra a8 e @ @ g
FeETd afeFrd gF THE FAF I
W@ RE T IR g W F
e yrEfeq FT wgAT g, Afs || E
woTITw Ft sTaEqT 7Y gg-eax o faa
T AT W 7 @ G & F9EIT AT

(viii) Problems being faced by Indians,
particularly Malayalees’ working
in Gulf Countries

" *sSHRI VS. VIJAYARAGHAVAN
(Palghat) : The problems of non-resident
Indians in general have come up for dis-
cussion in the House a number of times,
But, the problems of Indians working in Gulf
countries have Dot been given adequate
atiention. The fact that a sizeable share of
the remittances from abroad is from the Culf
countries underscroes the need for addressing
ourselves to some of their pressing problems,
with a sense of urgency. The following are
some of their problems which reguirc imme-
diate attention of the Government of India.

(1) In most of the Gulf countries
majority of Indians are Malyalees whos
are engaged in skilled and unskilled work.
Since they do not know any other language
except Malayalam, they encounter many
problems with regard to their service, official
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communications etc. Therafore, it is necessary

to appoint consul who knows Malayalam in
each of the consulates in these countries.

(2) Another demand of the Indians in
the Gulf countries is that the duty free
allowance should be raised to at least Rs,
five thousand.

(3) Similarly, when they return to
India and waot to set up some industry in
this country, they should be given financial
assistance at cheaper rates of interest,

(4) Relaxation in-age should be granted
to those who lose job in Gulf countries and
want to join Government service in this
country.

(5) An immediate stop should be put
to the ncedlsss harassmer:t of innocent Gulf
passengers by customms officials at Bombay
and Trivandmm airports.

I would request the Government of
India to take immediate steps in this regard.

12.38 hrs,

DISCUSSION RE :
ON PUNJAB AGITATION

WHITE PAPER

THE MINISTER OF HOME AFFAIRS
(SHR1 P. V. NARASIMHA RAO): I beg
to move :

“That this House takes note of the
White Paper on the Punjab Agitation
laid on the Table of the House on 23rd
July, 1984 "

MR, SPEAKER : Molion moved :

“That this House takes note of the
White Paper on the Punjab Agitation

The original speech was delived in
Malayalam.
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laid on the Table of the House on 23rd
July, 1984”,

MR. SPEAKER : Prof. Ajit Kumar
Mehta, Dr Subramaniam Swamy and
Shri Indrajit Gupta have given notices
of a mondments to this motion, These
will be treated as moved subject to
their being admissible, Thess will also
be circulated to Members,

PROF. AJIT KUMAR MEHTA
(Samastipur) : [ beg to move :

That in the motion,

add at the end-

«and expresses its dissatisfaction over
the concealment of vital facts by the
Goverament regarding inept handling
of Punjab Situation.”

DR, SUBRAMANIAM SWAMY
(Bombay North East) : 1 beg to move :

That in the motion,

add at the end-

«sand rejects the White Paper as wholly
incomplete and lacking in authentic
documents.” (2)

SHRI1 INDRAJIT GUPTA (Basirhat) :
1 beg to move :

That in the motion,

add at the end-

“‘and regrets that it contains no mention
of-

(a) the origin of the Bhindranwala
phenomenon and how it rose to
prominence.

(b) the failure of the Government to
reach a- political solution of the
Akali demands during 1982-83 ;
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(c) the collapse and collusion of the
Punjab administration ;

(d) the identity of the foreign source
and powers supporting the slogan
of independent Khalistan ; and

(¢) the origin of the various sophisti-
cated weapons captured in the
Golden Temple complex.” (3)

oY sz fagr Ay (7 fewal) :

Fere AT, 1T IEA fF WA ¥ I
49 9f g1 1 ¥fF7 wdqd waf qa
97 A8 & 97 a% 7 qeT g F WA
THAAG ) 5@ QAT 97 X A qa dow)
F1 3cw@ g, @t fF gmd A ek
AR &9 ¥ Aqrat & v * g€ we,
3T FE faazor gt wrg 7gr &

wIN AfEm AT wrgde @
faa |

(sTwa)
ot wew fagrdt adat : sreg A

g & A4 P gwoar qer ¥ AT @ &

st givdmr agrge (MT@qR) : qedt
FY @A TAT § |

Y wew fagrt modaY : ag sedqu
waf 73Y &Y a4 | gF d5w 26 T A
gt 411 EfFF FEAH § F W @
Teq d5% g1 93T A A H wyoqEv
Frgreg ? o (smaEm)

DR. SUBRAMANIAM SWAMY :

Minutes of those meetings should be present-
ed to be house......(interruptions).



47 White Paper on Punj,

SHRI ATAL BIHARI VAJPAYEE :
Will you direct the Home Minister to lay on
the Table of the House minutes of those
secret meetings ? Why should the House be
kept in the dark ? It is an important matter
and should not be brushed aside like this.

SHRI HARIKESH BAHADUR : Why
should it be called a White Paper ? It
should not be called a White Paper if every-
thing has to be kept secret.

SHRI INDRAJIT GUPTA ; Since
these meetings were secret meetings, they
could have been omitted altogether, They
need not have been mentioned. When they
have been tabulated and listed in the White
Paper appendix, then we must be told, They
could have been left out altogether.

.

Nobody knows about them as secret
meetings.

SHRI CHANDRAIJIT YADAV
(Azamgarh) : Let the Minister tell us which
foreign forces are involved in it.

SHRI SATYSADHAN CHAKRABOTRY
(Calcutta South) : 1 want to make it abun-
dantly clear that no meaningful discussion is
possible until and unless all the facts are
made available to this House.

As other hon. Members have pointed
out, until and unless we know what happened
in the secret meetings, what were the offers
of the Government, and what was the stand
of the Akali leaders, it is very difficult for
us to know who is particularly responsible
for the failure of the talks and also what
were the circumstances that actually led to
the targic event which happened on June 6th.

About the White Paper itself, the
Government had made it known to the people
that they were going to come out with the
White Paper. Naturally, people expected that
it would give a complete picture of the
Punjab agitation or the Punjab happenings.
Government took its time to come out with
this White Paper. I do not know why there

JULY 24, 1984

Agitation (Dis) 48

was so much delay. There was a speculation
that there were some foreign countries warn-
ing thé¢ Government of India that if the latter .
cam: out with certain things, it would rupture
the relations between those countries and us.

It is for the Home M.nister to explain
~ why there was so much delay, and also why
there were so many omissions. We expected
a complete picture, but here we find a distort-
ed picture. What it reveals may be important
but what it does not reveal is more impor-
tant. And [ do not know why Government
is not willing to share knowledge with
Members of Parliament.

The White Paper very cleverly accuses
the Akali Dal for all the happenings in
Punjab. It also holds Akali Dal and its
leaders responsible for the circumstances
leading to the Army action, whichis known
as Operation Bluestar in the Golden Temple
precincis, The White Paper portrays
Government, as if Government has no res-
ponsibility, aimost as an innocent lamb Is
itso?

The White Paper also refuses to take the
people of India into considence, as to the
role of foreign powers, It says that there
are foreign hands active not only in Punjab,
but also in other areas of our country. And
these foreign powers are interested in de-—
estabilishing our country, in encouraging
secessionist forces, in subverting the socio-
cconomic fabric of our country. But,
unfortunately, nowhere is it narrated as to
how they are trying to do it, what are the
evidences in possession of the Government,
and what are the facts which led Govern-
ment to come to such a conclusion. 1 be-
liev, and we have warned many times in this
House, that it is true there are some foreign
powers which are interested in deestabilish ng
India and also balkanizing this countsy.
We have warned here in this House, on behalf
our Party many a time that there are powers
but, unfortunatcly, for reasons best known
to them, Government have not named
any country.

And the Prime Minister has said—1 saw
yesterday’s paper that it is not Possible tO
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name them ; there is circumstantial evidence,
in such an important matter, I think .the
government if it is a question of unity and
intergrity of the country should come forward
and identify the forces and also share their
knowledge with the people of India in the
interest of the security and integrity of our
country.

What the Union Home secretary said
in his Press briefing is absent in the white
Paper : he said something about the involve-
ment of the foreign countries, but, unfor-
tunately, the white Paper does not mention
it at all. The main question is that the white
paper failsto give answer as to why the
government failed to control the activities of
the extremists in Punjab : why were these
arms smuggled ; and the white paper says
that the government intelligence did not fail.
If the government intelligence was intact,
it was working and working well, if the
government was in possession of all the infor-
mation relevant to the activities of the ex-
tremists, then why is it the government did
not take any measures to stop smuggling of
arms into the Golden Temple ? The white
Paper is silent about it and its silence is
almost deafening because this is the question.
this is the crux of the problem. The extremists
did not start thtir activities on a particular
day, If their activities were going on and
the government was in possession of the
information, but the government did not act,
the white Paper fails to tell the country why
the government could not act. did not act
or maybe was not willing to act, | want the
Home Minister to explain and make it
abundantly clear to this House about this
inactivity when it was in full possession of
the information,

It appears from the white Paper that the
government was ready to talk and the govern-
ment negotiated with them there wcre
negotions, but for the failure of the negotia-
tions, for the failure to come to an agreement

the Akali leadership was responsible, Do -

the facts corroborate what the white Paper
5887  The facts ; and the facts say that it
1S not true.  So, it is not the Akali Dal but
Itis the government which was not rady for
a settlement. If you kindly premit me to
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narrate the facts, then it will be absolutely
clear that there was no willingnesson the part
of government to come to & settlement.

Not only that, in this House we have
advocated from the opposition benches to
settle it, negotiate with them, isolate the.
extremists, not to rely on administrative
measures no but to have a political settlement.
But, unfortunately, this was not done, The
Akalis started their movement. After 2§
months, the Prime Minister invited them for
negotions.

Aod, what happened ? When the
negotiations took place and an agreement
was reached on the 3rd November and a
statement was 10 be made by the Home
minister in Parliament on the next day,
suddenly the Government changed the
statement. Isita fact that an agreement
was reached on the 3rd November,
that the Home Minister was to make
a statement in this House and that
suddenly the statement was changed ? I
would like thc Home Minister to reply
whether what I am saying is right or wrong ;
because 1 am quoting form a member who
was taking part in the negotiations I would
like the Home Minister to be forthright and -
tell me whether it is a fact that there was an
agreement on the 3rd Norember. Is it a fact
that the statement was changed ? If so,
will the Government tell the reason why this
was done ?

Again, on the 18th November an agree-
ment was arrived at and was put down on
paper. A plane was reudy to leave for
Amritsar to carry the Akali leaders and the
Government spokesmen to make an announce-
ment from there. But the final draft
was different. And that is why the Akali
leaders could not agree, and there was no
announcement.

Again in December-January the Govern-
ment started negotiations but they did not
succeed. The prime Minister called the
Opposition parties for a tripartite conference
on January 24, 1983, An agreement was
almost reathed. But the Government did
not implement it. It was; the Home
Minister not the present Home Munister,
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the previous Home Minister who said that
due to the participation of the Opposition
parties the differences narrowed down. If so,
- if the differences narrowed down and if the
Opposition leaders were helpful and they
also could influence the Akali leaders, and
the Akali leaders also could see reason, the
Governmet was also to see reason. why is
it after involving the Opposition parties,
after the tripartite conference the Govern-
meant could not agree ? ‘It is for the Home
Minister, the ex-Foreign Minister, the present
Home Mioister,to answer.

Again, the Opposition parties met in
Delhi of June 30, 1983. They suggested
a particular formula, and that was not
acceptable to the Government of India. And
what was the formula ? Chandigarh should
go to Puujab, and Haryana should be
compenstated,

AN HON, MEMBER : What was the
formula ?

SHRI SATYASADHAN CHAKRA-
BORTY : Chandigarh should go to Punjab.
some area should be given to Haryana as a
compensation Hindi speaking areas the
water dispute should go to a tribunal ; and
the territorial dispute should go to a tribunal.
The Prime Minister rejected it. But on the
3rd June, the Prime Minister herself made
the same proposal The proposals you rejected
a year carlier, the proposals which were put
forward to you by the Opposition leaders
and by the Akali leaders, the same proposals
you announced over the All India Radio.
You must make it clear, what the differences
are, If you agreed to them on the 3rd June,
1984, why is it that you could not agree to
them on the 30th June, 1983 ?

These are the facts, I know that Akali
Dal had their Anandpur Sahib Resolution.
But after the appointment of Sarkaria com-
ission, Akali Dal had agreed not to put for-
ward or rather push through their Anandpur
Sahib Resolution But so far as the territorial
demand and water dispute are concerned,
I find that there was some sort of an agree-
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ment. But | just cannot account for as to
what was the policy, reason, compelling
circumstances and political sagacity that led
the Government not to accept the proposals
of the opposition leaders, who were involved
in the discussion and were equally intrersted
in the solution of the punjab tangle. And
then again, Prime Minister had accepted the
same thing one yearlater. But then the situ-
ation went out of control. So, my charge is
that you could have settled it earlier, but you
did not serttle it. The Home Minister must
make it elear why they did not do it.

I have been following the debates in
parliament_ Here in this white paper they have
rightly enumerated that there are certan
factors :

*"Punjab has been the scene of a series
of agitations during the last three years.
Four distinct factors were noticeably at
work. Even though at times they seemed
to be independent of one another, in
the ultimate analysis they combined to
produce a complex web of violence and
terror that threaiened to undermine the
social, political and economic stability
not only of punjab but the whole
country, These factors were:

The agitations sponsored by the shiro—
mani Akali Dal in support of certain

demands which had been submitted to

Government and on which negotiations

were in progress.”

The first factor is the agitation of the
Akali Dal_ their demands and the negotiations
that were in progress, What is the second
one?

A stridently communal and extremist
movement which degenerated into open
advocacy of violence and sanction for
the most heinous crimes against inno-
cent and helpless citizens and against
the State”

The activities of the communal elements,
the terrorists who were killing the imnocent
people and actually spreading the poisonous
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communal propaganda-this is the second
factor, as you have enumerated in your white
paper. The third factor is:

‘sSecessionist and anti-national activities
with the declared objective of establi-
shing an independent state for the sikhs
with external support.”

The third factor is the secessionist, the
people who wanted to havea separate
indpendent state i.e. Kbalistan, The forth

one is:

“Involvement of criminals, smugglers,
other anti-social elements and Naxalites
who took advantage of the situation for
their own ends”

Very good indeed ! you have enume-
rated the four factors. But what did you do
before this white paper? Go through all the
debates, What you have said during these
three years in parliament, is that in Punjab
it is the Akali Dal movement which is res-
ponsible, You did not demarcate between
moderates and extremists while we were
demacrating that it is the movement based
on certain demands-religious and non-
religious, You accepted the religious demands.
The Prime Minister had announced it at
Bangla Sahib. But you never agreed to non-
religious secular demands. But then you
never said that there were four forces ope-
rating-maybe somewhere they coalesce,
somewhere they did not.

13,00 hrs.

You jumped the whole thing together -

vesen(Interruptions)

MR, SPEAKER: Just one minute. It
is one O'clock time for lunch, Will you
like to sit through or......(interruptions)

SOME HON'BLE MEMBERS: After
lunch.

SHRI ATAL BIHARI VAJPAYEE:
Let him finish, Sir, and then we will adjourn
for lunch,
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MR. SPEAKER: All, right You have
already taken twenty minutes, you can take
five minutes more.

SHRI SATYASADHAN CHAKR-
ABORTY : I do not want to keep you hungry
for long So, whatyou say today in the
white paper, you did not say it earlier, In the
white paper you mentioned Bhindranwale as
the extremist leader. 1 want the ruling party
Members to quote from their debates that in
this House they condemned the activities of
Mr. Bhindranwale. Yes, I want it, Itis my
challenge. You quote, yes, you quote from
your debate that you described him as an
extremist leader who was out to destroy, who
was actually selling this idea of Sikh separate

“entity. You never said it, You attacked Akalis.

You never made the distinction as if Akalis
were responsible for Khalistan, Akalis were
responsible for all these extremist activities.
But here, in the white paper, I am glad that
you have done it...... (interruptions)

PROF. K K. TEWARY (Buxar); you are
misrepresenting us, We always condemned
him. I have done it in several speechs......
(interruptions).

MR. SPEAKER: Please order. Prof,
Tewary, you shall have ample time to repu-
diate it....... e

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: Mr. Speaker, Sir, | am depending
on facts, If he depends on fiction, he can do
that. When I said it they are agitated. Now;
what did Mr. Rajiv Gandhi say: Bhindran-
wale was a religious leader... ... (interruptions),

SHRI RAJIV GANDHI (Amethi): Mr,
Speaker, Sir, Mr.Chakraborty has raised a
point about what I said about Mr.Bhindran-
wale. I have clarified that on the floor of
this House and request him to please see my
statement made on the floor of the House
instead of relying on mischievous newspaper
Teports.........

SHRI A, NEELALOHITADASAN
NADAR: But you never contradicted it,
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SHRI RAJIV GANDHI: I have contradic-
ted it in the Press, I have contradicted it on
the Floor of this House. It is not my business
to keep the opposition informed about the
business in this House or what goes on in this
House...(Interruptions)

ot gzt fagrd awdd ;i WY
qar A @ fF qgA W oFE @1 AR
qIT § | FFI\

oW wiEg : qrEEd # AR 9w
qu fr@E w9T &, v e @ faar
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SHRI SATYASADHAN CHAKRA.
BORTY: Mr. Speaker, Sir, only one point to
the hon. Member Mr. Rajiv Gandhi. He made
the clarfication in this House when this was
mentioned in the House. It was mentioned
after so many days. It appeared in the paper.
Why did he not send a contradiction to that
paper? He did not do it.

SHRI RAJIV GANDHI: The contra-
diction was in the paper on the following
day. A few days after that, ] had a press
Conference in Bombay. I gave a much more
detailed clarification at that press conference.
Then the third clarification was made on the
Floor of this House. I am very sorry that the
Members sitting on my right are not uptodate
and do not keep their eyes and ears open.

THE MINISTER OF PARLIAMEN-
TARY AFFFAIRS SPORTS AND WORKS
AND HOUSING (SHR1 BUTA SINGH):
Even afterward also they continued to 1ake
the first one, Instead of reading through the
papers and following the proceedings, they
continue to insist on that.

SHRI SATYASADHAN CHAKRA-
BORTY: I am next to none in denouncing
the activities of the extremists. Every Indian
should hang down his head in shame for
what the extrimists have done in punjab-the
killings, the murders, the smuggling of
arms and the spreading of the cult of vio-
lence,
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Sir, you will remember that the members
from the opposition benches demanded that
Bhindranwale should be arrested and that
sterm action should be taken against the
extremists. But what was the attitude of the
Government when we were demanding sterm
action? It was almost philgsophical. I still
remember the face of the Home Minister-not
your face but the face of the previous Home
Minister. It was almost listless, philoso-
phical,

AN HON_ MEMBER : Buddham Shara-
nam Gachchami.

SHRI SATYASADHAN CHAKRA-
BORTY: we have taken note of his statement
that in punjab everything is absolutely
normal and that the Government is in comp-
lete control of the situation.

Who is responsible for encouraging
the activities of the extremists? Let us go to
the facts, If the facts are unpalatable for some,
I would request them not to disturb me,
because my job is to tell the facts to the
whole country.

Now you are attacking Bhindranwale in
the white paper. I glade you have done it. But
who was Bhindranwale and who brought him
to limelight? when the Akalis weae fighting
against the emergency rule of Shrimati Indira
Gandhi, Bhindranwale was brought to lime-

_light by Congress(I).

SOME HON, MEMBERS: No.....

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: You will have ample opportunity
to establish your position, But, will you
kindly try to hear me, whea 1 am stating
facts? May | know whether it is a fact or not
that Bhindranwale campaigned for Shrimati
Indira Gandhi's party i.e. Congress(I) in the
1980 elections and also in the June 1980 elec-
tions......(Interruptions) 1t is for you to reply.
Who brought Bhindranwale to limelight? when
Bhindranwale came to Delhi with unlicensed
guns and the whole opposition was demanding
that he should be arrested, why did you not
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arrest him? Why is it that the licutenants of
Bhindranwale, Amrit Singh and others, were
released? Why is it that even the extremists
who were arrested were also released by the
police?

In the white paper you say that you are
in full knowledge of everything. If that is so,
why did you allow the extacmists to work in
the Golden Temple and smuggle arms? We
have said it may a time that we are against
using religious places, be it a Gurudwara or
a mosque or temple, for purposes other than
religious, We have condmned the smuggling
of arms inside the Gurudwara. Iam in a
position to produce documentary evedence
that it was Shri Bhinder, who was sent to
Punjab, who declared that there are no
communl elements in the Golden Temple,
that there are no arms in the Golden Temple.
which was contradicte by the Chief Msni-
ster of punjab, Why was this done? (Interru-
ptions)

AN, HON, MEMBER : Let Dr Swamy
say,

DR, SUBRAMANIAM SWAAMY
Can I also make a personal explanation ?

AN HON. MEMBER : He has not

= mentioned his name.

SHRI SATYASADHAN CHAKRA.

gORTY. I have not mentioned his name
ir,

DR, SUBRAMANIAM SWAMY : If

you take it out of the record, [ would not
speack,

SHRI SATYASADHAN CHAKRA-

BORTY : But I have not mentioned his
Dame,

Dr. SUBRAMANIAM SWAMY : I
Want to speak because this is being used as a
part of campaign against me.

Sir, I went to the Golden Temple, came

back ang Wrote an article in which I did give
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various descriptions of arms with photo-
graphs, But at no place did I say that there
were no arms But there is a section of the
Press, Particularly Julundhur Press, which
has been propagating this, I am sorry to say
that it is wrong on the part of that press,
I emphasise that I never said this.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, I do not understand why the
Government at one time declared that there
were no arms in the Golden Temple ; there
were no criminals ? Is it because of the fact,
Sir-and I am one hundred per cent correct
when 1 say this—that the Central Govern-
ment was trying to strike a deal with Jarnail
Singh Bhinderanwale ? Is it not a fact that
the minutes of the secret meetingswere not
given to the people, because they wanted to
from a coalition government with the Akali
leadership ?

Sir, 1 am at one with Prime Minister
when the says that seccssionists and disrup-
tionist forces are working in our country and
that they are eadangering the unity and
integrity of our country, But after all these
talks, there heroic declarations what is Congress
(I) is doing 7 Is it not a fact that they are
trying to compromise with Laldenga of
Mizoram, who has got foreign conenctions ?
Is it not a fact that Laldenga's tape record
was used during the election to gain electoral
victory ?

PROF, MADHU DANDAVATE (Raja-
pur) : This violates the Official Secrets Act,
Sir,

SHRI SATYASADHAN CHAKRA-
BORTY : Our Prime Minister is talking
about the extremist activities. She is right.
Itis a danger for our country, We should
all be united to fight the extremists, But
what her own party is doing in Tripura ?
Aligning itself with the TUJ, who are fighting
with arms and who are in league with foreign
countries ? How will she explain about what
she says and what she does ? While you
are talking of communalism, how will you
explain that you are in alliance with the
communal forces in Kerala ?
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SHRI INDRAJIT GUPTA: What
about Shiv Sena ?

SAR] SATYASADHAN CHAKRA-
BORTY : While you are describing the
Shiv Sena as a Fascist force, how do you
explain when you try to utilise it for your
own ends ? It is for the Prime Minister to
explain all this. Sir, 1 do not disbelieve her
when she says that she is really trying to
unite the country, but let her prove to the
people that by her action also she is trying
to do it. What are the forces you are trying
to rely on ? When foreign forces are work-
ing, is it ot a fact that for your short-term
gains—electoral success—you are trying to
rely on those very forces which you condemen
everyday ? You are attacking the Opposition
parties, You say the Opposition leaders do

pot sec the danger. We see the danger.

We warn the government about the dangers,
but we also see the danger of the policy that
the Congress (I) party is pursuing.

MR. SPEAKER : Please sum up now,

SHRI SATYASADHAN CHAKRA-
BORTY : 1 will take only one or two
minutes more.

Sir, their factionalism either this faction
or that faction—is dependent on the seces-
sionist forces,

Sir, why is it that whilein the White
Paper they have side so many things about
Punjab they bave rightly condemened the
activities of the extremists, the whole House
will unite in condemening the activities of the
extremists  they have nothing to say about
the happenings in Haryana where with the
help of the administration communal riots
were engineered....

(Interruptions)

...about which four Members of Parlia-
ment kept her informed. We saw it and you
don't agree.
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Sir, to conclude 1 would say that yours
is a secular Party. Why are you interfering
in religious matters in Punjab ? Keep
religious matters with the religious leaders,
but you are not doing it in Punjab. You
are interfering even today. There is no
reason why you are....

(Interruptions)

MR, SPAEKER: Now, he should try
to conclude,

SHRI SATYASADHAN CHAKRA-
BORTY : You are absolutely neutral. You
should given me some more time,

MR, SPEAKER :
does he want ?

How much time

SHRI SATYASADHAN CHAKRA-
BORTY : Only two or three minutes,

MR. SPEAKER :- I have given him
ten minutes more already, I have been so
liberal.

SHRI SATYASADHAN CHAKRA-
BORTY : When I say ali these things, it is
not that | want to take any political advan-
tage, (Interruptions). That is for you to do =~
What you are ruling India,

(Interruption)

DR, RAJENDRA KUMARI BAJPAI
(Sitapur) Mr. Chakraborty, When you say
like this, are you honestly saying it ?

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, they have been ruling India
for the last 37 years—the Congiess, and
todoy the Congress (I). Will you explain to
this House why you cannot keep the nation
together, the unity that was forged during .
the freedom struggle ? That unity is being
destroyed now  You are in power, you ar
responsible, it is your duty to keep unity,

Inthe end 1 will appeal that all the
Sikhs are not extremists ; we do not support
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the actions of the extremists. They have
. got their legitimate grievances, their feelings
have to be assuaged. Let us all unitedly
work together to assuage the feelings of our
brothers, the valiant brothers who fought
during the freedom struggle, who are also
part and parcel of our existence. And I
would request that it is the duty of the Ruling
Party, since they are in power, to create
congenial atmosphere, to fight the communal
forces, to isolate them politically and not to
depend on administrative measures alone,

13.18 hrs.

The Lok Sabha adjourned for Lunch till
twenty minutes past Fourteen of the clock.
The Lok Sabha re-assembled after Lunch
at twenty-two minutes past Fourteen
of the Clock

MR, SPEAKER in the chair

DISCUISSION RE : WHITE PAPER
ON PUNJAB AGITATION CONTD

SHRI A K. Sen (Calcutta North West):
Mr. Speaker, Sir, I rise to support this
motion and while doing I so, it is my proud
privilege to ackpowledge through this House
on my own behalf and on behalf of the entire

= Nation the deep debt that the nation owes to

the Sikh community .

The history, the teachings and the lives
of their Gurus have enlighened rich fabric
of our society and we are common Parti-
cipants in that great history and in our
dedication to those great prinaples. As young
men, during the struggle for freedom . we
were inspired by the lives of Gurn Gobind
Singh and other Gurus, and the martyrs of
of the Gadar Party the fiery revolutionary
Bhagat Singh, and other martyre who shed
their blood in Jalianwalla Bagh and
thousands of other Sikh patriots who laid
down their lives for the emancipation of the
country, When they dien in Jalianwalla
Bagh and their blood flowed. they did not
dic as Sikhs or Hindus + they died as
Dlians, as martyrs whose common blood
flowed into the stream of the Indian nation.
And that history still' continues. No doubt
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we are on the brink of a crisis which it will
no doubt be overcome by this nation under
the great leadership that it has. It will settle
the problem for all times to come as to
whether this nation which was built on the
precincts of this Hcute in the Central Hall
There, the great democracy that was founded
by the common endevour and sacrifice of
Hindus, Sikhs and the Muslims will survive
or perish,

And in that common endeavour, 1 have
no doubt that every single ‘India will be a
willing participant. When 1 saw on the
Television the spectacie of the Kar Seva
volunteers repairing the damage which was
done in the recent weeks within the walls of
the Golden Temple. I felt overjoyed and
exhilarated. It showed that the inner core
of the nation has remained unsullied and
unbroken, Those who tried to snap the honds
that bind the great Sikh community with
our nation have seen that their desegns have
foundered. And the indestructible bonds
which bind us will never be snepped.

As 1 said it has been a matter of pain
and agony for all of us when we found that
malicious efforts were being made to
alienate a great part of the Indian community
and in the name of religion to which we are
all devotees, When 1 went to the Golden
Temple and joined the worship, 1 felt as
much a devotees as any Sikh would have
done because it brought to my mind the
long history of the Sikhs, and their contri-
butions to the renaissance of the nation and
for the freedom of our country, Guru
Gobind Singh is not the leader of the Sikhs
only, He is the leader of the Indian nation.
He is one of the founders of Indian history.
So are the other Gurus . so are the other
mertyrs who laid their lives in our common
fight, In 1965 when our jawans fought on
the borders of Punjab, 1971 when they
fought again for safegurding our hard-won
freedom, they did not die as Sikhs or Hindus
for the common cause, Let that noble
example enlighten our future and make us
forget the scars which have been left in our
life,

When, I was reading the White Paper
T was amazed of the clarity and the thorough-
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ness with which a problem of the most
complicated nature have been analysed and
focussed before the nation,

PROF. MADHU
(Rajapur) : Are you referring
White Paper ?

DANDAVATE
to this

SHRIAK, SEN: I hope s0o 1 am
quite clear about it, Itisa 90 page docu-
ment and [ would like any-one else to try
that exercise, Those who criticies that this
suffer from errors of ommission and
commission ought to sitat the table and try
to produce something letter. They were
find how difficult the exercise is 1 went
through cvery page of it and as 1 was doing
this, I was reminded of the memorable
speach of a great American President
AbrahamiLincoln who in the annals and
aistory of freedom, free thought and indivi-
dual liberty will rank as one of the great
leaders of humanity. He spoke on the
battle-field of Gettysburg. That was his lost
great speech he wrote it on the train which
carried him to the battle-field. He wrote in
his own hand and those who have gone to
Washington have seen the draft of the speeeh
in his own hand-writing. It was cllivered
when the American Civil War was still on and
thousands had died in the battle-field. In
that battle-field, he delivered one of the
greatest speech made by any great leader,
Hesaid: -

““Four scores of years ago our fore-
fathers had built on this land a nation
dedicated to liberty and to the principles
that all men are born equal, Today is
the test as to whether that nation will
survive or shall perish, whether the
democracy, whether the Government of
the people, by the people and for the
people will survive ™

That test was before us on 5th June
when our leaders had to decide whether our
State and Nation born four decades earlier
on the precincts of this House, just a few
yards away, in the Central Hall, on 26th
January, 1950, under the leadership of Pandit
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Jawahar Lai Nehru, one of the grestest men
born in this age, will perish or not. On
that memorable day the Central Hall had
seen the birth of a new nation and the
beginning of its journey, in its tryst with
destiny, That journey was ,to lead us from
strength, from victory to victory, from
to achievement to achievement The dreams
of those who had founded the great citadel
of our liberty, of our secular democracy, have
to be realisedand made a reality,

The people who tried to snap the bond
that binds in all and to weaken the founda-
tions of the fabric, of our State must
learn that their designs must fail, flernder and
must fail. That was the great decision which was
taken on 5th Junc, May I congratulate our
leader, our Prime Minister, for the great
decision which she had taken, 1 was away at
that time and saw how the people outside were
full of admiration for that great decicion
because those who love liberty know that.
if India, gone, would be a blow to the world
of liberty, humanity, social justice and the
hope of the underdog the dream, the dream
of the under-developed nations, Therefore,
they rejoiced at the victory of our nation in
this hour of crisis. ’

Coming to the White Paper, when I
read throught it, 1 saw three years of great
efforts which had gone before this Crucial =
decision was taken and before our soldiers
had to be marched and had to face the
bullets, the machine guns, the granades and
other deally weapons from a tample which
is a common heritage of all, The Golden
Temple is not the heritage of the Sikhs
alone, It is the heritage of the Hindus and
the Muslims who were devotees of Guru
Nanak and Guru Gobind Singh as one of
the greatest leaders of our age.

What happened during these three
years 7 Negotiations after megotiations took
place and concessions after concessions were
given, All those things are detailed here,
It shows how on each point years of efforls
had gone in. Let us start with the Anand-
pur Sahib Resolution of 1973. That
Resolution was passed in 1973. After that,
the Akalis had come into the Central
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Government and had managed the State of
Punjab for nearly three years. They were
in control of the State of Punjab. 1 would
like to know what they had -done durring
those three years to resolve the problem
which they themselves had raised, which 1
have no hesitation in saying was a political
issue raised, as a political manocuvre.

I'have no doubt that nobody believed
in that Resolution. This is how it reads at
p. 6 of the White Paper :

“In this new Punjab, central intervention
should be restricted to Defence,
Foreign Affairs, Posts and Telegraphs,
Currency and Railways.”

Did they believe that Punjab will
prosper without the rest of India ? Did
they belive that the great State of Punjab
which had been built by the common efforts
of Hindus and Sikhs out of the ashes
of the partition will survive ? Did
they believe that thousands of Sikhs who
work outside Punjab, from Cape Comorin
to Kashmir, from Bombay to Assam, where
all the wheels of transport are run by them
these thousands of Sikhs who work as brave
and hard working men will prosper by
cutting them away from the rest of India ?
I do not think they had believed genuinely

“in that. It was a political issuc raised, as a
political manoeuvre, That is shown very
conclusively by the fact that when they came
to power at the Centre for three long years,
nothing was heard about Punjab. But once
they were out of power, this was raked up
from the grave again and it is sought to be
made a political issue and into this design
went in streams of all types of people, from
Smugglers to cut-throats, from swindlers to

- candle-stick makers ; honest men were
misled and many were made to believe as if

- 1t was the great goal of Punjab ?

What has happened since ?.

W Shri Satyasadhan ~Chakraborty asked
hat did the Prime Minister do all these

liree years when this prob
e roary is problem was faced by
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Let us take first of all the three issus
that the Prime Minister posed in her speech
of 2nd June, 84 The issues arc firstly those
which relate to the Sikh community as a
religious group ; secondly, those which
relate to other States besides Punjab ; and
thirdly, the general issues like Terai and
the Sikhs carrying kirpans in aircrafts.
Besides, there are various other minor
issues which were sought to be developed
into great problems subsequently.

Let us take the religious demands first.
The first point is regarding the holy city of
Amritsar. As I said, the Akalis never bought
about it, Everyone regarps Amrisar as a holy
city, and goes there, I go there and Bangla
Saheb Gurudwara in Delhi and participate.in
the religious ceremonies and take the halwa
there,

SHR! KRISHNA CHANDRA HAL-
DAR: How many times did you go there?!

SHRI A K. SEN: You come with me. 1
go there very often, 1 tell you,

MR, SPEAKER: He is already strong
enough to shout, He does not need any
Halwa!

SHRI AK. SEN ; You come with me,
1 tell you it is a very solemn place, Compared
with our own temples I must say it is very
quite. The devotional songs there are very
inspring When 1 go there, I never think that
I am a Hindu,

The question of according a holy
status to the city of Amritsar was comple-
tely thrown in to the cold water so long as
they were in power. This is how the white
paper on q.8 paragraph 9 puts it very eloqu-
ently:

«The Shiromoni Gurudwara Praban-
dhak Committee showed no interest in
Cooperating with the concerned authori-
ties in this matter.”

1 would like to know how they coope-
rated in giving a concrete shape to the holy
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status of Amritsar, I take it that it is in the
minds of people that the holy status of any
city lies. There is no law for incorporating
holy status to any city, 1 do not think that
Mecca or Jerusalem has been made into a
holy city by any law. The holiness has been
enshrined it the minds and hearts of all
Muslim and Christians through centuries,

What a great problems was the instal-
lation of a transmitter on the Golben temple?

As regards carrying of kirpan on flights,
no objection has been raised by any boby on
domestic flights, Nobody has ever objected to
it, 1 know Sikhs carry ymall kirpans in their
turbans aiways, In Chandigarth high Courts,
you will find that for the farmers there is a
place outside the court room to deposit their
kirpans because it is the common practice for
people there to keep kirpans. Prof. Madhu
Dandvate can go there and see for himself.
1 go there very often and I see it,

SHRI HARIKESH BAHADUR: He is
_not saying anything now.

SHRI ALK, SEN : 1 thought you are
wondering whethere it is a fact or not.

PROF. MADHU DANDVATE: I am
commenting favourably on what you say,

SHR! A K. SEN : I am very sorry. You
are always sensible. I thank you very much,
that is why I respect you so much.

\
Then, All India Gurudwar Act. They
bad not agreed among themselves what the
Act should be like becanse those who are
outside the Panjab do not want to come un-
der the Gurudwara Prabandhak Committee,
and they have not given any draft uptill now
to the Central Government. As you know,
this has to be a Central Act and it has to be
with the consent of the States, because this
particular subject is in the Concurrent Iist;
all the State must agree on the draft. On page
11, the white paper says:
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“However, without appreciating the
inherent difficulties, the Akali dal conti-
nues to blame the Government for the
delay.”

“In undertaking any such legislasion,
Government would have to keep in
mind the views of other interested
parties and the State Governments con-
cerned.” *

Where is the draft? We had gone for
Ehree years in the wilderness Thousands of
Innocent men have teen killded in the streets
in the pame of Sikhim, Shame to those who
have degraded the name of Sikhism. For the -
first time ina bus nine young men were
killed on the streets of Punjab simply because
they did not wear a turban or have a beard;
that was the day day when this movement
stood condemned by itself. Everybody felt
ashamed, whether yikh or Hindu®' that an
indian could do it. One thought of thosc
dark days of Partition when Pregnt women
were ripped open in the name of religion and
thousands of men and women were killed
only because they belonged to a particular
religion or community, Those were the dark
days which came back te our mind when
this hapgend on the streets of the Punjab,
Is the Government tosit quiet on these
things? 1 Congratulate the Prime Minister
and our Government on taking the bold deci-
sion on the 5th June when we came to the
1as) end of the tether and it had to be decided
whether this nation shall perish or not.

Then, river water, on river waters, there
were Agreement between Rrjasthan, Haryana
and Punjab uplo 1955, There was a consensus
arrived at. In the white paper it is state very
clearly that the consensus at the meeting of
February, 1983, was that the old Agreements
were not to be reopened because crores of
rupees had alr¢ady been invested by Rajasthan,
Haryana and punjab in pursuance of those
Agreements, and so far as the other matters
were concerned, they could be reffered .to L
Tribunal, When they saw the Prime Minister
and when the six points were put before them:
they went back on this consensus as has bee?
stated in Paragraph20; they said, ‘No, evel”
thing must go.' That means, the Agreements
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under which hundreds of crores of rupees had
been spent on Rajasthan Canal must be re-
opened or sealed off, hundreds of crores spent
in Haryana must all be forgotten...

SHRI A, NEELALOHITHADASAN
NADAR (Trivendrum) : That is also a part of
India.

SHRI A K. SEN: I am happy you share
our fecling of the entire nation, and that is
_what they must also be made to feel along
with us, and 1.

They resiled from this agreement, Prof,
Chakraborty asked, ‘when did they do so?". It
is written here that, when they met the Prime
Minister, they resiled from the consensus, the
consensus recorded in paragraph 17, Let them
Say that they have not done so. If they have
not done so, then it is a very good solution:
send to a Tribunal the other problems which
were agrecd upon.

Then, the territorial iscue-Chandigarh is
10 be given. This was allotted to Haryana-
and Haryana never got it-as a result of the
recommendation of the former Chief Justice of
India, Mr. J.C. Shah, the gentleman who was
chosen by the Janata Government, of which
our hon, friend were members-certainly, I
cannot their choice because he is a former chief
Justice go India-to-go into various problems
of mal-administration and abuse of power.
Mr.).C. Shah, the gentleman chosen by the
Janata Government in 1977 to head the Shah
Inquiry commissition......

AN HON.MEMBER: Notorious,

SHRI AK. SEN : I do not want to say
anything. He recomended in his report to the
Government at that time that Chandigar,

baving regard to the facts of the case, must be
allotted to Haryana.

But from that time onwards-Haryana
was born in 1966 as a result of the Punjab
Re-organisation Act passed by the Centre-
:!WY have not looked at Haryana till that
ime, Nevertheleu, they agreed that it will go
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to Punjab-go to Punjab, notwithstanding the
very strong feelings in Haryana about the
matter. And I hope those who make such
extreme demands should also appreciate
that Haryana also have got.people with
their own mind and they also feel very
strongly about segmens being severed away
from their limbs, Nevertheless agreed, With
regard to the other demands, send it to a
Commission What is the difficulty about it ?
But, then, no, no, Fresh demands. Act 25
must go Kirpan must be worn on aircrafts
and such things are raised. Centre-State
relations. What are the relation 7 This is how
the resolution of 1973 forgotten by the
Akali Dal upto 1980 reads. I would like to
read it because this has to be read so that
this House peclares openly that this nation
cannot be rent asunder, that our long march
of history is for the purpose of achieving the
goals of the United Nations and not for a
nation which will be rent as under and made
to bleed. Never again shall this country be
partitioned. I come from Bengal and I know
the pangs of partition. Those who come from
Punjab know the pangs of partition, Never
again-will be the resolve declared from the
floor of this House shall this country be
divided. This is how the resolution reads
and 1 hope we shall be unanimous in decla-
ring our verdict on this resolution.

*‘As per the Anandpur Sahip resolution,
the S.A. Dal (Shiromani Akali Dal) is
firmly convinced that progress of States
would entail prosperity of the Centre,
for which suitable amendments should
be made in the Constitution to give
more rights and provincial autonomy to
States. The Centre should retain For-
cign Affairs, Defence, Currency and
Communications (including means of
transport) while the remaining portfolios
should be with the States.”

So we become like the famous Jagannath
deity - without hands and legs. You know
Jagannath deity supposed to be aimighty
without being possessed of hands and feet.
But men are not Jagannaths. Men are men.
They are frail human beings, Without hands
and feet they cannot function and a nation
cannot function without powers and resources,
And this country is one of the strongest
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pations in the world, in this century,
dedicated to a purpose and a goal and is
destined for the leadership of the under-
developed countries and the underdogs.

With regard to this what did the
Government do ? Appoint an illustrious Sikh
judge of the Supreme Court to report on the
Centre-State relations, And this gentleman,
a very great scholar on his own talents and
one of the most respected Judges of the
country is painfufly proceeding with his work
pecause I have seen the questionnaire he has
sent all of us and yet these people are not
imerested. They know nothing about it. And
this is how the White Paper declares and 1
have no doubt the House will unanimously
approve of it. Paragraph 30 :

“The position of the Government has
been stated unambiguously on more
than one occasion. The propositions
contained in the Anandpur Sahib
Resolution on Contre-State relations are
at total variance with the basic concept
of the unity and integrity of the nation
as expressed in our Constitution. These
cannot be accepted even as a basis for
discussion,”

There are certain matters which cannot
be negotiated. They are not negotiable,

Like the question of India’s indepen-
dence, individual liberty and religious freedom
are all matters non-negotiable at the con-
ference table, (Interruptions)

AN HON. MEMBER, What are you
doing in West Bengal now ?

SHRI KRISHNA CHANDRA
HALDER : There is full freedom there.

SHRI SOMNATH CHATTERJEE:
Don't quote West Bengal,

SHRI SATYASADHAN CHAKRA-
BORTY : Mr. Speaker, Sir, they hold a
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conference there and they are fighting the
elections there,

SHRI A K. SEN :'I did not interrupt
him he was speaking.

SHR1 SATYASADHAN CHAKRA-
BWRTY : When I was speaking, 1 was
interrupted.

SHRI, AK, SEN : 1didnot,
AN

SHRI SATYASADHAN CHAKRA-
BORTY : You did not. Your party people
interruped me,

SHRI A K. SEN : They should not, I
should not agree with you more.

PROF. MADHU DANDAVATE
During emergency , we also held our conf-
erence inside the jail. (Iwserruptions)

SHRI JAGDISH TYTLER : You
won the clctions,

MR, SPEAKER: Don’t interrupt.

SHRI JAGDISH TYTLER: You will
sce that this country will never be divided
again.

MR. SPEAKER : Let him speak,
It is a very bad habit to interrupt more and
more,

SHRI A. K. SEN: Sir, a lighthearted
demand was mad for converting the golden
temple into a transmitter station.

This golden temple, ancient in our memt
ory is hallowed by the blood of martyrs, in
was worshipped by milliors of people of all
communities and it is now being corverted of
into a transmitter station. When this demand
was made, our Prime Minister said that we
shall transmit nevertheless all your bhajans-
all yourgurbanis and everything. (Interruption)
All means all, 1 hope you will agree with me,
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Mr. Vajpayee that these gurbanis are
matters of just pride for the entire Indian
history ; they are meant for the entire world,
Their bhajans are matters which enlighten
the soul of every human being. And therefore,
converting that temple into a transmitter
station by the followers of the so-galled
Sikhism is something beyond our imagination,

SHRI INDRAJIT GUPTA : Why call
it socalled Sikhism?

SHRI A K, SEN.: Your English
knowledge is better than mine, When I said
socalled Sikhism, I am right there, It is
not Sikhism but it is so-called Sikhism, I
call it so.

Anyway let us not argue about it because
we are all common heritors in this great
history. Therefore, the Government is very
very wise in saying that we shall transmit
everything. When their demand came,
thousands of guns, grenades and everything
were smuggled, Their pictures are clear.
Those who "did that, did not honour to the
memory of the Great Guru or to the history
of this temple, This was filled with grenades
and everything, The White Paper reports
that when the Akali Dal people-men and
came out to surrender themselves and to
declare that they were difierent from those
lerrorists, they were all shot down by the
machmc guns, The men and women were
8ot killed. This i is the so-called Sikhism and
I'say that they are not the real followers of
Sikhism. We are the real followers of Sikhism
we the entire Indian nation, really follow it ;
the entire Indian nation is proud of it,

Therefore Sir, 1 congratulate the Prime
Minister, 1 congrntulate the government for
the decisive action they have taken, The
country has been redecemed and we are on
the way to overcoming the crisis and it will
Dever be said again that efforts will be tole-
Tated by this House in rending as under the
united fabric of our strong nation to which
We are all pledged.

ey (Vgaw)
W, WX x4t
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WA-0F T FZY T GIHIT T AFEFAT
AR FTAQAT FT FATA-TF FEAT ATEAT § |
fawd &Y it el & @t garw ¥ gar sk
W qeard gud fadt §, 99§ ag AW
g1 g & g dta g @ FE @

g

qarq agrgQ’ # 4G § | §IF
Jrafag, TRR Fuafag A T -
F¥TT gt qar go 7 qara F g7 gAR
feea) & geraw ¥ M o adar o,
a A FY7 § v § fe dwrw F S gha-
I AHT AT 3W qA17 ¥ e dare @
T, 30 §) QA & fAQ oF FrAraTr 9
T, H66T @ W § 59 A Y A
=1 75 A1\ & 77 Tyse FgAT AGAT§
fs fred d7 @1l & sy o oo ¥
g1, afe st awTrT gFAr Agy § A
s ww g1 gamrT § fF e g
W & wWY ¥ FoLAA! TIFR A G |
GATT F AT 9EF AT AQIAT q9 § AW
AT qafag aFE gq 7 AT
qgy, AfFA IF 999 F@X garafag
FO N5 fafaee @A T owar § 9
N @ o gl ffar F@ F I@ @
FN F1E FiEIAA A qF ALY TGAT
AfFT At A FT AT Y ? SHHT T
ATT F1797 9 97 % AT qARA AT
FEqaA! G AT § A qAqT ¥ IW
ATTHT FY TS § AT AG | W A FT A
qarg Ag | @R W F aw weArd g
@ & ol qorra ¥ gar R aRg-ReAIT
®1 T SE £ qRANE ag @
<1 81 afz gaw a9 & gren, Al E
favarg 9% 7@ w3, daw I ¥ O
A, ar g frorw g o § T W
fawr % zra fag A1 § | W FIY qgAT
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F0 fogd §IF a1l F) F3GIAT GIF
g . (mm)-.v

aeas WY : WTF QR §, AT
(vaae)

TaTY GEAN ¢ AT I sqaEAT AEY
FT @F | QJ FEPg A RA FBie
q @71 frw au AT 3% ¥ afome fass
g1 % guwar g f5 o s W @
oy fagal &1 AEER F7 F19 g9
w7t ot A frar § ot qufa seft gmt
at A= @ ¥ AT gER gEk
arfeai aor | ¥ 1 safag 78 I a1 @

. &=

Iegrot faagy A TrafRy &
qreq? ywaf aged agy safa

§ ¥ @ a1 fv 3w A I@fe F
| fegr | gAQ AN A gWE FT &
T e JaEl Y wwar faar qar dw
T qY2A & FATT O AMHT |@IT FT f2qv
¢ AT s arfaat aon a1 wWr 3

15.00 hrs.

g N qOF ¢, TE I A I@R
FIA ITEAT TOFT § | AT qF I A¢) q&=AT
AT, I@ qUT q& &W & I grA@
T I@h | & et 9gar § 5 foed
7 gl § ot F1ow gg, gaArdy At Ay
far sway w7 faar m@n, 4% § gw@t
AT FT THAT F1 TE, fFATT Iq08T AE
421 791 a1 fF grd S qarw ey
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FLWM & a3 freal F A ¥ @, ag
T &7 aHg NI AG QAT &, DA
I qF AT & I I9 FW@OEC
a1 ? & yrarc Aar g oA & awaar g
AT H ATAI AAA- NG 70 fag 7,
fagir ¥v & g ag #g1 91 fF &1 &1
T 1 91fg®@, @ FT g9 AT
wifed 1 Afs7 gardy wwm S o, gl
g W o ¥ osEd ¥ g TR A
gfag g w97, g7 eIk * oY A
WA | & qBAT ATEAT § A AT FgA ¥
e, I N FAF Az fr gw qfew
A B 7Y AR, 19 BT IFT 9gH 17,
afFT AR oWlomo & Aar, W
T fag, st sew fagrd amdd &
FE Fariwa & Aardt 9 gwre fay
¥, 37 F AT T qF A A AT,
afFr s R} A0 & w@AAT 997 ) AR
qrEr & Y Afawar a9 € g A @
a AT FY FEAIF [T 1fgy a1 1 gE R
FYAT FarAt & gaffaat 3 s 2w w1 aw
fear, ey ¥sTIm NI G EfF
&9 2W FY 97 fEqT | AR AW A A
TATTL, BT & FqAY ¥ 3w FY IwAT )
Araar ANfedl 3 @ Tw #¥ gay faar an,
w § afwa &3 faar 471 3g &
A (AT AT FFAT 9T, ¥ O gA™
ereY a1 vt of; aty 4R AT w1 9@
fevar §, faer o< fgrg #1 9t faar § 9
® aqy famy FT @ A ag AOH)
Afaai &1 afcorrg § 1 9g g7 Aa-Tx F-
AT wifgd ar, g &1 2w F Ay At
wrfed ot fr ag @rd madr gr a g€ 2!
AfeT A et Y @@ £ g AT
78 §, a9 aswrE g7 A9y A FArC AG
g, AT A Bw FY ayarg + ¥ @ fTar |

’
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& 7@ AY3 9T OF falS T1@ A A<

AT FT 47 faarar qrgar g1 A A
& ot ATRIAT gq, IT F 9gA A grAT
@ @, wgt da & v awane g,
gl AR m, agt ghaiw 2w F §g
g7 ¥ suRr w=wig gan §, gfcammr & |«
g sarar KT fear g 99w S S
agt @St g€ £ 1970 F A9 & oF uwarE
fear a1, &7 o1 & Frq & faar § 6 mg
FiWT ¥ SUEIIE GAT FY A fTAT 91,

 3feT W ¥ FHRYAT FUX T T § 9@
#1 3 & wear fAEEn, 14 919 @ 99,
¥ q1? TeaAw werd ¥ T fay w0 e
d @ gwetar AT 41 I9 F 4909,
TaeqT AT ghearn @AY Teat ¥ &
G aqr e & gena< &y ¥, Afea
T aARY F G FaFA A fzan
0 97 fFE &AX w1 Froffag T@

- o amm, @ arRte 9Ad @@
| AT TR T FAQT AT A 9§
 fafaarar gfearor w1 saat ag1) foed
W wdat ¥ sl wrEEr ) gew AgT QA
R Fwrz § wf, el TAT FT FFAA
g1, 17 q@ W4T, FTG g2T A G AFaAr
T &1 arfy 7Y 3 1 agh F v ey AT
R & AT e A FIHC, AT F T34
T & Ay @ § 1 wgh ) ogw FE T

- T TR ¥ 1w A€ 3@y arar AG
{1 780 &1 wwrwa wrw ¥ g ¥ & AfeA

Mo s N dae TG 21 aW A

WA ¥ w0, qMEA ¥ (HEAGT F
I g g & Aw A qearw FRar w0
W gfearm & g Y s @ @
% INRATT & @1g @) qeq R w@g I
W faT ke o) At frdndr | gfcarm
¥ s dwww §, ¥ Syard @ § ¥ 2w
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FY 71T FIX §, 59 @ FT W8 HM I

;AP

gaFAgAr A F @I A ¥ U5 419
fast § gad gzar fearf & f& 9%
e af fear) Fo wAgd @
affa & gurAwen o @ qeAT dgan g
ff 26 ok 7Y g do% g ot K
AT F7T BaAT faar a1 ? {19 3 AT FI
Y FA A1 @ 4 fF qwwg A"
FAQYE wT AgU N gETHA T
W of s A ¥ QY g2 T R
¥, gg A Pareramar A@ aMT 9 99
qrZ qg WALT §Y NA1 | (s@Awnw) ¥ =vgan
g% qanafi f @ am & @y fs
20 7€ &Y A9X g GEwr fEgrar ?
(saaara) o & gfearom & a3 gegret
X1 &1 o9 | gfearonr & fag strow w9
I A fear g & 9w g FEAT
wrgar g fs gfeaor & ag 1§ aq@
& AT Fifge

# q& @ AT FgAT Tigar §
garc ¥ frat M AW A Iwd qaral A
a9 atgFT geaT F amy A s@r
g6 q3g &7 Iee fagra & FE A G
fasrrr f fee & ot ogaT B9 & Gfvs)
F! A1GT FW §Y, T AIFT I §T
A AAT I AGA I AE FR FT fF A
@t gk # 91 )@ ), wive gg sig
T J( IJIE AfgQt ¥ ;HA T
faar | S9Q T qoAT T q@ FAT- G
grdr § i @3 § agF & T @
§ a< gmit AlEr Aad F@ ge ad
73 7 & 1 g, ST Jrar afasst w1 AT
qT Aar DAY IF AX | W ATIA
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zg®r o FEFIy Ag @ fF wgi a3
ghaTrt & gu & A Y wet ¥ AAT W@
mMF g F§ q9 @I I¥
Fadi A o ) @A = gEd QA
wifew Y 1 wyarAwd o Fg @ A
fiF ga# ag IFs A Af @ fr fwad
ghagagi qx § @ a@ v o zad
famr arar afgr o1 ff a@R N @
I &1 FE IEFTY 7 o fr g *
fraw gfagiT § 1

Tg TIH O § 99 @ § T a8
Rw o & @ 9 @ {1 A7 AT AT
FygwET § &) AT AT g AG Fg
ava fF qUAl G F AR «g A1)
ATTH! AT FTT G A1 AR AT W
gl am & a a}m?r ag
o far ) w9R AHAET F LRI
# 1A 1 gra AT FI, F97 FW g
7 fear | G5t 47 gear ¥ q@r 999
AR Ay g atal & os1wT 3fEd fr
fra sami &1 afgq aqrq g 7, fead
At & afear fagar § af\ Yar @
axar afg sar B g7 q1a £ ArAFQ
g1t qeg X & fradl dard @ 14 ¢,
fraqr agi gfaarc amr @ I#1 ¢ 1 @
T AT ATIHT FE FAFIA A 41
T g A ag N qOFT &7 A T
HITHT ATTITAT HT TAT § | FAT GTHIT
# #7¢ Y 47T Gt A T arIeA 2
&t | qiaFY @t 97 @ wifgg a1
g9 g0 favarg aff § fs amad Ages &
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I FT T T T30, W A qEEArAl w0
#1¢ gara fagws qdar

#T ¥ 0F-3) frae ¥ Q-9 gama o
AT EAT § | AAT ATq AW A qwIAl
ET § F1 www g ¥ fgar A
BT AT | AT W F @) g
ST A IT AW AT AU F G AEAA
AT T A Poreand 3+ 3t gw
TG 1 5§ ¢ dar fvar ar ) qar
ag fear &1 wradifa At @t ?

(sTaua)

wqw Wglew : @ S HaEr
Y gHT, AYY TR W FT FKHEA
W ¥ X # 36 s @A gy 1
st g ¥ fasr fa@ g

Y gerda g A A Ig FgA
wigar g f§ O ushg @@ F g g 97
97 W TEi & AQTE) F AT HT Hasl
a1 Tifge | N ANz qAA &1 AMfg g AT
W &1 Y H gyE® awa) g ) d@d
Tig & gg Fgar Mgar g & vaAfa ¥ -
ar assfad wifeat s a7 g § 99
93 qEdT T Mfge | aga Tew W A
ag am faar ar) &@faum gar & e
ag &SI T fogr g afeEa
g1, fam & § a1, afFT agAr
[ A gfee ¥ agA A& FaF A g
& 9% @y Ag $T 8% | gafag Ak @@
W Y @ue T@AT W1gy § a1 iwaifa- -
AT FT @] FIAT TIAT | '

**Expunged as ordered by the Chair,
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w7 ¥ gg I & fF g faar
faud & A7 W@T TF B 7 TR0 w0
# 7g Aumar g & & W AT J7qr AFT
¢ zafeg e qu wqar d fr ag 2w
yavg @ fasa, feg o gawm
1< faat it waga F ATAX IIA CF QT
faawT I |

g ¥ % ¥ weal F A9 AGAT AT
gATE FEAT |

vgg e arrarw gafear

MFIAE faga & T 9 @,
frereT o | ol a& 9 anwar Nfaa
WE 99 W SEisgAT g1 WA W
st adY Afaar @ o 2w w1 fagm Jg
@ asar | zafag Afasl & gqaT
qrEaFar §

SHRI B. R. BHAGAT (Sitamarhi) :

Mr. Speaker, Sir: On the fateful night of
5-6th June, the whole world recaognized and

the people of this country too, and even:

wihose who were not out our well-wishers
recognized—that the timely action taken by
Government (Interruptions) saved the country
from disintegration.

1 am aghast, 1 am shocked to hear the
Tfemarks of hon. Members, particularly the
Member who preceded me, the great Swami,
Swami Indervesh ([nterruptions) that the
Government has proved its incompetence, I
only remind him that no less a person than
President Zai of Pakistan, who is no friend

=7 ours, said the action taken in Punjab was
Id and had saved our country, This Zia's
Statemeat, ‘Similar was the reaction all the
."orld over, especially in the Western Press.
1am oply quoting these things for the benefit
f hon, Members,

i But I was shocked that an usually ' well-
{iformed Member like Mr. Satyasadhan

’
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Chakraborty made no mention of the bravery
and the sacrifices of our great Indian soldiers,

. the valiant people who were charged with

conducting this operation, and who did it 'in
a most exemplary manner. They were given
an order that no firing would be made on
the Harmandir Sahib ;. and they acted
accordingly. In the process, they sacrificed
many valuable lives. The operation was
carried out in a most secular manner. It
was the most secular of . operations. Three
of the Generals were Sikh—Lt, Generals
and Generals, Four of the battalion
commanders were Sikhs. The commander
of the first battalion which entered the -
Harmandir complex was a Muslim, It was
as an act of sadness that they did it. As
one General, viz, Gen, Brar said, they went
there, ‘‘with reverence and prayers on our
lips and in utmost sadness’', This is such -a
glorious tradition of our Army who once
again did their job in the most exemplary
manner and made sacrifices, This was not
referred to by our esteemed colleague, Shri
Satyasadhan Chakraborty. He is now busy
in finding out faults in the White Paper
about the acts of comission and commission.
He says, you have not mentioned anything
about the secret talks ; he does not say
about the negotiations which took place at
various stages. First the Prime Minister
herself conducted two negotiations with the
Akali leaders, Then a Cabinet Committee
was formed, Then several parleys went on
with the Cabinat Committee members, Then
at that moment the Prime Minister rightly
involved the opposition leaders, How many
tripartite talks were held ? Then there were
some informal talks or secret talks in May
or June this year, Shri Indrajit Gupta is
right in one way when he says, why did you
mention about it. If you have mentioned
about it then you should say something about
it. Well, that is for the Home Minister to
clarify it.

But you cannot charge the Government
that they are concealing things, (Interruptions)
Shri Indrajit Gupta is right when he says,
you can not refer to any sccret meetings ;
this could not have been referred to. I am
answering this question that if the govern-
ment were trying to conceal something. then
he would not have referred to it. But
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Shri Indrajit Gupta is right when he says,
why did you refer to it ; if you have referred
to it, then you should say something about
it. Therefore, the point is that they are trying
to find out faults when there are no faults,
They are trying to find out faults intheir
confusion.

It was a pational crisis and the Prime
Minister asked for a national response. It
is the tradition of this Parliament of this
country, There were certain moments in the
history of this country when the whole
country was in danger, This time the
danger was from within and from outside,
This time, members from both sides. the
Prime Minister and the Home Minister had
asked for a national response ; they involved
all thc opposition parties in all stages of
talks. Now the distinguished members from
the opposition say that we have not done
our duty ; we are conccaling something.
(Interruptions) There are two things one thing
was about the negotiations; the otherthing was
about the foreign hands foreign powers were
involved, For that you have not mentioned
anything,

SHRI INDRAJIT GUPTA :I said,
identify.

SHRI B, R. BHAGAT : Yes. The
White Paper indenifies the sources. The
White Paper is a government document ; in
a government document, you capnot say
that this particular government is involved
if you do not have the fool proof material,
There is enough evidence, The Prime
Minister also said about it. The government
has said about it. The White Paper also
says that there are various circumstantial
evidences of those who were there, the
outside forces which were there. They have
said about it in a particular country what
the Press is writing, what the TV is saying.
BBC allowed Shri Jugjit Singh Chauhan to
broadcast a very atrocious statement. Later
on, they expressed a regret, If BBC says
something, that shows the temper of their
country. No government can function like
that in modern timss. CIA peoplc had been
operating in certain countrics. When they
have retired or have been cashiered, they

JULY 24, 1984

Agitation (Dis.) 384

have written reports that they had operated
in a particular country like that, in Central
America and certain other places. But if you
want the government to say something on
facts which normally they do not have, how
is it possible 7 But what ‘happened let me
tell you, (Interruptions).

(Interruptions)

MR. SPEAKER : What are you
doing ?

SHRI SATYASADHAN CHAKRA-
BORTY : What prevents you from identi-o
fying them ?

MR. SPEAKER : Professor, You have
said some things. Now let him say some
thing.

SHRI B. R, BHAGAT :
(Interruptions) ’

I will reply.

AN HON. MEMBER : He will reply
Mr, Chakraborty.

SHRI B. R, BHAGAT : 1 will reply.
You see the various statements made outside
the country, by Jagjit Singh Chauhan and
Sondhi, the Council of Kbhalistan, so-called
self-styled President, etc. They met the
Senators in the United States of America and’
other representatives. This Jagjit Singh
Chauhan met Dr. Alexander Haig, the
former Secretary of State, Then they gota
visa. Now the Ambassador here, the United
States Ambassador in India, Mr. Barnes, he
has compared the situation in Punjab with
the struggle of the Puerto Rican people.
What does this mean ? Are not these enough
evidence to identify that certian forces ar¢
acting against the interests of India, when«
the Prime Minister says that traditionally
there are certain sections, certain power
concerned in the Western world or Westera’
countries, and they have been interested tha!
India should not be strong, India should b
weak, so that they can be under their thumb
It is their neo-imperialism or neo-colonialiS_ﬂ‘-
These facts are known. And coupled Wil
that, this is a factor, in a particular couotr
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about which you have to come to your own
conclusion I am sure that Mr. Indrajit
Gupta will certainly identify the particular
country, or the United States. The Govern-
ment can never say this. You know that the
Jeaders in the United States Government
are in this (Interruptions)

Now, coming to other questions.

SHRI INDRAJIT GUPTA : At least,
you say this,
SHRI B. R. BHAGAT : I am saying

this, You cannot ask the Government.

(Interruptions)

SHRI INDRAIJIT GUPTA :
accept what I say ?

Will you

SHRI B. R. BHAGAT : We are saying
it in the Parliament.

PROF. MADHU DANDAVATE
Why are you putting him in charge of the
Uuited States ?

SHRI B, R. BHAGAT : I am saying
what can come in the White Paper and what
cannot come in it. What cannot come can
be said by me and you and others. These
are published facts:

Now take the interest taken by our
closest neighbour, Pakistan. Some of the
Opposition Members went there during the
last session, Shri Piju Patnaik and Shri
Fernandes  They went to Pakistan, and said
after coming ‘‘Oh | Pakisian is full of
friendliness to India, They wish you all well”,
They came and made a speech here, Whose
Interests they were serving, 1 do not know,
But what was Pakistan doing ? You sec
the training they gave. The reports about
training are published, (Interruptions) Reports
D“l."lilhed in the Western papers say that
training camps for these extremists were
organised in Pakistan on the border of
Jlmmu, in Punjab and in Rajasthan. And in
many of them, in each camp three to four
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hundred trainees were there and they were
sent down to punjab to indulge in these
activities,

I hope you see the arms, If you have a
list of arms that were found, you can see.
AK. 47 of Chinese origin. Then there
are special kinds of gas-operated weapons,
anti-tank missiles. anti-tank rifles of Chinese
origin, bullet-proof vests of Israeli origin ;
some weapons of western German origine,
which are used in the NATO operations,
G-II rifles used in Western Germany, And
there were a number of weapons clandestinely
obtained here and smuggled from outside.
You can see the origin of these weapons,
Millions and millions of rupees were spent
for them, Then there was the report about
the Habeeb Bank in Switzerland, They seem
to have passed big money to these people
and they have channels through the so-called
Khalistan elements in other nations, I am
only saying this because. I have done a little
work. 1am ready to go into these things.
(Interruptionsy These are all published
documents,

Now you see the papers in Pakistan,
what they have been writing, Sandesh paper
in England and other papers, they were
writing about the training, 17 of the Gurmat
training camps were organised in Jammu &
Kashmir, The Jammu & Kashmir Liberation
Front, the Jamait-e-Islami, the Tulba, all
these were linked with the extremists and
all other elements and outside forces. This is
the factor at which these stridently extremist
communal elements among the Sikhs were
hopefully looking. Fortunately, they were
a very very small group, minuscule minority.
As has been said often times in this House,
These outside forces tried at the wrong end
because the Sikhs are not only brave and
valiant people but they have been in the
forefront in the battle for freedom and
liberation. They were the strongest link
in the national integration, They have a
prominent place in almost every sector,
Punjab is one of the most dynamic and
progressive states-first in everything, Sikh
community is the most seculal community.
The Sikh religion is the greatest religion.
Their number may be anything 2 per cent of
the population or anything. Guru Govind
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Singhji does not speak of only Sikhs, but he
says that “‘one who works for the humanity
works for God™ This is the concept. You
sec the vastness, bigness, secularism and
tradition of Indian culture right down from the
Buddha, who says :

Tgaw fgam, agaa gam |

Similarly, Guru Govind Singhji, after 1500
or 2000 years after the Buddha, says that
service to humanity is service to God. This
is the religion where the extremists have tried
to bring about communalism separatism and
fundemantism. Fortunately, these clements
are few, very few in numbers Army action
is the beginning of the end for these people.
It was the saddest thing as the Prime Minister
said. But it was inevitable, because when
you have an evil growth in your system, a
surgical operation is needed. The Army
action was a surgical operation. And the
best spirit was shown as General Brar said
we went there with prayers on our lips and
reverence. This is’ the spirit of the whole
action. Let us catch it We are the leaders.
The Parliament has to give the lead. And
in this moment of crisis we must rise above
everything and partisan ends, Elections are
coming. | know, you may be worried about
it, Particularly when the opposition is in
total disarray, they catch anything as the last
stiraw to hold on. But do not mix up this
national crisis with partisan political ends.
It is a national problem and you rise to the
occasion. Let us see how we can dealwith
the situation. Therefore, this is the problem
that the country faces today. And 1 thiok,
the White Paper brings about in essence the
real true nature of the problem and how we
should deal it afier the operation The Prime
Minister calls it a healing touch, But what
are the elements of a healing touch ? Let
us understand it. But let theie be no
ambiguity or differences about the basic
thing that the action, as the White Paper
says, which the Government had to take in
Punjab was neither against the Sikhs nor
against the Sikh religion ; it was against
terrorism and insurgency. For the last one
or two years Punjab was in turmoil, 1t was
in a state of complete anarchy. Some of the
writings in Pakistani papers indicate that
Punjab was drifting towards insurgency. The

JULY 24, 1984

Agitation (Dis.) 388

Defence Minister of Pakistan and after the
operation that great injustice had been done
to the Sikhs and the Punjabi people, If the
anarchy would have prevailed, insurgency
situation would have been created down to
the village level the State would have been

de-stabilised, then Pakistan’ would have
thought of marching the Army and liberating
it. That was the psychology in the minds
of the Pakistani leaders to repay us for the
1971 events. These misgnided and antinational
minority among the Sikh Community thought
that they can create Khalistan through out-
side help. The Prime Minister did a great
historical job in saving the country once
again, let us recognise it, I am happy that
when the opposition met the Prime Minister,
after their meeting with her they recognised
this fact, this danger to the country which
was overted though army action,

Now, about the healing I would tell you
what you should do. I would again appeal
to the House that this i$ the occasion to re-
emphasise the basic fundamentals of our
freedom and nationalism, What is the
basic of Indian unity ? Indian unity is based
on secularism. It is a land for all religions,
itis a land for all languages and they are
all equal. This is what we have declared in
in our Constitution A npation cannot
thrive if one part of it goes down, We have
to work together whether it is a question of
decentralisation of powers or of giving
more powers to the States, The Prime
Minister has said that so far as the question
of Punjab and the Punjabis is concerned, we
have always worked for their interest. It is
not a question of going against the interests
of Haryana. The Prime Minister was always
making this point that we can settle all the
questions but when some other party is
also involved, you have to take care of the
interests af that party also, Let all agree on
what we should do on all matters. You
must have seen that the Akalis were either
pumbed or were so afraid of the terronsts
that they were in capable of taking decisions

The real reason why the negotiations
did not succeed was that the Akalis could
not enforce the agreement to which they
had agreed or were about to agree. It has
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teen said times without number that if they
had played their part, there could have been
an agreement, But they were very much
afraid of these extremist elements. The
Prime Minister has been saying that they
were Starting agitations after every talk. Every
three months they were starting agitation, But
she was always telling them that this agitation
will go into the hands of extremists and the
Akalis will have no control over it. This
is exactly what has happened. Therefore,
Sir, to give a healing touch, the first thing is
we must create an atmosphere of trust and
amity. At least on this issue there should
be no partisanship. Elections will take care
of themselves, don't worry about that. If
you do well, all of us, including you, will
get benefited, You may also get elzcted.
But if you do not do well for the country
and create an atmosphere of distrust and
enmity, you will be nowhere and the country
will not pardon you.

Lastly, | agree to the point made by
SwamiJi  that there should be "something
which we must .do to see that this thing never
happens again. Religious places should not
be used for political ends, for stockpiling of
arms or for any other illegal or criminal
activity, And on this I would like to end
by reading a quotation from what Pt.
lawahar Lal Nehru said in the Constituent
Assembly when the question of banning
communalism was being discussed, That
Should be our beacon star. We should
follow this line if we went the healing touch
10 proceed and the integration of this country
lo i}e maintained and strengthened and
Punjab being brought to the mainstream
again, He said, I quote :

"The combination of politics and reli-
gion, resulting in communal politics is
a most dangerous combination and
must be put an end to. It is harmful
to the country as a whole, it is harm-
ful to the majority...”

o This [ am telling for the majority and
at I am going to tell now is for everybody :

““......but probably it is most harmfull
to any minority that seeks to have some
advantage from it.”
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So, let us understand that communalism
is a divisive force.

MR, SPEAKER : This is the approp-
riate time that it should be put into practice,

SHRI B. R, BHAGAT : So, let there
be no two opinions on this question, let
there be unanimity and let us work for the
integrity of the country in Punjab and else-
where. Punjab is a very important link for
our national integration and let us restore it
emotionally, politically and economically.

PROF. MADHU DANDAVATE :
M. Speaker, Sir, I will start from the point
where the last speaker, my friend, Shri
Bhagat, left. He referred to the spirit of
notional integration. I think this should be
the one ideal on which we can say that there
is a national consensus, there is a consensus
in the House. When we speak of national
integration in this land of Gandhiji. let us
realise that national integration can never
mean merely the territorial integration of
India ; it is esaentially the total integation
of minds.

SHRI B. R, BHAGAT : Hearts,

PROF. MADHU DANDAVATE
Mind includes heart also, biologically
speaking. Therefore, let me point out at
the very outset that what is needed is an
integration of minds, integration of the
various communities, integration of the
various religious groups. Therefore, even at
a time when the army has marched into the
temple, when the arms have been taken out
and extremists have been ligidated, even in
this moment of victory of the military action,
let not the nation and the Government
parade as a victor. When we brought this
point of view to the Prime Minister, even she
agreed and she told the leaders of the
opposition that we must not Parade as
victors in this moment of crisis, and 1 share
that feeling.

MR. SPEAKER : I do not think
there is any victory, . .
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PROF, MADHU DANDAVATE : If
they parade as victors in this crisis, that will
defeat the purpose for which strong action
was required to be taken,

MR .SPEAKER: We can not be victors
against our selves,

PROF MADHU DANDAVATE; There*

have been a number of interventious from
the floor. I will beg of you, let there be no
intervention from the chair,Of course, this is
a friendly intervention.

Let me try to point out to you that today
there is certain climate that has been created,
after a certain action has been taken. There
can be a different point of view regarding
whether the military action was necessary or
not, Because certain prehiminary steps were
not taken, because the Government refused
to be firm, in punjab Bhindranwale continued
to be the de facto government, thought the
de jure Government was somewhere else the
extremists were allowed to have their sway
with the full knowledge of the intelligence
machinery in Punjab the arms were
allowed to be inducted in to the
gurudwaras, and that became the arsenal for
the collection of arms, When all this was
happening, those who claim to be the rulers,
it was their bounden responsibility that they
continue to rule and they that do not allow
any quarter for any other de facto ruler in
this country or in any particular State. But
these precautions were not taken,

Since in democracy free and frank, and
sometimes brutal, discusion is permissible,
some of us are of the opinion that deliberately
the entire situation was allowed to drift and
deteriorate up to a point where the interven-
tion of the military and the intervention of
the army would be come inescapable, and this
military action would mean a great victory
against those who have ben defeated. It is
this psychosis to which I am opposed,

’

PREF, N.G, RANGA(Guntur): That
need not be stated here in the House.

JULY 24, 1984

Agitation (Dis.) 392

PROF, MADHU DANDVATE: This is
the only House where I can speak, prof.
Ranga.

PROF, N.G, RANGA: When you say
people have said, why not take the responsi-
bility yourself, I don’t think anybody has
said it,

(Interruptions)

SHRI. C.,T. DHANDAPANI (haullachi):
Sir, you can go to Madras and Madurai.
There you can see the posters displayed at
various places saying that it is the victory of
the Government.

PROF, MADHU DANDAVATE: Sir,
some of us pointed out to the Prime Minister
at the meeting with the opposition leaders,
where Shri Atal Bihari Vajpayee, Shri Charan
Singh, Shri Samar Mukherjee, Shri Indrajit
Gupta, all were also present. We pointed
this out to her and she really shared that
point of view and that agony also. We pointed
out that when militory action took place and
some people were killed there, there were
some people who distributed sweets. Unfortu-
nately, it is an aberration in our public life.
And | told the Prime Minister and I will
repeat it here.

(Interruptions)

Please do not disturd. I never disturbed
in my life. On certain sensitive issues I would
demand of you only silence and nothing else.
You can attack me outside the Housc, but I
would only request you to keep silence.

SHRI R,L., BHATIA(Amritsar):Why
out side, we will do it here.

PROF, MADHU DANDAVATE: I told

* the Prime Minister in that meeting I am not

surprised about the aberration and perversion
because even when Mahatma Gandhi, the
Father of the Nation, was killed and murdered,
I have come across people who  distributed
sweets, If that perversion could take place at
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that time, | can understand this perversion.
And 1 am glad Prime Minister dissociated
herself. Though these things have taken place,
she said in the meeting with the opposition
leaders, 1 totally disaprove of what has happ-
ened. | am only trying to put before you that
these are the facts

Today the Army stands in the Golden
Temple complex.

THE MINISTER OF STATE IN THE
MINISTERY OF HOME AFFAIRS (SHRI P,
VENKATASUBBAIAH) : Sir, let him not say
by implication that our party was a party in
depicting that it was a victory, That is what i
wanted to say to put the record straight.

PROF. MADHU DANDAVATE : Sir, 1
never threw the cap for himi. If he inadver-
tently feels that cap is for him, 1 have nothing
to say about him. :

SHRI P. VENKATASUBBAIAH : You
are trying to castigate us by that.

PROF. MADHU DANDAVATE : How
do you know our intentions?

SHRI P. VANKATASUBBAIAH : By
the way you are talking.

MR. SPEAKER : [ don't think any sen-
sible person will do it. only the evil-minded
or evil genius or some very crooked or anti-
social elements, who are dehumanised, dege-
nerated souls, can do it. No body else will do
it, So simple it is.

PROF. MADHU DANDAVATE : Again
oo another occasion, I agree with you, sir,

Sir, today the Army has not gone back
to the barracks. The Army is in the Golden
Temple. The Army is in Punjab, Even then
there is no peace. Extremists are still carrying
on their activities. People are still being killed.
Again we find that there is damage and
breach done to the Bhakra Dam causing in-
<alculable harm not only to the pecple of
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Haryana, but to the people in other parts
also, These mischief are still continuing. But
in this context would like to remind the
House-because there are many veterans like
prof, Ranga, veterens of the freedom struggle
and I want to remind them that Army might
become inescapable, but remember that Army
alone cannot solve all the problems and
remember why I am saying this,

R.L, BHATIA : Who says it ?

MR. SPEAKER : That is all right.
Why should you disturb?

PROF, MADHU DANDAVATE:
Every where they want to interfere, I don't
mind, I take my seat.

Sir, I wanted to point out that in this
land even when partition had taken place and
there were pre-partition riots and post par-
tition riots, there was one man in this
country whom we call the Father of the
Nation, He was in Nationali, he was in West
Bengal, carrying on his mission. There was
Army in Punjab at that time. Let me draw a
parallel. There is Army in Punjab there is
Army in the Golden Temple Complex And
remen in pre-partition and post partition days,
there was Army in Punjab. And what had
Mountbatten to say about Army and what had
he to say about Mahatma Gandhi, who was in
streets in Calcutta asking people not to kill
each other.

Here is a letter which was addressed by
Mountbatten to Mahatama Gandhi on 26th
August, 1947 ;

“My dear Gandhiji, in the Punjab we
have 55,000 soldiers and large-scale rioting
on our hands. In Bengal our forces consist of
one man and there is no rioting; Asa
serving Officer as well as an Administrator,
may 1 be allowed to pay my tribute to the
one man Army, not forgetting a second-in-
command, Mr, Sohrawardi.”

I have deliberately quotad this letter
only to bring home to this House the fact
that the Army has succeeded in bringing out
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the smuggled arms which were taken inside
in connivance with some of the authorities.
That may solve the problem of the flushing
out of arms and liquidating the extremists,
But, ultimately, a new climate free of alicna-
tion of all religions and groups, has to be
created by a different types of Pattern of
programmes. Here is a man called Gandhi
who gave us the path_ It is only on the path
of Mahatma Gandhi that we will be ableto
80 solve the problem of Punjab permanently.
That is the only eternal path that India can
take up if we are proud of the father of the
nation,

We had the White Paper laid on the
Table of the House yesterday. It was released
carlier. In the context of the White Paper, I
would like to make one observation. As far
as the White Paper is concerned, it is my
firm opinion that White Paper is the white
cover to conceal a number of facts that
would have led to altogether different anal-
ysis. The White Paper is trying to conceal all
the failures of the Government to bring about
the settlement of Punjab negotiations on the
one hand and the total failure of the Govern-
ment to check the extremists activities, to
prevent induction of arms and also restrain
Bhindrawala. I do not want to make allega-
tion against an individual. But let it be very
clear that Bhindrawala was the creation of the
ruling party. Bhindrawala was the man who
supported the Congress (1) candidates in 1980.
Bhindrawala was the man whose men contes-

_ted SGPC clections in 1978-79 to defeat the

Members of the Akali Dal. There was an-

election for 140 seats of the Gurudwara
SGPC and in all those elections Bhindrawala’s
men were put up to defeat Akali leadership.
They did not succeed. No man supported by
Bhindrawala was elected, He continued to
operate from that time. Without any fear of
contradiction let me tell you in this House ; I
want to go on record that the former Chief
Minister of Punjab wanted a firm action
against Bhindrawala, Even ' 'a warrant was
Prepared. There was discussion with the
Chief Minister of Haryana. Police van was in
the waiting. The warrant was prepared.
Bhindrawala was almost on the point of
regeiving arrest warrant. He was to be put
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in the van. Instructions came from the Centre.
I do not want to refer to anyone by which I
will be voilating the rules of procedure, But
I was to tell you that a very highly placed
person sent instructions that Bhindrawala
must not be arrested. You can confirm it
from the former Chief Minister of Punjab and
you can get the confirmation from the Chief
Minister of Haryana to find out whether what
I have stated on the floor of the House is
eorrect or it is a part of some sort of con-
coction, You yourself as a €peaker of this
House can confirm it. I pledge that with full
hand on my conscience that thes‘e are the
facts, That is how Bhindrawala was not
restrained, Arms we'o allowed to go in.

We asked the Prime Minister how is it
that so many arms were rushing into Guru-
dwara and they were not checked ?

Every day on the Television after military
action we see display of arms. 1'asked the
Prime Minister in the Opposition meeting
why is it that the arms were allowed to be
inducted into Gurudwara ? You know, one of
the Minister what he said ? Mr, Dandavate,
what to°do all these smuggled arms went
through the trucks which were carrying food
for lunger inside Gurudwara. ] told that
Minister, leave a side Punjab for the time
being. Tomorrow, in some other area of
India the foreigners or the enemies of India
were to smuggle arms, will they smuggle arms
into India carrying the banner we are bring-
ng in smuggled arms, Pleace be ready to
welcome us. They were bringing them
hidden below the grass, hidden below the
food stocks. This is the way the smugglers
always bring arms. Why when they were
being taken in, nobody stopped them,

We, the Members of this Parliament,
when we mdve from one place to another by
Air, at every air port, we are tested by
metallic detector. Whether we belong to the
ruling party or the opposition party, we are
tested by the metallic detector, We cannot
claim the privilege that we are free from the
security obligations. We are tested. I have no
grouse. Among the sitizens and M, Ps, let us.
not be distinguished while we enter the air-
port. The members of the highest parlia-
mentary forum in this country are checked up
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for security in this country. The smugglers
who are taking arms into gurudwaras, they
were never tested as all.  Therefore, tonne
load of armaments including the sophisti-
cated arms were allowed to be inducted. Who
is responsible for all this ?

If the Government of the day cannot
check this smuggling of arms in thart case lct
them go to the Ganges and clarify what the
religious activities are. Let them not rule the
country and carry on administration either in
Punjab or Delhi, That is the allcgation |
would like to make. There is no refcrence to
that. There is no reference to Bhindrawala,

" no reference as to how inducted arms were
allowed to go in, No past references were
made and then this alienation ; Here again
1 told the Prime Minister in our meeting
that you meet the Sikh members of your
party. you meet the Sikh members of the
BJ.P. Of course, there are no exc-eptions.
You meet the Sikh members of the Lok Dal
and ask them what is their feeling 7 It might
be a misplaced feeling but irrespective of the
political parties you meet the Sikhs in the
judiciary, you meet the Sikhs among the
journalists. Bverywhere you see that there is
some sort of feeling of injury and there is
sense of alienation, That sense of alienation
pricks me, 1| might not be a Sikh but I am
an Indian. 1 am proud that | belong to the

wpation that was led and moulded by

Mahatma Gandhi. In this land any Comm-
yunity even for their mistake have no feeling
“of alienation ; I have had a feeling of hurt in
my mind that in this country a community
feels that there is a feeling of alienation.
That feeling of alienation has to be removed
by your constructive spirit,

As far as Bhakra Dam is concerned, no
doubt the saboteurs who may indulge in
this sabotagc are responsible. But ina
»Country like ours if the Government mac-
hinery and the intelligence machinery remain
surreptitious and it allows that huge sabo-
M™ge. then imagine what will happen to-
morrow if this country is attacked by
foreign country and. if there is internal
snbversion ; that will mean destruction of
our freedom. Therefore, this is again a total
failure of the Government machinery.
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A word about Tripartite talk. Fortuna-
tely, I bad an opportunity to participate in
all the Tripartite talks with the Akali Dal
right from the first meeting upto the last
meeting, I would like to go on record that
the former Home Minister Shri P.C. Sethi.
was replying to the debaie which 1 initiated
on Adjournment Motion on Punjab on the
floor of this House. He confirmed that the
Opposition parties in the country have
contributed a lot in narrowing down the
differences and oaly the marginal differences

. “were left of The Prime Minister and the

Government of this country ought to have
picked up this opportunity to work out the
consensus that was evolved. The Opposition
conclave and the Akali Party were also
present. They also had clindered the issue
One day the Home Ministry officials offi-
cially declared that within two or three days
journalists will get verified information. But
the things did not happen that way, Our
situation was allowed to drift and dcteriorate
and ultimately the military action was
considered necessary.

On the relay of kirtan, Mr Sen should
check up records, Originally they had taken
the attitude that from the Golden Temple
there should be relay of kirtans and bhajans.
We persuaded them. That it is an impracti-
cable demand.

We satisfied them that this Kirtan may
be relayed from the All India Radio Station
of Jalandur, They accepted that

There was the question of " All India
Gursdwaras Act. The Prime Minister says
will Gurudwaras agrec and how many
Gurudwaras are to be there ? Akali Dal told
us that only historic Gurudwaras should be
brought in the ambit of a uniform All India
Gurudwara Act. They  are concerned only
with those, That problem was solved.

About the Centre-State relationship, we
told, it is not the question of Punjab and
centre. There is the question of Karnataka and
Centre; Maharashtra and Centre; Bengal and
Centre; Andhra and Centre and there fore let
us accept the suggestion of having a commi-
ssion supervised or presided over by a supreme
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Court judge. The Sarkaria commission was
appointed and we welcomed that in this very
House. Akali Dal also accepted that. Regar-
ding river water dispute, they also accepted
that the entire matter be reffered to the
Tribunal under the 1956 Act Then one more
point is about the interpretation of artical 25.
Now, nobody touched in the debate. I
would like to touch that issue. I am of the
opinion and I welcome the attitude of the
Government in this regard. The day when Mr.
Sethi came out with a statemeat: *‘We are
prepared to get article 25 examined with legal
experts and various organisations of Sikhs,
some people were unhappy about it, But I am
happy. If you go through the Constituent
Assemhlv debates and try to look at what
Ambedker said or pandit Nehru said you will
find that they had made it explicitly clear and
my colleague Mr, Sen also made it clear. At
that time also, the framers of the Constitution
made it clear that despite the construction of
the wording of article 25, separate religious
identity of the Sikhs is already ensured, Those
are sub-clause (b) and Explanation II to the
article. It says that in certain matters of wel-
fare and reform only the Sikhs will be deemed
as Hindus. It is for the advantsge of the Sikh
community, There was nothing against them,
Therefore, we are convinced that it is so and
if the ledges the legal luminaries told them or
the Supreme Court Judges told them that the
article would not harm them. [ think it is a
good thing. I met Mr. Badal in Tihar Jail
and he told: *‘Since it is being examind and
1 am satisfied”. Within a few days, our Home
Minister made a statement that it would be
examined. They stopped the agitation. They
did a nice thing, But this Gevernment had the
genius of doing the right thing at the wrong
moment, Before the agitation began, they
could have announced. But they did not do
that.

In conclusion, I may say this. Regarding
Army I must go on record, As far as Army
is concerned, there are riots in Bhiwandi,
riots in Bombay. We induct Army. There is
trouble in Assam, we bring Army. There is
Trouble in Punjab, we bring Army, If we go
on inducting Army at every opportunity, it is
a dangerous game don’t try to mobilise and
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awaken the political ambitions of Armymen.
Thanks to the framers of the Indian constitu-
tion and Administration, the entire Defence
forces have been split in to three parts. We
have wonderful discipline, unity, loyalty and
patriotism in the Army. Don’t try to estrange
them. Don’t try to awaken the political ambi-
tions I am afraid, they are sent to different
States on invitation, If we awaken their politi-
tical ambitions tomarrow they may feel, “Let
us go on our own”. And fue party ruling
in this country may have to share power with
the Army and that is against the parliamen-
tary democracy. (Interruptions.)

Sir, they hrve tried to take advantage of -
the Punjab situation, They have amended the
National Security Act They have rejected the
principle of severalty ground of detention.
The court Judgement is there, That is, suppose
15 ground were given for detention and 14
stand and even if one is untenable, in that
case, the detention lapses and thet was the
past position, Now, they have amended it
Now, Sir, they have destroyed the severalty
claus=s of grounds for dectention. out of 15
grounds, even if one stands, the detention will
continue. This is a frivolous thing that is
happening. And therefore I conclude by say-
ing this. 1 may tell you that so much talk is

“there about the Anandpur Sahib resolution

threatening the integrity of the country. Des-
pite the Apandpur Sahib resolution, th
leaders of the Akali Dal party have put the
correct interpretation. I willconclude by only‘
quoting two sentences from two letters. one
was written by Shri Harchgran Singh Longo-
wal, president Shriromani Akali Dal and the
second by Shri Badal. In that letters to
George Fernandes dated 23rd August, 1982,
Shri Longowal has said ;

“] would like to emphasise that the
Akali agitation is in no way connected
with extremism or any separation, Wp
stand for the unity and intigrity of the
country. Our traditions and record have
always been to giving lead for patriotivfs
and sentiment and our faith in demo-
cracy is deep-rooted.”

In the second letter which Mr, Badal
has written says :
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] assure you Mr. Fernandes once
again that none of our demanas is agai-
nst any religion or against our beloved
country for which we are always ready
to make any sacrifice.”

Therefore, my last appeal to the entire
House is, let us stand foa Hindu-Sikh unity.

16,00, hrs,

Itis the great and doble heritage of
India led by Mahatma Gandhi. We will not
allow that great heaitage to be surrendered,

Sir, I thank you for your indulgence
in giving me this time.

SHRI G,L.DOGRA (Jummu) : Army
was nowhere used except in punjab,

PROF. MADHU DANDAVATE : Let
me tell you that in Beiwandi and Bombay the
army was inducted; in Kashmir the army was
inducted; in Assam there is army; in Punjab
there is army. It is a statement of fact. (Infe-
rruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : Are they ready to withdraw army
from the Golden Temple at least?

MR, SPEAKER : Shri Bagri; 5 minutes
only. We will take up the other Bill after
that.

st adt o qmat (feamx) oaeTw
A, yge ¥ qor ¥ faq FT Q@ T @
T4 7€ i Tw aray § fage & @ o
AT AFTST 7MY fagw WA W@
FTEIY qar & Wt oY AT FAHTAT & B
faver 7w g & e w9 WR
Vst & g F awret g9 A AR wiew
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Foger & wigw T w1 Az fa@r °r
IqrsitwT a1t FY Fve AG feay ar g

¥ g% arg FT6T AT ATE FPAT ITEAT
g 5w &Y St &1 w7 ¥ w4 Pt
w17 # fgear a1 wifge, AfFq e Ao
&' g¥ faw qq1  AY 3@ B F qwk
& 937 IJOFT AN §TT AW F W
TRZTA § 1 BT B A & g F AR

qrerAr vrg‘\‘ F1

st wtw anet @ & vy w9 w7y
g ? (vawaa)

are fgg o fase 37 gfaer & am
&Y oAt g A AT A AW FE
§ T FINFL @ w0 T a9k fygg
aR farm w1 adi & 1 feg ik fowm &
A ALN-F &1 TET 2 159 M &
eidf, et femrr SR ey femmr &Y
aerd ¢ 1 e fedgr 1 @ A R
7% Mfag fag 1 faga w0, frasT e
s fear mar | fgg fawe ox fawe Y
rar g < fgrg W arar & av e agi
9T FT W @ AraT R 1 ag fg-few
aerg ag &) e fgg-fewm A ¥l
LA A TAEY AT F qETT A7 whew T
g & 4 A 7 fage & o

T% qrga 183 & fw gfom & 15
i fawar &4 § T IvETg qaw &1 R
2 & 1 Y argT T PR FAT Y AA-
AR Y ? WY hEAr T @ §, ag HAAr
%T 1@ § | W1 AAF A7 @ § | AP
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T ¥ GIAT, W JATH FAT @ ¢
FwreT o @ wig wiww 9t &, W
srgfaee oidf @, T1E MFI @, 2w D
feeRa Y 3T a@AIT & AF 0T qaqr
¢ % wiw IaFT AgT HTET § aY Ag
ngErT ¢ W fadd om war @ @Y A
A AZZIT R 1 (SqEwA)

T% q1d R FgAT A1gaT § ey
o fag o &1 AW d1ar § @ 9 AN
awgsr 93 § | ¥ w1 wa@r g, @iy
7@ fe A0 midl &1 e @, § w1 F@T
g fF o wwor fag oF ared anmaw) an
AZUE A@ T AT QI TE AQ &
T g & AarErw R FAT A A TYAT-
T@ A AU AT A AGT W fa%
ox e, foagd gq @ Y F@ A &
FATTHY JATAIE | AT EH @ & | AU I
FTaTee gAA & faq ot dax § 1 srer
AT THTAHAT oY Y ATHA A dE )
ara &Y gg § Fer famaar 31 oF1ar
3 g gz s o & A arfewm
&1 g1 ISMAT 47 | 97 J1q1 & fax w1z
FrufRT T aEwIC U @Y W agi .}
oAt fear a1 | awifaal s qaew wrg
g AT I1 39 AF) F1 97, IGH &
gt & fAFmar 91 gFar 91 9T w@
w1 e gfem WY oY F53 § 5 ofom 7t
A, B AAN | IER QAR
fear s AR gra ®Y FrEAT 9¥T 1 4
T &) A 7Y A P qHATF IR
9T A A FE FE ghAmr w1 g
grfaa fear o, ag aff @ @%ar ) 9w
vead #Y agrd At § @ wETg A= &
fag a2 gfesa & 1 Afew, gfeamn
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¥ g1 FAFAr y F1€ A7 ATT At FE & fF
F12 & g%l fag, @1 qwm@r g ? e
eIt Az ¢ ? ag @t UK &1 2 P
¢ 5gar § #1271, M Fgar § FER
dar aR Ff IP AT FG@IE I
(vmaaw; Y€ sgar §, AwT I&W -
Far a9 wgar  fr ag amAm @
& frer g 1w &1 T @ T@r
FIFIT A o) o & qrd § z@w Y
2 ? 2E * qF a9 amEr @@r g1
SAAT & A qY WA X 1 A7 W garr |
I8 AT} A 1l PeFT g0 fr mr gwd
T qreaY draz @ a1 ? oy
oY, ATTEY 12 grr fE Qe aiE AT

# 9% WAA( G1F B T FT AVAA F&A
wEI gar | &4 gfrar 1 9 g ad
€l A1 wr K 5w avg ¥ gaw Fear s
TR fegeam & Aaml & g
AW FIIM & 7 & gy e faan,
TR At wrE Af A w W &
qaq 7% sufyw ¥ g w30 @ e & Qdr g

T O RAT 91 gFar g fF &Y et

T8 KT &1 92, fgE@m F o
a A At § & ag ¥ sy ¢ wifE
] nawa faar ) a9 AR |9
MA@E? WA FT @ Y, W&
FTEE AT AT A AT @Y 1@
AT AT AR T4 1 graa @y |
TIT— AT Y A qIAY JFT AT § 1 FOA
=g & 7€ § FITE F waq { qAg
wf &1 a7 1962 ¥ AT ¥ gwar fear &
ofveq FargT «19 g€ ¥ 7g I FA &
g€ gaar w1 7w ? ofvw 9 3 w@r
fe st &7 7 22 IrQ 0 Ao Fgr fF
gara €W, @ 39 a5 ot gEA FEr 9l F
Aoy Yar €7 4 qArar A WA A
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FT % | I9 ) qifeea 7 gwar A
fear, <t & guan ag) fear, afF7 39
9 B W@ ¥ At A, faAsr wdw
sgARgR WA AT @ R, 9T I K
TeTd A 59 &M A N F1 oywe frar
AT IR JHAW TGIAT | IA AW A
IFAT X AF FB TG F N

Tt

it o TwEwT : I AF 7 AR
T ¥ gfam & §, faa® faq sne @x
AT A

*ft gy P T @ 9T @AF A9
¥ g wE e W & agi fAw
AFT MM F, AN AFFTY E
(srara)

Y wAteR ameY A oY, FA
At fgw ¥ s T ar qF § 1 W Aw
7q A & % & agr, # Iy FWAT A
gar€ AgI9 I wAT | FWT AIET, SEHY
A1gq @ T A A & A 47 | TF A/
To Qo Qo FAT faAT, 3T Y AT WX
fFdY #1 qRo dYo aFrAr i garg
FEIA FT IJLAT A U A &), g I
ad, g mygaama @, 9% fag
A3 F A1 §1 779F 1 7 AT Y
T T@AT AT § a7 99 QHe  TAo
To #Y fAkre Y e fawgarr & &,
faad gar€ sgrar 9¥rar 41 | gwlaq Far
F& fodl ®1 qrow § FEIA wA, AFI-
faat &Y aFaa @ &t @ FQ, JyAl
F1 73190 $TF AT AT FQ, T A
afaT, Q& 17 77 FAq |

**Moved with the recommendation of the
President.
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Fund (Amdt.) Bill
16.42 hrs.

LEVY SUGAR PRICE EQUALISATION
FUND (AMENDMENT) BILL

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA AZAD):
Sir, T beg to move**

*That the Bill to amend the Levy Sugar
Price Equalisation Fund Act, 1976, be taken
into consideration

(SHRI SOMNATH CHATTERIJEE in
the chair)

As the House may be aware, the
Government has been following, in the interest
of millions of consumers, the policy of
partial control on sugar since 1967-68 sugar
year with brief spells of breaks from 25-5-1971
to 30-6-1972 and from 16-8-1978 to 16-12-1979.
Under this policy, a substantial portion of
sugar production (called ‘levy sugar’) each
year is taken over at prices fixed under the
Essential Commodities Act for distribution to
the consumer through fair price/ration shops.
Prior to 1972-73, the retail consumer price
used to be different in different areas based
upon the zonal ex-factory price, transport
and handling charges etc,, and the distri-
bution was arranged throughthe licensed
wholesale and retail dealers. Since 1972-73,
the wholesale dealers have been replaced by
the Food Corporation of India and other
public agencies and the levy sugar is being
distributed to the consumer ata uniform
price throughout the country.

The ex-factory prices fixed by the
Government from time to time have been
challenged by the sugar producers by filing
writ petitions in the High Courts and the
Supreme court. In majority of the cases, the
Courts permitted the sugar producers to charge
higher prices pending disposal of the writ
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petitions. Prior to- 1972.73, the incidence of
higher price was ultimately Passed on to the
consumer. From 1972-73, the burden of the
higher prices has fallen on the non-statutory
Levy Sugar Equalisation Fund being operated
by the Food Corporation of India in connec-
tion with implementation of the scheme for
distribution of levy sugar ata uniform
price,

When the writ petitions of certain
sugar mills challenging the price of levy
sugar of 1971-72 and earlier sugar years weie
dismissed by the Supreme Court in 1972, the
sugar producers contested the demand of the
Government for refund of excess charges, In
order to avoid millions of consumers
entering in to litigation for seeking refund
of the excess price paid by them and allowing
the sugar producers to retain the undue
vollection of large sums of money, the
Gverenment enacted the Levy Sugar Price
Equalisation Fund Act, 1976 with a view to
securing recovery of such sums from the
sugar producers along with interest thereon
at 12§ percent per annum, refunding the
sum to the consumer of sugar who paid the
higher price and utilising the unclaimed
amounts for the benefit of the consumer of
levy sugar as a class by maintaining uniform
retail price of levy sugar.

In the light of the experience of
administration of the Act and the issues
arising in a number of Court cases, it has
been decided to amend the Act so as to pluge
certain loop-holes in the existing provisions of
the Act of which the sugar producers have
attempted to take undue advantage and 10
make the Act much more stringent. With
this object in view, the Levy Sugar Price
Equalisation Fund (Amendment) Bill, 1984,
has been brought forward for considerotion
and passing by this House. The important
undue advantages which the sugar producer
has attempted to take are given below :

(1) In the absence of a specific provision
in the Act, excess Central Excise duty on
sugar, collected as a consequence of interim
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higher price allowed by the Courts, is not
liable to be credited to the Fund, This is
sought to be covered in the amendment, The
producer said, ‘We will not refund the excess
realisation we have made.' Therefore, we
want to amend,

(2) The excess realisations made before
1972-73 are not liable to be credited to the
Fund since the uniform retail price concept
was introduced from 1972-73 and levy sugar
has been defined in the Actto have the
same meaning as was assigned to it in the
Levy Sugar Supply (Control) Order, 1972 in
making it applicable to past cases also. We
are covering this also in the amendment.

(3) The prescribed interest is not liable
to be credited to the Fund as specific provison
to that effect has not been made in dne of
the sub-sections of Sec. 3 of the Act and
because the Act does not provide for
payment of interest to the consumer along
with refund of the excess price paid him,
This is being rectified and covered in the
proposed amendment.

They said, We will not pay it."' We are
not providing in this Bill that they have to
pay. Therefore, we are now amending to
force the producer after the court cases to
pay to the Fund the excess amount that
they have realised from the consumer, That is
what want we to do in this Bill,

SHRI ATAL BIHARI VAJPAYEE
(NEW DELHI) : How much is the amount?

SHRI BHAGWAT JHA AZAD : That
has not been assessed. But as and when we
find from the different consumers, then we
Will be able to say that.

1 would hope that with the help and
co-operation of Member of this august
House it should be possible to have this
Amendment Bill expeditiously passed in the
interest of millions of consumers so that
the producers could be compelled to deposit
the excess realisation including the Central
Excise duty as well as provide for crediting
of interest etc. -
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With these introductory remarks I
commend this Bill for the consederation of the
House,

MR, CHAIRMAN : Motion moved :

*“That the Bill to amend the Levy
Sugar Price Equalisation Fund Act, be
‘taken in to consideration

**SHRI SATYAGOPAL MISRA
(Tamluk) : Mr Chairman, Sir, the Bill that
is before us for - discussion secks to amend
the Levy Sugar Price Equalisation Fund
Act, 1976. This Bill does not contain any
such thing which calis for opposition. Hence
I extend my support to this Bill, Some
shortcomings have been experienced in the
main Act during the course of its imple-
mentation over the last few years and this
Bill has been brought forth to remove those
shortcomings, 1, therefore, support this
Bill, But while supporting it 1 will raise a
few questions which iaevitubly arise in the
overall context Sir, the sugar mill owners,
who produce sugar have persistently
continued their exploitation in various fields.
On the one hand they do not pay the legiti-
mate price to the canegrowers for the sugar-
cane they buy from them and oa the other
hand they do not pay the rightful and
legitimate wages to the workers in their
sugar mills, Thirdly, they impose higher
sugarprices on the masses. To check this
impositions of higher prices on the masses
by the sugar mill owners, to some extent,
such Bills, amendments etc., have to be
brought before this House. This issue will
have to be studied in a comprehensine
manner., How the amount due to the
Government have been held up through coust
cases. There has been many such instances,
the hon. Minister also admitted that,
When the original Bill was brought before
this House, it was stated that the object
behind that was to fix an uniform price for
levy sugar all over the country. To thwart
that objéct and purpose, the mill owners have
g~ne to the courts again and again and they
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have been able to obtain orders from the
hon. High courts. Supreme Court etc., to
protect their self interects, Why this situation
shall be allowed to continue ? The Govern-
ment fixes a price for lavy sugar but the
mill owners resuse to abide by that. Why
should we hear such things even so many
years after independence ? Secondly, the
excess payment that is being made is
deposited in this Fund that has been set up.
The consumers are being forced to pay a
highea price or make excess payment for
suger on account of the court orders. In
the future these consumdrs are liable to get
arefund of the excess payment made by them
from this Fund. The question of this refund
has all along remained in the dark. On
5th February 1976 and the 6th February
1976 when this Bill was discussed in the Lok
Sabha and the Rajya Sabha respectively the
same question was raised in both the Houses.
At that time also no clear reply was available
to this question, today also no reply will be
available. I am sure, The excess amount
that is recovered by the mill owners on the
strength of court orders, is deposited and
accumulates in this Fund, When the court
orders are vacated, this amount in the Fund
should be refunded to the consumers or the
buyers, Now the buyers fall in two categories,
One is the wholesalers, may be cooperatives
also, who buy sugar from the sugar producers
on behalf of the Government and then supply
that sugar to various Fair Price shops etc
and sell it to the general public. Now the
question arises that this general public who
are actually making an expess payment due
to the court order, how will they get the re-
fund ? This question was raised in 1976
and today again I wish to raise it, Has the
Government any such machinery through

".which they can refund the excess amount to

the general public ? If that cannot be done.
then what is the good of bringing this amend-
ment and passing this Bill ? It is just not
possible 10 benefit those persons who really
deserve to be benefited and who are sought
to be benefited by this Bill. Off and on
some such legislation is brought forth by
the Government against the mill owners to
whoodwink the people and or catching votes.

** The Original Speech was delivered in
Bengali,
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In veality the Government does not have any
intention of touching the mill owners, As a
result of this attitude, the Government has
not yet brought any piece of legislation that
will really establish the interests of the public
over the inierests of the mill owners. The
same thing can be said in the case of sugar
producers also, At the very beginiag of my
speech I had mentioned that the sugar mill
owners are putting the cane growers at a loss,
they are not paying rightful remuneration
to the mill workers, they are cheating the
Government also and imposing higher prices
of sugar on the general consumbers as well,
Standing in the midst of this situation we
have to think what is the remedy to regulate
the sugar industry whereby all the above
categorics may be freed from exploitation
and coercion ? The only remedy appears

to be the nationalisation of the sugar Industry.

There is no other course open to us, If the
sugar industry is nationalised, only then the
real objectises of this Bill will be achieved,
The general Consumers will be benefited
and various loopholes through which the
producers extract thei: advantages can be
pugged. It will be possible to bestow over-
all benefits to all concerned through nationa-
lisation of the industry. Therefore, while
supporting this Bill, Iqurge upon the Govern-
ment that it will not be possible to regulate
or touch the millowners through such piece
of meal legislation. Nationalisation is the
only effective remedy whereby the canegro-
wers will get timely and legitimate price
for their sugarcane, the mill workers will get
justwages and the general masses will not be
burdened with higher and higher prices of
sugar. Cheap sugar should be made avail-
able to the people all over the country, The
interests of the cane rowers should also be
uppermost in our minds, I once again extend
my support to this Bill with the hope that
the Government will reconsider the whole
issue in a comprehensive manner in the near
future, on the lines enumerated by me.

i gon ware fag (Rges dw)
gwafa agiza, & @ fagas &1 quadq
0 & fag a@r gar g1 4¥ g9 fagaw
NAmragasn g N & ar
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IMEINAT & QR gD ¥ faam
ANt ger ag g oAl WY g
feafa § sw% ger wiTot & Y &Y o
#! yea-frafoor #ifa @t § wlae & 5w
T 7 ¥ fqg @er gar g1 o X
A wAt fagre F r § 1 ag N aAd
Efe suv fagr & N4 sqn & faarg
&1 gaU IO Af § ) ¥q9 Qa7 fasw
agi § s 97 & fage A 12 @ e
et & oY AT oY qereA ¥ § 0 & fam
7 & grar § agt @ gue S § frai
§ faa #1 grow agg & |V R - G’
g faw, 7 faam ga faw st oe &
At g frm, ¥ il fad e &1 agi ¥
feam faed qiw am ast & swAr w=AT
A FT 3 @Y § A i s fawm &
arqg agt & A a=7 03 § A wfa 2w
T1&T faal #Y w7 37 § | 7@ w7 A R
g ITIRAT g I KT QA AT g
UT § | UST W & T A 7 T
oY ¥ ot v} agr W 9fq a§ FE)
R FATY #1 9T VE YA FIOAT
F & W 21 safae ¥ @ 9T g
FARWMA F qAT7 fFar T qrawI
faq arfasr & w16 gland & ar @
g, usdmga I T A FI9 WU A §,
fasi &1 wiEATEITT F3 F AW Ak
3 @ A FULTT TATAFTIX AT §
tar qmr § fr qefgafaea @ g
TR § FH! I A AT @ & AR
X gu@ar § EEF! AIARG AW W
1 1 oz faat & g'ofrafaat qz fase
FEAT @ INT & qig favgragm @
zafag ¥7r frdea & ¥ gageT o
YR FEReT § 3% e faama A

a faara gy ezl # AwT gAY A
sIFeqT FY AC |
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1 wecl & a9, A fadr a@Arg wly
A A wam ¥ gy fear g, saar
ARG FAT § |

Nt o fag (gfer) @ 5@ &=
¥ W 9T g AN A gAW wAd
(Ffe dmrew) fagas caaf sT @ )
TqHT FRYT FF Y AAZ {IZT § wrET
# Y e & &3 FIF F1 A AIAFT
3 IeR aTE A Rearr wrgar § 1
faar #Y &Y wwr § IgHT A & qugT F@r
g fare € Far AfeT a8 T A0gAT
g 5 =0 fad & wifawsa 1 gl
¥ qTHIC A T QAE TEAT IEAT AT A
aTd aw R ggid A § AIGF
FTAATA ¢ | dad AT & qra § 7,
gL ¥ arq @ qWHIT A @A AT ¥
arg I31q § AT aF 7 fag i F A9
37 1q 6T ITF 17 FI(AT JTFAT FI9T
¥ atT A € a9 as fear o ST @ Tw
FMr A

STitETEl A oAmA A e 3
F1 SMfew &7 § 390 & GEGT KW |
F AT F DA P - OF A FA
FY AT et & AT I9F 702 faa wrfas
F 7ra A FqAT DAY awA § IGP gFEA
¥t qu gE e fre st
41 A FrFAd F qr2 f) ITH TF FTHR
I T N BT @ar § AT FQ F
S1AY gadr AT } Fde 7 FT T
faa mifas gq @A H AT =
AT A I § 4 7@ gFaew § » gAfawT
W wer ot & FE vear fAw@Ar
TfRq |

A, AR §FRAYT ® & A
Rl ot feaml 17 07 T

SRAVANA 2, 1906 (S4K4)
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IFMA - 0F TAIT LA HEed @R
RIGRT QAT B 9T, AFF JqTT YA
ol T @ 4 FAT w1 fEEe &
¢ &t =gt o framEt ar ard 3w ad
& @\ 0F T QI v Far A
#37 fram afex AN agi &1 afwv o9 ¢
a9 # fred d I AHAT § qawarg
agl fast &1 @~ oY Frav T SAY
FFzfeaY F a A AYe 1 F | a3t ¥ Fram
HIRIAT FIA AT @ §, A AT LE ,
QA foram wa geam sT @ 1 g@d
aTs wgnré Fedt ar W@y § 1. Q@Y graq &
IgnaE @ frdrs 3 F am o
featal & Fmerrs # aws o sowr
SI1A FMAT FIET 1 TIAA= 1% § feaAr
& Tiweawq § {5 afz fed) fo s wifas &
qra fFam &1 491 T1FY wgar ¢ & fram
Y 1S qTRT ST A7 U fewrg arg
AfFT ATAA® TIARAZT AF 8 Fear
ot gaedt & #1¢ ey At feaa qrf &
#Ar St A W OF qIT 34 gEA F oF
A ¥ TaTq § g 97 fF W q A q7
feaam wafs fawr wifas qa 33 91 feafa
#Fgh

s a3 fag o &1 aq0A
ar f§ gw a1 Y a7 faaad, w7 g
@ a1 feafa & g 97 FfFAT @T FI
Nt 7gq ¥ dfFeAgAr J9 Fg Q@
fas-mifasl & femmr av @ua g &
HE A9 AYN AT a6T § | AFIA A

- wede wur fF faa-aifas) &1 I [T

foew wgy g& 3 =ifgy a1 1 & Fgar
Tigar g & I ¥ adf fear
FHET GIET AT ST FTEHIT ITH) T4qT
A8} femrar i€ § 1 w1 o MG A9 G,
U fIXE A NEN AN, ™
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awg &1 SfERTAT Rede IR A
ZA7 wifew av 1 it fagw faat wifer &
ara¥ fag-fasl 31 5@ ag § @i &
9t fF IFFT ;AT F A9 £ T qIqA
a1 €feqr guAT T A1« A § 1 AfwA
A AT A F awE A AmeEr qId
YT &1 ArFrward ST T | gar ag
ATIH FI T GIF AT HT &J1F G0 47
YA #A Y FT 47T 97, T AT A G
TAT |

UF AAAYT @4EW ;AT F1 AT §)

st wrq= Tz @ @ aFar g, T
w1 Z7 @ 1 Af6T gF AT § qoFr
sgir WAt g fF o< fewm ) qar
agt faar sl ImnEET § @@ W 9T
A Af fas), @ faw wfas o
faai#T Fa7 A @ § 1 3 o) fasg
W AP w7 )y faw-wrfawi ¥
qar ¥ g%d §, Afe7 AT 7 F aw7 §

wfag & mueta g3 St @ wgAT
wigar § % fag 5w % a1q anw ag faw
a1q §, § IUF1 AT FW@TE §1T I
@ g & et & zama & 7 amax
g TR T 97 F1 ffaw FQ@ aifs
s faa ST A g 1 1 e ¥ 1w
garefa o, & oAl am &@w F@ go
AT A S FT T AT dA FT QY
faeil # AT arwfod sz g 1 o A
faaY & fearA) &1 ma &0 w1 aw@n
2] forawr 3z fredt I @@ & A
gar ¢ | frum faw ¥ @1z 9 @ geana
9T da7 gaAT ¢ 1 %W AE frdgA @
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1T T TN FT GIHIT T LT TEFT
¥z FUX F wfwar & g7 FUT ) @
wedt & are # €5 faw w1ARGT F@TE)

ot fremr Y ey swm (Weare) ¢
ITSTE ERT, wEAAT WA A g
segd faa dat guv AT INT G w0
TG @I E 1 dar e eedie wiw
dadaz U Qo # qmA w7 —

*‘excess price charged by the producer
but also any amount charged by the
producer by way of duties of excise in
excess of the amount payable by such
duties™”

TaE 91TH g7 CHEE TTE 19 IWAT
st ®T &, 9fFT A0 79 gAEE A frw
a0 § afew fawrad | @d sq9 A &@
far & wrow w1 fear @) @ wmmEr
feat &t fagd f& S48 gaw ma &
2, 9w fFg gF ¥ fadmr ot fred @
feaar awa adm ? q'fF amok few
AT-T9Y 9T IE9T TgA § A A fRaz
FwuaT #1 &7 §, I FgET A1 ST
FY qore wgar & o @, ot wfasy § gaw
g few w317 & aifow £ qrod sgaear
7z g =ifen fr wfasy & qoe awd)
fast 1 28 TR § F97 w1 WA 7§,
waR ¥ war g g

I W dd g a7 #wfaaa
fgredfaes shme & 1 &)

sar =9 Y frowifes W W e
ATy £ Ffeitw & foq s w
%% qF 7q7 §? fewdfer thwe &1 w1
wawa g &0 A # & sAAr wrgAr g
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T carge e () §F amad w7
? (¥ gelw qig qIeg W@ g@rm, afg
aq7 60 fea &1 1, afg 60 ¥ wadg fa
Y FTAY &7 gL 15 qW@E AT | A9
15 9Tqe o7 greleE frg agd o7 @@
N8 MY &1 7 AFET &7 99 UAEE
yica &3 faar g @Y 15 qu@= 7 wreq
@l Afgg | o fedl o ediawe &
@ g, 9 &qwT g A g, g
i WY 2@ AFIT FT S A W@ § w
60 feq # 12 oxd= AT IAH FIT 1S
IEE AT F | @H1 afeq w@ g,
A1 ¥ 7 % ¥ @1 g, T T F g
FasTey ? ’

In (1) of the Statement of Objects and
Reasons it is said ;

It is also being provided with retros-
pective effect that in respect of any
period during which any excess realiza-
tion is, by reason of any order of
court, held by the producer with any
other person or a bank or the Govern-
ment, the producer will be liabie to pay
by way of interest only such amount, if
any, as has accrued by way of interest
in respect of such period......"”

H AR A gA g I gy §—
Tg FNE ¥ qrE A qAv g § 7 Q@ vt
UFRg 4 ¥ Jar g @ fagAr e faar
& 9EFT Tedee § FTAT AR | AI9Y T
¥ q3a4t w1 oF et fawiw faar g f&
FIE F1 1T AT A LART QHIGT AT
I, IAFT Teee § FIAT G, &1 FT
¥ A G @ pelee ¢ AG FAT
I —ag o wi @ & ? 9@y o
TR QU g far , 99 9T §EReE
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Frafgr I FE FTER a1 A B,
Tad B AgF g Tfgy

(d) of the Statement says :
4

““According to sub-section (4) of section
3 of the Act, during the pendency of
proceedings in any court challenging the
price fixation order it shall not be
necessary for the producer to credit the
difference between the controlled price
and the higher price charged to the
Fund unless the court which made the
interim order so directs,”

oY ATt FIE X JFT F@T T—
18T Frgw 1T IF JgT SATET qaAr
& «ar & &Y Y sqiEr qar qAT & SER
argq feward &7 sgaeqr AT WIfEd |
AT ag FE F AT AT § A AT wW@-
a4 & & aroq o grgw fegq §1 3 F0
I SAIRT GaT AT FT A0 7 AT w0
% ag waa wroon g1 S geafr g
fargia gt soee qmr &t § 4 ffeaa
aa% ¥ Fegaz o1 frdat  saw qar
agT FLA, WH AF7 ¥ fag @ sTaeqr

- % qfeadT @ar Tigu )

(d) of the Statement also says :

**...However, as arguments have been
advanced on the basis of this provision
that even after the disposal of the pro-
ceedings, the excess realisation as deter-
mined in accordance with the decision
of the court need not be credited to the
Fund unless a specific order to that
effect is made by that court...”

e Afafes qEr F1E A T
at ag dar gvr ¥ 9T A m, walw
5% I9% qIF URE QARG &) 9Ed
QT FI9 aga @ § U g W
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(=it fuzen®t are =@TE)

foraet o 1w I8F agw A § @
woE ¥ wA7 AT Fifgd 1 ag A wiRE™
foar war g w=qme ¥ fga & adf @,
gafau @ gAeqr ¥ IIAX AT AA-
wFar g |

(¢) of the Statement says :

.. With a view to securing speedy
crediting of such amounts to the Fund
(which incidentally would also help the
producers concerned in reducing their
liability towards interest), provision is
being made for crediting of such
amounts by such third parties directly
to the Fund (vide sub-clause (f) of
clause 3 of the Bill.)

za¥ W) A1 e ¥ AT IS
AT FY H1E STaedT AG F § ) o
TRY A & IR H g—

“At present, the amount representing
excess realisations held by a producer
with a third ' party by virtue of an
order of court cannaot be credited to the
Fund directly by such third party as the
liability is cast on the producer to
credit to the Fund the excess reali-
sations.”

@t faad uRg quE<e foads
Frar, JE9Y AT A1 §1 ATE T AWK
Doy fragdara® o & qw
Frararagqarge wd F qm war
WA wafF g dar s A Fw1 gAr
wifgg a fd w2 qift & qw faww fa
T FITAT BT F7 faq q@ |

“Section 6 of the Act which provides
for refund of excess realisation to buyers
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of levy sugar is intended to be available
only to such buyers as had not passed
on the incidence of excess price to other
persons, It is proposed to make this
intention clear with retrospective effect
by providing that refund will not be
allowed unde:r the section to buyers of
levy sugar who are ‘not dealers but who
had passed on the incidence of the
excess price as part f the price of any
product in the manutacture of which the
levy sugar purchased by them had been
or, as the case my be, to the consumer
by whom the price of such sugar was
paid. The section is also being with
retrospective effect to provide that
refund would be made under t he section
not only of excess realisation but also of
the interest, if any, thereon which has
been credited to the Fund.”

TAET 79T a8 gl & 1o o 49
F qrod FY, IAH1 ATH FIAT FY A
TE gUT) oI W I ¥ Ifd ¥ A
Ywaa 15| Y ag FogaT #1 Fr(qw Ag¥
gt 1 sneRr ag A Fifgy fe aied
oY ganE wwigee foar § wiass & gEsr
a1 #ogaT F) fad 1 ag A § fF
Foque F1 v gar atfew A & awar §
dfFr s fdar & afed § sogaear
AE AL JTALS FI FA § I TN
# Y sugear w1 fAata wawms ¢ ot
g yi§d aga # 0 3% gaw F
FAT F AT FEd gae @ 7
STTEYT ¥ |

-

*'Section 11 of the Act which provides

for recovery of excess realisation as

arrears of land revenue is being amended

to provide that interest on excess reali-

sations which is required to credited to

the Fund can also be recovered in the
same manner."’

a7 q¥aT Sigw F fgarw & e
TG FLgFA &1 AZ AF §
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T ot aF ¥ oo fAdew & & &
ARKAT § f 19 g7 amal 97 AT we-
ik AT A geg grd| aga & AT
3, a8 AT F5TAT A AT 9T AF
#1T Iq G QAT I G AF, zAAY
g0 F1E sgIedr I |

W Wkl & q19 ¥ 99T gAgA @7
U

Y viw fawm qwEw (FNYR) ¢
myafa agiew, & w x ge Ffaw Ad
FEAT WIEAT | IF WY wwvew faguw @,
T 97 AT gu & faw oF a@ FT AR
ER F1 [ &igar aigar | ag faw
1976 # g1 g7 41 | IEFT AR HwWifaq
€7 ATAT § 1 §F 1976 ¥ TR @) A1q A |
I A -dT ¥ HF qq7 97 37 ¢ 1 WfFA
% o5 qaiw @ @R ¥ ghAardt drA-
F13 F1gAT

Yfamsta rand & 7 faw qrw

=& J1N & qrE AHAT FIE F AT qrar §
¥ gk qx fer gw@wR F  anifaa
FRAT qEar g1 & A awmar f& a1
Mg &1 A1gHY FoF faa =amar § ) fa=
IR ¥ FIF AGGT Gy § Forad
FIT AFTT &7 16" @97 grar § 1 o
AWR &g ) faw & qrg FTdt g ar
tar ox faw A@t &, @ard faw faed
¥ g &7 qEEw BT kg T §

I AR FT 1€ GUAT $T W@ J

Rl E F e A Al A
R} 3 9 wifes A a1 qd-aw |
FER A qieft ) w7 mwar N ¥
SEI AT At awE e fe adwE @Y
arferide & qrad gwted fadas ard &1
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gafag A7 gwwR Fawt guE § fF
o eefen #A3) {i AG @ IE JQ@X
T FIgAY 19 34 1 39 | gEfaw A
T IFIT AT sgaeqr &7 a7 Fifgy faad
wiasq § soqad #1 graw T g ) fFam
F QAT T EH ) FIGT FT AT AFT
qE I W17 GrAgr A IO §% | wfasy *
F1E ff faar @raT A7 @ @gy AT G
FT FIFAT AT FY J@HT AR AY
Fiforw 1 10 |

@0 a1 § ag wsgar g & oS
T IR §, IA wew ¥, fagre H,
IAET faet wrfasl X FIA GET awAT
21 AT & T AT AMETET F 199G
Y aF yarT g fear war 1w
7idf Y qFR F qa7 ) s oF qar
Wl IFTAT A @ TAT AT AT A A
¥ e QY feqfq aai qer gr € &

wl T A afawr (UaEE A7)
A19F g7 ¥ q) TAT §a) § GW@AT W@
g1 |

&t R fr=i| qraww @ SO ar
AR FT VT T § IAT § TR

zgfan & g@ER Fayg € qr &
fe) o W #7 ggwa @, aF A g
fegrar &1 oo agY gar fge | I
aga @ aga @ svfer fawrd & ¥
fawet arT Wt IFIA wregraT faar 4
gifaram g fF s ¥ fafeas &0 &
fraTaY £ AT F g FIA |

SR AW 7 Ay g & A AW
s@Tgm fF @ dmrd &1 & @
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(o= faam q@aT)

AT § “AMANTEIWA"T | GFR GEH
I T AT AT qF ULHEH AG
O a7 qF € A ¥ feam w1 AT
agl faer q@aT | GEIC F g9 9 A |
gafaq am @1 & fga & aff aa¥ =7
o ¢ f& i fmaY &1 TEEw
PG | 9 Fogud 1 Wi &G FE
AT fFarAt &1 Wi G v

&t arrrarfza fad aufew (FTata):
aunfs w@ew, 78 @ faA w
Aax F1 9w faar, aw faw & o
A §

g R 1966 & @@ AAT IR AT
gad dwieA fear o1 @r g a A
R ¥ ) faw 99 @ § 1 0F A
gxr % § oF fadt g7 # FaRwF
qgFar & Fa ) 99T § | W@ AR
y T FOT T A A &1 TAST AT
@ aFaT R | SW aXg ¥ AW A H&w
Fo  AFA ) @AW A § IR
Fwrdr wr A€ {1 e & sz 40
sfowa N4t &1 IR $7 gar A< fava
# 6 afawa & &4 i &1 AW F NAT
T A FTAT 8T AR AT AT AT 60
|1 T Y SART IET A H AT
gl g1 3w ¥ 1102 qr@ &7 &7 A 7
HIH1 F1 @ § 1 GfFT & awR ¥ g
FA1 g fF fFam w1 a8 qw fqaa
wifge | ot Ffe TN A Ja19 faar @
f& aiw R wgras ¥ a7 IR F
a4 ¥ § 79 16 @ sfq frgea § @)
AL X WY FA |5 WO T 7 W
aq fear w1 § ) 97 fFam Y 29 w9
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fray ER o sy g v QA &1 A
|1, FTH THOT 97 | G GHA(T DAY
¥ 60 FIE TIC AT & HITT I X
veaim R faw ) 154 Az w191 WY a5
feam ®1 fas wifasl @ @ g ) 99
Y F1 IJrET F9 grar § O Iwwr oA
geal 9T W 92T § 1 &% A |y
HAFIET STREY AT F0TH TN Y Ty
srfad 1 § 3R 3A- w'eangdz 1 qarw
oY s A g

wq Fa G A Y arrard # Ay
g @ Iniwst B wgd i m Ay
Tedl 1 7afeg, & agamg AT @ g
fF dd 91 & 7w drF @ I wifg
foraar arw agrar qre, gar @ framE)
¥t fear wifge IR 1 swd faw Y faer
# fadw R 9 =ifze IR ag s
gt # @ a1 maAdz srwvIfEA gr
¥ genrEa ¥ AR IW BT ATAT TEAT 4T |
ar ¢ afeT At A gTAMA g ganr
o ek fegm ¥ adtsar g aiwaw
# fag &7 § 7 5} g@T Y Aifq
wifgu | gaX &1 famr &1 awda frar § ),
Fq JA AT F LR L & 7T ar g
grEerd ¥ ¥ g AT R-A1ET ¥ A
| SFIT IAFT ST 1T 9T FIA F)
Trga fadY | R e § fggearT § AT
faal &1 FTAATIF T g F W
T ¥ IR ¥ gw fran § afsa
geer 78 AT § | T SRATINT & AR
% WU FT VT IIIEIW AT 1A §
i fadl 1 7w g7aT § Tt FAL,
AfFa getee faar a@T § 44 $0O% 1 T
I} &1 qa7 g &1 F o N § AW
Feat Igm e au mifg A9 | fFar
N awiar frg gF1< & fagr o1 @Fat &



425 Levy Sugar price Equal, SRAVANA 2, 1906 (SAKA)

7@ WX & qrear qrfge 1 A A A
afawrr arfadt §, a8 aga s=e) § 1 g
ey § ¥ frgeard # oF @) St A
65 YiHE gt § qafF g ST 35 aRET
ar ¥ otagw vaE filg s @
AT GET FA QAN § ) @ FAEH
frar At Y faqar qrq fasar afge ag
agl faw g@r § 1 agHd qrdET &
qgraey AT AT H N A w7
e AE €T\ A ¥ w Iiw fAaq
& ST qg T § o F1gT & fgrrm | A
¥ a1, ag Ot 31F & g § ag Fgar
g fr 79 a1 s gar ifeg faed

frar W #gee @ AT ITAvEAT A AT

wga fax f& g X faw go-a-g8 @ @
3\ 7= L 59 DA F fFaT 7 ITAHRT
AN M wznE P 1 AT gw A A
cqifan # A fwaAT & fgq § saw 19
% qq faw &1 qwaT wicar g dat w0zq
agrs g A framal 71 wfas § afas
T FE@feq Arg 1 & weSr F @y 7
gAY A AHIT FETE |

17.00 has,

(MR. DBPUTY-SPEAKER : in the

Chair.)

st da ww garg awi (FreAT) o
FrreTer WA, A1 A * 5@ faq wr qwdq
F@r g, ¥fFa ag e § s fag
15 sl ¥ GIFT & qW agA A A
or adY faar afs ogd 37 g7 fa=r
fEar o @ar & 1ag 7 o onfaa
I § - AT AAT IIRHF, FHU AIAGL
A g ImiEar, 37 AAY F1  afas
aget X WO & agAT U AFHAT 97 |
T GIEIT FY wr7E 7ar g ag awar § )
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afex fam-marfas) ar cFgerraz 73 A=)
F awF & I qAFNIH T F
gurar fog o ) afe S fael &
a'mzrqa g FY AAGT Farar war, faq
T ¥ AT o @2 &, faas afcgdn &
FAST AT FY A A spigvaFar g w1
qret § &Y qg Aar  feg & gr A
3T AT IIEFT, WAGL AT ITAFATH]
# fzal &1 aws NE 7 dwar, afes 3%
™1 9T Mgs AT 51 frg qar aran R,
QY FurT F 77 S AAT I qE@ § AT
AMATT WG FTF AT @ § | I9% & AT
TAH & 9@ WA F AT gW IV
TIEATE F7 § 1 @ agfaat sfaw s
ATT Y 1A

wgt aw a=ng fafy ar voe & 3
& 9w 3, a7 fagT # ¥ 30 733
TN FFIATR | 2@F aF1ET . 9. AR
=g w3wi & & 1 &t wfw v 100
FUT 597 & A sty gAAr § o fF srar
F I ¢ AT faF faw a7 SRS
AT AR I GATHT AAMQ TGA § | TG
g% arat 9T 1€ favg oA A far
a1 | gf7 AR TIT 9T IART AAEATAT
F I FW & w79 fwar wrar, fas
AT farw avg afas da1 agy 5@ §
39 arviw § 7agd #1 F wfag e
Frar @ g7 I7F1 fgT FT gEa ¥ 9g
yTIF QAT O AL § wrar 3§ fawg
o g¥ faare s =ifgn ok gl
frafafees gare @t Tifge | afFa frat
|7 FIAOT-AW AT AT gAR §5 fAdAT &
At Fgr, ATA I ATAN T 7 AAT @S
gu il g8 fag fag Oy & w= St
At g8 @ &, suifs & @ go FF g
g=arg qT gyrfea § 1 afe AT F e A
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(= Qaarer warg Fuf)

QT AT aY ag g oufem & faq srawas
¢, &t g5 Al & fag grfwe & ar
o S & fag aniwe @) gAR qw #
70 arE 7 A #1 wfa a§ srwEsar
1 Star A9 F@ITT &9 A gAIR =i
T § AW 102 9r@ A AT qwr g,
ar sravasdr & fgwra ¥ oY ag sawr g
afFa 3ad qrad W e faqwi & @R
AT Farar wga &, § auw A qar fe
IqF T AE€E@ § AR ¥ FJW TR
T AR § 1 afz W T W A §
& || IR ¥ Y w7 90T 1T FrgEn
gATa waqd Fifaa) &1 § afcwrw § fF
FAI T AT qEATE AT W@ g1 qAT
g AR AT wrde § faad aret g
Fawid §iI7 & Q-3E Wy F1 wfa
fEAY &1 =T 3 1 ITF HIOT AR W
Y F1 (5 AATT §, H4T T F7QAT
rafagmifan deA9 ¥ aF Q@
§ =faq &3I4 FEf &1 IWwC I
J1gar g | afwa Iqreqq WP, 4g "I@
3% ¢ fr gardr awa Afaal & F1I0 @,
g gua Afadr & Frw &, Qg
Aifa & FrTo g1 gaT F1 gwR TN F A4
ST AT ¢ AT T FI AT T &
70 FAg w1 yAfaq g @ § X AT
¥ faq 399 afas aw T 98 ) §)
o IFF afas qw AT 07 W § A
fagd faa qfes § 9g v 31 W@ &,
faalfad, & w19 (ecqq, e FIaSr I3
® § | 973 faars a1 s A
| g8 TEATTAT ST AIGHRT AFAT TIFEA

HeY qHiA T Afg g FT @ §
ag 8! q19 § | AR @ W A
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9T T AW TTAT § A W ATAHT F@AT

F1fge 1 gT I Az FnwT oA g

§ g AT Erd (O FT W@ § 1 R

afe N MW 7 AT A AT 7

g ¥ gure 1 AR T Ad

W 1 AN A7 40 FAT aw@T § A

44 FUT IF I &AIF G FMAT AT QT

2\ 9g %4 syaear § ? w7 GIEC A A
™ A s fear g ?

T Y Jeare Y qgEAr §
fear Y Sfaa gea ot |1 § 9% gawr
gfazrg ;g A+ & aga #4 fF g, @
ar ¥ w7 syt ! qg @ sfmai §
foY g7 &7 & fag gTwie A1 GweA
71 AR | Faw a AN F_wR &
fag & smuw aff w1 Iifge ) gardy
sqgeq: § AW w7ar ®Y frgar mw faaar
gt asgr Qar § 1 F Aot S ¥ SFM
& Y 1 7 qoAT AR AF AN g
TR §T 1 §, ag $a9 FHIMT @A T
g7 § faad sg%e 6T &1 I g )
g9 T AT #7 § | Y 98 A« TEaT
1l A @ ? Ak % w1 veifa g,
aam & A aar ) A A qfF d ¥
fau g @ &, zeifac & st a7 agf
qATT F@T E |

sto &eq 37 fag (89U) : IureA™
a3z, & 3@ &4 A A FrAa qureT
fagas, 1984 1 guds Far g a w4
A & afa ariR wwe F7@r g\ A
vafaarE nigaT I 3 Fgr 5 fagas
TTar g @ ey IqF HWET FI@AT L)
zafay fadesi &1 €fenr #AA  qaET
Tifge 1 & agi aF wwwar § fagas avw
¥ FPAR AT I ¢ < gww A wwfa
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& AT qmrgT o Frar Jrr g &
3% fawre ¥ agaa § f5 Y faa) &
ST AT ifgd FifE Ay faw
arfa®) grer fHam} &1 g3 Migw gar @
ZAR GEEg &7 O X qF AGA AT
faa & fag oz £ A &1 fFaml &1
qqr F197 § 1 FYE FrATA J¥AT § v
I AT 7T F FrAa faadr & Afww
T ITEH IqY afaA Tgar g\ fwara
o« arr weAr fa F ¥wT dMEN 9%
AT g A 3, 4 faw aw IAF FAW
R ¥ AT T FE @A §, IR A
g4t o=t fad qrar § faad sqs #faw
2 ¢ faad fagEl ®1 a9) gAY @it
¢ zafAg R FWFIT 9T A1 AT
TH1T T AE fFRAT Y ag RwmAr 7
it aT qgarrdt S fawr ¥ & A
agFre 4a1 39 faq 37 faqq ag a9
WG FY STIEAT FT g AV7 H9A
wtaq-qrqd & araAl &1 @gfEd gwam
a9T 9T FT qF |

AT AT AT A15T BIEY AI3A °Y A
- fas wf & g dadw @ A qFWIA
wgt A faa @, IR I¥ AN F AR
AqIT AqAT FT Agfaur FyAT 1 AT AA
wEmw ¥ 9309 § 5oty @8 & gul
dFF AN 17 1

3 Wik oft AT TAo o FHT A
#gr f fa3wi & NA F1 swram Par 2
A z@¥ FwT A wraeqr Q@ g &
¢ arear fe ag aXg 9T w4 & @)
8 ? w7 Pret @ &1 9T gar g oar
ATHRIT /igA § f6 Frafewt F qaear /@

*The original speech was deliverd in
Tamil.
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§FW ¥ fag sx fdwY & amm
AMIT FTAT I 41 98 §IF TH YFIT A
AW F AT A gL FL | AEAT qIW
Fgd & f5 qfafaal & fea & fadns &
g T Ar wgr g 1 F A g AT
f& 7g g w3 a5 7 ¢, AfFT FTAER
9T AATT & 97 F 7g 9o § fF wredry
a1 o}, sife aadw #1 afwafaa sl
aftafga &9 &, 73 gafqa¥ &t @il &
AT AAAT Y O FWE 1 TG FF
feft g 9T AT F § 7

gardt sigw (ang) &1 qrdf gafofa
2 1 9 9T 3| IFR & A JATAT F4-
¥-F9 ITF fqq mwr g 2ar, faas
faq arava & & wafafeq§ fe ag -
qfeat & grat §, I7% 3HT F ) @ AT
FT HIAT AAAT 7T & §'g § geAER
AT B )

& #41 #iew ¥ Fiwg FEAfE
wafer Y fam A anw @t gEW g,
fearal &1 qar ar47 §, w9gd # A7
g fawrar &, agi #1 W 92 d @I Q
7€ 3, AT X A B sgIEdT @) W@ 2,
39 aIg ¥ qg AT (a9 qo @ F 4

AT g% T IANT A A1q7, FAAY YA

THFY THA F) FIU FT |

gr weal & wiy ¥ =@ fagns T
gifes qudT 37T g

*SHRIM KANDASWAMY (Tiruchen-
gode) : Mr. Deputy Speaker, sir, on behalf
of my party the Dravida Munnetra Kazhagam.
1 rise to say a few words on the Bill which
secks to amend. The Levy Sugar Price
Equalisation Fund Act, 1946, Firstly, it has
taken 8 years for the Government to plug the
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(Shri M. Kandaswamy)

loopholes found in the parent Act passed in
1976. Secondly, through this amending Bill,
the definition of *“levy sugar” as contained
in the Levy Sugar Supply (Coatrol) order,
1972, is being made self-contained. I
wonder whether this should take 12 years
for the Government, One gets the suspicion
whether the Government had derived any
benefit from this delay of 12 years in defining
“‘levy sugar” properly.

But it is certain that this delay has led
to the exploitation of consumers as also the
sugarcane cultivators. They have become
the victims of the inordinate delay in having
the loopholes and decliencies in the parent
Act plugued by the Government. Meanwhile
the sugar production has declined steeply.
Last year the sugar production was 82 lakh
tonnes and this year it has come down to 48
lakh tonnes, The primary reason for this
declive in sugar productivn is that the
sugarcanc growers have not been getting
remunerative prices. When they do not get
remunerative prices and when the sugar
mill owners do not pay them the dues in
time, naturally they are disinclined to take to
sugarcane cultivation, When the sugarcane
cultivation declines’ it is reflected in sugar
production. It is not only that we are not
able to export sugar but we are compelled to
import sugar to meet the lecal requirements,

In Tamil Nadu the sugarcane cultivators
are getting only Rs. 165 per tonne. It should
be raised to a minimum of Rs, 250 per tonne.
The ruling party in Tamil Nadu is in cmpli-
city with the sugarmill owners and thus
injustice is perpetrated on sugarcane culti-
vators,

L]

I refer to this because it has happened
in Tamil Nadu, Thus the sugarcane culti-
vators are done injustice,

SHRI RAMAVATAR SHASTRI
(Patna) :  Sir, he is levelling a charge. **
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MR. DEPUTY SPEAKER : Mr.
Kandaswamy, when you make an allegation,
you must give it in writing to me and then
only you can make that allegation. Anyway,
1 will go through the records and see what
you have said,

(Interruptions)

MR. DEPUTY SPEAKER : I am only
quoting the rules, If any allegation is to be
made, you have to give in writing. 1 will
go through the record and if it is according
to the rules. 1 will permit. No allegation
can be made in the House unless you give it
in writing,

SHRI M. KANDASWAMY : 1 said
that the cane-growers are not getting a fair
price. The Government have not fixed
remunerative price for the cane-growers, 1
am not making any allegation. 1 am only
saying that the cane-growers should get
proper price.

MR. DEPUTY SPEAKER : You have
made an allecation. Therefore, 1 say that
I will go through the record, You cannot
make an allegation without giving it in
writing to the Chair,

SHRI M, KANDASWAMY : I under-
stand that the sugar stocks on hand would
last only for two months. 1 do not know
what the Government propose to do to meet
the sugar requirement. If it is ensured that
the sugarcane growers are enabled to get
remunerative price, then the sugarcane
cultivation will ot decline. Presently the
sugarmill owners are taking both the sugar-
cagg cultivators and the common people for
a ride, In order to ensure that the sugar
production does not further slide back, .the
Central Government should nationalise
immediately all the sugarmills in the country
Then only the sugarcane growers and the
common people will get justice. If the
Central Government nationalises all the sugar
mills in the country, then my party the
Dravida Munnetra Kazhagam will extend full
support to it. with these words I conclude
my speech,

**Not recorded.
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st T adwr faw (S8ER)
JIETET HEEA, HAAT ST A AY & A1 AT
qar7 #rag fafa erfﬂfmm 1976 ¥ -
¥q ®7% o1 fagaw W fear & “SawT
& qudga ¥ & fag @ergar g1 ag N
faw qw gt § 39X qWET B WA @I
, wafag & =gm f&F weft S s
faareor 3 | t¥ FTAawg MET g ¢
Aagy W F A NAY F7 geq OF AT
@1 AfFT agy 2w §, afewr g 7
At fad §_ st g wed ¥ A A
fas § a1 & ae1 g § 1 afew wa
¥ 12-13 q§e aF v s A Y
ITF AT IAT AT F T ) 99 ¥ g
afes &1 IoT 9 F g ag @ fr A
g oz § afaw fogadr w9 ad g
Y SIg OF aTE AY 3@ q7Ee feway gt
AT g AT AR wAMt A 12-13 qWEL
fewa<i g, A1 & aga AT I3 J1AT §
fow wa’ & &Y TArfeRm g 99 A
AMd & FAfET & IqT W@ F |
o sifa® & | IWT AT X 99 o F0 ¢,
qre afes g T fear s &
ammar § f& qc ag feafa <& ar #ar
I W@ &1 AT fae @ qroAy ?

# AwAqr § AT IAT qIW AR
fagre Y S el #Y graa stai< &1 g4
§ stz ot Wi feafa § st ot faam §
I7% @A 59 arg ®1 3§ o g ww
3T fagre Y AT fast @ & 78 Faw
IAT 92W F 95 FAOT E‘qu 7T fFamal &
Iwmr § Al w47 F3O% fag ®
IFTET g1 @A AT fEor wra ¥ w
THIAT QAT a7 AL H TG Q7 1 (A
¥ fax & <) faeil &1 fawdewr 733 gg
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garar a1 fs afaor W@ & A faF
afywim w1 § Frarfea afaq o qadt

- §, % d99-MT 31X § AT ST TEHI grav

A framl sl woasl ¥ aver s @
7 gax wrg ¥ % g faoda
feafa & 1 77 ot Frar esdimay 3
FUF 5 Y I g IWT W@ AT
gfaor W@ &1 qEr g IEE IAT A
o117 fear g ? afg gl @ sw wrw
Fr @ fag @k fae g @
AT |

I9rsaE wEeT, g S fAaw T4 @
%, =% 9g¥ it g6 fraw a% § 1 e A
M ¥ oF g Mfmmaargarg fs

" fHE WY T geATE F IFT e afe

15few & 7 &T fgar i A 99 9= fraE

%t seee fear qrmr ) AfdT & qw @
g, sxEt wunr ey & qwmn §,
FAl 9T I ®A I QT v Ty g ?

ARG "y AR T IATARTF

L IIE o a‘raarg_g’rwgnaw%wr'
¥ afsai wdl § AFT Y UwRrSAE FA T

fag av@ ® &1 7 997 ATH A G N

agt X 9 &) qOFT FAT A %ﬁ#

391 39 9w fwar aar § ? @R are

W zmadg g FY afai qdr gf §

AR FAT A FrA1Rfea &1 a5 § a8

Fge fear srm R, ArQyArd ot aga
gt 3, farqar A feamal ox 3 § SEar
AT ® It g W A .3 qu IR
garEa ¥ ¥ a=< # faar qar § Afew
IR T4 & T10 & fag FE ¥ qré-amw
g & A FrgT & 99 o< afz e faar
siar ar feamt &1 o faw Srar AfeT
ag a9 gar o



a5 Levy Sugar Price Equal,.

(st Trw e fas)

it Ak Wik A wET wAE A F
Y X &7 a7 g\ § &Fq fFEE
g, & samr wigar g fs foed o femal
1 ¥=6 T T Fr9q faer @ § 80
qr| @ A F1 Iarea fr gan a1 Afeq
qIT I wEl wwar fEEEl #1 awEr
TZT | §9 JALNRW & UMM THo  GIWo
g Nt & g 1@ ¥ sk I AT
faqg &1 4@t @ J=T FT WHEF &L
TadeE Y aw femr mn faed w
aFEr qaw fear mr g e @
qGA THAT TG TAT 41 | T@ AT Y I
9T & 1 AT frgrA F 1A &7 A A
fasrm @Y ag a=r @) T ) ag @D R
fr T @ & A qar gt s Afaew
¥ &t off F% A FT IJurRA FHUT A
qiq g § 1 & quwan § w A A &
gfea & 1 afe 100 fares <Y da1 gt @
&t g ¥ 65 fagew sy Y F q Y
a1 & & frer wnfers & qr@ 35 faaew
S qw AT awd @ R
fraT T GT FTAT § WA FEA &
T qT A AT A g g | |1 a4
fra™ & aT9 AT AG & fF IR WA
F1 a0 1 7 ¥ AT FFra T qC A=+
Wt 7 fa¥ ? gw A Y |t Fa §, IR
AT & T @1 {1 1 ag I€ G
¢ 5 5@ w1 & g¥ede fear ao f&
=T AF I fFIW w1 A fRe am g
Y fae | I g # feET 1 W
FI9 F1 A A qEAr g, dafw
20 AT #! o=t T N feEw ¥ g
2 & 1 3¢ faer-mfas 35 sfawa Y
AW ZTHY 9T J9AT § | AT FE EFA §

JULY 24, 1984

Fund (Amdt.) Bill 436

f gt fagTwr s A AW &) wEge ¥

YR @ 5w oS § A o 8,

fwT g & A0 F N TG Faady
A sgrragar § v gam grat #
ag fawm ofqr mar @, 59 fag @4 o
FT 3 FHATE FIH! TIEW | IAT WA
§ 5 awg ®1 N faw T wremyfen
G A §, G dwe & §, sTORwA
#t §, TO TS aIER F1 § a9t 36 fAS
Sr{Ae dweT ¥ § | qaer Foradw & w'a%
2 feet &1 8.5 2, feat ' & A & el
fet #T ¥ A ¢ ) swwr awg ¥ A
B ST I3 AT | q@ AT HA Wl
#) o7 37 91fgw |

R fry aasw #Y @ g Q@
¥ | & quaT I1gar § 6 g aver o
TERF s ? 99 faw N giaa
FoIT @Y wrea, &Y fas # & far o
% 5ga1 § 6 3 T AFT AT, A
AIFT R I FW I AIFQ 1 &7
W=l F g g & W ot ¥ fa¥gw -
FeM fF ¥ g vdwm, fage & fqmal
T A ATET TIYT IEAT §, IAFT A faAar
g, aifs feamal & g faw @3 1 foed
g AT Ve TgAHT ¥ 27 FOT To #Y
gEAgAMR@mam A vz TG
Ug 91 FT AT § 1 T AT q1a) F7 =W
# 7@ gU I AT A gferor W #Y
1Y fadl § au-ag worfag A1 AUfgQ
arfs Iz W ) 4 a7 zferr s
F i 0F g7 9T faF g& | q AT
AT FY AT et G F o @Y § 1 AW
#§ Q|1 qF JATZY, WTHA § IART AF-
am &fag, faey gard 39T W@
I A aFTR g @% | afg IAT
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WTGE #1 H14) fAs qwoT g | ar
I qEA N @A g, AR @@ @
wQAT | T AT At FAY S oFT oA
AT agT I€

Fa & & @ faa §1 auqa F3ar §
I s Fan g 5 o7 & agi & S
& AYEY qF J AL g e &
9T & AT FTow F qg.A7 7 Iz W A
wAre frar ¢ & saT wa & feami
& 79 B A aFTAT R, ag Tm-aAve faA A
faer sITQaT | W g & @g § qT W
fas 1 AWGT FTAT§ |

st drareat fag (afqar) @ gureae
wgrew, & zq fa@r ¥Y @@ & AT qWWA
Y $rforw 1 § | AT 9F oy Far fF
AT §4 wRYeT & 7 fraEi v far
§, 7 AT JeeE) A faer § st oA
rdrenat #Y € far §; AfFw s
£ far g Y 991 gEw FRAIMT
g X 9|1 30 A0 | s@F 74T 39 AN
% &t s dwr Agi &

tq faafasr & qq7  qg sgaway wEy
e o fefo geo ST Samesl A
aga frar ¢, afe @ o & s &7 @A
a 3% A1y ag sfawa gz &, AfeT @
¥R F 17 A @ 15 wfawa gg AT
ghT—ag ara A0 gHE AT & | @A A
ar qur wmar @ fF anowr I TWE AW
% argr que 3 1 @ o Ifva ot &, AfeT
W gaY qfaq AT @Y qA F aray
#tag ag d fo I & qerame fred
I§ 84 Arw 32 AT = gE, W A9 82
AT &7 gf AT qF A A 60 ATE A
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AT @ ¢ AT IFF qg w F AT
FT AAAF §F A IWI g1 TLEFRLA
fearal & arg foaa avg &1 s9ag fear
g, 9 3w F fIw aw@ F1 AR
framY & g frar 2, S feamm faQsdr
#fa, giaet T @™ FT 7 AT
fe am a1z 3w & s A FT Wi
ggad asT g fram & ot getaq
AT F I A AR g fawAr
#T I|F AT AET AT AT FY

- |1 ISAT G4 |

atwr feafs ag d f& Sares s
AT RN F A1 T7A7 GaT w7@w §, I
¥ are faar qar faw 37 qofit 7@ e,
Ia% a1z fadl & v & qgfr S
qEdt &, Ty gl e fag gw gwie
¥ 751 gar & 5 a9 gar fasar, afeq
qg 077 I¥ A fawr w@rg o af F9d
g fE guv Ry ¥ T 95 FAT
FAT AFAT &, TAR fagre &+t 26 52
AT AFTAT § | TR IEARA &, IgT 9
A fas § 11 FUT woar fwawAl v
TFHA L AT g W 7 FaT 1983-84 FT
T 8, afes 1982-83 FT 4t FHrAT § |
geuq: aFmn § sifar, rafar, e,
afwar T qagr fa=i & gei swfasw &

it oF w9 fage @@ fOF &
7eEd ¥ FY Y, q@ AW I SR §,
98« A1T 4t JfE fgsy T & -
% a= g 7€ 91, fage & gl F qoer
Ta.& S I DA T A G A
&t 7€ T fagr & dara fo ¥ feamal
F1 IAT 920 1 A £ a=7 G 7
o @@ gfewa ¥ fadl, o3 a2 frew
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I FT IFMAET AT IH A1G F1 THAT I

FY Mt F A faer &) IwwE F AT 10

qE F1 7 Fq9 1= o, afew fe

aagd 1 N J77 Jfs w1 awar ol
T AT AL GAT | TE TH FIHIT &
EEAT FT TATT &0 W F A7 fFarT ¥
99 TEIHT W F A dFe F1 g fwa,
q ¥a9 3w A Awa #7 g fwar afew

faw) & Srg+< fade gar &1 s far,

afea iy o IAH ga7 A famr

2 fox wgw HY sr@ark ¥ qgr 4r f®
qTHIT 7 qIE AT A€ A FAY IR
smE § ) WAy fFam 1, S FE
AT AF FT1E, 79 GAL AV QEFL IGT
qTEAE g1 qTF T A FT g
&% 91 f§ 3 a9 7% 89 9T F
foag #1§ a%z 7l ar ) IoF T3t FT aF
WO FT WIAME AAF 91, T &
INTT AT, AT AT €IF a1 ¥ 5999
¥, feal sfearzat & @199 9191 ar 67
@F T &7y fwar, weevwr &y
e &1 qu foar, i #Y aaF q@h
1§ 47 A8 @Y, foH o anaw faqmi &
A gmid 1 e 2w Ay fae gar v
Faare fean, ¥ gfe § ag feamEl &
fag 7t agY, afew W F faw o1 wee-
fazreT & § | 1 q1g §9 A 2 Y
qmig % §, 37 & aga & awewag TeAr
AT | 5@ AWM A qiE & A Hary
Fr WA TG § | HAT qE A H79-
A QA @ IwH JE@ F A
H\HY IUAsH &Y qFd § | AZ FTH foarA-
fadret AT weg-fatied § | AT ATHIT
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FaAt Afaat & doraT 0T gure 7T B
FAIT & & A B w1 R Q@
a%ar § o3 fearT qaiqre agid ¥ agamm
FW & fag A §

ok fae TA-I@RSY F INFIK
e T wAT fral # A 1 wa,
fasr 2T av swgfa & awg & wnam
T AT |

T Figw Q THTT F F21 4 @ Iq
Jus Fiq ar fe gar ¥ §, Fawad &
seara qrw fear ar & gg A+ ) &0

- IEAEI FI wWife A 1A

7AGA FT §A1F R, TAT-ITIZHT F7 7919
g A o w1 ogIE § ol ag
ward faar A faat &1 wsflasan fag
g9 &g & IFar ¢ 1 5§ W ¥ A 39
FEfT 1 @ FA§F  fAg @ uia-
FO far AT 1 uF gmaA § 1 IaF
FIT OF USHITFTN FAWT TG go1 971
I FHIWA ¥ FIT QF & qgAq 7 97 _
fasl & wsdtasen & qwr & w7 A &
afsr gad faad ot a8 k¥ 3 @@
TGHIFI F 9a7 # § | 3 97 FHwA
A frE qE@T §) SEFT @A F AT @ &

g AT FE QW E & T oSO F faAr

usfraFwr frg F1€ g 4F) g aFar
g

arw fagre 1 feafa ag @ f agi &
frqial F1 26 FAT woar aHAT § 1 AT
7 FAT 9T F7 yAAA TAT FTEA
F U fFar I Wr g fAgT A

I g g HA7 97 & Hifsaw

TH T A AW AT R, T T Y HEE
§ a1 & farg | are fagre ¥ 5@ g@
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1 f3=zr @A § @ wd g 20 FAT

wyar fagre #1 2 faaw fagre & amr-
IIZET FT TEMAT GAAA FFAT M

zad avs fram @iz § qmT &
FereA § ow-fop€ we arg & aqiz gy
T &1 fagrT & 50 gAT AT IAT W2W
%) =frar qT agadY, FwEr, aft@r A
A7q7 9N & @9 § | foeire & faF ag o
3% At af § 1 Qe feafa & famre &t
A 26 FIAT TIAT IFMTT § S IEF ¥
T F7 11 FA3 war §, Ig feand
& G4 A ¥ qZ F@T§ 1 A AN
aqmirer feag 1 9% faar g@ feafa &
quT7 AL AT AFAT § | AT AL ATTGT
=Y &Y FIEATT TATAT &, AR AW FY AT
AT & ATAA F 4167 AeA-fAqT T@AT
8 &Y T AAEAT FT AITEY AAHIT FTAT
Prr | e 3w ¥ Wi AFT ¥ el
timdwa mERz ¥ A F fou
Tq AT F) ATAVFTT & fF aeA-gerRi
F a9 I GAF AT IR, UF q3-
F3Y &7 &Y 7@7 § AT A% IFTAT F qA-
AT F QAT TG QT & ag T & | g9+
IAY g HHE FT A ATAT AR R )

74T qIEf & wraT F gua, 1978 &
qITg AR A frama) & asar F an
# ogtagfes aréq It frg & & frmal
FY ®@SE qIFF T IAFT A PR
=AY fael FY FTAT ] 97 9T @ o fear
wre | wF faw amr feaTaY Y STAT gAr
WA 9w ax 16 ¥ 18 wfewa a5 &7
gz &1 FUSK erar fFArAl w1
tual qT wgAt & A€, gl & qwmar g
37 a7 frgmat &t gz 7Y fear v §
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ITF TO¥ O g Agar , few A ¥

fag-arfasi & & 72 gz =Tqar &

FET 737 12 Fqrdt F1 o Gav gz Ag
fear strar § | w7 fa-miias qo¥ 47 9%
16 ¥ 18 gfma ar gz aga s @ & A

framl #1.3 374 awm@T o ge - fAwAr

w1feq 1| & sorg Fw a7 fF A St @@ AT
FT UATT T HT T qgT & ASTH &

framat #t amaes 71 fF fawar €1 faai

ar g=g F3t 1 ol ¢ ot feami
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% gz 7 fawy &1 qga as1 @) foaw
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#1€ sarr aftada z@d 8 @ a1 @
¢ oY AR av @ Sl A SHET gn-
47 frar 1 & S d¥7 It FY AT AT
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AT INT F AT TE I AE AT
T fF X ad ¥ F© IA-AIE
AET g 1 gEEr oF Y Frw g fF faw
I T FT IARA H F1aT g, I9 I0
fFam at q=wt Fwg fAg aEr g @k
gwg qT faw I @)1 @ IW AR A
T# T IeqTET T AT R AT 7¢
Rt ¢ fr e afus F Y asg ¥
SaF fe aaw av aiwq adf e it
A F7 g fasar g1 oW foger 7
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(%Y Tmcark afam)

qt %1 gfage ISTHT IQT Y g qA
AT qIEY | AAGT TG F G077 § aY 4
gida 4t f5 6 & fq feaew a2 ot
TAT A FT A AR A a1 IR =
FTgl &1 ar & Agf 7 gFqr AfwT IAL
wew & afgas faal # T qdf SO w_w
¥ w7 @t ¥ TATAT 9T G711 AAAT G-
FTT aF gwved g1 wf AfFF A F1 9T
I gt a1 fomsr Tgw gw ax
fear war 1 Afea & st R F AR
|TEFT AAT AT AT JUTE IAT AGAT £,

st g7 §AR fmAY 0 39 I CH
iy Y ot g A AT A oY

it Treart qfaw @ AT aY &G FAAT

FF FY A9q Afaq) & RO FO9 F
T § | 80 F wATA A FI fwT 3uT
I T ¥ | AT AT ATHETET § |

At gdm FRIT PITER : AYET Q-
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I Y % Arg anfaw sy £

= e qfa e gAR AT 1T
Fgremdgueamar g g 1980 #
AN A wgsgaeqT faey Of IAFT gwA
FIE GEDI 1 TR FT 15 FAT A
faé Saaea frar g 1 g F @i
qIT § | A % «U fawTT FT A4 §,
% fag & 541 o) #7 g7aR AT FUEAT
g f& I a3t avw Q@ ¥ Fw faar &)
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FT T T A et N T FY FHI
far & 1 gaFT afvomy sewt gar &
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g3 § fr Tmafed) ® @ 7g7 a3 {1
q1g AT M zT A &1 g fEar
ngr | Ta A Q&Y qrA AE § 1 A AN
agiza & guafmar § 1 4 fra) Na &
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FT A F AT WIW G

g2 § 981 qa famar § a1 w2w
N7y faw qaT ) @A HEAT 4
a1 g Jrar § 1 aoer) fael v feaAl
&1 9t aFrar @ar §, 7g e ¥ A faw
T § 1 97 g7 Fga ¢ fr qrae ffag
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ar #1 7 & Y Fare Af dar
frg s d #qa @ 1A g IqY e
qxmAY & It § 1 TF FIFT O gAT §
f 15 fam § afas el &1 aw@Er @
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w1 factg &€ 1T gam § 1 AT, FW UG-

FTor T AF A USIARIO JA1 STAGIT
grar wfgd oo (sawrA) st gAAT
faat #t wear agrAr ¢ 1 H3 9q  faafqe
& QU fear @ faral ¥ oAl gER
Fgrr garg | & s fe DAY fai Y
7q Gt ¥ yawr @F T fraral &
fgaY &1 s772 W@ 1| T EAAY 9T ATHFT
fRa #Y AT AT IFAT TLATE ) TAAT
Frarat Y a4 &Y oFf 33X F o+ dar v
AT AIA JIe@z@aaar g f&
_E9 IANT #Y 931371 2 & fav oF  resl-
ez faq 710’ | N fag & . T9g
& 3TF1 1A @Y & foad A ot
& fga & A4t &1 77 @A # fad, gardt
FIFTT AT Y 17 & | qg-q8 I ar
T A K T@E TE FWQ@ F ) AfAA,
Y 1, g A wage @ §, IR
&Y AT A fawr @Y @ gAR @t
faacor araeqr §, TR W gEed fwar
ST Fifgq | wET F A AT QY FE A

» At faa aret @ Afdw graTa & sl
#Y A8 faa queft & 1 &, 99 FAE W@
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ST AgY fast ) ow qig ¥ qar =wan fa
TF FHAZT HT qF A7 AT fasit 6
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% qft a0F & faaw g a%, sg9 faa-
I 7Y 3IfaA zagear g1 &¥ w19d garg
a FIwl fFg &, Fw gEA A dear
w193 a31€ g, BT AY g@ 5 1qewr 7Y gEe@
agrwew w@E

I i s mg Fagug 5
fa34t savasar gark agi §, 99 fgam
¥ NN fad @t I e o fre A
FAATN fawtyr & it @reh sg wei
F oM aga QA qgAT FTIF T AR
ITET vEA faq a¥ |

st gl AR ware (DA -
Iqrerer Y, 77 &Y 9 faw ¥ ST W@ AR
FOY #1931 A g7 w7 fF ga¥ IT v
AT Fraoy FY w16z A& Ay mar @, afew
fag gfem fear gor §—sledmem ww
Naxw a7 &3 7 faw o fva grar
A IR dw Fry g fearmmar @ %
@wF gt farw s & goreT fag
A T JTAYT § | IF IFIT FT AT 39K
agl w4y 7€ &, w7 Tq7 gg &g ) AT
Y varar wifge @1 fF ga foogd oae I
Fai-ai arust & qfrad w7 A0ES
§ wai grawT F Fvor gggfagdar -
Iq# 7g T W A1 3T i g
F 3 & faq & gw 71 faq ar @ § A<
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feat & 727 39 qw @' a7y afawa
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TH TqI3T |

srpa, uweR ofagwr ot sgf 9w
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A A1 B ¥ A1 wrATA) #1 & X agr
¥GT 4T 9RA § ) Falfs gAR AT
a0 F Fag a4 arfaer 1w @ @A
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aga &, AF1 & Y ¥ grafaa § sk
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MR: DEPUTY SPEAKER : Mr. Gang-
war, how many more minutes, do you want
to complete your Speech ? You wanted 10
minutes, and I have given you ten minutes,

-SHRI HARISH KUMAR GANGWAR :

I will just complete my points within a few
minutes.

MR. DEPUTY SPEAKER : All right,
you please complete your speech within two
minutes,

O GHIT WerArT : A GRA A5
gt ¥ § a @ X frY @@ wAY &0
qvI-gEd € 1 Iq 9T FVe) w1 FE I
FT aF1AT &, AT F1 A | frwr W
AT @TIE | g f9q wIgR a1 ¢ H
arg fasra a1 § 793 faars a1 Fa-
gt Q¥ vt AR

fag g@ar g ag A FrAT AN F
fay ot 2 23X &, 9 99 §W ¥ wAR
g1 21 Fak e 200 feaew A oF daT
# #3fadY ¢ @Y ag va# 300 fegea we-
T arar § 1 fawar 200 fageq w1 2ar @
R 100 fagewr &1 Twmar {1 & zw
graq & fgdrad 1 @ faq@ 9T FTH
ate-qgara g1 I9 ¥ ag T qeq 90
T g TO% ¥ ag faw wifas qar
FA@TIR | ,

@ ad, oA & 8§ o
Frar ¢, IAFY fAAT F@r 1 A GaT
SIS ATAT § WEA F[ IqHT qG §ET
aUA qE G FAT § | AT & {5 F9
A F@r § IS Par § @ S
qqdz | AT Sfae 100 faaze = ar|ar
£, 95 fza Gt #Y gear #T &N ar
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3% A7 faar sgwy, § fygza S@s AT
feprr st | ag war wear § fe 10 fagesr
q¥g dlq 347198 AT & 99 Fgf @
s ? ag fRam & qidr ® FEd
FT F g1 20 fages &) qrer g av
15,16 fagzs drsn st ma &1 51 100,
150 faazq agar, gual ws(f o= adadv
WX 9aF 9g¥ I9FT Awma faqe) | e
7§ faseiy | @ v & feara a1 qer
LIRGE '

feaia #1 oot faad # &3, ag I

mha@'émm,w-qﬁﬁiztﬂ
Ay A AW AT @), IAF @ qar
frad & arel aawT Fam @ A 0 W
1Y FY qETAOIT Fg F@ AT ? AU I AY
TR JRET IaFT fraty $T 3 ax ay
F1 37 fearat arqm #TE faod Ay
ar yrara F gan 7 frafa W gar
I &g ) & fE Y A 7 @ ok ot
AfF fodt ammd & N1 Y K1 Wt A
At [ A1 I & fag ot ar are &
FHY 4f | A% 18 W a1 frafe A @
1 9T HiFE & AFIR Arwr fraia
7 § A\ TaTa SATET 1 T A sng=y
TaAde FY arE fe@rg q&Y ¢ o

%7 T g § % wgi ag wrfEe
A § I qIq AT Frafer faa
FT GqE FTA ) AR § Sq121 T 7

@Y & at ag TR agt w3 fem

agT FRAAT T AT IJAFT AT ATAE &
ferar s )

I GFRAAT F1 AqAATEANA
FATE A 3@ 5 ¥ wveqg & A0 9T
AT | AT HY TELT § @ 10 ArE@ ATE
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¥ ¥ oy § o gt qx | A ghwa &
a9 74 & T am 9 w@ JdEE,
7Y AT famet F duai & as #37 §
{Tr T avat 3, F 3w

T FY THo HXo YT GFI FT
wifa® 20 919 FIX IIT ALW AEFR &

& MA1 A IqF q17 Iga GEY H} WOHT

Fax st i, gferw & arw, gar @
Tq 97 @¥ fwar @, g% g 9 arE
6T A & fagre st @y, gu
WMRGEAH qeq 1 T AT AT FAT
wigd &1 o faw oo gwar Awaarg-
7T FX, aY agt a9 &N s o
i aige agf §1 AT 97 Aw FaH
an @ #T 419 g7 qEA THAT qE ATTHY
feari€ 2m1 | gEfaw sagr wvur ag & f&
@A go 7a Afqw st @F aw §
VRN SART FrAm(Ed g G
a1g &= dfag, dqE FT AT |

frow ata ara & & 7 FT @1 E,
AR WIESAGIYT AN FATAT AEHIA FT ST
&% § ag HaG SqIRT A1, qAY AT AF
#1997 SqRT U ¥ AT FT 47 §,
R w3w & Fa47 A § A CF SR F
fore &w whr w7 @ & To Mo TAFHE ¥
Wi w7k FA ¢ AMFT WA aF AR
fore arglmy Y frerr 1 & @i @@
AW agt & feal ST @ §1 gafa
& iy weag wMAT F7aT § B o e
T3 arfewqa 1 gEqume &, 919 FAAIR
e § ot ama ¥ § awE §,
AH FIT fper &1 Tra-ara Ag) wwar,
faegs stz &, o gt F @
I F @Y gU gAET ¥ WEHRGR &
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T & Y faw geaEr Afag ) A
9 A1 ¥ NOaT g5 W@, 99 qaAF
§ 8w §, @2 Maade & AT TR qT
&, g sy @rwar dfae T @t ag agr
aF & g Rraafed g GHIT 51 @F
T eI dfr R Rk F 1 @agd 7
it 14T faal wifes 33 go £ 99w 9w
azd F1 AT @A 913 F NFr 77 Hifge
T T 9T 4 et avm f& s
g'tafaat &1 gada #7 & | qrox ZET
R an N uadifs oF aam &=
Y4t faa mifawt & grg A4y 1 7 fasx
7T ¥ G a4 ¥, faqT =@y 9,
fror 23 ¥, @a AR @ mrrUsg & 77 feafa
ot 1 38 77w ax difag A F7 §
&7 AT FIT A §EA WA ATy A,
T aREfag T ATy at FrE aF A )

MR. DEPUTY-SPEAKER : Hon,
Members, the time allotted for this Bill is
already over ; it was two hours. 1 will,
therefore, call the Minister to reply, Shri-
Kabuli and Shri Ramavatar Shastri went to
speak, though Members from their party have
already spoken. [ will allow them to speak

for a few minutes each in the Third réading.

We will sit late for some time and pass
this Bill today, because the whole of
tomorrow has ‘been alloted for discussion Bh
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(Bhagwat Jha Azad)

growers. It isnot a lip sympathy, lip-deep
only, but I feel sincerely concerned as the
hon. Members do, As a Miaister, 1 have
always expressed very strongly for the pay-
ment of arrears, and I have always taken
this up with the State Governments when-
ever I had occasions to meet them; 1 have
been writing to them also whenever the
occasion arose.

Now, there have been two kinds of
criticisms, one relating to the present amend-
ing Bill and other covering the entire canvas
of sugar policy in the country, I would first
like to say on the amending Bill, on which
the hon. Members have almost unanimously
agreed and supported the amendment,

The point is very simple. Whenever we
fixed the price of levy sugar, the mill owners
went to the court, and the courts in their
wisdom allowed them to charge higher prices
and we could not do anything. And after
thos petitions were dismissed, they said that
since it was not specifically provided that
they had to return the excess charged in the
price but the additional excise duty on that,
they would not return that,

Some of the hon, Members have said :
“You have experts. You draft the Bill.”
Mr. Ram Vilas Paswan is not here, He
said : *“You deliberately leave the loophole,”
That is not the question The officers draft
the Bill, with our consent. The Cabinet
approves it. It is ultimately the Houses
which pass the Bill, and it becomes an Act.
,So, it is not they, but we who are responsible,
For example we have the occasion here to
scrutinize the entire thing, You pass it ;
and in the course of administering it, we
find the loopholes, Therefore, we come
here.

About the amending Bill as such, the
Members are agreed ' that what I have
provided in the Bill now is that whatever
arrears are due from these producers who
charged from the consumers firstly, more
than.-what we fixed as the levy price, and
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recondly as additional excise duty due to
higher price should be deposited in the Fund,
They have agreed with it, and we have done
it, The loopholes which were there in the
Bill hrve been plugged. | hope hon,
Members have seen it. . 1 hope they do not
want me to repeat it. About interest also,
those people must pay it. -

Shri Girdhari Lal Vyas and others have
asked : *‘Why have you said that if they
pay within 60 days, the interest will be
124% and if they pay after 60 days it will be
15% 7 Itisnotto my liking : 1 must
iell you frankly. Even to-day, I argued with
my officers and asked : *“‘Why not 15% from
the start ?* These things arise when people
go to the court. It is said : You don't give
a reasonable time. So, they have not paid
because the court case was there, Now
that the court has dismissed their petition,
they must get a reasonable time. I do not
know whether all the these laws and the
question of reasonable time are there for
all, or for some people, but the fact remains
that 1 had to provide for willy-nilly, these
60 days, because of this difficulty of reason-
able time to be given to those fellows, who
did charge the higher price,. and did not
deposit it. So, I had to do it, That is 'my only
explanation in this- case,

There is another important point - on
this : how will the consumer who has been
charged more, benefit ? It is very difficult, I
must admit as hon, Members have said, to
benefit the individual consumers by returning
the money that was charged from them when
they purchased it. But there is another way :
if somebody is so clever, good and nice that
he has a record with him, we can give an
advertisement. He can come with the
receipt, and we will pay him, But that is
not possible, 1 tell you,

What we do is that we fix the levy
price for the country, the uniform levy price.
There are 16 zones in the country, In a
majority of the zones, the levy price is higher
than the average levy price. What we do s
that we benefit the consumer by subsidizing
this levy price, which is higher than the
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average, That is the only way, in which we
can do it.

Now about the criticism of the amond-
ing Bill, which the hon, Members have
made. 1 hope they were speaking about the
present one. While referring to widening
the canvas they have spoken about the
arrears, 1 certainly feel the same way as
Mr. Ram Nagina Mishra and Mr. Pitambar
do. They expressed it stropngly. They
accused me and said : **You have no concern
for the consumber, and for the producer,” 1
must say that my friend Pitamber, my class
fellow is a new Messiah who has come to
this House now, Raising his voice -as a
public speaker does, he has expressed his
concern powerfully, All that I can say is
that | share his concern, as strongly as he
has expressed it and as strongly as Mr.
Nagina Mishra, Mr Panika and others have
done,

I will again, in the light of the debate
in this house, write to the State Governments.
1 cannot announce it within 20 days, which
you asked moto do. But I can certainly
tell my friends who had advised me about
this, that within 8 or 10 days, 1 will write to
the State Governments that the arrears should
be paid to the cane growers.

Mr. Nagina Mishra has spoken -about
North-South samanvay, i.e, that an equili-
brium should be established, so that the
north Indian mills do not go out of produc-
tion. What is that equilibrium ? It is- true

that we should pay as much as possible to -

the cane growers. In this country, the
greatest point is the population explosion
which needs more wheat, more rice, more
sugar, more pulses. more edible oil, land
being the same. We as the Government in
the Ministry of Agriculture, are trying to
push up, through incentives, many kinds of
incentives, all kinds of productions. We
cannot increase hectarge ; but, certainly, we
can increase their input per hectare ; that
is what is possible, Till we are trying our
best.  For example, for oilsceds in Madhya
Pradesh, we are doing it those lands which
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are not irrigated ; for soyabean, we are also
doing it. We are giving now in Bihar and
West Bengal incentives for more rice; we
need more rice, Wheat we have. For
example, edible oil, we are imfporting about
800 to 900 croies. So. in this way, the farmer
has got an option to produce what he thinks
best in the different competitive incentives
given to them. In that, sometimes something

" suffers. But, 50 far as sugar is concerned,

it is not due'to that, We suffered a fall .in
production it i§ true, from 82 lakh tonnes
to about 59-60 lakh tonnes this year because
in the South, there was a drought, an agro-
climative condition, In the North, in the
winter when the cane was maturing, we had
very heavy rain. Therefore, this is not
correct to say Mr. ‘Ram Nogina Mishraji
—that it is due to non—payment that we
had suffered ; non-payment was a phenome-
non in Bihar and Uttar Pradesh, but
compared to North India, Uttar Pradesh and
Bihar, Maharashtra have produced less where

- the payment was given and the arrear was

not there, 1do not forecast a doom like
some members that things will become very
bad in the sugar industry next year. One
of may friends said, you are importing, you
are harming the interest, you are not for the
farmers, at the same time echoing the tone
of trader and hoarders in this country said
doom is coming next year for this sugar
industry, I can assure thiss House and the
country thar there is no Joom in the sugar
industry. The gross carry-over stock is 46
lakh tonnes, Our production will be 59 to
60 lakh tonnes. Our consumption in the
country is 75-78 lakh tonnes. Our commit-
ment for export is 6.5 lakh tonnes ; we may
not do that, but we ‘have already contracted
for something like .3 lakh tonnes. So, we
will have an opening stock of about 20 lakh
tonnes in the new sugar year on first
October,

But there is a question on the import
of three lakh odd tonnes, It is very simple.
I do not want to be the man who :is fore-
warned and yet does not take precaution, As
an abundant precaution, 1 have taken this
3,50 lakh tonnes purchase as import and 1
can tell you that this sugar is not at what
the levy price sugar is. Today, in the
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international market, the price has crashed
Whenever we exporied, we exported at a
discount ; we have to pay more. But, now
the international price has crashed. We want
to take advantage of it. Hon. members
should not have grudge about that that. We
are not harming the intereds; we are just
doing/something about those hoarders of
Bombay and Calcutta. 1 warned them in
Calcutta and in Bomby. They have seen in
papers what statement I have given, I have
reduced their stock ; I have reduced their
time for stocking 10 days. The other
precautions we will take against the hoarders
and traders and those who do it. I have
done it. Let not hon, members in one minute
think that I will have any sympathy for these
antisocial elements, I have never done it as
a member and I will never do it as a
Minister.  Therefore, 1 assure the hon.
members and I share with them the concern
that we have to do it , that is why we have
done it. Therefore, let them not think like
our Shri R,L.P- Verma abont import, there-
fore, commission to the officers. He did not
say so—thank God—to the Minister ; he
did not say that, Possibly he forgof about
that or what, But no such things are there.
Some say about the electionsn Well, for
clection everybody needs some money.

The Professor also nceds it. It is
known that vehicles do not run an water but
on petrol. So this cheap talk does not
carry conviction. The point is whether we
did it. We found the time good for storing
something. 1 would like to say, if the House
permits, we want'to have a buffer stock also.
But that should not be interpreted as harming
the interests of the cane grower. What Shri
Pitambar Sinha said, I know his anxiety.
because he comes from an area in Bihar
where a large number of sugar factories are
there. Being a Communist member he feels
the pinch more, He feels that he is.lhe
only saviour for the only saviour for the
farmer and he is against the mill-owner
because he thinks that he is against the
farmer. He knows me. I am also against
him. But, as individuals they are Profit
oriented individuals. But as an industry, the
consists of the cane grower, mill owners and
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all others, and I have to see that the industry
survives. So, about the price also, as the
hon, Members said, I will strongly speak
to the State Governments. But I would say
that about Samanway, Shri Ram Nagina
should argue with the State Government, |
am a Minister in the Cabinet, | cannot say
for a particular State, Let these two State
Governments kindly think over what the
Bhargava formula is. They should understand
things like giving advanct payments, as
Maharashtra and Tamil Nadu are doing.

It is very difficult to speak about
rationality of the price advised to be paid
by the States, But 1 will take courage and
do it. In" Bihar and Uttar Pradesh they
ensure remunerative price not only to the
farmers but also to the industry and thereby
they think in terms of the consumers. It is
very difficult, at a time to announce a price
and then pay it, You will suffer both ways.
If you accounce.a higher price then people
will say, *Very good, very good.” And when
yon do not pay then it harms you.

1 agree with Shri Ram Nagina Mishra
that we have to think in terms of a rationabe
or Samanway. What is that rationale ?
What is the State advised price ? It is no
good saying, ‘Pay Rs  23/-. We are dojng it
You are saying that the statutory price is
actually related in terms of the consumers,
not the farmers. There you are  giving a”
much higher price then the statotory Price,
Therefore, that is the "only way where we
should think in terms of that.

1 would say the most important
question is about this levy sugar rate and the
open market rate. My friend, Shri Mishra
has asked why we are taking 65 per cent of
the production, For whom are we taking
it 7 If, after all Punjab produces wheal.
Bihar, West Bengal and Tamil. Nadu also
should get it. If you produce more and the
consumers are not able to use it then what
will happen to the produce ? Therefore,
you have to keep in mind a balanced policy
and the price at which the consumer should
get it, to suit his pocket. That is why the
price of sugar is Rs 4/- per one kg in all
Parts of the country, from Nagaland to
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Gujarat and from Kanyakumari to
" Kashmir.

SHRI PITAMBAR SINHA (Bettiab) ;
But it is not available at the lowest levels,

SHRI BHAGWAT JHA AZAD : 1|
" will come to that, For that Vitaran Pranali
should be there That does not exactly concern
me. Still, 1 will reply. But let us quickly come
this point. Shri Pitambar Sinha said that
levy sugar is not available in the market at
Rs, 4/-. At some places it is not available ;
at some other places it is available, What
do you want me to do ? That is a straight
question. You want the administration to be
tightened up. Some hon. Members told
me, and after going to the Ministry—whether
it may be an ordinary member of the public
or an employee of the Lok Sabha living in
Janak Puri—on the mext day I sent an
inspection squad consisting of a Joint
Secretary and other officers of the Ministry,
The question is that whenever you would ask
_me, 1 will put the sarkari tantar into action.
We will send them, They will enquire into
it. But what I am saying is this, There
can be no surety of a proper availability at
a price unless there is a powerful consumer
protection movement in the country, If you
want me as Minister to make that movement,
I will choose some organisation, pay them
moxe,
the sarkari tantar is having. Therefore, the
reply is not in the Minister's month or pocket,
The reply is that Mr. Pitambar, Mr. Mishra
and others must have a powerful consumer

movement. Bvery time you told me, I have
been quiet  But I have sent my Inspectors.
Ican do that, But apart from that, as &

Member you and I can have a movement. |
8m prepared as a Minister to defend the
Sovereignty of the consumer in which there
18 a powerful movement. You please develop
. Mou have my full support as a Govern-
ment and as a Minister. But I donot concede
that it is not available everywhere. Had it
been S0, where does the off take which is
3’°W'DB every month and year, go ? It does
M0t go to the sea I agree that in some
Places this problem is there.

About nationalisation, there has been
Bationalisation of many mdustnes in the
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country. Since the First Lok Sabha when I
come as the youngest in independent India
in 1952 1 have been a blind supporter of
nationalisation, I still. hold that view. But
the question is whether nationalisation in
itself is the panacia or whether in an industry
like sugarcane where the largest number -of
mills are run by the Government and the
tonperative sector, we should give time to
the cooperatives and the Government to run
them-on their own. What Mr, Gangwar
has said about the cooperative mill in his
constituency, I look forward to that. Any
Member whether this said - no talk, 1 mean
what I say—can come with a proposal in the
cooperative sector, If it qualifies under the
techno-economic survey i.e. more cane is
available, I will never besitate to give a
licence. [ cansay it right now, But the
question is when the Member. comes [ will:
not differentiate, Two things must be there,
Let it be in the cooperative sector and there
is enough cane availability, I will give you
the licence. But the question is you
come with a proposal, that does not fulfil the
requirement and then you want a favour.
I am not for favour, becaus I koow that it

‘will be closed and again it will come on my

head. I am not for that. Please develop
that area, I feel that there is a scope for

expansion of the cooperative movement in

the field of sugarcane in this country, |
would support that move more than
nationalisation.

SHRI BALASAHEB VIKHE PATIL
(Kopargaon) : You did not  say anything
about the minimum price to the cane
growers,

SHRI BHAGWAT JHA AZAD : At
present, the cane price that has been given
by the State Governments is much above the
statutory price. Maharashtra and Tamil
Nadu are followjng a rational formula of
advance payment and then in the end ‘of the
season they follow the Bhargava formula,
I think that basis which you are following,
should be strengthened, 1 am recommending
that to others also in Northern India,
because that is the only rational approach
in which we can decide and remove this this
lacuna in payment,
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With these worlds, 1 am thanking the
hon, Members for the constructive eriticism
they have made, I sympathise and agree
with them about the difficulties 1 assure you
that I will do my best. ’

MR,
question is :

DEPUTY SPEAKER : The

“That the Bill to amend the Levy Sugar
Price Equalisation Fund Act, 1976, be
taken into consideration.”

The Motion was adopted

MR, DEPUTY SPEAKER : 'Now we
take un clause by clausc consideration of the
Bill.

The question is :

“That Clauses 2 to 8 stand part of the
Bill.”

The motion was adopted.
Clauses 2 to 8 were added to the Bill,

MR. DEPUTY
question is :

SPEAKER § The

“That Clause I, the Enacting Formula
and the Title stand part of the Bill.”

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI BHAGWAT JHA AZAD:
to move :

1 beg

“That the Bill be passed”

SHRI ABDUL RASHID KABULI
(Srinagar) : [ have to say something at
this stage, Sir,

Mr, DEPUTY SPEAKER : He has
covered 'all the poiits, As a matter of fact,
I was thinking that the Minister has given
more reply then was required, All right, you
take two minutes. Let me see what new
points you raise.
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Motion moved :
*“That the Bill be passéd"

Mr. Abdul Reshid Kaduli.

Wt g Tt aaet (sAR)
IATTF WA, ATH G q2A A LAl AH
q A i Y AT A LIS HT
a1 | FIA T GFC FT qg Hfaede § &
qF USEHAFT &7 TEAT AYATCAT | FfF=

AT ATg@ F1 FEgAT ¢ Q@A

qFAT | THFT NA=T T g1 IF qEER A
A Ffaedz § I7ar & 919, IF 9T & IT

&1 favaw 95 Aar @ fawe 37 @iei &

FIER FT A Ffaedz @r e, o6 a §
AT AIATE ATET §T Jg Fgal g | &1
At oAl ¥ a7 € A9 AT RO I @
F1aMausa qgam ama AT @ 8
f& faw-wifasm 1 q@ & weEER N
®@E A ferm A soqAd AT &1
TFEA &Y QT ¢ | AAY wgR ¥ ara gl
FIY & T|WIT FWTF TG T A
SHTARA AT AT qIE PG AR G o
Fefeea Jgaifafafadt mdr ard & 1 s
frar oY Aogad QAT § gFF W ST
TAT AT @1 8 1 ag faa-mifast & gro
fear a1 w@r & @ fo IaF1 IurT 4% Ag)
AT AT Q@I (STAn)

MR, DEPUTY SPEAKER : The Minis-
ter has advocated the cooperative system.
What do you have to say about it in place
of nationalisation ? |

Y waga e gEd A A A3 A,

FETIEATE 6 9 fggeard & w2
IO 7@ i frara § famga &K
ool 431 FW A1 feaE §, waw dar
FA a fram § afFT @ s &

I~
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MR. DEPUTY SPEAKER : The Minis-
ter has advocated the cooperative system,
What do you have to say about it in place of
Dationalisasion ?

bt e i s G s 5P
L Sl 18 p ot T 0
uL/ux/ ligut ot u‘uL/
uwu'wgg‘UL/Aw/ A_-;(,d v
N AP Z ATV I
K Lo VoL 3L ¢r¢.f/ux¢u'
/] U‘WD' wwmam,w/uﬁq‘
- é,—LWW;L./»w Yoo poag i
S u,uﬂ,;u,twﬁu,m-napu
jwfj bz -2 ¥ Sra s 5
Z s ol o1 Lol =S
A PNy PR
.- z,bwd-,,.d,,, b’JrAZu-’wl
‘("'J")Jd#fyléu UL{"JUA-/
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(saaarar) T Qg geq AfT F FAg ¥
& ag faa &@T 9% W@ g1 35 gwEE
A IvX A gy O faw Afas AN
&Y wiAY &, Igwr guies frar drg A
drR €M F 97 FeA A AFT faqaor
guret & Ifd & oA ®) ¥ie a7
Tad war wfem€ § ? gq Afq Y aag &
|t & feal # ag §ar enrwifaw ¢
gA%! K1 Aisris 1 A § 1 A &Y
warfed) & aga §f @<rT § 1 3o qae) ¥
oY ag o wgr e sadt framee <9 W g
Y T are § ot ot fawd g€ AW
@ agamIm 1 @ fawrae
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(=Y TWEAIT wrEAy)
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arg fasra aF 1 qw &, W 9T sk
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IT I AT AMT | AT AN q& §
o gewa g, argst fasmal g gfa
FIETIE FA |

wgi a5 woge feafa sr o §, &
yrTe ggAT §  f 99 9T A Wi qE
# faam anp @ afgg 1 afk 71§ fawr
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T & gwe afus wfwae) d=am
£ fagre aw Y & Wt wg asan
7T 917 A #fge f& T @ w1 qAy
wifge | 3fam adF & w2 A & raw-
&1 & | & Y TesY ara wY agh a5 agar
CQUl .

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be passed”,

The Motion was adopted.

The Lok Sabha then adjourned till Eleven
of th: Clock on Wednesday, July 25, 1984|
Sravana 2," 1906 (SAKA).





